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 LOK  SABHA
 March  19,  959/Phalguna

 28,  880  (Saka)
 Thursday,

 ————

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr  SPEAKER  in  the  Chatrj

 ORAL  ANSWERS  TO  QUESTIONS
 Mr.  Speaker:  The  House  will  now

 take  up  questions
 Shri:  Keshava

 Shri  Manubhai  Shah:  If  I  have  you:
 permis.ion,  I  might  club  the  answer
 to  प्र  373  also  which  relates  to  the
 same  subject

 Mr  Speaker:  Yc.

 Automatic  Looms

 7
 f  Shri  Keshava:
 |  Shri  Rajendra  Singh:
 |  Shri  Nagi  Reddy:

 Shri  Vasudevan  Nair:
 1364,  4  Shri  ्,  R  Munisamy:

 |  Shri  Bose:
 |  Shri  Tangamani:

 Shri  Ram  Krishan  Gupta:
 |  Shri  Sarju  Pandey:

 |  Shri  Siddananjappa:

 Will  the  Mimster  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  criteria  laid  down  by  Gov-
 ernment  to  allocate  automatic  loom:.

 (b)  the  number  of  automatic  looms
 proposed  to  be  imported  during  the
 curreit  year;  and

 fc)  the  foreign  exchange  involved’

 The  Minister  of  Industry  (Shri
 44  (Al)  LSD~—I

 a  वि. उ  a ध् a  7704
 ,  Maaubhai  Shah):  (a)  to  (c)  A  state-

 ment  laid  on  the  Table  of  the
 House  [See  Appendix  IV,  annexure

 ५  No  97  ]

 ~/Alltomatic  Looms  in  Cotton  Textile
 Mills

 ri  S.  M.  Banerjee

 |  A.  K  Gopalan

 {
 Shri  Aurobindo  Ghosal I  72» ae

 Shri  S.  C  Samanta
 .  L  Shri  Subodh  Hansda

 ‘
 v

 Will  the  Minster  of  Commerce  and
 Industry  be  pleased  to  state

 (4)  whether:  the  decision  to  mastal
 0  automatic  looms  per  year  from

 95§  in  the  cotton  Textile  Indust:
 has  heen  approved  by  Government,

 (b)  ॥  so  the  number  of  labourcis
 hkel,  to  be  retrenched  each  year  as
 4  TC.ult  thereof,  and

 (५)  the  steps  Government  propose
 ‘0  take  to  :ehabilitate  the  retrenched
 Per  Sons”

 The  Minster  of  Industry  (Shri
 Matubha:  Shah).  (a)  Yes,  Sir.

 (by)  and  (c)  The  «heme  of  in-
 stallation  of  these  automatic  looms
 will  pe  governed  by  the  prmciples
 aritved  at,  at  the  I5th  Session  of  the
 Indign  Labour  Conference  which
 mtet  aha  stipulates  that  there  should
 be  ho  retrenchment  of  labour  If
 87)  Jabou  34  displaced  on  looms,  they
 will  be  absorbed  in  other  departments
 of  the  same  mills  Not  more  than  a
 thousand  to  fifteen  hundred  worke*s
 per  year  all  over  the  country  are.
 lukely  to  be  affected  by  this  scheme
 and  even  that  number,  as  said  above,
 will  pe  absorbed  in  the  industry.
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 ‘  Shri  Keshava:  May  I  know  whe-
 ther  it  35  a  condition  precedent  for
 granting  of  this  hcence  or  permission
 for  the  importing  of  these  automatic
 looms  that  the  workers  who  are  like-
 ly  to  be  unemployed  are  definitely
 proviied  for?

 *
 Shri  Manubhai  Shah:  That  35  what

 I  have  already  said  in  answer  to
 parts  (b)  and  (c)  of  SQ  No  1373,
 that  this  is  subject  to  the  code  evolv-
 ed  by  the  Indiagn  Labour  Conference
 that  there  will  be  no  retrenchment  or
 displacement  as  a  result  of  either  the
 additional  estabhshment  of  these
 automatic  looms  or  the  replacement  of
 the  old  ones

 ४  Shri  S  M.  Banerjee.  A  committee
 consssting  of  representatives  of  vai-
 ious  Central  trade  union  organisations
 has  been  formed  to  discuss  this
 issue  I  want  to  know  whether  a
 particuia:  member  of  this  committee
 belonging  to  the  All  India  Trade
 Union  Congress  gave  three  sugges'-
 ions,  and  if  so,  what  those  three
 suggestions  are  and  what  the  reaction
 of  the  Government  thereto  is

 Shri  Manubhai  Shah:  Which  com-
 mittee  is  the  hon  Member  referring
 to”

 Shri  5  M.  Banerjee:  The  committee
 of  the  Central  Trade  Union  Congress
 which  is  considering  the  question  of
 automatic  looms

 Shri  Manubhai  Shah:  A  letter  wa.
 recewed  while  we  were  discussing  this
 matter,  from  the  AM  India  Trade
 Union  Congress,  and  that  was  what
 Shr  S  A  Dange  also  mentioned  on
 the  floor  of  thes  House  when  this
 matter  was  debated  upon  here  It  i8
 not  possible  for  the  Government  of
 India  to  establish  these  three  thousand
 looms  at  one  place  in  the  public  sec-
 tor  marly  because  thig  is  a  diversi-
 fied  industry  producing  different
 patterns  of  production,  and  that  can
 be  tackled  only  as  an  ancillary  to  the
 existing  textile  industry

 Mr.  Speaker:  I  want  to  know  one
 thing  from  the  hon  Mimster  Was  not
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 this  matter  explained  on  the  floor  ०
 the  House?  I  remember  on  @  prior
 occasion,  the  hon  Minister  mentioned
 the  figure  of  three  thousand  looms
 And  we  had  a  lot  of  discusswon  over
 this

 —_
 Shri  S.  M.  Banerjee:  May  I  ex-

 Plan?
 This  48  after  that  discussion

 ~-  Mr.  Speaker:  Again  and  again,
 _these  matters  are  coming  up  I  would

 .  Tequest  the  hon  Minister  to  intumate
 to  us  if  #  had  come  up  earlier  Of
 course,  we  are  trying  to  be  watchful
 and  have  a  register  to  indicate  whe-
 ther  a  similar  question  has  been  ans-
 wered  If  once  a  question  is  answered
 during  a  session,  if  there  are  any
 further  supplementaries  that  hon
 Members  want  to  ask,  or  they  do  wha:
 any  further  elucidation,  they  will,  8१
 the  first  instance,  write  to  the  hon
 Manster  and  get  the  information
 What  I  find  35  that  new  matters  do
 not  come  up  here  at  all

 Shri  8  M  Banerjee  This  is  a  new
 matter

 Mr.  Speaker.  Sometimes,  one  hon
 Member  takes  the  trouble  and  then
 tables  a  question,  other  hon  Men:
 bers  try  to  follow  it  up  later  on
 without  exertmg  themselves

 ४  Shri  8.  M  Banerjee:  Three  sug-
 gestions  were  made

 Mr.  Speaker:  Hereafter,  I  would
 suggest  this  As  soon  as  questions
 are  eceived  by  us,  we  send
 copies  of  those  questions  to  the  hon
 Minusters,  and  as  quickly  as  possible,
 they  should  intimate  to  us  if  those
 questions  or  sim3ar  questions  where
 these  matters  could  have  arisen  had
 been  already  tabled,  so  that  the  field
 may  be  free  for  other  questions  ०
 new  matters  to  be  elucidated,  instead
 of  hon  Members  saying,  Iam  going
 to  refer  to  your  answer  on  the  pre-
 vious  occasion,  come  along,  I  shal?
 fire  some  other  short  question  and  5०
 on;  this  takes  away  our  time  un-

 vy  necessarily
 *

 Shri  S.  M.  Banerjee:  H  you  will
 kindly  allow  me,  I  shell  explain
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 Mr.  Speaker:  I  know  there  can  he
 other  matters,  But  no  subject  ss
 exhausted  during  the  question  hour

 Shri  S.  M.  Banerjee;  This  is  a  new
 thing

 Mr.  Speaker:  I  shall  allow  this
 But  hereafter,  that  will  be  the  rule

 Shri  8  M.  Banerjee:  In  regard  to
 ane  of  the  suggestions,  the  hon  Mon-
 ister  haa  replied  already  that  ३६  is  not
 poassble  to  have  a  unit  in  the  public
 sector  The  other  two  suggestion»
 were

 Mr.  Speaker:  What  is  the  question”

 Shri  S  M.  Banerjee:  May  I  know
 whether  it  has  also  been  suggested
 that  the  new  unt  should  be  started
 with  fifty  per  cent  share  from  the
 private  sector  and  also  whether  the
 installation  of  automatic  looms  should
 be  done  only  in  those  factories  07
 those  private  enterprises  where  they
 promise  to  export  the  production  on
 those  looms?

 Shri  Manubhai  Shah:  All  these  are
 contained  in  my  answer  If  the  hon
 Member  reads  the  statement  laid  on
 the  Table  of  the  House,  he  will  find
 the  answers  there  This  matter  was
 raised  in  the  course  of  the  debate  also.
 and  we  had  clearly  indicated  that
 preference  would  be  given  for  the
 establishment  oof  these  automatic
 looms  only  to  such  mills  as  were
 ready  to  export  Secondly,  it  is  not
 possible  either  to  have  all  the  three
 thousand  looms  m  a  eingle  factory
 n  the  public  sector  or  to  have  fifty

 per  cent  participation  of  the  private
 sector  therein

 Shri  8.  C.  Samanta:  With  reference
 to  SQ  No  i373,  may  I  know  whe-
 ther  2500  looms  will  be  installed  in
 ‘1959-60  and  whether  any  programme
 has  been  drawn  up  in  that  behalf,  and

 Ng  १०,  the  State-wise  break-up?

 Shri  Mannbhai  Shah:  The  pro-
 gramme  s  being  drawn  up  by  the
 committee  of  two  persons.  The  pre-
 sent  approach  to  the  problem  ss  that
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 these  3000  looms  earmarked  for  ex-
 port,  and  the  7500  looms  at  the  rate
 of  2500  looms  per  year  for  three
 years  wil  all  be  allocated  to  the
 deserving  mulls  pro  rata,  according  to
 region-wise  considerations  also

 Shri  ्  C.  Bose:  May  I  know  whe-
 ther  those  milis  which  have  already
 introduced  automatic  looms  in  place
 of  plain  loom  have  been  able  to
 absorb  all  the  retrenched  hands?

 Shri  Manubhai  Shah:  Yes

 Shri  Warlor:  May  I  know  the
 number  of  units  receiving  the  allot-
 ment  of  these  3000  automatic  iooms
 now”

 Shri  Manubhai  Shah:  It  has  just
 started,  the  committee  is  going  into
 it,  and  as  soon  as  the  allocations  are
 made,  the  necessary  information  will
 be  supplied  to  the  House

 Shri  Goray  How  many  workers
 are  hkely  to  be  affected  and  thrown
 out  of  employment?

 Shri  Manubhai  Shah:  That  :s  what
 T  have  indicated  The  number  will
 be  about  one  thousand  to  one  thousand
 and  five  hundred  worker  per  year,
 over  the  whole  country,  and  it  should
 not  be  difficult  for  such  a  big  indus-
 try  as  the  textiles  to  absorb  that  small
 number

 Shri  Jadhav.  May  I  know  how
 many  automatic  looms  were  sanction-
 ed  prior  to  1958,  and  how  many  of
 them  have  been  installed  upto  this
 time

 Shri  Manubhai  Shah:  The  old
 scheme,  as  the  House  is  aware,  where
 a  penal  levy  of  excise  duty  was
 imposed  had  not  worked  successfully,
 and  in  fact,  this  new  scheme  3५  really
 the  replacement  of  the  entire  old
 scheme  by  the  new  scheme  both  for
 replacement  and  for  addition  As  far
 as  the  whole  country  35  concerned,  due
 to  one  reason  or  the  other,  so  far,  only
 10,000  to  12,000  automatic  looms  are
 operating  in  the  textile  mills  sector.
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 aft  tro  wo  aut:  क्या  भांगनीय मंगी
 जी  यह  बताने  की  हुपा  करेंगे  कि  कुछ  नसें

 म्क्ह्ले  कायस  एफ्ड  इंडस्ट्री  शिपार्टमेंट  की  तरफ
 से  झ्ाटोमैटिक  लूम्ज  के  बारे  में  एक  सूचना-पत्र
 प्रकाशित  किया  गया  था  कि  जब  यूनियनें  तैयार

 होंगी,  उस  के  बाद  उस  इंडस्ट्री  को  ऑटोमेटिक

 लूम्य  इम्पो्टे  करने  कौ  स्वीकृति  दी  जायगी,
 बसा  इस  का  पालन  किया  जायगा

 भरी  मनुभाई  ज्ञाह  :  यह  तो  पुरानी बात  है
 इस  के  याद  सारी  यूनियनों  के  प्रतिनिधियों  के

 साथ  लेबर  मिनिस्ट्री  और  हमारी  मिनिस्ट्री
 की  सीटिंग  हुई  शौर  वहा  यह  तय  किया  गया
 कि  इस  को  एक  राष्ट्रीय  श्रदन  बनाया  जाय
 और  माड़नाइजेदान  का  काम  हाथ  में  लिया

 जाये  ।

 श्री  सरा  Wo  wat:  झाटोमैटिक  लूम
 के  साथ  जो  पीछें  की  सशीनरी  है,  उस  के  बारे

 में  भी  कुछ  रिप्लेसमेंट  के  बारे  में  सोचा  है  या

 केवल  झाटोमेटिक  लूम्ज  लगाये  जायेंगे  ?

 श्री  मनुभाई  शाह  :  हमारा  खयाल  यह  है
 कि  बारबर  कोलमेन  भर  झम्य  हाई  स्पीड

 यापिग  एंड  वाइंडिग  मदीस  झ्रादि  बहुत  सी

 मिलों  के  पास  है  ।  लेकिन  यह  जरूरी  है  कि

 जहा  भाटोमेटिक  लूम्स  लगेंगी  वहा  पर  झगर

 ऐसी  मशीनरी  की  प्रावक््यकता  हो  तो  सरकार
 उस  पर  भी  विचार  करेगी

 Shri  Achar:  The  Minister  was
 pleased  to  refersto  a  condition  pre-
 cedent.  If  that  is  followed,  will  it
 not  affect  adversely  the  cost  of  pro-
 duction?

 Shri  Manubhai  Shah:  On  the  con-
 trary,  it  is  expected  that  both  the
 quality  will  go  up  and  the  cost  might
 slightly  go  down.

 Shri  S.  M.  Banerjee:  Are  Govern-
 ment  contemplating  taking  over  cer-
 tain  closed  mills—which  are  closed  at
 present—and  installing  automatic
 looma  in  those  mills  and  seeing  that
 they  should  be  in  the  public  sector?

 Shri  Manabhal  Shah:  This  hardly
 arises  out  of  this  question.

 को  Co  wo  aut:  मैं  यह  निवेदन  करना

 चाहता  था  कि  भ्रगर  पिछली  मशीनरी  पुरानी
 रखी  गई  और  प्राटोमेटिक  लूम्स  को  चलाने
 की  परमिंशन  दी  गई  तो  क्या  उसका  प्ोडककान
 के  ऊपर  बुरा  झसर  नहीं  होगा  ?

 शी  मनुभाई  झाह  :  इसका  पूरा  खयाल
 रखा  जायगा  ।  जो  टैक्निकल  कमेटी  भाटो-
 मेटिक  लूम्स  को  संजूर  करेगी  वह  यह  भी
 देखेगी  कि  पुरानी  मशीनरी  भच्छी  है  या  नहीं
 और  प्रगर  भ्रच्छी  नहीं  होगी  तो  उसको  भी

 बदलने  की  इजाजत  दी  जायेगी  1

 Plants  for  Basic  Drugs
 +

 |

 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:
 Shri  RB.  C.  Majhi:
 Shri  Ram  Krishan  Gupta:
 Shri  Rameshwar  Tantia:
 Shri  Bhakt  Darshan:
 Shri  Shree  Narayan  Das:
 Shri  Nagi  Reddy:
 Shri  Ramam:
 Shri  H.  N.  Mukerjee:
 Shri  Muhammed  Elias:
 Shri  Vidya  Charan  Shukla:
 Shri  V  P,  Nayar:

 *  Shri  Punnoose:
 1365.

 |  Shri  Kodiyan:
 Dr,  Ram  Snbhag  Singh;
 Shri  Madhusudan  Rao:
 Shri  Sarju  Pandey:

 |  Shri  8.  M.  Banerjee:
 |  Shrimati  Renu  Chakravartty:

 |  Shri  Parulekar:
 Qazi  Matin:

 Will  the  Minister  of  Commerce  aad
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  Nag
 230  on  the  25th  November,  958  and
 state:

 (w)  whether  the  report  of  the
 Russian  Experts  with  regard  to  the
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 setting  up  of  production  units  of  basic
 drugs  m  India  as  also  for  catrying
 om  research  in  drugs  and  pharmeceuti-
 cals  has  since  been  considered;

 (b)  #  so,  the  main  features  of  the
 report,  and

 (c)  the  decasion  taken  in  the  matter?

 The  Minister  of  Industry  (Shri
 Manubhbai  Shah):  (a)  to  (c)  A  team
 of  Soviet  experts  which  visited  India
 during  August-October,  958  on  the
 invitation  of  the  Government  of  India
 to  discuss  the  scope  of  different  drug
 projects  to  be  established  with  their
 cooperation  submitted  a  report  before
 their  departure  This  report  is  under
 active  consideration  of  the  Govern-
 ment  and  necessary  steps  are  bemg
 taken  to  :mplement  the  same  A
 summary  of  the  scope  of  these  pro-
 jects  and  the  estimated  total  invest-
 ment  is  laid  on  the  Table  of  the
 House  [See  Appendix  हा  an-
 nexure  No  78  ]

 ह! ह  Subodh  Hansda:  The  Minister
 has  just  now  said  that  the  report  has
 been  submitted.  When  was  it  sub-
 mitted  and  why  has  it  taken  so  much
 time”

 Shri  Manubhai  Shah:  It  will  hardly
 be  two  months,  because  they  left  m
 October  958  when  they  submitted  the
 report  As  the  hon  Member  is  aware,
 two  of  our  senior  officers  are  currently
 m  Moscow  almost  finalising  the  agree-
 ment

 Shri  Subodh  Hansda’  From  the
 statement,  I  find  that  five  factories
 are  proposed  to  be  set  up  m  India
 May  I  know  whether  selection  of  the
 sifes  has  been  completed,  and  if  so,
 which  are  they?

 Shri  Manubhai  Shah:  This  matter
 has  also  been  explained  before  the
 House  several  times  A  Technical
 Committee  of  the  Planning  Commus-
 sion  is  going  into  the  question  as  to

 pwhere  each  of  the  units  should  be
 located

 De.  Sushila  Nayar:  Drug  produc-
 tion  is  under  the  Commerce  Ministry
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 afi  so  ths  team  was  naturally
 arranged  by  that  Ministry.  What  is
 the  reason  why  this  team  was  not
 taken  to  some  of,  those  factories  for

 Ministry?  Has  it  been  kept  in  view
 that  some  of  these  factories  can  be
 potentsally  capable  of  producing  those
 drugs?

 Shri  Manubhai  Shah:  There  is  com-
 plete  collaboration  and  integration
 between  the  Health  Ministry  and  our
 Ministry  These  factories  in  the
 public  sector  are,  as  the  House  is
 aware,  being  looked  after  by  this
 Ministry,  and  we  are  taking  steps  to
 see  that  every  drug  project,  whether
 m  the  public  sector  or  the  private
 sector,  s  allowed  to  manufacture  in
 the  most  economic  way  the  widest
 orbit  of  basic  essential  drugs

 aft  भक्त  दर्शन  :  जो  विवरण  रखा  गया
 है  इसमें  सख्या  २े  में  बताया  गया  है  कि
 मैडिसनल  प्लाट्स  के  बारे  में  अर्थात्‌  भौषधीय  '

 जडी  बूटियों  के  बारे  में  भो  एक  प्राजक्ट  पर
 विचार  किया  जा  रहा  है  |  मैं  जानना  चाहता

 हू  कि  क्‍या  गवर्नमेंट  के  ध्यान  में  यह  बात  श्रार्
 है  कि  हिमालय  का  क्षेत्र  जोकि  इन  चीज़ों  के
 लिय  बहुत  प्रसिद्ध  ह ैऔर  जहा  इसका  बहुत  बडा
 भडार  है,  इसके  सम्बन्ध  में  क्या  उत्तर  प्रदेश
 की  सरकार  ने  कोई  प्रार्थना  की  है,  यदि  की  है,
 तो  क्‍या  उसको  स्वीकार  कर  लिया  गया  है  या
 स्वीकार  किये  जाने  की  सम्भावना  है  ?

 थ्री  सनुभाई  शाह  :  हिंदुस्तान  एक  बहुत
 बडा  देश  है  भोर  यहा  भ्रलग  अलग  किस्म  की
 जडी  बूटिया  झनेक  जगहों  में  मिलती  हैं  t

 यू  पी०  की  सरकार  से  भी  हमारे  पास  एक
 मैमोरेडम  ग्राया  है  और  दूसरी  सरकारों  से
 भरी  प्रार्थनाये  हमारे  पास  भाई  हैं  भौर  सभी
 बातो  पर  गवनेमेंट  विचार  कर  रही  है  ।

 भरौ  to  qo  तारिक  :  भापने इस  स्टेटमेंट
 में  यह  जाहिर  नहीं  किया  है  कि  यह  सोबियट
 डेलिगेशन  जो  झाया  था  वह  किस  किन  सकामातत
 पर  गया  है  भौर  क्‍या  यह  काइमीर  भी  गया
 था  ?

 क्या  उस  ने  काश्मीर  के  करे  में  खास  तौर
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 पर  कोई  रिकोमेंडेशन  की  है  भौर  झगर  कीरै
 तो  बह  क्या  रिकोर्मेडेशन  है,  यह  मैं  जानना

 आाहुता हूं  मैं  यह  भी  जानना  चाहता  हूं  कि  उत
 रिकोमेंडेशंस  के  बारे  में  सरकार  क्‍या  कदम

 उठा  रही  है  ?  |
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 शी  मनुभाई  शाह  :  मैने  पिछली  बार  भी

 प्रार्थना  की  थी  कि  जो  डेलिगेशन  आया  था

 यह  सिर्फ  टेक्निकल  जांच  पड़ताल  करने  के
 लिये  आया  था  ।  कौन  कौन  सी  जगहों  पर

 ये  फैक्ट्रीज  लगाई  जायें  हसका  मुआयना  उसने

 नही  किया  है  |  लेकिन  जहा  तक  काइ्मीर
 का  सबाल  है,  उसके  सांथ  हम  सब  की  हमदर्दी
 है  भौर  जितनी  मदद  हम  कर  सकते  है,  करेगे
 और  जितनी  कोदशिश  हो  सकृती  है  वहा

 इंडस्ट्रीज  लगाने  की  कर  रहे  हैँ  ।  वहां  पर  जो
 चीज़ें  मिलती  होंगी  उन  सब  पर  टैक्निकल

 कमेटी  गौर  करेगी  भौर  दूसरी  जगहों  के  बारे
 में  भी  गौर  करेगी  शौर  सभी  बातों  को  देख  कर

 फिर  लोकेशन  के  बारे  में  कोई  फैसला  किया

 जायेगा  ।
 Shri  A.  K.  Gopalan:  May  I  know

 whether  any  survey  of  the  raw
 materials  for  this  industry  has  been
 made,  and  if  so,  in  which  region’

 Shri  Mannbhal  Shah:  These  aie
 different  industries  based  on  different
 raw  materials  and  the  Technical
 Committee,  before  recommending  the
 sites  to  the  Planning  Commission  ani
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 the  Government  of  India,  will  take
 into  consideration  all  those  respects,
 including  the  availability  of  raw
 materials.

 Shri  Jaipal  Singh:  In  this  project
 of  five  pharmaceutical  plants  totalling
 about  Rs.  30  crores  in  cost,  may  we
 know  what  would  be  the  foreign  aid
 component;  and  whether  the  Russian
 experts  will  be  working  here  or  our
 teams  will  be  sent  to  Russia  tor
 training?

 Shri  Manubhai  Shah:  The  total
 foreggn  exchange  component  80
 million  roubles,  and  the  entire  credit
 is  coming  from  the  Soviet  Union  as
 far  as  these  five  projects  are  concern-
 ed.  Two  teams  from  the  Soviet  Union
 came  uptil  now.  One  team  went  from
 our  country  headed  by  our  Senior
 Industrial  Adviser.  Currently,  there
 are  two  highly-placed  Government
 Officials  discussing  १३  Moscow  Several
 young  technicians  will  be  sent  out
 from  our  country  to  be  traimed  to
 Russia,  and  Russian  experte  will  also
 come  here  to  train  our  people  in  the
 factory  site  stself.

 Shri  Warior:  May  I  know  whether
 sn  this  respect  any  representations
 had  been  made  by  any  of  the  cham-
 bers  of  commerce  or  drug  spanu-
 facturers’  associations”

 Shri  Manubhal  Shah:  There  are  any
 number  of  representations  received
 perhaps  over  a  thousand,  each  wanting
 the  location  of  every  factory  in  that
 particular  place.  All  these  memoranda
 are  being  very  thoroughly  scrutinised

 Shri  S.  M.  Banerjee:  In  the  state-
 ment,  it  5  stated  that  we  will  have
 five  units.  May  I  know  whether  al!
 these  factories  are  going  to  be  estab-
 lished  within  the  Second  Five  Year
 Plan  period?

 hri  Mannubhai  Shah:  The  work  is
 now  almost  finalised  on  the  agree-
 ment  side  and  there  is  no  reason  ‘why
 in  the  next  two  years  we  should  not
 be  able  to  take  a  big  leap  forward
 Many  preliminary  preparations  will
 be  over  and  perhaps  the  actual  plants
 will  start  functioning  at  the  end  of
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 the  first  year  of  the  Third  Plan  or  the
 beginning  of  the  second  year  of  thal
 Plan

 Shri  Radhelai  Vyas:  May  I  know
 whether  Government  have  framed
 any  idea  as  to  the  requirements  fo:
 location  of  the  basic  drug  units?  Ii
 80,  what  are  those  requirements?

 Shri  Manubhai  Shah:  I  have  heen
 saying  all  this  time  that  the  question
 of  location  is  being  locked  into  m
 very  great  detail  by  the  Technical
 Committee  of  the  Planning  Com-
 mission

 Shri  Radhelal  Vyas:  That  is  not
 my  question  I  have  heard  what  he
 said  I  want  to  know  whether  de-
 hm\e  reqnremenits  Nave  ‘een  ascer
 tained  and  they  have  been  made
 known  to  the  Technical  Commatec
 and  also  to  the  State  Governments  who
 can  send  their  recommendation,  on
 the  basis  of  those  requirements

 Shri  Manubhai  Shah’  The  Sovict
 team’s  report  has  been  circulated  to
 all  the  State  Governments  giving
 complete  details  of  what  the  variou.
 projects  will  requwre  Internal  85
 cussions  are  also  going  on  wath  a  lot
 of  correspondence  with  State  Govern-
 ments  Whenever  they  make  anv
 enquiry,  the  whole  information  l
 supphed  to  them

 Shri  Rameshwar  Tantia:  Apart  from
 the  Soviet  Government,  will  we  50
 consult  Switzerland  who  are  con-
 sidered  to  be  one  of  the  best  manu-
 facturers  in  this  line?

 Shri  Manubhai  Shah:  This  hardiv
 arises  out  of  the  question

 Shri  Joachim  Alva:  May  I  ash
 a  question?

 Mr.  Speaker:  The  hon  Member  ॥५
 not  a  party  to  this  question

 Shri  Radhbelal  Vyas.  May  I  request
 the  hon  Munister  through  you  to  place
 8  copy  of  the  report  sent  to  the  State
 Governments  on  the  Table  of  the
 House  so  that  we  may  also  undei-
 stand,  study  and  send  our  recom-
 mendations?
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 Shri  Manubhai  Shah:  At  this  stage,
 when  the  negotiations  are  currently
 gomg  on,  it  will  not  be  very  correct
 to  place  that  report  for  publication
 But  it  8  our  infention,  as  soon  as  the
 agreement  is  finalised,  to  place  a  copy
 pf  the  agreement  and  of  the  report  on
 {he  Table  of  the  House

 Shri  Joachim  Alva:  The  other  day
 ¢here  was  a  discussion  about  the
 manufacture  of  certain  drugs  in  the
 Hindustan  Ant-biotics  m  contratt
 with  an  American  firm  At  the  same
 ime,  we  are  carrying  on  negotiation
 with  the  USSR_  I  want  to  ask  on
 a  point  of  information  whether  the
 firm  of  Merck's,  with  whom  we  have
 an  agreement  for  manufacture  of
 drugs  in  Hindustan  Anti-bsotics,  have
 giso  through  their  German  _—constitu-
 ent.  an  agreement  with  Sarabha:
 Chemicals  for  the  :impoit  of  chemi-
 gals?

 Shri  Manubhai  Shah.  There  are  too
 manv  things  Firstly,  this  company
 ys  an  American  company  It  was  not
 done  through  a  company  in  Germany
 Jhey  have  no  collaboratson,  as  far  85
 we  know,  with  Sarabhai’s  As  far  as
 the  negotiations  are  concerned,  for
 every  heavy  industry  project  we  cari5
 on  negotiations  with  quite  a  number
 ef  countries,  trying  to  select  different
 ytems  and  the  best  collaboration  avail-
 gble  at  a  particular  given  moment  of
 qime

 °
 Dandakaranya  Scheme
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 |  Shri  R  Cc  Magni:
 ‘  Shri  Rameshwar  Tantia.

 Shri  Supakar:
 Shri  Ajit  Singh  Sarhadi:
 Shri  Assar:
 Shri  D.  C  Sharma:
 Shri  Vajpayee:
 Shri  Mohan  Swarup:
 Shri  Aurobindo  Ghosal:
 Shri  S.  C.  Samanta:

 #1366
 |

 Shri  Subodh  Hansda:
 Shri  Ram  Krishan  Gupta:
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 |  ह...  ह... ह  Subhag  Singh:
 Shri  Subimaz  Ghose:
 Shri  Bimal  Ghose:
 Shri  Jhulan,  Sinha:
 Shri  Hem  Barus:
 Shri  Siddananjappa:
 Shrimati  Da  Palchoudhuri:
 Shri  ह  0  Boroosh:
 Pandit  त.  ग  Jyotishi:
 Shri  Manabendra  Shah:

 Will  the  Minster  of  Rehabilitation
 and  Minority,  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No  4  on  the  770  November,
 958  and  state

 ela)  turther  progress  made  m_  the
 reclamation  work  under  the  Danda-
 karanya  Scheme,

 (b)  the  number  of  dr.placed  per-
 sons  hving  in  and  outside  camps  who
 have  applied  so  far  for  resettlement
 in  the  Dandakaranya  area;

 (९)  the  number  of  families  so  far
 settled  in  the  area  and  the  facilities
 provided  to  them;

 (d)  what  percentage  of  the  peisons
 rehabilitated  there  are  from  refugee
 camps  outside  West  Bengal;

 (e)  whether  there  are  any  pro-
 posals  for  resettling  dasplaced  persons
 from  West  Pakistan  there,  and  क

 (f)  af  so,  their  number?’

 The  Deputy  Minister  of  Rehabili-
 ¢ation  (Shri  ह  8  Naskar):  (a)  So
 far,  about  500  acres  have  been  re-
 claimed  of  which  nearly  000  =  acres
 are  ready  for  cultivation,  except  con-
 tour  bunding  which  :s  to  be  taken  in
 hand  shortly.

 (b)  About  27,000.

 (c)  94  These  are  skilled  workers
 such  as  motor  drivers,  mechanics  etc
 They  have  been  provided  with  shel-
 ter,  medical  aid,  employment  and
 recreational  facilities.  Sinee  the  reply
 ‘was  drafted,  another  batch  of  about
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 200  families  comprising  about  000
 persons  have  been  sent  to  Dande-
 karanya

 (d)  Nil.
 (e)  No
 (f)  Does  not  arme

 Shri  RB  0.  Maj:  May  I  know  when
 the  displaced  persons  who  have  ap-
 plied  for  settlement  will  be  settled?

 Mr.  Speaker:  In  this  Dandakaranya
 scheme?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  It  has  already  been  stated
 by  my  colleague  in  reply  to  the
 question  that  we  have  taken  nearly
 300  families  up  til]  now.

 Shrimati  Ha  Palchoudhuri:  There  35
 some  apprehension  felt  about  the
 supply  of  water  in  the  Pharasgaon
 area  about  the  schemes  for  drinking
 and  irrigation  water  from  the  Jogon:
 river  May  I  know  how  far  it  has
 progressed  and  whether  it  has  heen
 taken  up”?

 Shri  Mehr  Chand  Khanna:  The
 apprehension  is  not  well  founded  I
 have  been  there  myself  and  l  have
 veen  the  wells  functioning

 Shri  Jaipa)  Singh:  Last  July  when
 T  asked  thw  question,  the  hon
 Minster  told  ह अ  that  the  plan  wu.
 to  wind  up  all  the  refugee  camps  =n
 West  Bengal  by  next  July  That  is  to
 say  20,000  to  30,000  people  will  be
 sent  to  Dandakaranya  and  the  Govern-
 ment  of  West  Bengal  itself  would
 rehabilitate  about  10,000  famules
 May  I  know  what  &  the  present
 position?

 Shri  Mehr  Chand  Khanna:  The
 present  position  is  that  during  the
 last  2  years  we  have  really  moved
 about  a  lakh  of  persons  from  camps
 in  the  Eastern  Zone  and  the  pro-
 gress  of  dispersal  and  rehabilitation  5
 going  on  steadily.

 Shri  8,  M.  Banerjee:  May  I  know
 whether  the  displaced  persons  now
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 stationed  in  Sealdah  station  have  also
 been  approached  to  shift  themselves  to
 Dandakaranya;  and,  if  so,  how  many
 have  volunteered  themselves?

 Shri  Mehr  Chand  Khanna:  I  am
 having  a  proper  screening  and  sur-
 vey  made  of  the  families  in  the  camps
 in  West  Bengal  including  those  at  the
 Sealdah  station  and  in  vagrant
 homes  Plans  are  being  formulated  to
 remove  all  those  who  are  eligible  and
 who  are  willimg  to  go  The  move-
 ment  up  till  now  ts  entirely  voluntary

 Shri  Sapakar:  May  I  know  what
 area  of  cultivated  land  38  either  ac-
 quired  or  proposed  to  be  acquired  and
 whether  the  displaced  persons  from
 those  =  wraes  wll  he  properly  re-
 habilitated  or  only  paid  compensatson
 and  made  refugees’

 Shri  Mehr  Chand  Khanna:  The
 compensation  law  does  not  apply  to
 the  eastern  region  at  all

 Shri  Supakar:  I  want  to  know  what
 amount  of  cultivated  land  is  being
 acquired  for  the  purpose  and  whether
 those  persons  who  are  in  cultivating
 possession  of  those  lands  will  be
 properly  rehabilitated  elsewhere  or
 whether  they  will  be  paid  only  com-
 pensation

 Shri  Mehr  Chand  Khanna:  As_  far
 as  the  district  of  Bastar  ss  concern-
 ed,  all  the  land  that  we  ४४९  getting
 belongs  to  Government,  and,  in  the
 districts  of  Ambikapur  and  Dharma-
 jaigarh,  we  have  purchased  private
 land  But,  I  have  taken  care  to  see
 that  the  original  tenant  is  not  =  dis-
 tupted

 Shri  Braj  Raj  Singh:  In  the
 Madhya  Pradesh  region  of  Danda-
 karanya  there  are  certain  indigenous
 people  who  are  being  uprooted  from
 their  lands  which  are  being  taken
 away  and  they  are  not  being  paid
 anything  as  compensation  and  their

 n  07९  is  being  destroyed—mainly
 divasis.

 Shri  Mehr  Chand  Khanna:  I  do  not
 think  the  information  of  the  hon.
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 Member  38  correct.  I  just  stated  that
 we  are  taking  only  Government  land
 in  the  Dandakaranya  region  which
 falls  in  the  M.P,  zone.  And,  as  re-
 g8tds  tribals,  I  have  given  categori-
 cal  assurance  in  this  House  that  their
 interests  will  not  only  be  protected
 but  wall  be  advanced  also

 Shri  Jaipal  Singh:  In  view  of  Gov-
 e™lment’s  policy  to  encourage  the
 Adivasis  to  take  to  settled  agriculture
 MStead  of  jhooming  (shifting)  culti-
 vation,  may  I  know  what  area  has
 been  earmarked  for  Adivasis  in  this
 P@rtscular  Dandakaranya  area  and
 how  many  Adivasis  will  be  settled
 there  permanently  including  the
 People  who  have  been  displaced  so-
 far  as  Pharasgaon  and  other  areas
 aré  concerned?  I  want  figures

 Shri  Mehr  Chand  Khanna:  I  have
 dtscussed  this  question  with  Mr.
 Noronha,  a  very  senior  officer  in
 Madhya  Pradesh  who  is  a  great
 friend  of  the  tmbals  (Interruption)  ;
 aNd  in  consultation  with  him,  certain
 Proposals  are  bemg  formulated  to
 allocate  reclaimed  land  to  the  tribals
 48  well  Our  present  intention  is  to
 allocate  about  25  per  cent,  of  the  re-
 Claimed  land  to  the  tribals

 Shri  Kasliwal:  May  I  know  whe-
 ther  any  refugee  families  which  bad
 already  been  settled  m  some  other
 States  like  Rajasthan  and  Saurashtra
 have  now  applied  for  settlement  in
 Dandakaranya?

 Shri  Mehr  Chand  Khanna:  There  is.
 NG  question  of  shifting  from  Rajasthan
 Or  any  other  State  of  families  who
 have  received  full  rehabil:tation  bene-
 fits  there

 Shri  Panigrahi:  Previously  the  Gov-
 etnment  decided  to  rehabslitate  4,000
 refugee  families  by  March,  3959  ir
 Dandakaranya.  But,  now  the  hen.
 Minister  stated  that  only  800  families
 have  been  removed  May  I  know
 Whether  Government  will  be  in  2
 Position  to  stick  to  the  date  fixed  to
 Cloge  the  camps  by  July,  4959९

 Shri  Mehr  Chand  Khanna:  The
 S6cond  part  of  the  question  is  entirely
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 hypothetical.  As  regards  the  first
 part,  I  can  only  say  that  by  experience
 I  am  trying  to  be  very  cautious.

 Shri  Panigrahi:  What  is  the  reply,
 Sir?  He  said....

 Mr.  Speaker:  He  cannot  force  these
 ‘people  to  go.  He  is  trying  to  induce
 them  to  go.  As  and  when  they  are
 willing  to  go,  they  will  be  taken.  That
 4s  the  meaning  of  the  Minister's  reply.

 Shri  Panigrahi:  Sir,  no  date  is
 etated.

 Mr.  Speaker:  Therefore,  the  dates
 cannot  be  given.

 Shri  S  M.  Banerjee:
 say  that,  Sir.

 He  did  not

 Mr.  Speaker:  That  35  what  I  have
 ainderstood  him  to  say

 Shri  Hem  Barua:  May  I  know  whe-
 ther  compulsion  is  exerted  on  West
 Bengal  refugees  so  85  to  rehabilitate
 them  in  Dandakaranya  and  on  this
 account  to  doles  so  far  enjoyed  by
 the  refugee  families  are  being  stopp-
 ed?  If  so,  why  7  #  50?

 Shri  Mehr  Chand  Khanna:  This  35
 mot  correct.  The  doles  of  only  those
 persons  have  been  stopped  who

 through  screening,  which  we  have
 een  undertaken  in  consultation  with
 the  State  Government,  are  found  to
 be  ineligible  For  non-refusal  of

 any  family  to  go  to  Dandakaranya,  as

 yet,  not  a  single  person’s  dole  has
 een  stopped.  I  stated  just  a  little
 while  ago  that  up  till  now  the  move-
 ment  is  entirely  voluntary.  I  have  got
 about  5,000  families  now  from  camps
 who  are  waiting  and  who  have  applied
 for  being  rehabilitated  in  Dandakar-
 anya.

 Shri  Vajpayee:  May  I  know  if  there
 is  a  proposal  to  make  Dandakaranya
 @  Centrally  Administered  area  so  that
 the  different  States  may  not  come  in
 the  way  of  setting  up  an  efficient  ad-
 ministration?
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 Shri  Mehr  Chand  Ehanna:  There  is
 no  such  thing  at  all.  This  is  a  body
 set  up  in  consultation  with  and  with
 the  cooperation  of  the  State  Govern-
 ments  concerned,  though,  adminis-
 tratively,  it  is  under  the  control  of
 the  Government  of  India.

 Pandit  J.  ह  Jyotishl:  May  I  know
 whether  Government  has  estimated
 the  average  income  that  these  people
 settled  there  are  making  by  the  var-
 ious  works  thaf  have  been  given  to
 them?

 Shri  Mebr  Chand  Kbanna:  The
 scheme  33  just  starting.

 Heavy  Machine  Building  Plant
 +

 ©1367,
 Shri  5.  C.  Samanta:

 Shri  Subodh  Hansda:

 Will  the  Minster  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  #  35  a  fact  that  the
 Heavy  Machine  Building  Plant  at
 Hatia  will  manufacture  machinery  for
 integrated  steel  plants;

 (b)  if  so,  whether  any  priority  will
 be  given  to  the  manufacture  of
 machinery  for  fertiliser  plants,  and

 (c)  whether  any  provision  is  pro-
 posed  to  be  made  m  the  Third  Five
 Year  Plan  therefor?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):

 (a)  Yes,  Sur.

 (b)  The  proposed  plant  wil)  have
 capacity  for  the  manufacture  of  some
 items  of  machinery  required  for  other
 branches  of  heavy  industries  as  well,
 including  fertilizers,  In  fact  Govern-
 ment  are  taking  separate  steps  for  the
 provision  of  necessary  facilities  for
 the  manufacture  of  fertiliser  plants.

 (c)  This  will  be  considered  at  the
 appropriate  time.

 Shri  §.  C.  Samanta:  May  I  know
 whether  any  contract  with  any  foreign
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 firm  bas  been  entered  into  for  the
 construction  of  these  things’

 Shri  Manubhai  Shah:  As  the  House
 is  aware,  this  plant  is  being  erected
 with  the  technical  collaboration  of  the
 USSR

 Shri  Subedh  Hansda:  As  a  number
 of  fertiliser  factories  are  going  to  be
 set  Up  in  our  country  and  most  of  the
 machinery  for  these  fertiliser  factories
 have  been  fabricated  in  our  own  coun-
 try  may  I  know  whether  the  import
 of  this  machinery  has  been  stopped,
 and,  if  20,  what  would  be  the  foreign
 exchange  saved  by  this?

 Shri  Manabhai  Shah:  This  particular
 question  relates  to  the  Heavy  Machine
 Building  Plant  to  be  established  at
 Hattia  in  Ranchi  That  has  got  Soviet
 collaboration  And,  fot  the  Foundry
 Forge  we  have  Czechoslovakian  col-
 laboration  What  we  are  trying  to
 manufacture  rs  the  steel  plant  as  men-
 troned  in  the  answer  and  we  are  also
 going  in  for  ancillary  production  of
 several]  component  fertiliser  parts  As
 the  hon  Member  is  aware  even  for
 the  Rourkela  fertihser  the  Sindn
 Fertiliser  Company  is  providing  about
 Rs  8  crores  worth  plant  and  equip-
 ment

 Labour  Participation  ia  Management
 *1369,  Shri  Ram  Krishan  Gupta:  Wi!!

 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  850  on
 the  llth  December  958  and  state

 (a)  whether  all  the  units  which
 volunteered  to  set  up  joint  manage-
 ment  councils  have  since  set  them  up

 (b)  if  not  the  names  of  such  units
 which  have  not  set  up  joint  counczis  so
 far,  and

 (c)  the  nature  of  action  taken  in  the
 matter?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 ahd  Planning  (Shri  LN.  Mishra):
 (a)  No

 (b)  A  statement  is  laid  on  the  Table
 of  the  Sabha  [See  Append:x  IV,  an-
 nexure  Ne.  79]
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 (९)  Persuasion
 Shri  Ram  Krishan  Gupta:  May  I

 know  whether  the  owners  of  these
 units  have  expressed  any  difficulty  in
 setting  up  Joint  management  councils?

 Shri  L.  N.  Mishra:  There  are  about
 i9  units  which  have  not  yet  establish-
 ed  these  councils  but  different  units
 have  different  difficulties,  but  none  of
 them  have  got  any  serious  difficulty

 Shri  Keshava:  May  I  know  if  any
 effort  has  been  made  in  this  direction
 in  the  public  sector  and  if  so,  with
 what  effect”

 Shri  L.  N.  Mishra:  Yes,  Sir,  it  has
 been  introduced  in  the  pubhe  sector
 also

 Shr:  5  M.  Banerjee:  In  reply  to  (c)
 the  hon  Mhnister  has  said  ‘Persua-
 sion’  May  I  know  why  the  same
 scheme  is  not  being  introduced  m  the
 public  sector  undertakings  when  the
 public  sector  is  under  the  Central  or
 the  State  Governments®  What  are  the
 difficulties  and  why  have  they  not
 been  »mplemented?

 The  Minister  of  Labour  and  Employ-
 ment  and  Planning  (Shri  Nanda):  Yes,
 Sir  We  have  taken  up  this  question
 with  the  Ministries  concerned  and  I
 hope  in  course  of  time  more  and  more
 units  will  come  under  the  system  of
 joint  councils  and  workers’  participa-
 tion

 Shri  Ram  Krishan  Gupta’  May  I
 know  whether  there  is  any  proposal
 to  introduce  legislation  in  this  respect?

 Shri  L  N  Mishra:  No

 Manufacture  of  Newsprint  and  Paper
 in  Mysore  State

 ॥
 {  Shri  Rameshwar  Tantila-

 Shri  Ram  Krishan  Gupta
 Shri  Keshava

 (Shri  Raghunath  Singh
 Will  the  Minster  of  Commerce  and

 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.

 *3370
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 22  on  the  llth  November,  957  and
 state:

 (a)  the  progress  made  so  far  in  re-
 gard  to  the  scheme  for  the  manufac-
 ture  of  newsprint  and  paper  in  col-
 Jaboration  with  the  U.SA  in  Mysore
 State;

 (b)  what  will  be  the  capital  inves-
 ment;  and

 (c)  the  time  by  which  the  factory
 ill  start  functioning?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Necessary  con-
 sent  to  the  :ssue  of  capital  and  licence
 for  import  of  plant  and  machinery  for
 paper  have  since  been  granted  No
 newsprint  manufacture  is  covered  in
 this  scheme

 (b)  Rs  427  crores.

 (c)  96l  or  early  1962,

 Shri  Rameshwar  Tantia:  May  I  know
 whether  after  the  manufacture  of  this
 newsprint  we  will  be  self-sufficient  in
 our  requirement  of  newsprint?

 Shri  Manubhai  Shah:  It  is  such  a
 gigantic  country.  Our  paper  consump-
 tion  is  the  lowest  in  the  world  We
 may  or  may  not  be  self-sufficient,  but
 we  want  more  and  more  paper  pro-
 duced  so  that  it  would  be  better  for
 education  and  other  things

 Shri  Shivananjappa:  This  paper
 factory  was  originally  proposed  to  be
 located  in  Mandya  in  Mysore  State
 Now  it  is  proposed  to  be  located  in
 Bellagola  near  KRS  Dam,  far  removed
 from  the  source  of  the  raw  material
 May  I  know  the  reason  that  prompted
 the  American  experts  to  locate  a  diffe-
 rent  place?

 Mr.  Speaker:  Both  are  in  the  same
 State

 Shri  Keshava:  He  comes  from
 Mandya.

 Shri  Manubhai  Shah:  Originally  it  is
 true  that  it  was  considered  that
 Mandya  will  be  a  better  site,  but  both
 the’  Indian  technicians  and  the  foreign
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 collaborators  have  gone  into  the  eco-
 nomics  of  the  scheme  and  they  have
 thought  that  it  is  better  to  lovate  it
 near  Mysore;  that  is  why  they  have
 shifted  the  site.

 Shri  Aehar:  What  is  the  quantity  of
 newsprint  or  paper  that  this  factory
 will  produce?

 Shri  Manubhal  Shah:  This  will  only
 Produce  normal  writing  paper—
 about  15,000  to  18,000,  tons  per  year
 or  50  tons  per  day.

 Shri  Rameshwar  Tantia:  The  hon.
 Minister  has  said  that  our  require-
 ment  of  newsprint  will  go  up  and  up.
 May  I  know  whether  some  scheme  is
 under  consideration  to  establish  a  mill
 in  Assam  where  plenty  of  raw  mate-
 rial  is  available?

 Shri  Manubhai  Shah:  This  is  a  ques-
 tion  on  paper  and  not  newsprint  But
 it  75  true  that  m  Assam  also  two
 paper  mills  are  going  forward

 Cement
 :

 3373  Pandit  D  N.  Tiwary:
 Shri  Siddananjappa

 Wil)  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  :s  a  fact  that  cement
 manufacturers  have  expressed  their
 concern  over  the  small  Ifting  of
 cement  and  consequent  piling  of
 cement  stock  in  their  godowns;  and

 (b)  if  so,  the  steps  proposed  to  be
 taken  in  the  matter?

 The  Minister  ‘of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir

 (b)  The  following  steps  have  been
 taken  for  stimulating  demand  for
 cement:

 Q)  Removal  of  control  on  the
 distribution  of  cement  at  Stock-
 ists’/Consumers’  level.

 (४)  Withdrawal  of  all  previous
 orders  and  instructions  restricting
 use  of  cement  on  account  of  its
 non-availability  and  insufficiency.



 9137  Oral  Anewers

 (iii)  Stepping  up  export  of
 cement.

 (iv)  Reviewing  the  question  of
 establishment  of  additional  capa-
 city  from  time  to  time.

 Other  measures  calculated  to  im-
 prove  demand  for  cement  are  still
 under  consideration  of  the  Govern-
 ment  of  [ndia.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  it  is  a  fact  that  cement
 menufacturers  had  approached  the
 Government  for  contributing  cement
 free  of  cost  for  road  construction  and
 whether  that  offer  has  been  accepted?

 Shri  Mannbhai  Shah:  We  have
 received  no  offer  free  of  charge.  We
 are  prepared  to  accept  many  offers
 hke  that.  So  far  no  such  offer  has
 been  received  They  have  been  urging
 that  if  cement  is  used  for  road  con-
 struction,  there  wil]  be  greater  use  of
 cement,  resources  permitting  We  can
 take  up  such  a  programme  but  on  a
 very  hmited  basis

 Shri  ९.  D,  Pande:  May  I  know  if  the
 Government  is  aware  of  the  fact  that
 the  shrinkage  in  the  cement  consump-
 tion  १5  mostly  due  to  the  high  price,
 particularly  on  account  of  the  excise
 duty  of  Rs  24  per  ton  and  also  be-
 cause  of  the  difference  between  the
 basic  price  of  cement  Rs  60  per  ton
 and  the  selling  price  at  Rs  328  per
 ton?  It  is  not  the  main  reason  for
 accumulation  of  stocks

 Shri  Manubhai  Shah:  Basically.  it
 will  not  be  mght  to  say  that  the  de-
 mand  for  cement  has  not  risen;  it  has
 not  risen  commensurate  with  the  ex-
 pansion  in  the  cement  industry  which
 is  taking  place  at  a  very  fast  speed.
 As  far  as  price  is  concerned  it  does
 play  a  part  but  not  a  very  major  part
 The  real  reason  is  that  both  the  con-
 structional  activity  and  the  avail-
 ability  of  steel  have  somewhat  gone
 down

 Shri  Jadhav:  May  I  know  whether
 there  is  going  to  be  any  reduction  in
 the  price  of  cement  on  account  of  the
 accumulation  of  stocks?
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 Shri  Manubhai  Shah:  No,  Sir.  The
 price  question  of  &  controlled  commo-
 dity  is  worked  out  by  the  Tariff  Com-
 maission  giving  them  just  and  proper
 margin  of  profit.  There  is  no  question
 of  price  reduction  because  of  that.

 Shri  Jaipal  Singh:  How  do  our
 prices  compare  wth  international
 prices?  Is  it  not  possible  for  the
 Government  to  expand  and  increase
 our  exports?

 Shri  Manubhal  Shah:  It  is  one  of
 the  steps  I  have  suggested  We  are
 currently  trying  to  export  two  lakh
 tons  As  far  as  international  price  is
 concerned,  it  is  a  bulk  commodity
 where  prices  widely  fluctuate  and  it
 will  be  difficult  to  compare  The
 reason  for  some  difficulties  in  our  ex-
 ports  is  the  heavy  cost  of  transport
 and  freight  charges

 Shri  Panigrahi:  May  I  know  whether
 the  @emand  for  cement  has  come
 down  in  the  constructional  activities
 so  far  as  river  valley  projects  are  cun-
 cerned  or  whether  the  demand  has
 come  down  only  m  the  private  sector?

 Shri  Manubhai  Shah:  In  both  sec-
 tore,

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  the  steps  taken  by  the  Gov-
 ernment  had  relieved  the  congestion
 of  cement  and,  if  so,  to  what  extent?

 Shri  Manubhai  Shah:  It  is  too  early
 to  forecast  on  that.  But  we  do  hope
 that  with  the  increasing  tempo  of
 development  and  the  coming  of  the
 Third  Plan  the  demand  for  cement  is
 hkely  to  go  up

 श्री  भक्त  दक्षत  :  ओऔमन्‌.  प्रशन  संख्या

 १३७२  के  साथ  प्रदन  संख्या  १३६४४  भी  ले

 लिया  जाये  क्‍योंकि  वह  उस  कमेटी  से  सम्बन्ध

 रखता  है  जो  नमक  के  उद्योग  के  सम्बन्ध  में

 जांच  करने  के  लिये  बिठायी  गयी  थी।

 Mr,  Speaker:  It  may  also  be
 answered



 4  १29  Oral  Answers  MARCH  19,  3959

 Central  Salt  Board

 +
 (  Shrimati  Tia  Palchougburi:

 1 डफ,  <  Shri  Ram  Krishan  Gupta:
 {  Shri  Hem  Raj:

 Wil  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  :t  is  a  fact  that  Gov-
 ernment  propose  to  set  up  an  auto-
 nomous  Central  Salt  Board,

 (b)  uf  so,  what  will  be  its  constitu-
 tion  and  functions,  and

 (९)  the  time  by  which  it  will  be  set
 up?

 The  Minister  ef  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c)  The  Sult
 Commuttee  appointed  by  the  Govern-
 ment  of  India  in  January,  ‘1958,  to
 consider  certain  matters  connected
 with  the  development  of  the  salt  in-
 dustry  have  m  their  report,  submitted
 to  Government  recently,  recommend-
 ed  the  setting  up  of  an  autonomous
 Central  Salt  rd  for  sanctioning  and
 executing  schemes  relating  to  develop-
 ment  works  of  the  Salt  Department
 and  for  being  entrusted  with  the  res-
 ponsibility  for  welfare  schemes  for
 labour  employed  in  the  salt  industry
 as  also  for  the  grant  of  financial  help
 m  the  form  of  loans  to  salt  manufac-
 turers  The  Central  Board,  :t  has  heen
 suggested  by  the  Salt  Committee,
 should  consist  of  not  more  than  Il
 members  including  the  Chairman,  the
 Salt  Commissioner,  representatives  of
 Central  Governinent,  representat.ves
 of  salt  industry  including  one  repre-
 sentative  from  small-scale  sector,  re-
 presentatives  of  salt  labour,  represen-
 tatives  of  salt  co-operative  societies,
 representatives  of  consumers,  some  ex-
 perts  and  others  interested  in  the  Sa:t
 mdustry  as  may  be  considered  neces-
 sary  by  the  Central  Government  from
 time  to  time

 The  Salt  Committee’s  recommenda-
 tion  25  under  consideration,  and  it  is
 hoped  that  a  final  decision  will  be
 reached  in  the  matter  at  an  early  date
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 “Salt  Induetry

 Shri  Bhakt  Darshan:
 Shri  8.  C.  Samanta:
 Shri  Subodh  Hansda:

 bri  Ram  Krishan  Gupta: 4
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  Nu
 78  on  the  20th  November,  958  and
 state:  ‘

 (a)  whether  the  report  of  the  nine-
 man  Committee  appointed  to  enquire
 into  the  working  of  the  Salt  Industry
 has  since  been  examined:

 1394,

 (b)  if  so,  whether  a  copy  of  the  re-
 port  will  be  laid  on  the  Table,  and

 (९)  the  decisions  taken  in  the  mat-
 ter?

 The  Minister  of  Industry  (Shei
 Manubhat  Shah):  (a)  to  (c)  The  mat-
 ter  is  under  consideration  in  consuita-
 tion  with  the  State  Governments  ana
 as  soon  as  decisions  are  taken,  the
 copy  of  the  report  and  the  decisions  of
 the  Government  thereon  will  be  laid
 on  the  Table  of  the  House

 Shrimati  [a  Palchoudhuri-  May  I
 know  whether  the  Central  Salt  Board
 will  take  over  all  the  functions  of  the
 salt  committees  in  the  various  dis-
 tricts?

 Shri  Mauubhai  Shah  No,  Sir  The
 regional  board  will  continue  with  the
 advisory  functions  as  at  present  It
 3  only  for  giving  greater  develop-
 mental  tempo  to  this  very  basic  indus
 try  of  salt  that  this  Central  Board  is
 being  considered

 aft  भक्त  बहझेग:  में  यह  जानना  चाहता  ?
 कि  इस  समिति  की  रिपोर्ट  गवनंमेट  के  हाथो  से
 किस  तरीन  को  पह्ची,  और  देरी  से  देरी
 कब  तक  फैसला  हो  जाने  का  ग्रनुमान  है  ?

 थ्बी  बगुजाई  शाह  :  इस  रिपोर्ट  को  हमारे
 पास  शाये  कोई  चार  महीने  हुए,  छेकित  चूकि
 यह  बहुत  बडा  सबजेक्ट  है  भौर  इसका  सारो
 स्टेट  गवर्नेमेंट्स  से  सम्बन्ध  है  ,इसलिये  जब  तक
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 उनसे  राम,  मशबिरा  त  ही  जाये  निर्णय  करना «

 मुश्किल  होगा  ।  इसीलिये  इस  में  थोडी  भी
 देरी  हो  गगी  है  ।

 Ferd  Foundation  Grant  for  Small  Scale
 Industries

 *1974.  Shri  Ajit  Singh  Sarhadi:  W:)!
 the  Minister  of  Commerce  and  Indus
 try  be  pleased  to  state:

 (a)  whether  3६  w  a  fact  that  Ferd
 Foundation  have  grven  a  grant  cf
 rupeés  one  crore  for  developmen‘  of
 Small  Scale  Industries,  and

 .
 .(b)  the  amount  expended  m  cach

 State  (State-wise)?

 The  Minister  of  Industry  (Sbri
 Manobha!l  Shah):  (a)  The  Ford  Foun-
 dation  has  given  a_  grant  of  $2  63
 milhons  mn  January,  3958  for  the  deve-
 lopment  of  Small!  Scale  Industries

 (७)  There  is  no  State-wise  accounts
 gas  it  is  utihsed  for  the  entire  country-
 wide  programme  of  developmen’  of
 Small  Scale  industries

 Shri  Ajit  Singh  Sarhadi  Mav  I
 know  whether  any  criterion  is  kept
 in  view  as  to  which  industries  arc  to
 be  given  priorities  and  so  on?

 Shri  Manubhai  Shah:  This  program-
 me  ts  a  continuing  programme  ‘The
 Ford  Foundation  makes  annual  grants
 This  one  came  m  958  January  and  it
 is  really  for  financing  the  establich-
 ment  of  extension  service  institutes
 which  we  are  now  establishing---one
 major  institute  for  each  State

 Shri  Warier:  May  I  know  whe.her
 ‘he  small  industries  in  Kerala  have
 heen  included  for  the  purpose  of  thes
 grants?

 Shri  Manubhal  Shah:  Yes,  Sir
 Kerala  ts  always  one  of  the  States  to
 he  included

 *@hri  8.  M.  Banerjee:  May  I  request
 the  hon  Minister  to  lay  a  statement  on
 the  Table  of  the  House  as  to  how  this
 amount  has  been  spent  Unless  we
 know  what  small-scale  industries  and

 PHALGUNA  28,  880  (SAKA)  Oral  Answers  7:32

 m  which  State  are  included,  it  is  not
 possible  to  ask  any  question

 Shri  Manubhai  Shah:  It  is  for  small-
 scale  industries  The  entire  accounts
 of  it  are  rendered  in  the  normal  ac-
 counting  procedure,sand  the  debits
 which  are  given  under  these  different
 heads  are  also  given  in  the  reports

 Shri  Sinhasan  Singh:  May  I  know
 whether  Government  has  defined  what
 it  means  by  small-scale  industries*
 Does  it  include  those  which  are  run.
 by  power  also?

 Shri  Manubhai  Shah:  The  origina
 definition  of  smail-scale  industries  was.
 “50  men  working  and  Rs  5  lakhs
 capital  investment  with  power,  an@
 00  men  working  with  Rs  5  lakhs
 capital  investment  without  power”.
 Recently  the  Small-scale  Industries
 Board  urged  on  the  Government  of
 India  and  the  Planning  Commission
 has  finally  accepted  the  definition  “SO
 men  working  per  shift  with  Rs  5  lakhs
 capital  investment  with  power,  and
 00  men  working  per  shift  with  Rs  5
 lakhs  capital  investment  without
 power”

 Shri  Ramanathan  Chettiar.  May  है
 know  whether  the  Small-scale  Ser-
 vices  Institutes  would  be  entitled  to
 get  a  grant  from  the  Ford  Foundation”

 Shn  Mannbhai  Shah:  Yes,  Sir

 भारत-मेपाल  व्यापारिक  करार

 *2IY  ओ  भक्‍त  वर्शन  क्या  प्रथार
 भत्री  १६  दिसम्बर  १६५८  के  ताराकित
 प्रदन  सख्या  १०५२  के  उत्तर  के  सम्बन्ध  में

 यह  बताने  की  कृपा  करेगे  कि  भारत-नेपाल
 व्यापारिक  करार  के  संशोधित  करने  में  इस
 बीच  क्या  प्रगति  हुई  है  ?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharia?
 Nehru):  The  matter  38  stilt  under
 negotiation  with  the  Government  of
 Nepal  and  the  changes  in  the  exsting
 Agreement  have  not  yet  been  finalised.
 It  would  not,  therefore,  be  proper  to
 give  details  at  this  stage
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 ¥  may  add,  89,  that  at  the  present
 moment  Nepal  is  going  through  a  pro-
 ह... ठ  of  widespread  general  election
 and  before  that  for  months  they  have
 teen  preparing  for  it,  and  hence  it
 ‘was  difficult  to  take  up  this  matter.

 श्री  भक्त  दर्शन  :  क्‍या  यह  सत्य  नहीं  हैं
 थ्कि  इस  शभ्रदन  पर  लगभग  पिछुले  दो  वर्ष  से
 किलर  किया  जा  रहा  है  शौर  माननीय  प्रधान
 अंत्री  जी  ने  बताया  है  कि  चुनाव  के  कारण
 इस  में  देरी  हो  रही  है,  तो  चुनाव  तो  शझ्भी
 हाल  ही  में  प्रारम्भ  हुए  है  1  मैं  यह  जासना
 चाहता  हू  कि  और  कौन  सी  भडचने  थी.
 जिन  की  वजह  से  इस  सम्बन्ध  में  इतनी  देरी

 हुई ।

 शी  जवाहरलाल  नेहरू  चुनाव  तो  भ्रभी

 श्शुरू  हुआ  है,  लेकिन  चुनाव  का  चर्चा  शोर
 उस  की  तैयारी  बरसों  से  ह ैऔर  उस  की  वजह
 से  वहा  की  जो  सरकारे  हुई,  वे  कुछ  आरज़ी
 डंग  की  हुईं--वे  बहुत.  पक्की  नहीं  थी  ।  इन्त-
 जार  था  कि  पक्‍की  हो  जाये,  तो  उन  से  फैसला

 हो  कुड  फँसले  हुए  है  श्रारजी  तौर  पर,
 लेकिन  झाबे  हुए  है  भौर  यह  उचित  नही  है  कि

 अहां  पर  ग्राघे  बताये  जाये,  जब  तक  पूरा  पक्का
 फैसला  न  हो  जाये  ।

 Shri  Assar:  May  I  know  whether
 Government  3५.  aware  that  recently
 ‘some  of  the  Nepal  papers  have  criti-
 ised  some  of  the  Indian  merchants
 who  exploit  unduly  the  loopholes  of
 the  present  agreement;  and,  if  so,
 ‘what  action  Government  has  _  taken
 against  those  merchants?

 Shri  Jawaharlal  Nehru:  I  do  not
 read  the  Nepal  papers  I  do  not
 know,  it  might  well  be  that  some  of
 them  have  criticised  :t

 Shri  Ramanathan  Chettiar:  May  I
 know  how  long  will  be  the  duration
 for  which  this  agreement  would  be
 entered  with  the  Nepal  Government?

 Shri  Jawaharlal  Nehru:  I  do  not
 iknow,  Sir.
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 Mr.  Speaker;  He  wants  to  know
 whether  it  is  for  @  short  period  that
 this  agreement  has  been  entered.’

 Shri  Jawaharial  Nehru:  Normally
 the  durations  are  5  years,  0  years,
 something  like  that;  I  do  not  know
 exactly

 Tin  Material

 जुडाव,  Shri  M.  RK.  Krishna:  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  tin-makers  in  the  country
 have  become  idle  as  &  result  of  non-
 availability  of  tin  material;

 ‘

 (b)  whether  any  _  representations
 १०४१  haan.  mada  ta,  Gavemmant,  hy  tha
 tin-makers;  and

 (c)  how  many  co-operative  societies
 are  engaged  in  this  work  and  how
 many  of  them  have  closed  down  for
 want  of  material?

 The  Minister  of  Industry  (Shri  , Manubhbai  Shah):  (a)  to  (c)  No:
 Complamts  have  been  received  by
 Government  on  any  closure  of  such
 factories  However,  there  is  an  acute
 shortage  being  felt  in  the  country  due
 to  restricted  foreign  exchange  releas
 ed  for  the  import  of  tm-plates

 Steps  are  being  taken  to  increase
 the  production  and  supplies  of  tin-
 plates  As  far  as  the  information  3s
 available  wifh  Government,  no  ex-
 clusively  tin  fabricating  co-operatives
 are  there

 Shri  M.  है.  Krishna:  May  I  know  the
 total  quantity  of  tin-plates  required
 in  this  country,  and  whether  the  entire
 quantity  35  found  locally  or  any  portion
 of  it  has  to  be  imported?

 Shri  Manubhai  Shah:  About  80,000
 tons  to  1,00,000  tons  are  required
 every  year  The  indigenous  produc-
 tion  is  only  64,000  tons  and_  the
 balance  has  to  be  imported

 Shri  M.  R.  Krishna:  May  I  knw
 whether  any  quantity  has  been  speci-
 fied  for  the  use  of  small-scale  indus-
 tries  and  the  small  artisans;  if  50,
 whether  their  entire  demand  is  met’
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 Chri  Manabhai  Shah:  Yes,  Sir.  The
 ातिला।नादाशवर,  industries  get  their  quota
 through  the  Director  of’  Industries.  He

 these  smaller  industries  against  the
 big  factories?

 Shri  Manubhai  Shah:  There  is  2
 general  policy  question,  Sir,  which  the
 thon.  Member  has  raised.  As  the
 House  is  familiar,  Sir,  we  always  give
 a@reater  preference  to  the  small-scale
 industries  as  compared  to  the  big
 industries.

 Ghri  Sinhasan  Singh:  May  I  है ०...
 what  protection  is  given,  whether  it
 is  in  the  form  of  not  levying  the
 excise  duties?

 Shri  Manubhai  Shah:  There  are
 several  forms,  and  it  takes  different
 forms  in  different  industries.  It
 hardly  arises  out  of  this  question,  to
 discuss  the  entire  policy  of  the  Gov-
 ernment  with  regard  to  small-scale
 industries.  We  give  concessional  loans,
 hire  purchase  of  machinery,  liberal
 advances,  special  allocation  of  quotas
 of  raw  materials  and  different  techno-
 logical  aids  from  service  institute  and
 extension  centres

 aft  सिहासन  सिह  :  एक्साइज़  ड्यूटो  भी

 इन्कलूड  किया  है  या  नहीं  ”?

 की  सनुभाई  शाह  :  इन्क्‍लूड  किया  है  t

 Loans  to  Displaced  Persons  in  Tripura

 *1578.  Shri  Bangshi  Thakur:
 the  Minister  of  Rebabiiitation  and
 Minority  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  many
 displaced  families  in  Tripura  have
 secured  land  with  their  own  efforts
 and  applied  for  loan  under  Type

 «Schemes;
 (b)  whether  it  is  a  fact  that  their

 cases  are  pending  decision  for  the  last
 ‘two  years;  and
 424  (Ai)  LSD.-2
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 (९)  if  so,  the  reason  for  the  delay’
 ta  granting  them  foans?

 The  Deputy  eof  Rohabilita-
 then  (Shri  P.  B.  Naskar):  (a)  Only  १08
 families  ont  of  4,297  who  had  applied
 for  this  loan,  have  heen  able  to  secure
 land  with  clear  title  with  their  own
 efforts

 (b)  No.  It  is  only  recently  that  they
 produced  evidence  to  prove  the  pur-
 chase  of  land.

 (c)  Does  not  arise.  The  cases  of
 the  05  families  are  expected  to  be
 disposed  of  before  the  end  of  March
 this  year.

 Shri  Bangshi  Thakur:  in  view  of
 the  fact  that  the  Government  is  con-
 templating  to  wind  up  the  Relief  and
 Rehabilitation  Department  in  Tripura
 shortly  पा,  the  payment  of  loans  to
 displaced  persons  of  Tripura  is  being
 delayed,  may  I  know  whether  the
 Governmem  is  going  to  give  the  re-
 fugees  of  Tripura  loans;  if  so,  when?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  If  I  heard  him  correctly,
 he  wanted  to  find  out  whether  it  was
 a  fact  that  we  were  trying  to  close
 down  the  Rehabilitation  Department
 in  Tripura.  The  answer  is  in  the
 affirmative,  and  we  hope  to  do  that  by
 the  end  of  this  financial  year—the  new
 financial  year.  As  regards  the  dis-
 placed  persons  who'are  there,  their
 cases  are  being  looked  into  and  in
 some  cases  already  rehabilitation
 assistance  has  been  advanced.  The
 other  cases  are  under  examination  and
 I  hope  they  will  also  be  disposed  of.

 All-India  Domestic  Workers’  Union

 91379,
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 Employment  be  pleesed  to  state:

 (a)  whether  Government  have  re-

 a
 if  s6,  the  décisiam  talten  there-

 The  Deputy  Miniter  of  Labour
 (Shri  AMd  AM):  (a)  Yes.

 (b)  State  Governments  are  general-
 ly  not  in  favour  of  legal  regulation  of
 conditions  of  work  and  employment
 ef  domestic  workers  primarily  because
 of  the  possibility  ef  large  scale  re-
 trenchment  and  of  shrinkage  ef  ent-
 ployment  opportunities  as  a  result  of
 the  enforcement  of  ahy  such  law.

 Shri  D.  C.  Sharma:  May  I  know  if
 there  is  any  Government  int  any  part
 ef  the  world  which  has  regulated  the
 service  of  domestic  servants;  if  so,  im
 what  way?

 Shri  Abid  Ali:  The  information  has
 been  collected  only  from  some  coun-
 tries.  In  the  Federal  Republic  of
 Germany  it  is  said  that  there  is  no
 legislation.  In  the  United  States  of
 America  there  are  State  Minimum
 Wages  Laws  in  some  States  and  some
 of  the  provisions  of  the  State  laws  are
 that  children  below  the  age  of  6
 should  not  be  employed  and  so  on.
 There  is  no  legislation  in  the  United
 Kingdom.

 Shri  D.  C.  Sharma:  May  I  know
 what  the  demands  of  these  domestic
 workers  are,  and  how  they  have  been:
 considered?

 Shri  Abid  Ali:  Briefly  the  demands
 are:  minimum  working  hours  of  8
 hours  a  day,  weekly  holiday,  free
 medical  treatment  with  pay,  servants
 quarters,  one  month’s  prior  notice  of
 termination  of  service,  ome  month's
 annual  leave  with  pay,  holiday  on
 festival  with  pay,  bonus,  aged  and
 wnder-aged  servants  should  not  be
 given  hard  work  and  #  on.

 ची  wer  ar:  माननीय  मंत्री  जी  के

 उत्तर  के  ध.  स्फ्प्ट  होता  है  कि  शमी  इस
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 ware  में  कोई  फरवृत  बचने,  पा  ।  ह... अ
 बाथा है &  में  जानना  eye  हूँ  कि  पर्दा  माननीय
 मंत्री  जो  पा  गंदर्भभेंट  के  ब्योन  में  चह  बोर
 शाई  हैं  कि  फरेल  कर्मचारियों  को  ener
 मौके  पर  छोटे  से  बहाने  पर  निकाल  ा
 जाता  हैं,  उन  को  कैक्वह  wer  हो  जांती  है
 शौर  यहाँ  तक  कि  दिल्ली  में  मारें  पीटनें  भौंर
 कत्ल  करने  तक  के  भी  मामले  हुए: है  भर  क्या
 इसलिये  इस  बीच  में  ऐसी  ज्यादतियों  को
 रोकने  के  लिये  कोई  कदम  उठायें  जायेंगे  ।

 करें  भआावित फ््लीं  =  कार्गूण  की  मारफ़ता
 तो  यह  रोकना  मुश्किल  होगा  ।  मंगर  करमें-
 चारियों  का  खुद  का  संगठन  क  हो  गया  है  ।

 यह  संगठन  भ्च्छे  तरीके  से  काम  करे  भौर  थो
 लोस  उने  को  रखते  हैं,  वे  यह  कार्यचाही  न  करें
 जौर  खुद  मुलाज़िम  भी  बगैर  नोंटिस  के  न  चले
 जाया  करें  ।

 बीं  -  क्सग :  मानमीय  उपमंत्री  जे
 ने  १६  तारीख  को  |  ववतव्य  दिया  था,  ।  में
 उन्होंने  ये  छब्द  प्रयुक्त  किये  थे-

 “It  is  hoped,  however,  that  the
 impact  of  public  opinion  and  deve-
 lopment  of  social  consciousness.
 and  awakening  would  gradually
 improve  the  condition”  etc.

 af  जानना  चाहता  हूं  कि  पब्लिक  भोपीनियत---

 अर्थात्‌  जनमत-और  सामाजिक  धग्तरात्मा
 को  चेतन  करने  का  भी  क्या  कोई  क्र्यत्न  किये
 जा  रहा  हैं  ।

 शी  झाजथिद  अली  :  माननीय  सदस्य  जो

 कह  रहे  हैं  वह  भी  उसी  का  एक  हिस्सा  है  ।

 कही  सर्लराज  सिंह  :  क्‍या  सरकार को

 पता  हैं  कि  डोमेस्टिक  सर्वेट्स  यूनियन  की  तरफ
 से  ज्ञाज  सारे  दिल्‍ली  शहर  में  हडताल  है  इस

 ३०,०००  से  उमर  डोमेस्टिक  सद्द  और

 इंड्शाल  में  क्षामिलन हैं  ?  क्‍या  सरकार को  बह
 भी  पता  है  कि  इस  बजह  से  लोगों  को  चाय

 और  खाते  पीने  को  नहीं  मिलता  हैं  और  २१  दिन
 से  फाशियामेंट  हाउस  के  कहर  उसके  नस्त
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 शैचेट्री  &  भूल  हड़ताल  कर  रखी  है  ?  यदि  ये
 ६... अ  बात  संही  हैँ  को  में  जानना  चाहता  हूं  कि
 इस  हुड़ताश  के  आरे  में  सरकार  क्या  कर  रही
 है?

 &  भाबिद  ली  :  जी  हां,  हड़ताल  तो

 कूछ  लोगों  ने  की  है|  जितनी  संख्या  माननीय

 अदत्य  ते  बताई  है  हू  तो  शायद  सही  नहीं
 झ्ोवी  शौर  उस  में  काफी  उवर्दस्ती  भी  हुई  है
 थ  भी  बहुत  &  शोभों  को  मालूम  हैं

 Shri  a  M.  Banerjee:  I  want  to  know
 what  steps  the  Government  in  bring-
 ing  these  domestic  servants  under  the

 agricultural
 heve  ban  brought  under  it?

 शी  झायिव  शसी  :  १६  तारीब  को  ओ
 बयान  मैने  यहां  पढ़।  था  उसमें  सभी  चीजें
 तंकसील  से  बता  दी  गई  थीं  ।
 Shri  8.  M.  Banerjee:  Sir,  my  ques-

 tion  has  not  been  answered.  Even  the
 agricultural  labourers,  in  whose  case
 the  capacity  of  the  farmer  is  very
 much  less,  have  been  covered  by  the
 Minimum  Wages  Act  and  are  to  be
 paid  at  Re.  |  per  diem.  So,  may  I
 know  why  the  Government  is  unable
 to  bring  these  domestic  servants
 under  the  Minimum  Wages  Act?

 The  Minister  of  Labour  and  Employ-
 ment  and  Planning  (Shri  Nanda):  May
 TI  say  a  few  words  on  this  matter?
 So  far  as  the  last  question  is  con-
 cerned,  hon.  Members  know  that  even
 regarding  the  agricultural  workers,  the
 enforcement  has  been  very,  very  diffi-
 cult  and  that  has  been  a  constant
 complaint.

 Regarding  the  domestic  workers,  we
 have  every  sympathy  with  them,  and
 T  am  sure  that  there  are  numbers  of
 cases  where  certainly  some  kind  of
 relief  is  due,  that  is,  their  condition
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 a  इजराज  |. ह  माननीय  उपमंदी
 महोदय मे  कहा है  कि  कुछ  ज़बदंस्ती की  मई
 है  |  में  जानना  चाहता  हूं  कि  जबरदस्ती  किस

 की  तरफ  से  की  गई  है,  क्या की  गई  है,  किस
 किस्म  की  गई  है  ?  दूसरे  स्टेट  गवर्नेमेट्स  के
 बारे  में  कहां  गया  है  कि  वहाँ  से  जो  उत्तर

 भावे  &  उनमें  कहा  गया  है  कि  वे  इसे  नहीं  कर
 सकती  हैं!  में  जानना  चाहता  हूं  कि  दिल्ली  के
 सम्बन्ध  में  जहां  पर  यह  समस्या  मुख्य  रूप
 से  है,  सैंट्रल  गवर्नमेंट  क्या  कर  रही  है  ?

 शी  साबिव  भ्रलो  :  श्री  नन्दा  ने  इसके

 बारे  में  सब  कुछ  बता  दिया  है  ।

 शी  ब्जरान सिह : सिह  :  जवर्दस्ती क्या  हुई  है,
 यह  साफ  नहीं  होता  है  |  कैसे  मालूम  हो  कि
 डबर्दस्ती  हुई  है  ?

 Mr.  Speaker:  One  strike  or  the  other
 comes  in.  Normally  whoever  starts  it
 will  start  another  one.

 Shri  Braj  Raj  Singh:  It  is  not  clear.
 Who  ssid  “Zabardasti”?

 काडी  मतीन:  जबरदस्ती  यह  टुई  कि  जबर-
 दस्ती  डोमेस्टिक  सर्बेट्स  को  रोक  लिया  गया  |

 Wes  be  27०१३  ate  3०
 #  २०७०  ००००  (४:६०००)-३  af

 हद  ४  ४  ty
 Mr.  Speaker:  Order,  order.  It  does

 not  arise  out  of  this  question.
 Shri  Nath  Pai:  The  Labour  Minister’

 has  expressed  general  sympathy  with
 the  cause  of  the  domestic  servants.
 in  view  of  the  continuous  deinon-
 strations,  the  strike  today  and  the  2088
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 that  is  being  undertaken,  and  in  the
 light  of  what  has  been  said,  may  I
 know  whether  the  Government  is
 intending  to  give  assurances  to  the
 representatives  of  this  union,  so  that
 we  can  have  a  better  atmosphere  in
 the  city,  that  their  genuine  gnevances
 will  be  looked  into?

 Shri  Nanda:  What  i  have  stated  is
 enough  for  the  moment.  I  do  not
 think  it  will  help  at  all  to  bind  down
 Parliament  without  any  previous  con-
 sideration  of  the  matter.  The  assur-
 ance  is  that  we  shall  look  into  this
 matter  as  to  what  is  feasible  here.

 Shri  Nate  Pai:  The  question  was
 whether......  ,

 Mr.  Speaker:  The  hon.  Member
 cannot  ask  for  assurances  during  the
 Question  Hour.

 Shri  M.  Banerjee:  Whether  any
 appeal  can  be  made  to  him

 Mr.  Speaker:  He  can  only  ask  for  a
 fact.

 Shri  8.  Mi  Banerjee:  The  hon.  Minis-
 ter  has  just  given  a  sympathetic  con-
 sideration  to  this  problem;  and  so,  may
 I  now  appeal  to  the  Minister

 Mr.  Speaker:  Order,  order

 Shri  8.  M.  Banerjee:  Otherwise,  the
 worker  may  die,  and  so...

 Mr.  Speaker:  Order,  order.  It  is  a
 suggestion  for  action.  If  there  are  no
 domestic  servants  the  housewives  will

 ‘do  the  work!  Next  question

 Beck  Sait  Mines,  Mandi

 +
 (Shri  0.  C  Sharma:

 Shri  Hem  Raj:
 Shri  Raghunath  Singh:

 °386.  Shri  Padam  Dev:
 Shri  Mohan  Swarup:
 Shri  A.  M.  Tariq:
 Shrimati  Dla  Palchoudhurt:

 Will  the  Minister  of  Commerce  sad
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
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 No.  538  on  the  20th  November,  2958
 and  state:

 (a)  the  progress  made  so  far  in
 digging  out  the  Rack  Salt  from  Guma
 and  Derang  Mines  by  scientific
 methods;

 (b)  whether  it  is  a  fact  that  a  layer
 of  rock  salt  measuring  about  1,000
 feet  has  been  discovered  in  Darang
 Mines  in  Mandi  district;  and

 (९)  if  so,  the  steps  taken  to  extract
 the  salt  and  the  quantity  extracted
 therefrom  so  far?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  A  statement
 giving  the  information  is  given  be-
 low:

 StTaTEMENnt

 Guma  Salt  Munes.--Two  pucca
 tunnels  from  surface—one  565
 feet  and  the  other  336  feet
 long  are  bemg  driven.  One
 has  advanced  33i  feet  and  the
 other  82  feet  so  far.  The
 tunnels  are  likely  to  be  com-
 pleted  during  this  year  है...
 duction  from  this  Mine  is  like-
 ly  to  be  stabilised  at  50  to  75
 thousand  maunds  per  annum

 Darang  Salt  Mines.—A  scheme  of
 sinking  two  shafts  at  an  esti-
 mated  cost  of  Rs.  3.62  lakiis
 gs  in

 ro
 The  work  is

 likely  be  completed  by
 ‘1959-60,  when  the  production
 is  expected  to  increase  to  4
 lakh  maunds  per  annum.

 Generai—Both  the  mines  have
 been  electrified  Electrically
 driven  machinery,  eg.,  com-
 pressors,  pumps  and  ventila-
 tors  have  been  installed

 (b)  No,  Sir

 (c)  The  question  does  not  arise

 Shri  D.  C.  Sharma:  Is  there  any
 truth  in  the  report  that  these  mines,
 when  fully  developed,  will  be  as  एक
 as  the  Khewra  mines  if  not  bigger?

 Shri  Manabhai  Shah:  I  have  given
 the  anticipated  size  or  quantity  from



 कौ  रचूनाथ  सिंह  :  जहां  तक  मुझे  मालूम
 है  सनातनी  लोग  जो  हैं  सेंधा  नमक  का  वे

 बहुत  प्रयोग  करते  है  भौर  प्राजकल  उसका  भाव

 एक  रुपया  और  डेढ  रुपया  सेर  है  में  जानना

 चाहता  हूं  कि  यह  नमक  सस्ता  हो  धौर  लोगों
 को  खाने  के  लिये  मिल  सके  शौर  सनातनियों
 को  मिल  सके,  इसके  लिये  सरकार  क्या  कर

 रही  है  ?

 थी  भवुभाई  काहु:  यह  नमक  साल्ट  माइंस
 से  बनेगा  और  इसको  दाक्ल  जो  है  वह  बहुत
 रिफाइंड  साल्ट  जैसी  होगी,  इसलिए  सनातनी
 लोगों  का  क्या  विचार  इसके  बारे  में  होगा  यह
 तो  मैं  महीं  कह  सकता  हूं  छेकिन  खाने  में  भच्छा
 रहेगा  ।

 शी पद देव :  समुद्री  नमक  शोर  राक
 साल्ट  की  कीमत  में  क्‍या  फर्क  है  भोर  झगर
 राक  साल्ट  ज्यादा  सस्ता  पढ़ता  है  तो  क्‍या
 माननीय  मंत्री  इस  बात  का  यत्न  करेंगे  कि

 ,
 टी  या  चम्बा  में  जो  इस  किस्म  का  नमक  है,
 उसको  ज्यादा  निकालने  कौ  कोप्षिस  की  जाये
 ताकि  बहां  के,  सोगों  को  रोजगार  मिल  सके
 शौर  नमक  भी  भ्रच्छा  झाये  ?
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 कि  जिस-जिस  इलाके  में  राक  साल्‍्ट  मिले  शौर

 मैरिन  साल्ट  भी  मिले!  उसको  निकाला  जाये,

 इतकी  तरगकी  की  जाये  ौर  बहुत  से  हमारे
 देश  में  उपयोग  हैं  जिले  के  झम्दर  भ्रलग-अलम

 सलट  काम  में  झा  सकता  है  ।

 cular  diseases  of  the  salt  workers  and
 the  subsequent  treatment  and  welfare
 amenities  in  the  mines?

 Shri  Manubbai  Shah:  This  is  one  of
 thé  very  modern  processes  of  mining
 that  we  are  resorting  to  in  these  Mandi
 mines.  Tha  main  idea  is  to  purify  the
 gait  in  a  single  process  so  that  the
 opginal  content  of  the  Mandi  salt
 which  was  having  about  20  per  cent.
 of  dust  could  be  removed  and  we
 cold  get  more  or  less  crystalline  salt.
 pere  is  hardly  any  question  of  any
 disease  among  the  workers  working  in
 this  type  of  mechanised  mines,  and  so,
 I  do  not  think  that  the  question  of
 aisease  in  salt  mines  really  arises  at
 this  juncture.

 ओ  कल  देब  दवा  मानतीय  मंत्री  महोदय
 अतलाने  की  कृपा  करेंगे  कि  मंडी  में  इस  वक्त

 कितना  नमक  निकाला  जा  रहा  है  भशौर  उस
 #मक  से  वहां  के  लोगों  की  मांग  पूरी  होती  है
 At  नहीं  होती  है  भोर  भगर  नही  होती  है  तो

 आहर  भेजने  का  सवाल  ही  कहां  झाता  है  ?

 थी  भनुभाई  शाह  :  मंडी  के  अलग-धलग
 लाकों  में  जो  उत्पादन  पिछले  साल  हुआ  वह
 नगमग  १  लाख  ३१  हज़ार  मन  था  लेकिन

 अह  काफी  नहीं  होता  हैं  1  हमारे  पास  और

 अगहों  से  भी  फरियादें  भाती  हैं  भौर  यह  भी
 श्रार्थना  झाती  है  कि  पहाड़ी  इलाके  में  ज्यादा
 शस  नमक  को  दिया  जाये,  हिमाचल  प्रदेश  में
 दिया  जाये,  पंजाब  में  दिया  जाये  तथा  दूसरे
 इलाकों  में  दिया  जाये,  लेकिन  ew  नई  माइंस
 काम  में  भा  जायेंगी  तब  सयाल  यह  है  कि
 शायद  सब  को  संतोष  मिल  जाये  ।
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 National  Institute  fer  Machine’
 Designing ¥

 Shri  Shivananjappa;  Will  the
 Minister  of  Oommerce  and  Industry
 be  pleased  to  state:

 (2)  whether  it  is  a  fact  that  the
 Government  are  considering  building
 of  a  National  Institute  for  machine
 @ssigning  to  include  Plants  to  be  set
 tip  with  the  co-operation  of  Soviet
 Union  and  Czechoslovakia;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Industry  (Shri
 Manabhai  Shah):  Government  in
 dullest  consultation  with  the  Plenning

 are  considemng  ways  and
 means  of  accelerating  the  develop-
 ment  of  machine  building  industries
 in  India.  One  important  item  in  this
 programme  is  the  development  of
 designing  facilities  in  the  country.  As
 @  part  of  the  original  scheme  of  the
 Heavy  Machine  Building  Plant  at
 Renchi,  which  is  being  eet  up  with  the
 co-operation  of  the  Soviet  Union  Gov-
 ernment  have  already  approved  the
 eatablishment  of  a  design  and  engineer-
 ing  department  as  a  necessary  adjunct

 ing  facilities  is  got  ready.

 -  Shiyanhnjngye:  What  is  the
 nature  of  the  aid  given  Sy  Cawharsle-
 vhkia,  beeause  the  statement  speaks
 only  about  the  aid  given  hy  the

 been  pro  only  production
 engineers,  and  this  will  be  the  first
 attempt  of  this  kind  in  this  country  to
 have  experienced  Indian  engineers
 having  been  trained  for  original
 machine  designing.  We  are  expecting
 help  and  co-operation  from  all  count-
 ries  including  Czechoslovakia.

 Shri  Shivananjappa:  May  I  know
 whether  there  is  a  proposal  to  set  up
 a  machine  designing  unit  for  sugar
 plants?

 Shri  Manubhal  Shah:  This  wil!
 cover  all  the  heavy  machinery.  But
 the  question  whether  will  be  con-
 centrated  in  Ranchi  as  a  central  insti-
 tute  for  all  the  industries  or  whether
 we  shall  have  branch  institutes
 attached  to  Hindustan  Machine  Tool,
 Bhopal  Electricals  or  Chittaranjan
 Loecomotive  Works  will  also  be  studied
 by  the  different  technical  committees
 and  a  decision  will  be  taken  in  regard
 to  that

 WRITTEN  ANSWERS  TO
 QUESTIONS

 indian  High  Comminmion,  Nairobi

 °368.  Shri  Vidya  Charan  Shukla:
 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  there  have  been  any
 financial  irregularities  in  the  Indigp
 High  Commission  at  Nairobi;

 (b)  if  so,  the  nature  thereef;  and

 (c)  what  action  has  been  taken  and
 is  proposed  to  be  taken  in  the  matter?
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 गशडा&,  Shri  झ,  ह  Nayar:  द. ८1! द  the
 Minister  of  Commerce  and  fndustry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 quantity  of  molasses  produced  in

 “Sager  factories  go  waste;  and

 (b)  the  steps  taken,  xf  any,  to  uti-
 lise  them?

 The  Minister  of  Industry  §  (Shri
 Manabhal  Shah):  (a)  Only  about  78
 per  cent.  of  the  total  molasses  pre~
 duced  in  the  sugar  facteries  go  waste

 (b)  Steps  have  been  taken  to  in-
 crease  the  capacity  for  the  production
 ef  alcohol  and  other  industries  in
 which  molasses  w  used  as  raw  mate-
 vial.  Facilities  are  also  afforded  for
 the  export  of  surplus  molasses
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 from  india  has  been  hampered  by
 Pakistan’s  competition;  and

 (b)  af  so,  what  steps  have  been
 taken  by  Government  to  meet  the
 competition?  ;

 Khe  Minister  of  Industry  §  (Shri
 Manubhai  Shaki:  (७)  No,  Sir.

 <b)  Does  not  arise.

 Tractors  fer  Dandakaranya  Scheme

 Shri  Madewani:
 "1988,  Shri  Morarka:

 {  Gari  Ajit  Singh  Sarhadl:

 Will  the  Minister  of  Rehahbilitetion
 and  Minerity  Affsies  be  pleased  to
 state:

 (a)  whether  any  order  hes  been
 placed  for  the  purchase  of  tractors
 ana  land  clearing  equipment  for  the
 Dandakaranya  Scheme;

 (bd)  if  se,  with  whom  this  onjer  is
 Placed  and  the  value  of  this  order;

 (c)  the  approximate  time  by  which
 the  deliveries  would  be  made;  end

 (a  whether  orders  were  placed  by
 tenders  or  by  any  ether  method?

 The  Minister  of  Rekabliiftation  and
 Minerity  Affaiss  (Shri  Mehr  Chand
 Mhamna):  (a)  Yes.

 (b)  Director  General,  Ordnance  Fac-
 tories.  The  value  ef  the  order  is
 Rs.  86°46  lakhs

 १९)  By  Septersber,  959

 (d)  After  inviting  tenders.

 हे  Sndians  ia  Burma

 *i384.  Shri  Merarka:  Will  the  Prime
 Misister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  Indian  nationals  residing
 in  Burma  have  been  deported,  detain-
 ed  and/or  sent  to  Coca  Islands  with-
 eut  trial;

 (b)  2f  sa,  the  number  of  persons  96
 deported,  detained  or  sent  to  Coca
 Islands;  and
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 ्  undesirable  aliens  under

 Burmese  Foreigners’  Act.  It  is
 reported  that  these  arrests  and  depor-
 tations  have  been  made  for  the  alleg-
 ed  contravention  of  the  Foreign  Ex-

 F

 Representations  have  been  made  by
 our  Embassy  in  Rangoon  to  ensure

 Shri  Joachim  Alva:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Power
 Tools  and  Appliances  Company,  Cal-
 cutta  has  been  permitted  to  import
 machine  tools;  and

 (b)  why  are  these  machine  tools
 permitted  to  be  imported  in  the  face
 of  the  production  of  Hindustan
 Machine  Tools?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 House.  [See  Appendix  IV,  annex-
 ure  No  80°
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 (ay  whether  Government  have  re-
 ceived  any  proposal  for  setting  up  a
 starch  factory  in  Kerala  for  the  pro-
 duction  of  starch  from  Tapioca  flour;
 and é

 (b)  if  so,  at  what  stage  is  the  pro-
 posal?

 The  Minister  of  Industry  (Shri
 Manubhail  Shah):  (a)  and  (b).  Near-
 ly  two  years  ago,  the  Government  of
 India  had  approved  a  scheme  submit-
 ted  by  Messrs.  Corn  Products  Refining
 Company,  New  York,  to  set  up  s
 Tapioca  Starch  Factory  in  Kerala  in
 collaboration  with  Messrs.  Parry  &
 Co.,  Madras;  but  the  promoters  have
 since  abandoned  it.

 Import  of  Sensitieed  Photo  Materials

 °987.  Shri  Dinesh  Singh:  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  sensitised  photo  mater-  ’

 sals  are  being  samported  by  the  State
 Trading  Corporation  of  India  (Private)
 Ltd;

 (b)  2f  so,  the  value  of  such  imports
 during  958  (country-wise);  and

 (c)  whether  the  State  Trading  Cor-
 poration  have  proper  storage  facilities
 for  these  materials?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir

 (b)  Imports  to  the  value  of
 Rs.  7,50,000  from  the  G.DR.  2

 (c)  Proper  storage  facilities  are
 available  with  the  State  Trading  Cor-
 poration’s  business  associates.

 a
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 Svaneter  of  Werka  trom  OC.F.W.D.  to
 Delhi  Municipal  Corporation

 {  Shri  Easwara  ह...
 o2388,

 ;
 Shri  A.  K.  Gepalan:
 Shri  Tangamaal:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  lay  a  state-
 ment  showing:

 (a)  whether  it  is  a  fact  that  the
 maintenance  work  of  certain  roads
 and  buildings  has  been  transferred
 from  the  C.P.W.D.  to  the  Municipal
 Corporation  of  Delhi;

 (b)  if  so,  which  are  those  works  and
 the  number  of  workers  according  to
 each  category  of  post  who  have  been
 effected  by  such  transfer;

 (c)  what  steps  have  been  taken  to
 safeguard  the  conditions  of  service  of
 the  workers  who  have  been  affected;
 and

 (ay  whether  there  38  a  proposal  to
 transfer  the  maintenance  of  certain
 electrical  works  also  to  the  Municipal
 Corporation  of  Delhi?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  Yes.

 (b)  The  works  and  the  categories  of
 workers  are  contained  in  the  two  state-
 ments  jaid  on  the  Table  of  the  Sabha.
 {See  Appendix  IV,  annexure  No.  81}

 (c)  The  workers  have  been  tem-
 porarily  transferred  on  the  existing
 terms  and  conditions  as  were  appli-
 cable  to  them  in  the  CP.W.D.  The
 Corporation  have  been  asked  to  fina-
 lize  their  terms  of  employment  as  s00n
 as  possible.  After  these  terms  have
 been  settled,  the  workers  will  be  asked
 to  exercise  their  option  with  regard  to
 the  acceptance  of  the  terms  and  con-
 ditions  offered  by  the  Corporation.
 Those  who  do  not  accept  these  terms
 and  conditions  will  revert  to  the
 C.P.W.D.,  provided  their  juniors  in  the
 Circle  from  which  they  were  tran:-
 ferred  are  in  service  at  that  time

 (a)  Yes.
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 American  Basiness  Mission  to  India.

 Shri  Muhammed  Elias:
 Shri  8.  Of.  Banerjee:
 Shri  Warior:

 Will  the  Minister  of  Commerce  and’
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Busi-
 ness  Mission  under  the  leadership  of
 Mr.  Pal  Brent  from  Business  Relations
 Division  and  Bureau  of  Foreign  Com-
 merce  Department  of  United  States  is
 visiting  the  Small  Soale  Industrial
 centre  of  Howrah,  West  Bengal;  and

 (b)  if  so,  what  is  the  purpose  of  this.
 visit?

 The  Deputy  Minister  of  Commerce-
 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b).  The  Trade  Mission  under
 the  leadership  of  Mr.  Paul  H.  Brent
 has  been  sent  by  the  United  States
 Government  in  connection  with  the
 American  Small  Industries  Exhibition.
 m  Calcutta.  The  Mission  is  intend-
 ed  to  operate  the  ‘information  centre’
 of  the  Exhibition  and  to  tour  import-
 ant  commercial]  and  industrial  centres.
 in  West  Bengal,  Bihar,  Orissa  and
 Assam  for  making  an  on-the-spot
 study  of  business  opportunities.  The
 Mission  is  reported  to  have  visited
 Howrah  on  the  26th  February,  1959,  for
 the  latter  purpose.

 Expedition  to  ‘Mount  ह.

 Shri  Madhusudan  Rao:  Will’
 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  team.
 of  French  experts  has  arrived  in  India
 for  an  expedition  to  ‘Mount  Jannuw’;.
 and

 *1309,

 (bd)  if  so,  what  assistance  Govern-
 ment  is  giving  them?

 The  Deputy  Minister  of  External‘
 Affairs  (Shrimati  Lakshmi  Menon):-
 (a)  Yes  Sir.

 (b)  The  members  of  the  expedition
 party  and  their  stores  and  equipments
 have  been  provided  with  normal  पिधान
 sit  facilities  through  India.  A  special



 9283  Written  Answers

 daily  weather  bulletin  broadcast  from
 ist  April  to  Sth  June  1908  has  also
 been  arranged  for  the  party  by  All
 India  Radio.

 Shortage  of  Paper  in  Punjab
 *1391,  Shri  Daljit  Singh:  Will  the

 ‘Minister  of  Commerce  and  Industry  be
 Pleased  to  state:

 (a)  whether  st  8  a  fact  that  there
 is  shortage  of  paper  and  consequent
 rise  in  prices  thereof  in  the  Punjab;

 (b)  whether  any  representation  has
 been  received  from  the  State  Govern-
 ment  in  this  regard;  and

 (c)  if  so,  the  steps  taken  so  far  by
 the  Central  Government?

 The  Minister  of  Industry  (Shri
 Manabhai  Shah):  (a)  to  (c).  Due  to
 cut  in  imports  on  account  of  foreign
 exchange  difficulties,  there  was  ghort-
 age  of  paper  in  Punjab  and  elsewhere
 im  the  country  and  consequently  there
 was  nse  in  prices  The  Punjab  Gov-
 ernment  brought  to  the  notice  of  the
 Ceutral  Government  the  difficulties
 semperienced  by  publishers  in  their
 state.  In  order  to  reduce  the  shortage
 and  high  prices  in  the  country,  Cen-
 tral  Government  instructed  the  Paper
 Manufacturers  to  distribute  their  pro-
 ducts  equitably  and  also  to  exercise
 control  over  their  distributors  and  re-
 ‘ailers.  Nepa  Newsprint  is  also  being
 made  available  free  of  duty  for  print-
 ing  of  chegp  text  books  etc.  A  Small
 Committee  to  deal  with  complaints
 about  unduly  high  prices  charged  by
 dealers  has  also  been  functioning
 The  question  of  fixing  fair  prices  has
 been  referred  to  the  Tariff  Commis-
 sion  and  their  report  35  expected  by
 May  1959.

 Trade  Marks  Registry  Office

 ‘91392,  Shri  Mohammed  bnam;  W:!l
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  te
 transfer  the  Trade  Marks  Registry
 Office  from  Bangalore  to  Madras;  and

 (9)  &  1”,  the  reasons  thereof?
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 The  Deputy  ‘Mihinter  'q
 and  Chandra):
 (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.

 a
 न  Appendix  स,

 Will  the  Minister  of  Planning  be
 Pleased  to  refer  to  the  reply  given  te
 Unstarred  Question  No.  300  on  the  l4th
 August,  058  and  lay  a  statement
 showing;

 (a)  the  further  progress  since  made
 in  implementing  the  land  reforms
 pohcy  in  the  verious  States;

 (b)  whether  Government  have  given
 any  fresh  directive  to  the  State  Gov-
 ernments  in  respect  of  legislation  on
 land  reforros

 (c)  if  so,  the  nature  thereof;  and

 (d)  the  reactions  of  the  State  Gov-
 ernments  thereto?

 The  Depaty  Minister  of  Flanning
 (Shri  S&S.  N.  Mishra):  A  statement  is
 laid  on  the  Table  of  the  House.  [See
 Appendix  IV,  annexure  Ne.  88.}

 Reconstitution  of  Panel  on  Land
 Reforms

 1996,  J  Shri  Ram  Krishan  ह... ह
 ‘|  Shri  8.  M.  Banerjee:

 Will  the  Minister  of  Pinaaning  be
 pleased  to  state  at  what  stage  is  the
 question  of  reconstitution  of  the  exist-
 ing  panel  of  the  Planning  Commission
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 on  the  lend  reforms  with  a  view  to
 associate  Mambers  of  Parliament  with
 it?

 The
 gg

 ty  Minister  of  Planning
 (Sta  B..N.  Mishra):  The  Panel  is
 being  reconstituted  to  include  2  Mem-
 ह... क  of  Parliament,  two  representatives
 of  All  India  Sarva  Seva  Sangh,  three
 Iweding  economists  and  about  0  lead-
 ing  mon-officials  from  States.  The
 names  of  these  0  non-officials  having
 epecial  knowledge  of  and  interest  in
 land  problems  are  to  be  proposed  by
 the  Chief  Ministers.  Invitations  and
 letters  have  been  issued.

 Will  the  Minister  of  Commerce  anil
 Industry  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 that  the  present  managing  agency
 uystem  in  private  sector  be  changed
 by  and

 (b)  whether  any  steps  have  been
 ‘taken  to  examine  the  present  manag-
 ing  agency  system  in  private  sector?

 The  Deputy  Minister  of  Commerce
 and  tnflustry  (Shri  Satish  Chandra):
 (a)  and  (b)  The  matter  is  under
 consideration.

 Celle  of  Discigtine  in  Industry
 1971.  Shri  8,  M.  Banerjee:  Will  the

 Minister  of  Labour  and  Employmeat
 be  pleased  to  state:

 (a)  whether  industries  under  public
 sector  have  accepted  the  Code  of
 Discipline;

 (by  if  so,  the  names  of  the  establish-
 ments  which  have  not  accepted  it  so
 far;  and

 (ce)  the  steps  taken  by  Government
 in  the  matter?

 The  Deputy  Minister  of  Labour
 (Shri  Abi  AH):  (a)  to  (c).  It  has

 undertakings,  Banks  and  the  Life
 Insurance  Cosporation,  which  will  be
 dealt  with  separately.  Authorities
 concerned  will  take  appropriate  action
 in  the  matter.

 Research  Laboratory

 Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Information  and
 Breaécasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  efforts
 were  made  by  the  All  India  Radio
 research  laboratory  to  keep  radio
 contact  and  receive  the  signals  trans-
 mitted  by  the  Moon  Rocket  fired  by
 US.S.R.  on  the  2nd  January,  ‘1959;

 (b)  whether  it  is  a  fact  that  those
 efforts  failed  because  of  ineffisient
 yeeeiving  sets;  and

 (९)  what  steps  have  been  taken  to
 improve  the  working  of  All  India  Radio
 sets?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Kesar);  (a)  to  (९).
 All  India  Radio  had  no  intimation  of
 the  time  of  firing  of  the  Meon  Rocket
 and  had  made  no  arrangements  for
 the  monitoring  of  the  signals.

 °i309.  Shri  द  P.  Nayar:  Will  the
 Minister  of  Works,  Housing  and  गलिचाइ-
 इज  be  pleased  to  state  ‘the  total
 amount  paid  to  building  contracters  «
 and  furniture  suppliers  by  the  C_P.W.D.
 Yor  work  done  or  for  supplies  made
 to  the  Government  of  India  in  the
 years  057  and  1968?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anfi  K.
 Chanda):

 3987  3958

 Rs.  Rs.

 Buiidi  9133,66,248°  9,22.§2,362
 Conttactors

 इ3-3

 Furniture  41517,874,  22
 ;

 हा  425875
 *

 Toran  -  924,84,183  943,95.237
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 Resker  Entry  inte  Iadia

 Ps  Shri  D.  C.  Sharma:
 aes:  {Serdar  Iqbal  Singh:
 Will  the  Prime  Minister  be  pleased

 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  2i46  on  the  १9४  Decem-
 ber,  4958  and  state:

 (a)  whether  any  reply  has  since
 been  received  with  regard  to  the  note
 sent  to  the  Pakistan  Government  in
 connection  with  the  Razaker  entry
 into  India  on  the  l6th  October,  ‘1087;
 and

 (b)  if  a0,  the  nature  thereof?

 The  Depaty  Minister  ef  External
 AGsics  (Shrimati  Lakshmi  Monea):
 (a)  No  Snal  reply  has  so  far  been
 Teceived.

 (b)  Does  not  arise.

 Shree  Radhesyam  Cotten  Mills,  Léi.,
 Hewrah

 Shri  s.  M.  Banerjee:
 Shri  Warter:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 |

 Shri  Muhammed  Elias:
 1601,

 (2)  whether  it  is  a  fact  thet  Shree
 Mills,  Ltd.,  Howrah,  West

 Bengal,  which  was  one  of  the  leading cotton  mills  of  West  Bengal  has  been
 closed  since  954  and  as  a  result
 thereof?  2,500  workers  have  been
 thrown  out  of  employment;  and

 (b)  if  ४०,  what  is  the  reason  of  its
 closure?

 The  Minister  of  Industry  (Shri
 Mannbhal  Shah):  (a)  Shree  Radhe- syam  Cotton  Mills,  Ltd,
 closed  down  in  November,  १983  affect.
 ing  about  2,400  workers.

 (b)  The  reasons  for  closure  are fizancia)  difficulty,  very  much  out-
 moded  &  worn  out  machinery  and
 inefficient  management.

 Written  Answers  #  ८५.4

 Construction  of  Additional  Finte  fer
 MPa,

 Shri  Ram  Krishan  Gupta: “Mas.
 २  806  Bhabt  Darshan:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Bupply  be  pleased  to  refer  to
 the  reply  given  to  the  Starred  Ques-
 tion  No.  058  on  the  769  December,
 3958  regarding  construction  of  fists
 for  Members  of  Parliament  and  state:

 (a)  whether  the  site  धक  build
 accommodation  for  the  Army  Trans-
 port  Company  has  been  finally  approv-

 (b)  if  so,  the  steps  taken  to  build
 accommodation  for  Army  Transport
 Company  and  for  vacating  the  site
 on  the  North  Avenue  by  the  Defence
 establishment;  and

 (९)  when  the  work  on  construction
 of  additional  flats  for  MPs.  will  start?

 The  Deputy  Minister  of  Works,
 Hoasing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  No,  Sir;  the  site  has
 not  yet  been  finally  approved  by  the
 Delhi  Development  Authority  and
 the  Defencé  authorities;

 (b)  and  (९).  Plans  and  estimate  for
 construction  of  accommodation  for  the
 Army  Transport  Company  are  under
 preparation.  After  the  site  is  finally
 approved,  accommodation  for  the
 Army  Transport  Company  will  be
 built  and  the  Company  shifted  from
 the  North  Avenue.  The  construction
 of  additional  flats  for  Members  of
 Parliament  can  be  taken  up  after  the
 site  is  vacated  by  the  Defence  estab-
 lishment.

 Betterment  Levy  in  Panjab
 Shri  Ajit  Singh  Sarhadi:

 “nee,  {  Shri  Kbushwaqt  Ral:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  it  3  a  fact  that  the
 Punjab  Government  hay  been  directed
 to  realise  entire  value  of  the  Bhakra
 Dam  from  the  Punjab  peasants  in  the
 shape  of  betterment  levy;
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 (b)  the  period  in  which  such  reali-
 aatigns  are  to  be  made;

 (e)  the  amount  of  levy
 ‘

 suggested
 by  the  Planning  Commission  to  the
 Punjab  Government  for  recovery  from
 the  peasants;

 (a)  whether  the  Punjab  Govern-
 tment  have  accepted  the  above  sugges-
 tion  or  have  submitted  an  alternative
 suggestion;  and

 (e)  the  nature  of  the  alternative
 suggestion,  if  any,  received  from  the
 Punjeb  Government?

 The  Deputy  Minister  of  Planning
 (Shri  s.  N.  Mishra):  This  will  te
 answered  by  the  Minister  of  Irrigation
 and  Power  on  a  subsequent  date.

 Censtruction  of  A.LR.  Auditorium  ia
 Dethi

 f
 Shri  s.  M.  Banerjee:

 <  Shri  Warior
 [  Shri  Tangamant

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 {a)  whether  the  All  India  Radio  ts
 undertaking  construction  of  an  audi-
 tor:um  in  Delhi  during  the  next  finan-
 cial  year;

 (b)  if  so,  the  estimated  cost  of  cons-
 truction  thereof;  and

 (c)  the  capacity  of  the  auditoriur

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  Yea,
 Sir.  It  is  the  main  unit  m  the
 studio  plan  of  the  Delhi  Station.

 (b)  Rs.  44"70  lakhs.

 (c)  About  800  persona.

 Refrigerators
 ‘2136.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  the  total  number  of  refrigerators
 reguired  annually;

 (8)  the  total  number  of  refrigerators
 manufactured  in  India  during  1988;

 PHALGUNA  28,  i880  (SAKA)
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 (c)  the  total  number  of  refrigerators
 ymported  from  outside;  and

 (d)  the  -totale  amount  of  foreign
 exchange  incurred?

 The  Minister  >of  Commerce  ani
 gedastry  (Shri  Lal  Bahadur  Shastel):
 @  Exact  demand  im  the  country  for
 refrigerators  has  not  been  sasessed.
 oughly,  however,  the  demand  may
 pe  of  the  order  of  10,000  Nos.  per
 annum

 (b)  2,90l  Nos.

 (ec)  and  (d)  There  is  a  total  ban
 qa  import  of  refrigerators  since  July
 4957  uptodate.  However  under  licences
 @  previous  periods,  the  number  of
 refrigerators  imported  during  the
 period  January—November,  2858  and
 qhe  foreign  exchange  spent  thereon  is
 98  follows:—

 Quantity  Value
 Nos.  Re.

 poe
 (8)  Electric  Houser

 hald  refrigera-
 tors,  etc,  773  673,000

 (४)  Other  domestic  232  184,000,
 refrigerators.

 Tora.  3005  8,$7,000,

 Export  of  Indian  Fiims

 ‘fShri  Ram  Krishan  Gupta:
 ‘|  Shri  D.  Cc  Sharma:

 Will  the  Minister  of  Commerce  and
 gadustry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 fo.  304  on  the  l]th  December,  3958
 gad  state  the  total  amount  of  foreign
 exchange  earned  by  the  export  of  |
 fndian  Films  from  October,  4958  up
 qo  date?

 The  Minister  of  OCemmerce  and
 (Shri  Lal  Bahadur  Shastri):

 fs.  6°3  lakhs  in  October  and  Novem-
 per  958  Statistics  beyond  Novem-
 per  4958  are  not  yet  available.
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 A  statement  is  laid  on  the  Table  of
 the  Sabha.  [See  Appendix  IV,  annex-

 April  to  September  958
 Ovtober  1688  to  6-2-i08@  586

 (b)  None.

 Production  ef  Cement

 $44l.  Shei  Daljit  Singh:  Will  the
 Miniater  of  Commerce  and  ladustey
 be  pleased  to  state:

 (४)  whether  it  ig  a  fact  that  the
 Production  of  cement  has  incneased
 during  the  years  958  and  3909  ao  far;
 and

 *  (b)  if  so,  the  extent  thereof?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadar  Shastrf):
 (a)  and  (b).  Yes,  Sir.  The  following
 table  furnishes  necessary  information
 in  regard  to  the  production  of  cement
 from  1957.

 Production Year  Installed
 Capaci peesty

 (in  million  tons)

 37957  6-6  $°6

 ३958  705  &  0

 795  7°49  I-o
 (two

 9
 (In  January  and  Feb-

 months)  ruary  only)

 2i42,  Shri  ह  K.  Deo:  Will  the  Mini-
 ster  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state:

 (a)  whether  investigations  have  been
 made  for  minor,  medium  snd  major
 irrigation  projects  in  the  ‘Umerkot’
 and  ‘Malkangir’  areas  under  the  Den-
 dakaranya  Scheme;  and

 (b)  if  90,  what  are  those  projects  and
 their  ayacut  and  estimated  cost?

 The  Minister  ef  Rebabiiijation  ant.
 Minority  Affair,  (Sari  Mehr  Choad
 Khanna):  (a)  Investigations  for  ‘minor’
 and  Snediunt’  irrigation  works  in  these
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 aress  are
 pala  tee

 No  ‘majar’
 4h  coubbdered  tedsitte  th

 arens.

 Following  schemes  are  under
 tion  :—~

 i  एकालल  शक

 dd)  Constructing  a  Dam  and  Re-
 Naliah

 Karaka.  It  will
 roughly  20,000  acres.

 a)  Consttucting  «  Dam  and  Re-
 across  Amnrali  Naligch

 near  village  Phuppugaon.
 It  Malkangiri  Zone:

 (i)  Constructing  @  Dam  and  Re-
 servoir  across  Settinguda  Nal-
 lah  approximately  24  miles
 from  Malkangiri.  It  will  वापन
 gate  roughly  30,000  acres.

 (ii)  Constructing  a  Dam  and  Re-
 servoir  across  Potteru  River
 near  village  Tarlakote.  This
 will  be  taken  up  after  the
 completion  of  the  Dam  across
 Settiguds.  As  the  surveys
 and  investigations  are  net
 complete,  estimates  have  not
 been  prepared  for  the  above
 schemes.  Estimated  cost  of
 these  schemes  cannot,  there-
 fore  be  given  at  this  stage.

 Employment  Exchanges  in  Orista

 2143,  Shri  ह  K.  Deo:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  number  of  persons  (both
 skilled  and  uriskilled)  registered  in
 the  warious  Employment  Exchanges
 in  Orissa  upto  date;  and

 (b)  hew  many  of  them  have  been

 cae  Rs)
 were  placed  during  the

 Written  Anewert  7164

 Development  of  Sericutture  in
 Sathra  Pradech

 2i46,  हिती,  Mi:  द /  Mviebma  Reo:  Wi

 (b)  so,  the  nature  thereof;
 (c)  the  amount  asked  for;  and
 (d)  the  amount  proposed  to  be

 Sdens  during  (1959-607

 The  Minister  of  Comnserce  and
 Tnguetry  (Shei  Lal  Bahadur  Shastri}:
 va}  11 ज  Sir.

 (b)  A  statement  is  laid  on  the
 Table  of  the  Sabha.  [See  Appendix
 TY,  annexure  No.  85.)

 (c)  Rs,  3°99  lakhs  (Rs.  2°05  lakhs  as.
 Erant  and  Rs.  !°04  lakhs  as  loan).

 (a)  Rs  2°8  lakhs.

 Central  Share  Sues  Share

 Grants  Rs.  °3  lakhs  Rs.  ह क. ह  lakhs
 Lone.  Rs.  54  lakhe

 Toray  :  Rs.  28  lakhs

 Small  Scale  and  Cottage  Industries  ip
 Andhra  Pradesh

 2145,  Shri  M.  द  Krishna  Bac:  Will
 the  Minister  of  Commerce  and  Iadus-
 tey  be  pleased  to  state:

 (a)  whether  any  schemes  for  the
 development  of  Smell  Scale  Industries
 8nd  Cottage  Industries  in  Andhra
 Pradesh  during  the  year  1958-60  have
 been  sanctioned:

 (b)  if  so,  the  amount  proposed  to:
 be  spent  thereon;  and

 (c)  the  nature  of  the  schemes?

 The  Minister  ef  Gomemerce  -and
 Industry  (Shri  Lal  Bahadur  Shastet}:
 (a)  According  to  the  latest  procedure,
 No  sanction  is  necessary  from
 Centyal  Government  continuing:
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 echemes.  Only  in  the  case  of  new
 achemes,  technical  approval  of  the
 Government  of  India  is  necessary.  So
 ‘far,  no  new  schemes  have  been
 sanctioned  to  the  Andhra  Pradesh
 “Government  for  the  coming  year.

 (b)  While  considering  the  Annual
 Plan  of  Andhra  Pradesh  for  1989-80,
 the  following  outlays  were  agreed  to
 by  the  Planning  Commission  for
 various  cottage  and  small  scale  indus-
 tries:—

 (Rs.  in  lakhs)

 =  Industry  Central  Assistance
 “Mo.

 Loans  Grants  Total

 nw  Fiandioom  ‘19°00  49.00  83-00

 2.  Small  Scale  27:00  9:00  96°00
 Industries

 3.  Industrial  18-50  16-50
 Estates  .

 ae  Handicrafts  0-45  न्गा  3°22

 Se  Sericulture  0°54  113  167

 -6,  Coir  0°46  0°40  0°86

 Tora,  65°95  62°30  528°325

 In  respect  of  Khadi  &  Village  Indus-
 tries,  the  allocation  is  made  directly
 by  the  Khadi  &  Village  Industries
 Commission  from  out  of  the  total  funds
 placed  at  its  disposal  by  the  Central
 Government  in  any  year.  The  Khadi
 4  Village  Industries  Commission  has
 provisionally  allotted  Rs.  6°9  lakhs
 as  loans  and  Rs.  33°72  lakhs  as  grants
 to  the  State  of  Andhra  Pradesh  for
 ‘these  industries  during  1959-60.

 (०)  Schemes  proposed  to  be  included
 in  the  State  Development  Plan  959-60,
 ‘for  which  Central  Assistance  has  been
 asked  for  are  given  in  the  enclosed

 statement.  See  Appendix  IV,  an-
 nexure  No.  86)
 Nangal  Fertilizers  and  Chemicals

 (Private)  Ltd.
 ‘2146,  Shri  Daljit  Singh:  Will  the

 “Minister  of  Commerce  and  Indestry
 de  pleased  to  state:

 (a)  the  number  of  employees  in  the
 WNangal  Fertilizers  and

 Written  Ansivers  7766

 (Private)  Ltd...  New  Nangal,  made

 permanent  upto  Ist  January,  1968;
 {b)  the  number  among  them  be-

 longing  to  Scheduled  Castes;  and

 (c)  the  number  of  those  likely  to
 be  made  permanent  during  ‘1959-607

 The  Minister  of  Commerce  and

 reid
 (Shri  Lal  Bahadur  Shastri):

 a

 (७)  Nil.

 (c)  The  matter  is  still  under  con-
 sideration  of  the  Company  Manage-
 ment.

 Additions.  Chatkhas  for  Anébra
 Pradesh

 (a)  whether  there  is  a  proposal  to
 introduce  additional  charkhas
 (Ambar)  in  1959-60  in  Andhra  Pra-
 desh;  and

 (b)  if  so,  the  financial  aid  proposed
 to  be  given  for  the  purpose?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (8)  Yes,  Sir.  at

 (b)  Rs.  5°83  lakhs  as  grant  and
 Rs.  46°35  lakhs  as  loan  has  tentati-
 vely  been  allotted  for  the  purpose.

 Circulation  of  Radio  Programme
 Journals

 2148,  Shri  RB.  C.  Majhi:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  the  steps  taken  to  increase  the
 circulation  of  all  the  radio  programme
 journals;  and

 (b)  what  is  the  total  additional
 revenue  in  the  year  938  as  compared:
 to  the  years  957  and  9667

 The  Minister  of  Information  sad
 Broadcasting  (Dr.  Keskar):  (2)  The
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 following  steps  have  been  taken  to
 increase  the  circulation  of  the  journals:

 (i)  Display  of  radio  journals  in
 the  showcases  at  prominent
 places  at  stations  of  Al]  India
 Radio;

 dii)  Publicity  of  journals  through
 advertisements  in  the  Press
 and  announcements  in  All
 India  Radio  programmes;

 iii)  The  display  of  journals  at  All
 India  Radio  stalls  in  exhibi-
 tions;

 div)  Improving  the  get-up  of  the
 journals,  with  a  view  to  mak-
 Ass,  Shawn  wnore  attrantine  and
 popular;

 (7)  Publication  of  special  issues
 of  the  journals  during  the
 Radio  Week  and  the  Sangeet
 Sammelan;

 (vi)  Use  of  superior  quality  of
 paper  for  the  printing  of  the
 journals;

 “vu)  Increase  in  ‘the  reading
 material;

 «viin)  Liberalisation  in  =  Agency
 terms;

 (ix)  Reduction  in  the  prices  of
 ‘Awaz’  and  ‘Sarang’

 (b)  The  total  revenue  received  is  as
 foNows:

 1955-56  6,57,497
 1956-57  9,086,608
 1957-58  10,98,166

 Annual  Plans  for  States  for  1959-60

 |

 Shri  Ram  Krishan  Gupta:
 Shri  Nagi  Reddy:
 Shri  Ramam:
 Shri  Sadhan  Gupta:

 ‘2149.  4  Shri  N.  हे,  Manisamy:
 Shri  Rami  Reddy:
 Shri  Panigrab!:
 Shri  Siddananjappa:

 |  Shri  Daljit  Singh:
 Will  the  Minister  of  Planning  be

 pleased  to  refer  to  the  reply  given  te
 4i6  (Al)  LSD.—8.
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 Unstarred  Question  No.  3326  on  the
 tith  December,  958  and  state:

 (a)  whether  the  annual  Plans  for
 the  States  for  1959-60  have  been  pre-
 pared;  and

 (b)  af  so,  the  details  thereof?

 The  Deputy  Minister  for  Planning
 (Shri  N.  Mishra):  (a)  and  (b).
 A  statement  indicating  the  agreed
 flan  outlay  by  heads  of  development
 for  1959-60  is  laid  on  the  Table  of
 ¢he  House  [See  Appendix  IV,  annex-
 pre  No  87}

 Exports  to  Cyprus
 WEN.  Shot.  Fam,  “Fs'shon  “unfar.

 Will  the  Minister  of  Commerce  and
 fndustry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 are  good  prospects  of  expanding
 Indian  exports  to  Cyprus;

 (b)  if  so,  the  nature  of  the  goods
 for  which  there  is  a  market  in
 Cyprus;  and

 (c)  the  steps  taken  to  increase  the
 export?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b)  There  are  some  prospects
 of  expanding  our  exports  to  Cyprus
 ™m  respect  of  handicraft  goods,  tex-
 tules,  rayons,  jute  goods,  plastic  goods,
 canned  food  stuffs,  small  machineries
 and  electrical  goods.

 (b)  No  special  steps  have  been
 taken  apart  from  the  general  mea-
 sures  adopted  by  Government  to
 promote  exports  to  all  countries  in-
 cluding  Cyprus.  It  is  for  the  ex-
 porters  to  take  mtiative  and  develop
 contacts  in  this  potentsal  market.

 Kerala  State  Trading  Corporation

 (Shri  Ram  Krishan  ह...
 252  Shri  Vidya  Charan  Shukla:

 ')  Shri  0.  ९.  Sharma:
 Sardar  Iqbal  Singh:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
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 reply  given  to  Starred  Question  No.
 687  on  the  8th  December,  2988  and
 state:

 @  whether  consideration  of  the
 ‘implications  of  the  proposed  Kerala
 State  Trading  Corpdration  has  since
 been  completed;

 (b)  if  so,  the  details  thereof;  and

 (९)  the  nature  of  the  decision  taken
 in  the  matter?

 The  Minister  of  Commerce  and  In-
 ह... अ  (Shri  Lal  Bahador  Shastri):

 (a)  Yes,  Sir.

 )  and  (c).  The  details  are  being
 discussed  with  the  Government  of
 Kerala.

 Study  of  Small  Scale  Industries  in
 China  and  Japan

 2i52
 Shri  Rameshwar  Tantia:

 )  Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 eeply  given  to  starred  Question  No.
 3028  on  the  l6th  December,  958  and
 states:

 (a)  whether  the  Official  Delega-
 tion  has  since  visited  China  and  Japan
 to  study  the  organisation  and  financ-
 ing  of  Small  Scale  Industries  in  those
 countries;  and

 (b)  if  so,  the  main  features  of  their
 report?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  The  question  of  sending

 ‘a  Gelegation  to  Japan  is  still  under
 consideration.  There  is  no  proposal  at
 present  to  send  a  separate  delegation
 to  fChina  Yor  small  scale  industries
 but  the  delegation  which  is  going  to
 China  for  studies  of  steel  and  other
 industries  will  also  study  the  small
 scale  industries.

 en  —
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 राष्ट्रीय  भजना  सबकण  सिदेशालथ की  कर्मचारी

 परिषद्‌

 २१५३.  बंडिस  भ्रण  भारायण  "पाजेदा”  हि
 क्यो  प्रधान  संतों  यह  बताने  कौ  कृपा  करेंगे
 किः

 (क)  क्या  यह  सच  है  कि  राष्ट्रीय
 नमूना  सर्वेक्षण  निदेशालय  की  कर्मचारी

 परिषद्‌  का  विधान  भी  एक  मास  पूर्व
 बनाया  गया  था  जब  कि  गृह-कार्य  मंत्रालय
 के  भ्रादेशानुसार  यह  बहुत  पहले  बन  जाना

 चाहिये  था;  झौर

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण
 ?

 बयान  संत्री  तथा  वेदेशिक-कार्य  मंत्री

 (थी  अयाहरलाल  नेहरू):  (क)  भौर  (ख).
 भ्रधीनस्थ  दफ्तरों  में  कमंचारी  परिषद्‌  बनाने
 का  फैसला  होम  मिनिस्ट्री  ने  सितम्बर,
 १६९५७  में  दिया  t  इस  दफ्तर  की  कर्मबारी

 परिषद्‌  जनवरी,  १६५६  में  स्थापित  की  गई।

 यह  दफ्तर  बहुत  बड़ा  है  भ्रौर  इसके
 १८००  कमंचारी  सारे  भारतवर्ष  में  विभिज्ष

 स्थानों  पर  काम  करते  है  1  कर्मचारी  परिषद
 बनाने  के  लिये  कुछ  समय  लगना  ज़रूरी
 था  क्योकि  विभिन्न  श्रेणियों  के  कर्मचारियों
 ने  अपने  झपने  प्रतिनिधि  विधान  के  अनुसार
 चुनने  थे  t

 दिल्‍ली  में  कृषि  उत्पादन

 २११५४,  शी  नग्यल  ब्रमाकर :  क्‍या
 योजना  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  द्वितीय  पंचवर्षीय  योजना  के
 भ्रन्तर्गत  वर्ष  १६१६-६०  में  दिल्‍ली  में
 “कृषि  उत्पादन”  की  मद  के  अन्तरगत  कितनी
 राशि  न्ध्यित  की  गई  थी  ;

 (@)  इस  सम्बन्ध  में  दिल्ली  प्रशासन
 ने  कितनी  राशि  का  सुझाव  दिया  था  ;
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 (3)  इस  सम्बन्ध  में  प्रशासनिक
 परामझंदाता  की  सिफारिश  क्या  है  ;

 (थ)  क्या  दिल्ली  प्रशासन  द्वारा  प्रस्ता-

 चित  राशि  में  कुछ  कटौती  की  गई  है  ;  भौर

 (४)  यदि  हां,  तो  इस  के  क्‍या  कारण
 ?

 योजना  उपसंत्री  जी  इ्यामरंदन  सिख):
 (क)  से  (2)  दिल्ली  प्रदेश की  १६५६
 qo  की  योजना  भें  कृषि  उत्पादन  के  लिये
 दिल्‍ली  प्रशासम  द्वारा  प्रस्तावित  १:  ५६
 लाख  रुपये  के  स्थान  पर  १२'६३  लाल  रुपये

 की  व्यवस्था  की  गई  है  ।  इस  राशि  का  निश्चय
 करने  में  उन  सब  विभिन्न  मदो  एवं  कार्यो
 पर  होने  वाले  व्यय  का  भलीभांति  ध्यान  रखा
 गया  है  जिनको  योजना  में  ज्ञामिल  करना
 झावश्यक  था  लेकिन  जिनके  लिये  श्राम  बजट
 में  व्यवस्था  नहीं  थी  |

 निर्यात  जोखिम  बीमा  निगम

 २१५५.  ओऔी  नकन  प्रभाकर  :  क्या
 बालिज्य  तथा  उच्योग  मत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  निर्यात  जोलिम  बीमा  निगम
 की  स्थापना  से  अब  तक  कितने  निर्यातको
 ने  अपने  माल  का  बीमा  कराया  ;

 (ख)  कितने  द्पये  के  माल  का  बीमा
 कराया  गया  ;

 (ग)  क्या  ऐसे  बीमे  पर  किसी  निर्यातक
 को  रुपया  देना  पढ़ा  ;  भर

 (घ)  बीमे  के  मुगतान  में  साधारणतः
 कितना  समय  लग  जाता  है  ?

 बाणिण्य  तथा  उस्ोग  संत्री  (सौ  लाल

 बहादुर  झार्भी)  (क)  ३१  जनवरी,
 १६५६  तक  ह  ने

 (ख)  २९४५२  करोड़  र्०  का  q

 (ग)  की,  हा  q  दो  निर्यातकों  को
 ३०,३६३  १२  ह 1  देने  पड़े  ।

 -(घ)  बैथ  दाव  प्राप्त  होने  पर  भुगतान
 शीघ्र  ही  कर  दिया  जाता  है  1

 शमी  नगर  (यढ़बाल)  में  श्राकाशवाणी-केना  को

 २१५६
 {3

 सथल  प्रभाकर
 शी  भक्त  दर्शन

 क्या  सूचना  तथां  प्रसारण  मत्री  यह
 बताने  की  कृपा  करेगे  कि

 (क)  क्या  श्रीनगर  (गढ़वाल)  में
 आकाशवाणी  का  एक  पारेषक  स्थापित  किया
 जायेगा  ,

 (ख)  यदि  हा,  तो  यह  कब  तक  स्था-
 पित  किया  जायेगा  ,  और

 (3)  इस  पर  कितना  व्यय  होने  का

 अनुमान  है  ?

 सूचना  शौर  प्रसारण  मंत्रो  (डा०  केस-

 कर)  (क)  जी  नहीं।  लखनऊ  में  जो  १०
 किलोवाट  शक्ति  का  शार्ट  बेव  दांसमोौटर
 लगा  हुमा  है  उससे  इस  इलाके  की  ज़रूरत

 पुरी  की  जाती  है  |

 (व)  भौर  (ग).  प्रइन  नहीं  उठता  t

 Participation  of  Small  Industries  in
 Stores  Parchases  Scheme

 ‘2157.  Shri  Panigrahi:  Will  the
 Manister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  have
 laid  down  any  new  policy  with  a
 view  to  enabling  the  small  scale  in-
 dustries  to  participate  fully  in  the
 Central  Government  Stores  pur-
 chases  Scheme;

 (b>  whether  the  Regional  Smali
 Industries  Service  Institute  et  Cal-
 cutta  has  compiled  lists  of  small  in-
 dustrial  units  in  Orissa;  and
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 (c)  if  so,  what  are  those  small  in-
 dustrial  units  ian  Orissa,  the  stores
 that  they  normally  produce  and  their
 production  capacities?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal‘  Bahadur  Shastri):
 (a)  to  (c)  A  statement  is  laid  on
 the  Table  of  the  Sabha  (See  Ap-
 pendix  IV,  annexure  No  88  }

 Radiation  Hazards

 2158,  Shri  D  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  refer
 to  the  reply  given  in  Starred  Question
 No  242  on  the  25th  November,  958
 and  state

 (a)  whether  detailed  studies  in
 respect  of  radiator  dager  or  dite
 Coastal  Areas  of  India  have  since
 been  concluded,  and

 (b)  af.  so,  the  results  thereof?
 The  Prime  Minister  and  Minister

 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Not  yet.  As  explained
 previously,  the  study  involves  a  com-
 plicated  scientific  enquiry  demand-
 ing  systematic  and  protracted  inves-
 tigations  It  will,  therefore,  take
 considerable  time  before  the  inves-
 tigations  are  completed  and  the
 Tesults  evaluated

 (b)  Does  not  arise

 Closure  of  Textile  Mills  in  Bombay
 State

 259  Shri  Pangarkar.  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  whether  any  Textile  Mills  m
 Bombay  State  have  threatened  clo-
 sure,

 (b)  ४  so,  the  names  of  the  Mills,
 and

 (c)  the  number  of  workmen  who
 will  be  affected?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a}  Seven  cotton  textile  mills  in
 Bombay  State  have  given  notice  of
 closure.
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 (b)  and  (c)  A  statement  it  laid
 on  the  Table  of  the  Sabha  [See  895
 pendix  IV,  annexure  No  89  ]

 Winding  up  of  Rehabilitation
 Departments

 2160.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state
 how  many  States  of  India  have  clo-
 sed  down  their  Rehabilitation  De
 partments  or  expressed  their  views
 to  close  down  in  the  near  future?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  The  Rehabilitation  De-
 partments  in  Mysore,  Madras,  Kerala
 Manipur  and  Andhra  have  already
 deen  shut  down  fin  aff  the  other
 States  with  the  exception  of  West
 Bengal  and  possible  exception  of
 Assam  and  Tripura,  it  3s  expected  that
 the  Rehabilitation  Departments  would
 either  have  been  shut  down  or  would
 be  greatly  reduced  m  strength,  by
 the  end  of  the  Financial  year  ‘1959-
 60

 Gur  Industry
 26]  Shri  Subiman  Ghose:  Will

 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state

 (a)  how  many  people  in  India  are
 engaged  in  Gur  (molasses)  Industry
 in  ‘1958,  and  ~

 (b)  what  is  the  foreign  exchange
 earned  by  the  said  industry  m  1958?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lai  Bahadur  Shastri):
 (a)  A  statement  based  on  the  _  in-
 formation  obtained  from  the  Khadz
 and  Village  Industnes  Commussion  is
 laid  on  the  Table  of  the  Sabha  [See
 Appendix  IV,  annexure  No  90]

 (b)  During  ‘1958,  between  January
 and  November,  Gur  (cane  jaggery)
 valued  at  Rs  3789  lakhs  was  ex-
 ported

 Woollen  Goods

 2i62.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state.

 (a)  what  steps  have  been  taken  by
 the  Development  Council  for  the

 .
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 Woolen  Textiles  to  explore  markets
 for  Indian  Woollen  goods  in  foreign
 countries  during  ‘1958-59;  and

 (b)  the  result  achieved  so  far?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  On  the  recommendation  of  the
 Development  Council  an  Export  Pro-
 motion  Scheme  providing  facilities
 for  import  of  raw  maternal  etc.
 against  export  of  woollen  textiles
 has  been  introduced  from  ist  April,
 958

 (b)  Exports  of  woollen  goods  have
 since  then  registered  an_  increase
 The  value  of  woollen  goods  export-
 ed  during  Apm]  to  November  4958
 was  Rs  35604  lakhs  as  against
 Rs.  3i3°08  lakhs  for  the  correspond-
 ing  peniod  in  ‘1957.

 Rebate  on  Handloom  Products  to
 Madras

 2363  Shri  Elayaperumal:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  amount  al-
 lotted  for  rebate  on  hand-loom  pro-
 ducts  for  the  years  1958-59  and  1959-
 60  by  the  Centre  to  Madras  State?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 For  the  year  1958-59  approval  for  an

 wexpenditure  of  Rs.  45  lakhs  for  re-
 bate  on  the  sale  of  handloom  pro-
 ducts  was  given  to  the  Madras  Gov-
 ernment.  In  addition,  a  sum  of
 Rs  40  lakhs  was  sanctioned  to  the
 State  Government  to  cover  actual]  ex-
 penditure  on  meeting  arrear  claims
 for  reimbursement  of  rebate  allowed
 on  sales  of  handloom  cloth  upto  3lst
 March,  1958,  For  the  year  ‘1959-60,
 a  sum  of  Rs.  45  lakhs  for  rebate  has
 been  provisionally  agreed  to.

 “Build  Your  Own  House  Scheme”  ta
 Chandiper  Colony

 2i66.  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Rehabilitation

 ¢and  Minority  Affairs  be  pleased  to
 state:

 (a)  whether  the  house  building
 loan  envisaged  under  the  “Build
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 Your  Own  House  Scheme”  amount-
 ing  Only  to  Rs.  250/-  has  tren  sanc-
 tioned  for  the  Chandipur  Colony,
 Baduria,  24-Pargapas;

 (०)  whether  this  scheme  requires
 for  its  successful  _  realisation  brick
 burning  and  other  labour  by  the
 loanees;

 (९)  the  number  of  displaced  per-
 sons  who  depend  for  their  livelihood
 as  wage  labour;  and

 (d)  whether  Government  propose
 to  give  them  wages  for  their  work
 during  construction?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Yes.

 (b)  Yes.

 (c)  None  of  the  displaced  families
 is  entirely  dependent  on  wage  Ie-
 bour.

 (d)  No  Contribution  in  the  shape
 of  labour  by  the  beneficianes  is  an
 essential  element  of  the  Bengal  Gov-
 ernment’s  “Build  your  Own  House
 Scheme”,

 Indian  Iron  and  Steel  Company  Ltd.
 2i65.  Shrimati  Renn  Chakra-

 vartty:  Will  the  Minister  of  Labour
 and  Employment  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  no  ambulance  car  maintained  by
 the  Indian  Iron  and  Steel  Company
 Ltd.,  at  its  Chiria  iron  ore  mines;

 (b)  whether  this  is  in  accordance
 with  the  Mines  Rules;

 (९)  whether  any  representation
 has  been  received  by  Government;
 and

 (a)  if  so,  the  steps  taken  thereon?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ail):  (e)  There  is  no
 mine  in  the  records  of  the  Mines
 Department  known  as  Chiria  Iron  Ore
 Mine.  It  is  understood,  however,
 that  Chiria  is  the  local  name  for  the
 Manoharpur  Iron  Ore  Mine  belong-
 ing  to  Indian  Iron  &  Steel  Co.  Ltd.
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 No  ambulance  car  is  maintained  at
 this  mine.

 (9)  Yes.  As  the  Mine  has  a  hosp-
 ital,  serious  cases  can  be  removed
 by  stretchers.  ‘

 (e)  No.

 (d)  Does  not  arise.

 Unemployment  in  Punjab

 Shri  Aji  Singh  Sarhadl:

 mee  {  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  Punjab  Government
 have  prepared  any  appreciation  of
 the  position  of  unemployment  in  the
 past  2  years  and  transmitted  it  to
 the  Central  Government  along  with
 their  schemes  connected  therewith?
 and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Labour
 (Shyi  Abid  Ail):  (a)  No  such  com-
 munication  has  been  received  by  the
 Government  of  India.

 (b)  Does  not  arise.

 Coir  Development  Schemes

 f  Shri  M.  K.  Kumaran:

 mers
 Sardar  Igbal  Singh:
 Shri  Siddananjappa:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  887  on  the  29th  November,  958
 and  state:

 (a)  whether  the  Committee  ap-
 pointed  for  the  investigation  of  coir
 industry  has  submitted  its  final  re-
 port;

 (b)  if  80,  what  are  the  main  sug-
 gestions  and  recommendations  of  the
 Committee;  and

 (e)  what  action  Government  have
 taken.  thereon?

 Written  अघडधकाड  स्प
 The  Minister  of  Commerce  and

 Industry  (Shri  Lal  Behader  Shastri);
 (a)  Yes,  Sir.

 (b)  and  (e).  The  Report  submit-
 ted  by  the  Committee  is  under  con-
 sideration.  As  soon  as  the  Report  is
 considered  and  the  Government  Re-
 solution  thereon  is  finalized,  the
 Report  and  the  Resolution  will  be
 placed  on  the  Table  of  the  House.

 Purchase  of  Books  from  Russia,
 America  and  U.K.  ‘

 2i68.  Shri  Jadhav:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  what  amount  of  foreign
 Exchange  was  spent  over  the  purchase
 of  books  from  Russia,  America  and
 U.K.  in  the  years  1987-58  and  1988-88
 up  to  date;  and

 (b)  at  whose  instance  the  books  are
 imported  mentioning  the  different
 agencies?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  The  value  of  books  imported  from
 Russia,  America  and  U.K.  during
 1957-58  and  1958-59  (April—Novem-
 ber)  is  as  follows:—

 1957-58  9§8-s9
 (April-

 November,
 Rs.  Rs.

 U.S.S.R.  7  13,000.  Negligible.
 U.S.A.  .  «  62,92,000  —  30,26,000
 ULK.  °  49987,200  4Iy3,000

 (b)  Apart  from  established  Im-
 porters,  applications  from  Actual
 Users  like  lbraries,  technical  and
 educational  institutions  etc.  are  also
 cons'dered  ad  hoc.  Orders  against
 such  licences  should  ordinarily  be
 Placed  through  Established  Importers
 unless  the  Actual  Users  can  prove  that
 they  will  be  in  a  position  to  effect
 imports  on  a  competitive  basis.
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 Licensing  Commitior

 2i69.  Shri  Sampath:  Will  the  Minis-
 tes  of  Goramence  and  Indusiry  be
 gidased  to  riete:  Y  7

 (a)  the  number  of  meetings  held  by
 the  Licensing  Committee  for  eonsider-
 ing  applications  to  start  or  to  expand
 industries  during  the  last  year;  and

 (b)  the  number  of  applications
 received  and  licences  granted  for
 etarting  new  entespriges  in  the  States
 of  Andhra  Pradesh,  Madras  and
 Bombay?

 The  Minister  of  Commerce  and
 Yadustes  (Ghri  Usk  Bshedas  Ghostet):

 (a)  Seven  meetings  of  the  Licensing
 Committee  were  held  during  1088.

 (b)  Number  of  applications  received
 and  licences  granted  for  starting  new
 industrial  undertakings  during  958
 in  Andhra  Pradesh,  Madras  and
 Bombay  are:

 oe

 State  Numberof  Number
 applications  of  licences

 received  granted

 Andhra  Pradesh  3  6

 Madras.  4a  3

 Bombay  7  36

 Accidents  In  Coal  Mines

 2i76.  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  number  of  accidents  in  coal
 mines  during  the  years  +1956,  957  and
 7858  for  each  year;  and

 (b)  the  number  of  persons  killed,
 seriously  injured  and  the  number  who
 suffered  minor  injuries  during  the
 above  period  (year-wise)?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  All):  7

 @)  Year  =—.

 १956  29965

 72987  *  2848

 7958  2,958

 @  Yew
 Necseeer  ie  cs,

 injured

 7956  259  2,844

 ‘3967  382  25762

 २958  477  2,812

 Batissies,  wating  ta  nine:  iniwiaa

 दिल्‍ली  की  नई  बस्ती  झील  कूर्रमा

 २१७१-  भी  श्बल  प्रभाकर  :  क्या  पुनर्वास
 तथा  भअल्पसंस्यक-कार्य  मंत्री  यह  बताने  की

 कपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 जमी  तक  दिल्ली  की  नई  बस्ती  झील  कुरंजा
 का  विकास  काये  पूर्ण  नहीं  किया  है  ;

 होने  की  सम्भावना है  ;

 (ग)  क्‍या  बस्ती  के  निवासियों ने  इस
 सम्बन्ध  में  सरकार  को  कोई  ज्ञापन  मेजा  है  ;
 झौर

 (घ)  यदि  हां,  तो  इस  सम्बन्ध  में  क्‍या
 कार्यवाही  की  गई  ?

 बु्र्वास  तथा  झल्पसंख्यक-कार्य  ई... ह

 (at  मेहर  न्द  खन्ञा)  :  (क)  भोर  (स),
 सरम्मवत'  यह  जानकारी  शरणार्थी  बस्ती

 झील  कुरंजा  जिसको  कि  गीता  कालोनी

 भी  कहते  है,  के  बारे  में  मांगी  गयी  है  ।  २३

 फ्प्वरी,  १६५६  को  झतारांकित  प्रश्न  संख्या

 ६७६  के  उत्तर  में  यह  जानकारी  दी  जा  चुकी

 है  iy
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 (ग)  जी,  हां  ।  दिसभ्वर,  १९५८  में
 अलियों  में  रोशनी  की  व्यवस्था  के  काम  को

 पूरा  करन  के  बारे  में  ।,

 (घ)  मत्री,  सुधार  सभा,  झील  कुरजा
 दिल्‍ली  को  स्थिति  के  करे  में  सूचना  दे  री
 गयी  थी  १

 Heavy  Engineering  Plant  in  U.P.

 Shri  S.  M.  Banerjee:
 ‘2172.  <  Shri  Warior:

 Shri  Tangamani:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  there  328  a  proposal  to
 seh  5७७  %  heavy  engineenng  plent  in
 Uttar  Pradesh;  and

 (b)  if  so,  whether  this  is  likely  to
 be  established  in  Rihand  area?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Sambhar  Salt  Works

 ‘2178.  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Commerce  and
 Indestry  be  pleased  to  state  at  what
 stage  is  the  question  of  transfer  of
 the  Sambhar  Salt  Works  to  the
 Hindustan  Salt  Company  (Private)
 Ltd.  set  up  by  the  Centre?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 The  Government  Salt  Works  at  Sam-
 bhar  Lake  were  transferred  to  the
 Hindustan  Salt  Company  (Private)
 Limited  with  effect  from  the  Ist  Jan-
 uary,  1989.

 Government  of  India  Press,  Aligarh

 2174,  Shri  Nardeo  Snatak:  Wil)  the
 Minister  of  Works,  Housing  and  हिए
 ह 4  be  pleased  to  state:

 (a)  how  many  categories  of  work-
 ers  afe  there  in  the  Government  of
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 India  Forms  Press,  Aligarh  and  how
 many  workers  in  each  category;  and

 (b)  how  many  of  them  are  perma-
 nent  and  after  how  many  years  they
 are  made  permanent?

 The  Minister  ७!  Works,  Housing  ané
 Supply  (Shri  K.  C.  Reddy):  (a)  and
 (b).  A  statement  is  laid  on  the  Table
 of  the  Sabha.  {See  Appendix  IV,
 annexure  No  91.)

 State  Trading  Corporation  of  Indis
 (Private)  Ltd.

 ‘2175.  Shri  Elayaperumal:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  have
 received  any  memorandum  from  fhe
 employees  of  the  State  Trading  Cor-
 poration  of  India  (Private)  Ltd.  at
 Madras;  and

 (9)  af  so,  what  action  has  been
 taken  thereon?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Displaced  Persons  in  Purana  Qils

 (  Shri  8.  M.  Banerjee:
 hri  Warior:

 Shri  Prabhat  Kar:
 Shri  Muhammed  Elias:
 Shri  D.  C.  Sharma:
 Sardar  Iqbal  Singh:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 ‘B16,

 (a)  the  number  of  displaced  persons
 living  in  Purana  Qila  who  have  been
 allotted  plots  in  Lajpat  Nagar;

 (b)  the  number  of  those  who  have
 actually  taken  possession  of  these
 plots;

 (c)  the  number  of  plot  holders  whe
 have  since  been  shifted  from  Purana
 Qila;  and
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 (d)  the  plans  of  the  Ministry
 regarding  those  who  are  continuing
 to  stay  on  in  Purana  Qila?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  287  families.

 (b)  217,

 (c)  Two  families  have  shifted.

 (a)  A  copy  of  the  Press  Note  issued
 in  this  connection  on  the  5th  July,
 958  is  laid  on  the  Table  of  the  Sabha.
 [See  Appendix  IV,  annexure  No.  92.)

 Displaced  Persons  in  Purana  Qila

 Shri  है,  M.  Banerjee:
 Shri  Warlor:
 Shri  Prabhat  Kar:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to  lay
 a  statement  on  the  Table  showing:

 (a)  the  number  of  displaced  persons
 living  m  Purana  Qila  from  whom
 amounts  varying  from  Rupees  5  to
 300  per  family  were  realised  in  1949;
 and

 2171.

 (b)  the  purposes  for  which  these
 amounts  were  realised  and  the  head
 of  account  to  which  the  amounts  were
 credited?

 ,  The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  a)  Ra.  l5  from  473.
 Gi)  Rs.  50—-300  from  216,

 (b)  These  amounts  were  recovered
 from  these  displaced  persons  as
 advance  rent.  The  recoveries  were
 credited  to  the  appropriate  heads  of
 account.

 Trade  with  Ceylon

 ‘2178,  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  possibilities  of  further
 2¢xploitation  of  markets  in  Ceylon  for
 Indian  manufactured  goods  have  been
 explored;  and

 (b)  if  so,  with  what  results?
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 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  Yes,  Sir.

 e
 (b)  Exports  of  manufactured  goods

 such  as  dry  cell  electric  batteries,  rub-
 ber  components—tyres  and  tubes,
 sewing  machines,  aluminium-ware,
 steel  furniture,  shoe-making  machin-
 ery,  autoparts,  brassware  and  artifi-
 cial  silk  fabrics  have  increased  in:
 1958,  as  compared  to  those  of  the
 previous  year.  Other  manufactured
 items  have  maintained  almost  steady
 levels.

 .

 Export  of  ‘Jeera’

 2179.  Shri  हा  B.  Thakere:  Wil  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  what  are  the  countries  to  which,
 ‘jeera’  is  exported  and  the  duty
 charged  on  its  export  in  ‘1957-58;

 (b)  what  is  the  total  export  and
 the  foreign  exchange  obtained;  and

 (c)  whether  Government  propose
 any  reduction  m  export  duty  to
 increase  export  to  foreign  countries  to-
 earn  more  foreign  exchange?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadar  Shastri):
 (a)  Japan,  Kenya,  Ceylon,  Singapore,
 Saudi  Arab,  Australia,  Fiji  Island,.
 Burma,  Mozambique,  Zanzibar,  Tanga-
 nyika,  Aden,  U.K.,  Bahrein  Islands,
 Kuwait,  Trucial  Oman,  Pakistan,
 Maldives,  Hongkong,  Indonesia,
 Muscat,  Thailand,  Gambia,  Sierra
 Leone.  Ghana,  Nigeria,  Rhodesia,
 Uganda,  Nyasaland,  Seychelles,  Sudan,
 Tangier,  Belgian  Congo,  Madagascar,
 It.  Somaliland,  Trinidad,  Br.  Guiana,
 New  Zealand,  Malaya,  South  Viet
 Nam,  Fr.  Somaliland  and  Mauritius.

 No  duty  is  levied  on  the  export  of”
 ‘Zeera’

 (b)  266  tons  valued  at  Rs.  6.7  lakhs.
 during  1957-58.

 (९)  Does  not  arise.
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 RE.  SUSPENSION  OF  A  MEMBER
 OF  UP.  LEGISLATIVE  ASSEMBLY

 Shri  Braj  Raj  Singh  (Firorabad):
 Mx.  Speaker,  I  would  like  to  make  a

 ‘small  submission.  «7  gave  a  note  to
 you  yesterday  uynder  rule  377,  about
 raising  a  matter  of  great  importance,

 लंड...  suspension  of  an  hon.  member  of
 the  U.P.  Legislative  Assembly  for
 ry  days  from  the  services  of  the
 House.  I  have  looked  into  the  his-
 ‘tory  of  Parliaments  all  over  the  world
 ‘and  I  have  not  found  any  case  where
 any  member  has  been  suspended  from
 the  services  of  the  House  for  such  a
 long  period.

 Mr.  Speaker:  Has  any  Member  been
 suspended  here?

 Shri  Braj  Raj  Singh:  It  is  a  matter
 of  wider  significance,  of  all-India
 importance,  regarding  the  future  of
 democracy  not  only  in  India,  but  all
 over  the  world.  This  is  a  matter
 -~which  should  be  raised  here...

 Mr.  Speaker:  The  hon.  Member
 first  of  all  tabled  an  adjournment
 ‘motion  the  other  day  and  I  said  that
 -what  happens  in  the  U.P.  Assembly—
 @  resolution  was  passed  about  a  mem-~-
 her  and  he  was  suspended  from  the
 House  for  45  days—cannot  be  a
 subject-matter  of  discussion  in  this
 House.  We  have  no  appellate  jurisdic-
 tion.  Under  the  Constitution,  all
 these  Assemblies  are  autonomous  in
 their  respective  jurisdiction.  I  am
 sure  the  hon.  Member  would  not  allow
 the  U.P.  Legislative  Assembly  to  dis-
 cuss  what  I  do  here  or  what  hon.
 Members  do  here.  If  they  are  pre-
 pared  for  i4  Legislative  Assemblies  to
 discuss  what  they  are  doing  here,  I
 am  prepared  to  allow  this.  I  am  sure
 no  hon.  Member  will  allow  any  other
 Assemblies  to  look  into  our  matter,
 fhow  we  conduct  the  proceedings  here.

 I  already  explained  the  position  to
 him.  There  are  representatives  there
 and  it  is  for  them  to  decide  whether
 it  is  right  or  wrong.  In  spite  of  my
 telling  him  that  he  ought  not  to  raise

 *

 it  here,  he  has  raised  it;  for  whatever
 use  he  wante  to  seake  if,  he  has  meade
 the,  statement  here,  I  feel.  helpless
 so  far  as  this  matter  is  concerned;  it
 is  for  them  to  decide  whether  it  is
 right  or  wrong.  I  cannot:  say  if  it
 is  right  or  wrong  nor  would  I  Nke
 any  other  legislature  should  discuss
 how  we  conduct  our  proceedings  here.

 Shri  A.  Dange  (Bombay  City-
 Central):  I  would  just  request  you
 wil)  hold  the  same  view  if  some  such
 thing  were  to  happen  in  Kerala.

 Mr.  Speaker:  No  hon.  Member  need
 be  afraid  that  I  will  exceed  my
 jurisdiction.

 Shri  Braj  Raj  Singh:  I  submit  that
 in  sympethy  with  the  member  who
 had  been  suspended  from  the  U.P.
 Assembly,  I  have  to  walk  out.

 (Shri  Braj  Raj  Singh  left  the  House.)

 22.08  hrs,

 PAPERS  LAID  ON  THE  TABLE

 Procezprnes  or  Inpustria,  ComMirrer
 on  Coa,  Mininc

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Summary  of  Pro-
 ceedings  of  the  6th  Session  of  the
 Industrial  Committee  on  Coal  Mining,
 held  at  New  Delhi  on  the  2st  Feb-:
 ruary,  1959.  [Placed  in  Library.  See
 No  LT-805/59.)

 ANNUAL  ReporT  ON  WORKING  AND
 ADMINISTRATION  oF  Companzes  ACT
 The  Deputy  Minister  of  Commerce

 and  Iadustry  (Shri  Satish  Chandra}:
 I  beg  to  lay  on  the  Table,  under
 Section  638  of  the  Companies  Act,
 1956,  a  copy  of  the  Annual  Report  on
 the  Working  and  Administration  of
 the  Companies  Act,  956  for  the  year
 1957-58,  [Placed  in  Library.  See
 No.  LT-3306/59.}

 Normrcation  unper  Companres  Act

 Shri  Satish  Chandra:  I  beg  to  lay
 ‘

 on  the  Table,  under  sub-section  (3)
 of  Section  637  of  the  Companies  Act,
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 1956,  a  copy  of  Notification  No.  G.S.R.
 377,  dated  the  7th  March,  1989.
 (Placed  in  Library.  See  Wo,  LT-2307/
 89.)

 1.0  hes.
 DEMANDS®  FOR  GRANTS-confd.

 Mrnwray  or  Homer  Arrairs—contd.

 Mr.  Speaker:  The  House  will  now
 také  up  the  discussion  and  voting  on
 Demands  Nos.  46  to  60  and  No.  128,
 relating  to  the  Ministry  of  Home
 Affairs,  for  which  eight  hours  have
 been  allotted.

 Hon.  Members  desirous  of  moving
 cut  motions  may  hand  over  at  the
 Table  within  5  minutes  the  numbers
 ‘of  the  selected  cut  motions.  I  shall
 treat  them  as  moved,  if  the  Members
 in  whose  names  those  out  motionr
 stand  are  present  in  the  House  and
 the  motions  are  otherwise  in  order.

 Demanp  No.  46—Movstray  or  Home
 Arrams

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  2,65,73,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1960,  in
 respect  of  ‘Ministry  of  Home
 Affairs'”

 Demann  No.  47-—~Castnetr

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  34,22,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 will  come  in  course  of  payment

 suring  Lol  =  apr
 the  3ist

 y  1960,  in  respect  of
 ‘Cabinet’.”

 i

 Demanp  No,  48—~Zonat  Councna
 Mr..  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  8,38,000  be  granted  to  the

 for  Grants  7388

 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  1960,  in
 respect  of  ‘Zonal  Councils’.”

 Dremanp  No.  49—ADMINISTRATION  OF
 JUSTICE

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Re.  2,28,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which

 M4  ae
 come  in  course  of  pay-

 ment  d  the  year  ending  the
 3ist  day  of  March,  1960,  in  respect
 of  ‘Administration  of  Justice’.”

 Demanp  No.  50—Porxice

 Mr,  Speaker:  Motion  moved:

 ‘That  a  sum  not  exceeding
 Rs.  4,98,15,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay=
 ment  during  the  year  ending  the
 3ist  day  of  March,  1960,  in
 respect  of  ‘Police’”.

 Demanp  No.  5!—Cznsus

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  16,97,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  1960,  in
 respect  of  ‘Census’.”

 Demanp  No,  52—Sraristics

 Mr,  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs  1,73,29,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 S3ist  day  of  March,  ‘1960,  in
 respect  of  ‘Statistics’.”

 “Moved  with  the  recommendation  of  the  President.
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 [Mr.  Speaker]
 Demann  No.  53—Privy  Purses  AND

 ALLOWANCES  OF  INDIAN  RULERS a
 Mr,  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding  .
 Rs.  3,86,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  1960,  क  respect
 of  ‘Privy  Purses  and  Allowances
 of  Indian  Rulers’”.

 है
 Demanp  No.  54—Derm a

 Ms  Sreakar  Moatiar  mvvied:

 ‘That  a  sum  not  exceeding
 Rs,  9,99,02,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1960,  in
 respect  of  ‘Delhi’”.

 Demann  No.  55—HowAcHAL
 Praprsx

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  5,34,33,000  be  granted  to  the
 President  to  complete  the  sum
 necessaty  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  1960,  in
 fespect  of  ‘Himachal  Pradesh’.”

 Demand  No.  56—ANDAMAN  AND
 Nicosar  Is.anos

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding Rs.  2,85,44,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges which  will  come  in  course  of
 payment  during  the  year  ending

 respect of  te  ey
 ae

 Islands”.
 aman  and  Nicobar
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 Demand  No.
 DEPARTMENTS  AND
 UNDER  THE  MINISTRY  or  HOME
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 Demand  No.  57-—-Mamivor

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  2,14,40,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1960,  in
 respect  of  ‘Manipur’”.

 Demand  No.  58—Trerura

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  8,41,57,000  be  granted  to  the
 Pravident  to  complete  Me  Iu
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  1960,  in  respect
 of  ‘Tripura’”.

 Dzmanp  No.  59-—Laccabive,  Mrnicovr
 AND  AMINDIV!  JSLANDS

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  17,26,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending.
 the  3lst  day  of  March,  1960,  in
 respect  of  ‘Laccadive,  Minicoy
 and  Amindivi  Islands”.

 60—MISCELLANEOUS:
 Expenditure

 AFramns

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  10,68,87,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  S3ist  day  of  March,  1960,  in
 respect  of  ‘Miscellaneous  Depert-
 ments  and  Expenditure  under  the
 Ministry  of  Home  Affairs’”.
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 Demann  No  28--Caprra  OUTLAY  OF
 eax  Mornerey  or  Home  Arrams

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  74,27,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  8lst  day  of  March,  1960,  in
 respect  of  ‘Capital  Outlay  of  the
 Ministry  of  Home  Affairs’”.

 Shri  H  nl  (Cailcutta-
 Central)  Mr  Spehker,  Sir,  as  I  rise
 to  speak  on  the  demands  made  on
 behalf  of  the  Home  Ministry,  I  recall
 how  perhaps  more  than  most  other
 Limbs  of  Government,  the  Home
 Munustry  is  the  repository  of  the
 might  of  the  State  both  in  relation  to
 the  citizen  as  well  as  vis-a-vis  the
 Centre  and  the  States  It  has  all-
 pervasive  powers,  which  ought  to  be
 subject  to  more  checks  than  appear
 to  be  there  at  the  moment

 I  wish  first  of  all  to  say  how
 aggrieved  we  are  that  Government  has
 not  thought  fit  to  respond  to  the  desire
 of  the  people  of  Maharashtra  and
 Gujyerat  for  States  of  thar  own  A
 few  weeks  ago,  when  the  President's
 Address  was  being  discussed,  my
 fnend,  Shm  ‘Yayjnik  desembed  how
 Gujerat  was  still  bleeding  in  a
 hundred  wounds  There  Rave  been
 many  occasions  in  the  recent  past
 when  the  desire  of  the  people  of
 Maharashtra  and  Gujerat  for  States
 of  their  own  has  been  given  unequi-
 vocal  expression  I  regret  that  Govern-
 ment  have  made  no  response  to  this
 feelyng  on  the  part  of  the  people

 I  wish  to  refer  to  another  matter
 and  that  is  the  delay  which  some-
 times  happens  in  the  case  of  State
 enactments  awaiting  presidential
 assent  These  State  enactments
 require,  50  to  speak,  a  certificate  of
 clearance  from  the  Home  Munistry,
 I  feel  that  only  legal  scrutiny  by  the
 Law  Ministry  for  purpose  of  ascer-
 taining  the  constitutional  validity  in
 cases  of  doubt  should  be  there  and
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 there  ought  not  to  be  any  delay  on
 account  of  what  I  may  only  describe
 as  political  scrutiny  on  the  part  of  the
 Home  Ministry.  °  This  seems  to  have
 happened  in  the  case  of  certain
 number  of  Bulls  still  awaiting  the
 assent  of  the  President,  in  particular
 the  Jenmikaram  Bill  of  Kerala,  which
 has  been  delayed  so  far  as  Presi-
 dential  assent  is  concerned

 I  wish  to  refer  to  a  matter  men-
 tioned  in  many  of  the  cut  motions,
 t.e  the  question  of  preventive  deten-
 tion  I  hope  we  shall  have  a  further
 opportunity  of  discussmg  prevenbon
 detention,  but  I  wish  to  point  out  at
 the  moment  that  it  regrettable
 that  preventive  detention  continues  to
 be  used  more  for  purposes  of  political
 vendetta  than  for  punishing  black-
 marketeering  and  other  anti-social
 practices  This  is  a  point  on  which
 the  country  feels  so  strongly  and  I
 do  wish  the  Home  Munister  gives
 some  of  his  mind  to  this  business

 Only  recently,  particularly  in  the
 Punjab  which  is  so  very  near  to  us
 in  Delhi,  events  have  happened  into
 the  details  of  which  I  do  not  propose
 to  enter,  because  it  will  not  be
 permisuble,  but,  fimng  on  the  people
 has  taken  place  and  I  consider  that
 Government  should  take  some  steps
 to  make  sure  that  in  free  India,  this
 kind  of  incident  does  not  recur  with
 the  regularity  which  has  become  such
 a  regrettable  feature  of  our  contem-
 porary  hfe

 In  thic  connection,  I  wish  to  refer
 to  the  appointment  by  the  Kerala
 Government  of  a  commussion  headed
 by  an  independent  lawyer,  हाल  ्  C
 Chatterjee  to  suggest  measures  for
 avoiding  the  use  of  fire-arms  by  the
 police  on  demonstrators  I  wish  that
 the  Government  of  Inda  take  some
 similar  steps  Kerala  has  shown  the
 way  as  far  as  this  particular  aspect
 of  administration  is  concerned.

 I  wish,  because  I  have  very  little
 time  and  I  have  to  rush  telegraphi-
 cally,  to  refer  to  the  continuing  and
 growing  practice  by  the  Government
 of  India  of  political  discrimination
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 ,  (Shra  a  N.  Mukerjee)
 and  victimisation  of  the  members  of
 the  services.  A  short  while  age,  the
 Secretary-General  of  the  All-India
 Federation  of  Audit  and  Accounts
 employees,  Mr  E.  X.  Joseph,  was
 removed  from  service  by  the
 Accountant-General's  office  in  Borribay
 on  the  plea  that  he  violated  Rule  4-A
 by  participating  in  a  procession.

 Now  this  ben  has  been  put  on
 demonstrations  and  participation  in
 demonstrations  by  Central  Govern-
 ment  employees,  because  in  957  there
 ‘was  the  determination  on  the  part  of
 the  Posts  and  Telegraphs  employees
 to  go  on  strike  and  at  that  time  ‘his
 particular  rule  was  clamped  down.
 Now  the  apphcation  of  this  rule  has
 given  rise  to  great  discontent  among
 the  employees  of  the  Central  Govern-
 ment.  My  friend,  Shn  Nath  Pai,  who
 is  the  President  of  the  Confederation
 of  Central  Government  employees,  has
 expressed  himself  very  strongly
 about  this  matter  and  possibly  he
 ‘will  speak  again  in  the  course  of  this
 discussion.  I  do  feel  that  this  kind  of
 political  discrimination  and  _  victimi-
 sation  that  we  find  should  be  done
 away  with  as  soon  as  ever  that  is
 possible.

 In  regard  to  the  recent  modification
 of  the  Central  Civil  Services  Conduct
 Rules,  under  which,  it  seers,  rules
 4A  and  4B  have  been  made  inappli-
 cable  to  those  Government  servants
 who  draw  a  pay  of  Rs.  500  or  less  per
 month  and  hold  posts  in  certain  speci-
 fled  establishments,  my  request  to
 the  Home  Ministry  is  to  consider
 very  seriously  the  amplification  of
 this  exemption  from  the  provisions
 of  rules  4A  and  4B.  From  what  I
 can  find  out  the  rules  are  very
 equivocally  worded,  from  what  I  can
 find  out,  nearly  3  lakh  Posts  and
 Telegraphs  employees  who  were
 especially  in  the  picture  when  rules
 4A  and  4B  were  first  promulgated,
 have  been  kept  out  of  the  exemption.
 Nearly  7  thouiand  Survey  of  Indie
 employees,  and  nearly  10,000  em-
 Ployees  of  the  Civil  Aviation  Depart-
 ment  are  also  not  getting  the

 us  at  the  end  of  the  debate  that
 taking  out  of  rules  4A  and  4B  would
 ‘apply  in  the  case  of
 Central  Government  employees
 our  country.

 ment  to  the  Indian
 Service.  We  have  particularly  receiv-
 ed  the  complaints  of  the  Central  Sec.
 retariat  Services  regarding  emergency
 recruitment  to  the  IAS  In  1956,  as  we
 ali  know,  there  was  a  special  recruit-
 ment  examination  because  the  Home
 Ministry  and  the  Plannng  Commis-
 sion  wanted  it  particularly.  Over
 17,000  appeared  at  the  examination  and
 1,200  qualified  at  the  examination
 and  were  called  for  interview.  But
 out  of  that  lot  of  1,200  who  were
 fairly  qualified,  only  7062  were  select.
 ed,  and  they  were  selected  not  so
 much  in  order  of  merit  but  occaston-
 ally  deviation  was  practised  from  the
 principle  of  the  order  of  merit  and
 people  were  selected  in  the  order  of
 prefcrence,  whatever  that  might  be.

 Then  again  Central  Secretariat
 Service  people  who  have  no  annual
 scope  for  getting  into  the  IAS  like
 certain  categories  of  State  Govern-
 ment  employees  have  appeared  at  the
 examination,  quite  a  large  number  of
 them  appeared  at  the  examination
 of  the  Special  Recruitment  Examina-
 tion  and  77  of  them  qualified  for
 interview,  but  only  ॥  of  the  7  was
 selected  for  the  IAS,  I  am  told  the
 reason  given  is  that  the  Central  Sec-
 retariat  Service  people  sre  supposed
 to  have  a  clerical  background  and,
 therefore,  they  are  not  goad  enough,
 80  to  speak,  to  fit  into  the  grand
 Moghul  atmosphere  of  the  higher
 services  under  the  Home  Mints‘ty,
 and  if  that  is  36,  surdly  something
 ought  to  be  done  about  it.
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 7  amr  also  told  that  ४६  May  7958
 there  was  an  exsmination  for  the
 recruftment  of  income-tax  inspectors
 held  by  the  Central  Board  of  Reve-
 nue.  About  3,500  appeared,  230  were
 declared  qualified  but  only  9  of
 were  selected,  and  because  2  of
 9  belonged  to  the  Scheduled  Castes
 a  man  who  stood  ninth  in  such  an
 examination  did  not  get  a  chance  of
 getting  in.

 I  have  also  been  informed  that  in
 the  Engineering  Service  Competitive
 Examination  there  is  an  anomaly  that
 somebody  with  50  per  cent  marks
 might  get  into  Class  I  Railway  Ser.
 vices,  while  another  with  65  per  cent
 gets  only  Class  II  in  the  Central  Elec-
 trical  Engineering  Service,  and  the
 best  men  are  no?  chosen.  There  are
 these  anomalies  which  have  to  be
 looked  into  and  removed  as  soon  as
 ever  that  is  possible  by  the  Home
 Ministry.

 There  is  also  the  question  in  regard
 to  the  temporary  assistants  in  the
 Central  Government  who  appear  ‘o
 have  en  unlimited  right  of  expecta-
 tion.  They  work  from  20  to  i5  years
 and  they  do  not  get  confirmation.  |
 am  told  that  thousands  of  people  are

 #o  this  category  and  only  some  600,  I
 am  told,  are  given  quasi-permanency
 wrth  only  the  doubtful  consolation  of
 their  name  being  in  the  list  but  en.
 yoying  no  tangible  benefit  whatsoever.

 I  wish  now  to  turn  my  attention  and
 the  attention  of  the  House  to  ‘he
 question  of  wnti-corruption.  I  was
 rather  perturbed  when  some  time  ago
 I  informed  the  Defence  Ministry  ce-
 ‘garding  the  Special  Police  Establish-
 ment  reporting  against  a  fairly  high
 official  and  later  I  was  told  that  kind
 of  allegation  should  not  be  pursued
 because  the  ‘official  was  a  very  high.
 ranking  one  and  #  on  and  so  forth.
 Now  we  should  huive  a  very  clear  mind as  regard  to  the  uprooting  of  corruption, Recently  I  found  in  the  Free  Presz Journal  a  report  that  the  Special Police  =  Metablishment  themselves
 fated  that  there  has  been  a  30  per
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 cent  increase  in  the  incidence  of  cor-
 ruption  among  the  Central  Govern-
 ment  employees.  3  do  not  know,  but
 that  corruption  is  there,  it  is  rempant
 and  there  is  no  doubt  about  it,  and
 wherever  there  is  torruption  it  has
 got  to  be  stamped  down  with  all  our
 strength.

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  That  is  the  incidence  of
 cases  detected  by  them.

 Shri  H.  N.  Mukerjee:  I  am  quite
 Teady  to  accept  the  Home  Minister’s
 assurance  that  there  has  not  been
 anything  hke  that  much  increase.  I
 do  feel  that  the  public  has  to  be  re-
 assured,  especially  when  we  find  that
 the  Vivian  Bose  Report  on  the  LIC
 matter  has  not  been  disposed  of,  or
 the  investigation  in  regard  to  the
 Special  Personal  Assistant  to  the
 Prime  Minister  does  not  also  appear
 to  be  making  progress  of  the  sort
 which  is  satisfactory,  I  do  feel  that
 the  Home  Minister  should  tell  the
 country  that  he  is  doing  all  he  can
 to  ensure  that  corruption  is  rooted
 out.  That  is  what  I  want  him  to  tell
 us—theat  he  is  doing  all  that  he  can
 to  root  it  out.

 ]  have  given  one  cut  motion  notice
 in  regard  to  the  working  of  the  Citi.
 zenship  Act,  because  I  was  rather
 perturbed  about  a  case  which  I  had
 forwarded  to  the  Home  Minister.
 That  was  the  case  of  a  man  who  was
 in  Pakistan,  who  was  in  jail  there
 immediately  after*partition  for  nearly
 four  years.  He  came  to  India  and  he
 wanted  to  register  himself  and  he
 took  a  sanad  to  practice  in  the  Tri-
 pura  court  and  all  that  sort  of  thing.
 But  because  of  his  political  antece-
 dents  he  was  not  allowed  to  register
 himself  as  a  citizen  of  this  country
 under  the  law,  and  the  result  is  that
 he  has  been  thrown  to  the  wolves.
 He  can  hardly  go  back  ६०  Pakistan
 where  he  had  been  kept  under  deten-
 tion  without  trial  for  nearly  four
 years  or  more.  That  kind  of  person
 who  has  a  very  right  under  the  pra.
 visions  of  law  of  this  coutvtry  to  regis.
 ter  himself  as  a  citizen  was  not  given:
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 the  kind  of  famlity  which  I  thought  he
 had  a  mght  to  expect  I  gave  those
 papers  to  the  Honte  Minister  but,  for
 ome  reason  or  other  which  were  not
 very  clearly  specified,  he  mnformed
 me  that  he  could  not  interfere  in  this
 matter,  and  I  was  very  unhappy  in
 Tegard  to  that

 T  think  we  should  later  have  an
 opportunity  of  discussing  the  whole
 ‘question  of  the  treatment  we  are
 according  to  our  Scheduled  Castes
 and  Scheduled  Tribes  But  on  this
 occasion  I  will  refer  only  to  one
 matter  which  has  rather  perturbed
 us,  and  that  is  the  answers  that  we
 fhave  received  to  the  questions  that
 Tease  Geen  pot.  on  dhe  achyest  For
 ‘example,  there  was  the  answer  to  a
 question  some  time  ago  from  which
 it  came  out  that  in  the  Planning  Com-
 mission  there  are  26  gazetted  officers
 of  whom  53  are  technical  officers
 and  63  are  non-technical  officers  and
 of  the  216  only  one  is  a  Scheduled
 ‘Caste  person  and  he  is  a_  technical
 officer  I  do  n&  understand  why  this
 and  of  thing  happens  Then  about
 the  Railway  services,  I  find  in  answer
 to  a  question  it  was  said  that  the
 gazetted  officers  number  3,460  and  the
 Scheduled  Caste  and  Scheduled  Tribe
 people  altogether  got  9—9  out  of
 3,460'  I  know  there  are  handicaps
 under  which  the  Scheduled  Castes  and
 Tribes  suffer  but  that  is  no  reason
 why  this  kind  of  discrimination  ap-
 pears  to  be  practised,  and  again  I  do
 hope  that  the  Honfe  Mimuister  would
 glVe  us  some  assurance  in  that  regard

 Now  I  turn  to  a  matter  which  was
 mentioned  in  this  House  yesterday
 when  the  Law  Mumustry’s  demands
 were  under  discussion  The  Law  Min-
 ister  naturally  tmed  to  get  out  of
 the  stuation  by  saying  very  correctly
 that  the  Home  Minister  would  per-
 haps  give  a  proper  reply,  and  that
 ‘was  in  regard  to  the  whole  question
 about  High  Court  judgeships,  appoint-
 ments  to  High  Courts  ete.  Now,  from
 the  Law  Commission's  Report  yester-
 day  it  was  quoted,  and  I  am  referring
 ‘to  it  again.  On  page  72  of  the  first
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 volume  of  the  Law  Comimasion’s
 Report  there  3s  an  averment  of  ¢he
 Chief  Justice  of  India,  not  merely  an
 impression,  as  the  Law  Minister  Kas
 tried  to  interpret  it,  but  there  is  an
 averment  of  the  Chief  Justice  of
 India  that

 “recommendations  of  the  Chief
 Justice  have  been  ignored  and
 overruled  and  that  of  the  Chief
 Minister  have  prevailed”

 There  was  also  reference  to  an-
 other  statement  quoted  in  the  Law
 Commussyon’s  Report  at  page  73  of

 volume  I  that.
 a  im  my  opinion,  in  ten  years’

 tume.,  ar.  sa  when_  the,  last.  of.  the
 Judges  appointed  under  the  old
 system  will  have  disappeared,
 the  independence  of  the  judiciary
 will  have  disappeared  and  the
 High  Courts  will  be  filled  with
 judges  who  owe  their  appoint
 ments  to  politicians"

 I  do  no  wish  to  amplify  this  point
 which  was  discussed  yesterday  But
 I  do  wish  the  Home  Muster  to  give
 us  some  assurance  in  this  regard
 Here  is  an  averment,  by  no  means  the
 reporting  of  an  impression  of  the
 Chief  Justice  of  India,  an  averment
 which  ts  considered  so  important  be.
 the  Law  Commission  that  they  in.
 corporated  thet  averment  m  this  pir-
 ticular  volume  and  ¢here  can  be  no
 stronger  impeachment  of  the  Govern.
 ment  in  ५०  far  as  appointment  to  the
 highest  judiciary  38  concerned  =  Thit
 is  why  I  do  wish  the  Home  Minister
 gives  us  some  satisfaction  in  regard
 to  this  ma‘ter

 I  notice  several  cut  motions  in  re-
 gard  to  the  protection  which  the  ln-
 guistic  minorities  are  entitled  to
 under  the  Constitution  of  our  coun-
 try  I  know  there:s  a  Comms
 sioner  for  Linguistic  munorities
 But,  I  fear  that  this  job  is  not
 taken  very  seriously  so  far  as  the
 Government  is  concerned.  That  is  why
 we  do  not  yet  have  any  opportunity
 of  discussing  this  question.  But,  !
 have  been  told  and  hon.  Member:
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 Rave  given  notice  of  cut  motions  about

 There  is  another  matver  to  which
 I  have  drawn  the  attention  of  the
 Home  Minister,  and  that  is  the  pecu-

 countty  find  themselves  because
 of  the  mediaeval  tyranny  of  the  high
 FER  who  preciises  veriain  yeenio-
 religious  rights  and  imposes  ostra-
 cism  and  social  boycott  on  his  so-
 called  disciples.  Actually,  there  was
 an  Act  in  Bombay  which  our  Finance
 Minister  Shri  Morarji  Desai  had  put
 on  the  statute-book  in  order  to  bring
 about  the  prevention  of  ex-communi-
 cation  by  the  high  priest  of  this  perti-
 cular  community  Ail  sorts  of  medi-
 aeval  practices  are  perpetrated  under
 cover  of  pseudo-religious  sanction
 and  every  member  of  the  Dawoodi
 Bora  community,  I  understand,—this
 3s  a  document  which  I  have  passed  on
 to  the  Home  Minister—has,  from
 time  to  time,  to  take  an  oath.  an  oath
 which  goes  right  against  the  grain  of
 Indian  citizenship,  because  7  is  an
 oath  which  has  been  described  by
 Shn  Morar);  Desa:  himself  in  the
 Bombay  Assembly  as  a  variety  of
 treason.  Even  in  regard  to  questions
 of  peace  and  war,  they  have  to  abide
 by  the  instructions  of  the  high  priest
 of  the  Dawood:  Bora  community,  who
 38  a  very  wealthy  person,  who  goes
 from  country  to  country,  who  goes  to
 Pakistan  and  comes  back  here.  I  do
 not  know,  the  position  is  very  compli-
 cated.  I  do  wish  the  Home  Minister
 ‘will  give  us  some  satisfaction  in  regard
 to  this.
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 Hore  Minister  to  this  matter.  It
 relates  to  the  allegation  made  by  a
 former  joint  editor  of  a  Calcutta
 dai}y,  who  says  that  the  Central  In-
 teijigence  Bureau’s  funds  had  been
 utilised  for  the  purpose  of  running
 this  anti-communist  daily  paper  in
 Cajcutta.  I  do  not  know  the  rights
 or  wrongs  of  the  matter;  I  do  not
 knew  the  truth  or  falsity  of  it  I  have
 8  sheaf  of  documents  here.  I  have
 here  statements  made  at  considerable
 length  by  8  person  who  describes
 tunself  as  one  of  the  editors  af  the
 paper,  who  had  been  approached  by
 certain  people  to  take  a  job  in  this
 dajly  newspaper,  who  found  out,—he
 say,  I  do  not  know—he  says  he  found
 out  that  moneys  belonging  to  the
 Central  Government  through  the
 agency  of  the  Central  Intelligence
 department  were  being  utilised  for
 ths  purpose  I  am  not  mentioning
 names  at  al]  I  am  going  to  pass  on
 all  the  pepers  that  I  have  got  to  the
 Home  Minister.  But,  I  do  wish  to
 say  that  if  there  is  any  truth  in  this
 metter  it  is  something  very  dele-
 terious  to  the  interests  of  our  country.
 If  Moneys  of  the  people  are  to  be
 utilised  for  the  purpose  of  running
 newspapers  in  order  to  prop  up  cer-
 tain  forces.in  th:s  country  and  to
 damn  certain  other  forces,  surely,  that
 is  4  function  which  the  Government
 should  not  take  upon  itself  to  per-
 form

 There  is  another  matter  which  also
 3  somewhat  delicate  and  to  which  I
 hesitate  to  make  any  reference.  But,
 x  am  afraid,  I  do  have  to  make  some

 the



 7aor

 {Shri  H.  N.  Mukerjee]
 Assembly,  on  the  4th  of  March,  the
 Leader  of  the  Opposition  there  quot-
 ed  a  letter  written  by  the  Governor
 of  the  State  in  her  capacity  of  the
 Chancellor  of  the  University,  to  the
 Chief  Minister  of.  West  Bengal  where
 ahe  is  reported  to  have  observed,

 “Y  am  shocked  to  find  that  the
 leftist  parties  are  sending  some  of
 our  students  to  China  for  treat-
 ment.  I  need  hardly  add  that  in
 addition  to  treatment  for  tuber-
 culosis,  they  also  receive  indoctri-
 nation.”

 This  is  a  matter  with  which  I  am
 shghtly  concerned  because  many
 doctors,  specialists  in  Calcutta,  heart
 specialists  and  other  kinds  of  specia-
 Jists  are  associated  in  the  organisa-
 tion  called  Students  Health  Home,
 about  which  the  Prime  Minister
 knows  something,  because  I  did  have
 some  communication  with  him  in

 regard  to  this  matter.  The  Students
 Health  Home  sends  a  certain  number
 of  students  every  year  by  a  process
 of  selection  held  by  a  board  of  medi-
 cal  examiners  to  a  sanatorium  in
 China.  They  also  send  students
 abroad  or  to  our  sanatoria  in  India,
 as  in  Vellore  in  South  India.  They
 do  this.  Now  certain  obstacles  are
 being  put  in  the  way  of  this  organi-
 sation  in  spite  of  the  fact  that  the
 Students  Health  Home  gets  assistance
 from  the  Calcutta  Corporation,  from
 the  Calcutta  University,  from  the
 Jadhavpur  University  and  from  the
 Viswa  Bharati  University  and  it  is
 only  on  the  alleged  ground  that  they
 have  communist  affiliation  that  the
 Governor  from  this  quotation  given
 in  the  West  Bengal  Assembly  is  re-
 ported  to  have  said  that  students  who
 are  sent  for  tubercular  treatment  in
 China  are  also  indoctrinated  in  certain
 political  ideas,  and  this  is  a  matter
 of  which  the  Chief  Minister  should
 take  notice.  The  Chief  Minister  has
 begun  to  take  notice  and  the  Chief
 Minister  has  put  his  foot  down  with
 the  result  that  the  organisation  is
 suffering  a  great  deal.  As  I  said,  I
 have  a  lg  of  delicacy  and  hesitation
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 in  referring  to  this  matter  because  it
 bas  some  reference  to  the  conduct  of
 a  Governor.  Since  this  matter  hax
 been  brought  up  before  the  West
 Bengal  Legislative  Assembly  by  the
 Leader  of  rne  Opposite  there,  I  do
 hope  the  Home  Minister  makes  cer-
 tain  enquiries  and  at  least  make  sure
 that  no  kind  of  discrimination  is  made
 by  the  Governors,  no  kind  of  parti-
 sanship  is  practised  by  the  Governors
 because  they  are  holding  the  highest
 position  in  the  country,  next  only  to
 that  of  the  President,  and  in  their
 own  areas,  they  are  the  symbol  of
 the  State.  Therefore,  I  do  feel  that
 something  ought  to  be  done  about  it.

 I  had  other  things  to  say.  You
 have  rung  the  bell  and  I  should  not
 encroach  upon  the  time  of  other  col-
 leagues.  I  do  wish  to  conclude  by
 saying  that  the  Home  Minister,  after
 all,  is  one  of  the  very  few  figures  in
 the  Government  who  has  had  a
 national  personality  for  many  years.
 When  we  were  young,  we  used  to
 think  of  him  as  one  of  the  leaders  of
 our  country.  He  is  one  of  those  who
 led  the  Gandhi  era  If  we  are  going
 to  live  up  to  our  profession,  ‘Satyam-
 eva  jayate’  is  what  we  say,  surely  it
 is  to  the  Home  Minister  that  we  have
 a  right  to  look.  But,  I  am  afraid  the
 Home  Ministry  is  behaving  in  such
 a  manner,  in  an  all  comprehensive
 manner  of  authoritarianism  all  over
 the  place  that  I  do  really  feel  very
 unhappy  about  :t  Since  we  have
 this  motto  wares  जयतें  before  us,
 I  would  hke  to  add  another  Maha-
 Bharat  motto,  सत्पेन  शीलेन  कख  bappiness
 comes  only  through  the  attainment  of
 truth  and  through  ethical  behaviour
 If  we  really  want  the  people  to  attain
 happiness,  there  must  be  ethical  be-
 haviour  which  I  find  missing  very
 largely  in  the  activities  of  the  Home
 Ministry.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Mr,  Speaker,  before  going
 into  the  different  items  coming  under
 the  Home  Ministry  I  would  like  to
 make  a  few  observations,  because,  |
 feel  that  the  achievements  of  this
 Ministry  may  not  be  properly  aseet-
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 sed  if  we  feel  that  the  internal  secur-
 vy  or  safety  has  been  assured  to  us
 during  the  strewardship  of  a  veteran
 national  leader  of  our  Govern-
 ment.  In  the  context  of  the  happen-
 fags  in  the  neighbouring  countries  to-
 day,  it  becomes  important  for  us  to
 consider  whether  the  Home  Ministry
 which  is  the  custodian,  to  say,  of  the
 admunistrative  apparatus  of  this  coun-
 try  has  managed  the  affairs  in  such
 a  manner  as  to  create  an  atmosphere
 for  reapect  of  law,  for  respect  of  the
 Constitut.on  and  for  creating  a  be-
 haviour  pattern  for  a  democratic
 society  either  within  the  administra-
 tion  or  in  the  country.

 I  know  the  people  have  to  play  a
 great  part,  but  the  State  also  has  its
 duty  to  give  a  direction  in  this  matter
 It  becomes  important,  therefore,  to
 consider  whether  the  Home  Ministry
 has  been  able  to  do  anything  in  this
 matter.

 What  we  find  is  rather  a  very  dis-
 mal  picture.  Take  this  police  beha-
 viour.  I  would  like  to  take  it  first
 because  this  पड  a  machinery  which
 directly  deals  with  the  masses  of  our
 country.  I  am  sorry  to  say  that  in
 ep.te  of  repeated  demands  in  this
 House  and  elsewhere  that  a  code  of
 behaviour  be  prescribed  for  the  con-
 duct  of  the  police  towards  crowds  so
 that  frings,  lathi-charges  and  all  sorts
 of  tortures  that  the  police  generally
 take  to  are  eliminated  in  this  country,
 nothing  tangible  has  been  done  in
 this  regard.

 Not  only  that.  If  I  mention  about
 crimes,  I  am  sure  the  Home  Minister
 will  come  forward  with  _  statistics
 from  different  countries  to  show  me
 that  it  is  much  less  here  than  what  is
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 It  is  also  a  very  regrettable  fact
 that  even  today  we  have  the  Pre-
 ventive  Detention  Act  on  our  statite-
 book  and  that  st  is  not  being  removed.

 About  corruption  and  nepotism,  I
 think,  the  less  said  the  better.  But
 the  most  disturbing  factor  that  I  want
 to  bring  to  your  notice  is  the  increas-
 ing  attempt  on  the  part  of  the  exe-
 cutive  not  only  to  encroach  upon  the
 liberties  of  the  people,  but  to  disre-
 gard  the  decisions  of  the  legislature,
 and,  even  at  times,  the  judiciary.

 I  want  to  give  you  only  one  ins-
 tance,  for  which  I  know,  in  a  debata,
 you  also  expressed  some  concern.  It
 will  be  seen  that  from  957  May  on-
 wards  0  ordinances  have  been  issu-
 ed  in  this  country,  and  out  of  them
 ten  are  President:zal  Ordinances.
 These  were  issued  when  it  was  known
 that  Parliament  sits  very  often  for  a
 long  period  and  also  that  the  State
 Legislatures  are  in  session.  Still,  the
 executive  thought  it  proper  to  resort
 to  these  ordinance-making  powers
 without  taking  into  account  the  effects
 of  these  ordinances  on  the  growth  of
 democracy.  Has  there  been  any
 emergency  to  such  an  extent  as  was
 visualised  by  the  Constitution  to
 resort  to  ordinances  so  often?

 I  will  cite  only  one  example.  In
 March  958  elections  to  a  municipal-
 aty  were  held  after  seven  years  of
 suppression,  during  which  period  it
 was  being  managed  by  the  Executive
 Officer.  The  elections  were  held  in
 March.  The  High  Court  passed  orders
 on  11-12-1958  declaring  the  elections
 invalid.  The  legislature  was  in  ses-
 sion.  It  adjourned  after  two  days,

 made  to  the  legislature.  Rather,  the
 legislature  was  adjourned  before  the
 scheduled  time,  and  after  it  was  ad-
 journed,  on  15-1-1939  an  ordinance
 wag  issued  validating  the  elections,
 because,  I  am  sorry  to  say,  a  certain
 Congress  Member  who  was  the  Chair-
 man  of  that  municipality  had  been
 affected.  The  Bil]  validating  the
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 ordmance  has  been  rejected  by  the
 Assembly,  and  the  ortlinance  itself,  I
 believe,  has  been  challenged  in  the
 High  Court.  This  clearly  shows  that
 the  executive  does  not  want  to  res.
 pect  even  the  constitutional  obliga-
 tions  imposed  on  it,

 Then  I  would  refer  to  another  in-
 cident  which  does  a  great  deal  to  in-
 fivence  the  opsmon  of  this  country
 against  the  democratic  process.  It  is
 well  known  to  this  House  that  some
 time  back  there  was  almost  a  consti-
 tutional  crisis  in  a  State.  The  Minis
 try  resigned  saying  that  it  could  not
 curry  on  the  administration,  and  the
 Camsitation  takes  ४.  cbligntory  “hat
 the  other  parties  should  be  asked  to
 form  the  Ministry,  or  the  resignation
 should  be  accepted  and  fresh  elections
 called  for,  whatever  the  constitutional
 procedure,  but  one  finds  that  instead
 of  resorting  to  that,  entire  administra-
 tion  there  was  kept  in  suspense  for  a
 formight.  ‘The  most  objectionable
 part  of  it  is  that  the  constitutional
 head  of  the  State  came  and  consulted
 the  Home  Ministry  and  met  the  Home
 Minister  before  deciding  upon  his
 mext  course  of  action,  And  what  did
 lhe  do?  Because  the  Congress,  of
 which  our  Home  Minister  is  a  great
 leader,  decided  that  the  particular
 Ministry  should  resign,  and  it  was  not
 ready  at  that  time  to  permit  the
 Ministry  to  continue,  it  is  assumed
 that  probably  he  came  to  influence
 the  Home  Minister  so  that  they  might
 be  permitted  to  continue.  What  was
 done?  A  most  illegal  act  was  done
 by  asking  the  Ministry  to  withdraw
 its  resignation  which  is,  I  think,  un-
 perallelled  in  the  constitutional]  his-
 tory  of  this  country.  If  these  things
 are  done  by  the  highest  executive  of
 the  land,  how  can  we  expect  that
 @emocracy  in  this  country  is  going  to
 be  a  success?

 Incidents  like  this  naturally  raise
 the  question  of  the  appointment  of
 Governors,  whether  it  is  not  time  that
 we  review-the  entire  question  of  the
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 institution  of  Governors  in  this  coun
 try,  thé  irremovabie  institution  ef
 Governors.  You  know  very  well,  Sir,
 that  when  the  Constituent  Assembly
 debated  this  peint  whether  we  should
 have  elected  or  nominated  Governors,
 various  matters  were  brought  forward,
 and  people  expressed  apprehensions,
 but  a  categorical  assurance  was  given
 by  the  Prime  Minister  that  these  ap-
 pointments  would  naturally  be  made
 from  amongst  petsons  who  were  nor.
 mally  not  in  politics.  But  what  do  we
 find  today?  Out  of  ३4  Governors,  ten
 are  persons  who  ere  Congress  Mem-
 bers,  some  of  them  were  even  defeat.
 ed  at  the  elections.  I  put  it  you  that  if
 these  people,  persons  of  this  political
 persuasion  are  put  at  the  head  of  the
 State,  do  you  feel  that  the  other  peo-
 ple  there  or  other  parties  would  re.
 pose  any  confidence  whatsoever  in
 such  persons,  and  they  will  be  able  to
 carry  on  the  State  machinery  impar-
 tially  and  judiciously?  It  is  ‘time,
 therefore,  I  feel  that  we  review  the
 whole  question  of  this  Governorship,
 and  I  think  the  Home  Ministry  should
 come  forward  with  some  proposal  for
 this  in  this  House.

 The  next  question,  which  is  also  of
 the  gravest  concern  to  this  House,
 which  has  been  mentioned  by  several
 other  friends  before  and  which  was
 referred  to  yesterday  too,  is  regarding
 the  executive's  encroachment  on  eves
 the  judiciary.  Just  now  my  hon.
 friend  Shri  Mukerjee  has  read  out
 the  relevant  portions  from  she  Law
 Commission’s  Report.  I  would  only
 want  to  know  from  the  Home  Minis.
 ter  the  number  of  cases  in  which  this
 has  happened  as  has  been  stated
 by  the  Law  Commission  that  recom-
 mendations  of  the  Chief  Ministers,  in
 preference  +o  the  those  of  the  Chief
 Justices,  have  been  accepted.  It  is  a



 @tates,  and  then  helps  them  at  the
 foal

 ge  oP
 This  is  a  very  serious  mat-

 है  then  come  ९0  another  question,

 is  an  in-

 is  trouble  within  the  party,  they  may

 Shri  Goray  (Poona)  This  is  the
 only  instance  where  the  communists
 are  following  the  Congress.

 Shri  Surendranath  Dwivedy:  They
 are  friends  in  need  Anyway,  it  is
 because  we  have  refused  to  go  into
 the  corruption  charges  levelled  againat
 the  Ministers  m  other  States,  that
 they  are  also  taking  that  example
 and  following  it  there.  I  feel  that  it
 us  necessary  that  we  should  have  a
 code  of  conduct  for  the  Ministers  as
 well
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 been  put  at  Rs.  11:92,  lakhs.  Who  are
 these  additional  officers?  While  on  the
 one  hand,  we  find  that  the  number  of
 secretaries  has  been  reduced,  et  the
 game  time,  there  has  been  mecrease
 in  the  number  of  thede  additional  offi-
 cers,  who,  ws  Shri  N.  Gopalaswami
 Ayyangar  remarked  some  time  back,
 are  a  filth  inside  the  edmmustration.
 How  are  they  appointed?  Are  they
 appointed  on  an  ad  hoc  basis?  Were
 these  appointments  referred  to  the
 UPSC?  Why  should  there  be  these
 additional  officers?  Why  not  say  in
 a  straightforward  manner  that  ‘We
 cannot  manage  with  the  staff  that  is
 provided?  It  would  have  been  more
 honest  rf  they  had  said  that  they
 wanted  these  officers  on  a  permanent
 basis,  mstead  of  creating  this  feeling
 that  there  is  no  justice  in  this  depart-
 ment  at  all  That  23  the  feeling  creat-
 ed  in  other  people  who  work  even  m
 the  Intelligence  Bureau  You  will  find
 that  the  expenditure  of  the  Central
 Intelligence  Bureau  has  increased  by
 about  Rs.  50  lakhs  While  the  actual
 expenditure  in  1957-58  was  Rs  357
 crores,  n  1959-60,  the  estimated  ex-
 penditure  :s  Rs  2  09  crores  There  is
 an  impression  that  even  the  persons
 working  in  the  Central  Intelligence
 Bureau  do  not  get  proper  considera.
 tion  And  what  is  the  work  that  they
 are  doing?  We  find  from  en  analysis
 of  the  budget  that  more  money  is
 provided  for  the  Kashmir  State  But
 we  know  ‘that  there  was  sabotage  some
 time  back  near  Pathankot,  and  things
 like  that.  What  was  the  Central  In-
 telligence  Bureau  doing?

 Shri  Nath  Pai  (Rayapur):  Tapping
 MPs  telephones.

 Shri  Surendranath  Dwivedy:  What
 are  its  achievements?  Probably,  tha*
 may  be  so.  For,  the  present  govern-
 ment  are  so  much  afraid  of  their  own
 existence  thet  probably  she  Intelli-
 gence  Bureau  3s  only  used  against
 these  political  parties.

 I  also  want  the  Home  Minister  to
 @e  into  another  matter,  and  #  is  this.
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 grade  IJ;  and  these  promotions  are
 made  without  taking  into  considera-
 tion  the  senior  group  in  grade  Il.  I
 understand  that  my  hon,  friend  Shri

 Shri  Hem  Barua  (Gauhati):  Long
 correspondence.

 Shri  Surendranath  Dwivedy:  And
 the  Home  Munster  had  assured  him
 that  no  person  who  had  not  put  in
 at  least  two  years  of  service  would
 be  given  promotion  But  as  many  as
 333  persons  from  grade  III,  who  were
 promoted  from  a  lower  post  only
 some  time  back  have  been  promoted
 again,  whereas  the  senior  group  has
 been  completely  ignored.  This  pro.
 mo%ion  seems  to  have  no  basis  That
 is  why  the  expenditure  on  this  head
 has  increased  by  more  than  half  l
 want  the  Home  Minister  go  into  thus
 question.

 I  would  also  hke  to  refer  to  the
 question  about  the  JAS  officers  which
 wes  referred  to  by  my  hon.  fnend
 छाल  H  N  Mukeryee  From  the  re-
 port,  we  find  that  nine  persons  under
 the  special  recruitment  scheme  are
 expected  to  be  appointed  shortly.  I
 would  lke  to  know  why  the  matter
 33  being  delayed  There  is  a  report
 in  some  press—I  do  not  know  how  far
 it  8  ¢rue—that  caste  considerations
 prevail  in  this  matter;  I  do  not  believe
 that  :t  can  be  true  under  the  Home
 Ministry,  but  this  38  a  thing  which
 has  to  be  clarified.  For,  such  a  person
 as  Shri  Sampurnanand,  the  Chief
 Minister  of  UP  has  said  only  he
 other  day  that  caste-ism  has  also  its
 influence  in  the  administration.  These
 are  some  of  the  very  important  things
 on  which  we  should  like  to  know  from
 the  Home  Minister  what  the  actual
 position  is,  and  how  far  these  things
 are  true.
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 on  the  head  ‘Zonel  Councils’  is  inoreas-
 ing;  that  is  all  right,  becduse  the  insti-
 tution  ह. ल  started  functioning  very
 early.  But  I  would  like  to  know  from
 the  Home  Minister  whether  the  zonal
 councils  have  served  any  useful  pur-
 .pose  in  bringing  about  a  set-lement
 त्फ  creating  a  feehng  of  concord

 ongst  the  people  in  regard  to  the
 uted  areas,  in  border  disputes

 like  Seraikella-Kharaswan  between
 Orissa  and  Bihar,  or  Belgaum-Nipani
 between  Bombay  and  Mysore.  I  would
 like  to  know  whether  any  tangible
 work  has  been  done,  I  want  che  Home
 Minister  to  tell  us  what  the  actual
 position  is.  I  do  not  went  the  Home
 Minister  merely  to  tell  us  that  if  two
 States  agree,  then  he  would  decide.
 That  is  not  how  he  should  look  at
 the  problem  He  should  use  his  inttu-
 ence  and  try  to  see  that  the  discon-
 tent  m  the  country  in  regard  to  these
 disputes  as  also  on  the  questzon  of
 bifurcation  of  Bombay  into  two
 States  33  removed.  Only  if  these
 things  are  settled,  early,  can  social
 tension  and  bitterness  m  the  country
 be  removed,  and  we  would  be  really
 in  a  position  to  work  for  the  econo-
 mic  development  of  the  country.  The
 wishes  of  the  people  must  be  respect-
 ed;  and  if  the  wishes  of  the  people
 demand  that  Parliament  should  also
 revise  its  policy,  we  must  have  “he
 courage  to  come  forward  and  say
 that  we  shall  revise  our  policy.

 The  next  point  that  I  would  hke  to
 mention  is  in  regard  to  the  welfare
 of  the  ¢ribal  people  and  the  Sche-
 duled  Castes.  For  this,  we  are  spend-
 ing  a  crore  of  rupees  every  month;
 that  is  all  right,  and  I  congratulate
 the  Ministry  for  this.  But  I  would
 like  to  know  from  the  Home  Minister
 whether  the  money  that  is  placed  in
 the  hands  of  the  non-official  bodies
 is  used  for  the  purpose  in  view.
 Several  times,  this  matter  has  been
 brought  up;  I  am  really  ashamed  to
 say  that  in  my  State,  for  instance,  I
 find  that  some  organisations  which
 Were  nowhere  in  the  picture  for
 several  years,  have  suddenly  sprung

 '
 ध,  28  soon  as  the  Home  Ministry  pro-'l
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 vided  Rs,  8  lakhs;  some  institutions
 were  suddenly  organised,  and  &
 Deputy  Minister  became  the  presi-
 dent  of  the  organisation,  and  the
 money  is  spent  for  rehabilitating
 workers  who  are  either  defeated  or
 who  have  had  no  employment.
 And  whet  do  these  persons  do?
 They  really  are  very  useful  at  the
 time  of  bye-elections  and  elections.

 Shri  Nath  Pai:  They  are  also  de-
 pressed  classes.

 Shri  Surendranath  Dwivedy:  In
 that  sense,  on  the  ground  that  they
 are  ‘political  sufferers’,  they  can  uti-
 lise  the  amount.  I  have  no  objec-
 tion.

 I  congratulate  him  again  that  he
 has  a  broader  outlook  to  give  from
 the  Home  Ministry  Rs.  75  lakhs  for
 the  development  of  gramdan  villages
 of  Koraput  That  work  was  entrust-
 ed  to  the  Akhil  Bharatiya  Sarva
 Seva  Sangh  against  whose  honesty
 and  integrity,  we  have  nothing  to
 say.  But  why  38  it  that  even  that
 organisation,  which  wants  money  for
 the  development  of  these  things
 from  the  Government,  has  returned
 a  substantial  amount  of  that  money
 to  the  Home  Ministry?  Why  is  it
 so?  Because  the  provincial  counter-
 part  of  this  Government  there  does
 not  want  gramdan  to  succeed,  does
 not  want  the  co-operative  movement
 to  succeed.  It  is  a  fact  which  has
 been  given  out  by  Anna  Saheb  Sahas-
 rabuddhe  who  was  m  charge  of  that
 organisation.  I  would  most  humbly
 ask  the  Home  Minister—and  as  a
 national  leader—-to  consider  whether
 we  should  continue  these  things  in
 places  like  that.  In  spite  of  the  fact
 that  money  was  available,  these
 things  were  not  carried  out,  and  the
 gramdan  movement  is  going  to  be
 shown  as  if  it  is  a  great  failure.  There
 are  difficulties.  We  all  know  them.
 In  this  country,  there  are  no  tech-
 nincal  personnel  and  social  workers
 are  very  rare.  It  is  a  fact  nowadays.
 At  the  same  time,  when  everything
 was  available,  why  is  that  this
 money  could  not  be  spent?
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 दिन:  the  political  party  in  power
 utilise  the  State  machinery
 own  political  ends,  then  it
 the  doom  of  democracy,  it
 the  greatest  blow  to  democracy.

 I  therefore  sincerely  and  earnestly
 appeal  to  the  Home  Minister  to  take
 all  these  problems  into  considere-
 tion.  Let  us  all  put  our  heads  to-
 gether  to  create  an  atmosphere  for
 the  healthy  growth  of  democracy,  for
 the  success  of  which  we  are  all  an-
 xious.

 Dr.  Sushila  Nayar  (Jhansi):  I  am
 grateful  to  you  for  giving  me  this
 opportunity  to  express  a  few  thoughts
 on  the  Demands  of  the  Home  Ministry
 that  are  under  discussion.

 will
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 First  of  all,  I  wish  to  congratulate
 the  Home  Minister  on  the  fact  that
 on  the  whole  we  have  had  a  peace-
 ful  year  in  the  country,  in  spite  of
 the  fact  that  there  are  many  trouble-

 are  in  the

 While  I  am  mentioning  this,  I  would
 hike  to  say  that  it  x  a  little  bit  pain-
 ful  to  me  that  we—or  some  of  our
 friends  on  the  opposite  side—are  not
 giving  a  chance  to  the  people  of
 Bombay  to  settle  down,  develop  peace-
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 problem  over  and  over  again  being  attended  hy  the  Home  Minis-
 wents  the  peaceful  developpmeni  of  ter  from  time  to  time  are  working
 the  new  State  of  Bombay.  Bombay  well  and  indications  are  that  as  time
 has  been  one  of  the  leading  States  goes  on,  they  may  really  become
 and  was  the  pride  of  India  from  the  effective  for  the  integrated  develop-
 peint  of  view  of  administration  till  a  ment  of  the  various  zones  in  this
 oer  Sel  ed  dee

 wil do  ae well  and
 better  if  our  nn  2  will  give  The  Home  Minister  also  deserves
 them  a  chance  to  do  what  they  can  congratulations  on  his  success  in
 fer  themselves.  dealing  with  large  numbers  of  goon-

 das  in  Delhi  and  quite  a  number  of
 Secondly,  I  would  like  to  mention  dacoits  in  some  of  the  dacoit-infest-

 that  a  number  of  our  friends  have  ed  areas  in  Madhya  Pradesh,  UP.,
 said  something  here  preven-  Rajasthan  etc.  Bince  the  dacolty
 tive  detention.  Figures  show  that  problem  still  remains  a  serious  pro-
 whereas  on  the  3ist  December  95i,  blem,  I  would  beg  of  the  Home
 there  were  665  people  in  detention,  Minister  to  consider  whether  time
 at  the  end  of  December  1988,  there  hes  not  come  to  give  a  new  thought
 were  just  72.  I  am  one  of  those  who  and  have  a  new  approach  to  this
 would  be  very  happy  if  there  was  problem.  I  have  toured  this  dacoit-
 not  a  single  person  in  jail  under  pre-  infested  aree,  I  have  talked  with  the
 ventive  detention.  But  the  fact  re-  people,  and  I  find  that  many  of  these
 mains  that  the  people  of  our  country  people  were  functioning  more  or  less
 are  somewhat  emotional,  simple-  in  the  ‘Robin  Hood’  style.  They  are
 hearted  and  good  by  instinct;  they  therefore,  liked  by  the  poor  people  in
 can  be  easily  misled  and  made  to  do  many  cases  and  it  is  due  to  the  co-

 are  harmful  for  them-  operation  of  the  people  that  the  Police
 selves.  This  morning’s  papers  tell  us  is  not  able  to  deal  with  them.  And,
 of  what  has  happened  in  the  Cal-  when  they  ere  not  able  to  deal  with
 cutta  University  because  there  was  8  them,  they  sometimes  do  things  that
 stiff  examination  paper.  are  not  proper  for  the  Police  to  do

 Under  these  circumstances,  m  the  and  they  connive  at  some  of  their

 blame  Government  for  keeping  with
 =A  Sang  which  most  =  these them  the  tool  of  preventive  deten-

 =  nits  come,  the  Thakurs  and  so
 tion  which  is  for  the  safety  of  the  talked  with  me  during  the  Ped
 people

 Of  course,  this  tool  must  be
 =  yates,  from  the  30th  January,  that very  carefully  and  very  vigi-  the  Congress  hed  organised  for  most lantly,  and  I  am  confident  that  the  of  ux  They  said:  “Our  boys  are

 Home  Minister  is  doing  that  to  a
 brave  boys  and  a  Rajput has  not very  large  extent,  and  is  improving

 =»  amt  to  fear  death  Therefore,  to the  working  of  that  Act  every  year,  cow  them  down  by  intimidation  will
 4s

 9
 indicated  by  the  figures  before  be  difficult.  But,  if  you  win  them

 over,  you  May  take  the  last  drop  af
 The  reorganisation  of  States,  which  their  blood  for  a  noble  cause  and Jed  to  a  majer  upheaval  in  this  coun-  they  will  be  willing  to  serve  you  and

 try  from  the  administrative  point  ef  the  country”
 view,  has  gone  on  very  well,  and  the
 States  have  settled  down  very  nicely.  We  have  the  story  of  the  Rani  of
 The  Zonal  Councils  that  have  Jhansi  who  धठि0%  in  band  500  of  these
 been  formed  and  which  are  so-called  dacaits  and  they  tumed  ent
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 -t  be  the  most  loyal  soldiers  of  the
 Rani’s  army  till  the  very  end.  Could

 -We  not  take  hold  of  some  of  these
 -young  fellows,  settle  them,  perhaps,
 von  this  Chambal  valley  project  that
 is  coming  up  and  make  them  take  to
 some  kind  of  co-operative  farming,
 thus  giving  them  a  creative  outlet  for
 their  energies?  I  think  the  experi-

 >tment  is  worth  trying  and  likely  to
 yield  considerable  results.  I  hap-

 -pened  to  meet  during  this  Pad  Yatra
 one  man  who  had  committed  7
 murders.  Every  time  he  was  put  in
 jail  he  murdered  someone.

 The  Minister  of  Home  Affairs  (Shri
 .  Ga.  8.  Pant):  Not  in  Delhi,  I  th'nk.

 Dr.  Sushila  Nayar:  Not  in  Pelhi
 but  in  U.P.  Sir,  I  hope  you  would
 not  be  too  strict  with  me  for  time
 because  I  have  a  few  things  to  say.
 This  man  wag  made  use  of....

 Mr.  Speaker:  The  hon,  Member  re-
 fers  to  murders  in  U.P.  merely  be-
 cause  the  hon.  Home  Minister  was
 the  Chief  Minister  there  once.  But,
 how  can  I  allow  that?

 Dr.  Sushila  Nayar:  I  am  just  com-
 ing  to  the  point.  This  man  became
 a  murderer  in  the  first  place  because
 he  was  used  by  a  big  zamindar  to
 commit  a  murder.  That  was  the  first
 step.  He  went  to  jail  along  with  the
 group  that  was  employed  by  this  big
 zamindar  or  Raja.  One  of  them
 was  going  to  give  out  the  whole  thing
 and  this  fellow  thought  that  he  was
 in  honour  bound  to  protect  the
 whole  company  and  he  murdered  the
 second  man.  That  was  the  second

 ‘murder,  and  ultimately  he  committed
 4  murders  inside  jail  and  3  outside.
 Then  he  landed  up  in  the  Lucknow
 Model  Jail,  for  which  the  hon.  Home
 Minister  may  take  credit  and  pride
 because  he  was  the  Chief  Minister
 of  U.P.  In  that  Model  Jail  the  man
 was  reformed.  He  was  just  i4  or  45
 when  he  committed  the  first  murder.
 He  was  reformed  and  made  a  useful
 eitizen  in  Lucknow  Model  prison.  I
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 Yatra.  The  man  told  this  story  to
 me  of  his  own  accord.  He  made  a
 clean  confession.  He  became  very
 emotional  and  said  “Not  even  bits  of
 my  body  should  be  eaten  by  the
 crows”  and  all  that  kind  of  stuff.  I
 talked  with  him  and  from  him  I  tried
 to  understand  what  would  be  the
 way  to  deal  with  some  of  these  young
 fellows  who  are  taking  to  dacoity.  We
 tay  give  them  some  work  or  organise
 them  in  some  of  the  new  schemes
 that  are  coming  up  every  day.  He
 also  felt  that  if  some  of  these  fellows
 are  taken  in  hand  and  given  a  crea-
 tive  outlet  for  their  energies,  they
 can  become  an  asset  to  the  country
 instead  of  being  a  menace  as  they  are
 at  present.

 Acharya  Kripalani  (Sitamarhi):
 Let  the  Home  Ministry  try  the  ex-
 periment  under  our  Home  Minister.

 Dr.  Sushila  Nayar:  That  is  what  I
 am  pleading  with  the  Home  Minister
 to  do.

 The  second  point  that  I  wish  to
 make  is  about  the  dependents  of
 some  of  these  dacoits.  I  also  hap-
 pened  to  meet  5  or  6  year  old
 daughter  of  Putli;  I  also  met  the
 widowed  daughters-in-law  and  grand-—
 children  of  dacoit  Man  Singh.  All
 their  property  has  been  confiscated
 and  they  are  starving.  The  sins  of
 the  fathers  should  not  be  visited  on
 the  children,  is  an  old  saying.  Could
 the  hon.  Home  Minister  think  of  some
 way  of  enabling  these  children  to
 have  an  honourable  living  so  that
 they  may  have  a  chance  of  becoming
 useful  citizens  and  serving  the  coun-
 try  and  doing  something  really
 worthwhile?

 What  I  am  really  pleading  for  is  to
 replace  the  punitive  outlook  by  a  re-
 formative  outlook.  Mahatma  Gandhi,
 the  Father  of  our  Nation,  always  used
 to  say  that  in  Free  India  jails  would
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 paid  wages  for  their  work?  If  they
 were  paid,  when  the  prisoner  comes
 out  of  jail,  he  will  have  a  little  bit
 of  money  in  his  hands  with  which  he
 can  start  life.  In  some  places  it  is
 being  done;  in  many  places  it  is  not
 being  done.

 I  was  told  by  the  Jail  Superinten-
 dent  that  there  is  a  committee  which
 is  working  on  jail  reforms  and  it  is
 presumed  that  it  will  take  them  70
 years  to  complete  that  report  because
 they  have  to  go  very  cautiously  and
 watch  every  step.  I  plead  that,  this
 is  not  fair;  is  not  right.  All  of  us
 have  been  prisoners  and  it  is,  per-
 aps,  due  to  that  that  our  jails  have
 undergone  considerable  improvement.
 But  this  one  aspect  of  paying  the  pri-
 soners  the  wages  for  their  work  is
 most  important  and  I  beg  of  the  hon,.
 Home  Minister  to  have  this  system  in-
 troduced  throughout  India  immediate-
 ly  without  any  further  delay.

 The  second  thing  that  I  noticed  was
 that  some  of  these  men  have  become
 excellent  artisans.  They  had  become
 real  artists  whether  in  making  kaleens
 or  durries  or  in  painting  or  in  other
 arts  and  crafts.  I  asked  what  happens
 to  them  when  they  go  out?  They  are
 completely  lost;  they  are  scattered  in
 different  parts  of  India.  Could  not
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 co-operative  society  for  developing
 the  craft  in  a  particular  village?

 We  are  spending  the  nation’s  money
 in  training  these  men  when  they  are
 in  prison.  Let  us  make  use  of  the
 training  that  they  have  had  when  they
 come  out.

 The  next  point  I  would  méntion  in
 this  connection  is  about  the  under-
 trial  prisoners.  I  visited  the  Jhansi
 prison.  I  found  that  the  under-trials
 are  still  suffering  great  hardship.
 Some  of  the  maltreatment  that  they
 meet  at  the  hands  of  police  is  fairly
 w.ll  known.  But,  apart  from  that,
 the  cases  of  some  of  the  under-trials
 are  more  than  a  year  old.  This  leads
 us  to  the  whole  system  of  delays  in
 our  judicial  system.  We  are  proud  of
 the  independence  of  our  judiciary.  We
 are  proud  of  the  achievements  of  our
 judiciary.  Yet  the  fact  remains  that
 there  are  tremendous  delays  and  it
 is  a  worn-out  saying  that  justice  de-
 layed  is  justice  denied.  I  beg  of  the
 hon.  Home  Minister  to  find  some  way
 of  avoiding  these  delays.  Perhaps,
 the  man  is  going  to  get  imprisonment
 for  8  or  9  months;  but  he  has  been
 under-trial  for  a  year  or  more.  Is
 that  fair;  is  that  right?  We  must  find
 a  way  of  avoiding  such  contingencies.

 We  have  passed  the  Probation  of
 Offenders  Act  which  is  a  very  noble
 Act.  But  whether  it  is  the  probation
 of  offenders  or  whether  it  is  jail
 management  or  whether  it  is  manage-
 ment  of  dacoit  problem,  it  needs  &
 new  outlook  on  the  part  of  the  police,
 which  means  a  new  type  of  training
 for  them,  which,  apart  from  making
 them  custodians  of  law  and  order,
 handling  the  big  stick,  makes  them
 also  have  an  outlook  of  the  reformer,
 the  outlook  which  understands  crimi-
 nology,  the  sources  of  the  actions  of
 the  criminais  and  which  can  check
 them  and  reform  them  and  turn  their
 energies  into  constructive  channels.

 I  have  noticed  in  my  travels  that
 the  police  in  the  south  is  much  more
 civilised,  if  I  may  use  that  term,  than
 the  police  in  the  north.  Could  there
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 be  some  new  methods  introduced  m
 the  training  of  the  police  so  that  they
 get  some  of  the  elements  of  psycho-
 logy,  some  of  the  elements  of  the
 techniques  of  getting  at  the  minds  of
 men  and  some  elements  of  knowledge
 for  making  these  criminals  into  better
 human  beings  and  dealing  with  them
 in  a  proper,  humane  and  scientific
 manner?  Then  there  is  the  question  of
 corruption.  Everybody  is  talking
 about  it.  It  reminds  me  of  the  words
 of  an  Urdu  Poet,

 मर्ज  बढ़ता  यया  ज्यों  ज्यों  दवा  की

 We  have  taken  several  steps  to-
 wards  checking  corruption.  The
 figures  given  by  the  Home  Ministry
 are  here;  in  ‘2BBB-B?  the  vigilance
 cases  were  66  and  the  complaints
 were  3,716;  in  1957-58  the  vigilance
 cases  were  ‘3,686  and  the  complaints,
 6,483,  Till  November,  1958,  the  vigil-
 ance  cases  are  8,88  and  complaints
 §,00.  Is  it  merely  due  to  better  de-
 tection  or  is  jt  due  to  increase  in  the
 cases  of  corruption?  That  is  a  quest-
 ion  for  the  Home  Minister  to  consider.

 While  on  this  subject  I  would  like
 to  mention  that  we  go  on  having  a
 tremendous  increase  in  administration.
 Layer  after  layer  comes  into  being
 to  deal  with  a  particular  problem.  For
 instance,  the  police  was  meant  to  de-
 tect  crime  and  corruption  and  so  on.
 We  found  that  it  was  not  able  to  do

 Thave  tried  to  find  out
 but  I  have  not  been  able  to  get  a
 satisfactory  answer.  I  am  quite  aware
 that  it  is  not  merely  by  adding  up
 officers  of  the  various  layers  that  we
 ह... उ  take  care  of  corruption;  it  is  the
 general  morality  of  the  people  that
 has  to  tmprove;  but  at  the  seme  time
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 One  of  the  hon.  Members  opposite
 was  making  some  very  extravagant
 charges  and  suggesting  that  corrup-
 tion  etc.  go  to  the  very  top  right  upto
 Ministers  etc.

 Shri  Surendranath  ह...  Can
 she  tell  me  what  are  the  ‘extrava-
 gant’  charges?

 Dr.  Sushila  Nayar:  To  my  mind  it
 was  an  extravagant  charge  but  the
 hon.  Members  may  have  a  different,
 view,  In  this  Government,  I  am  proud
 to  say  very  high  traditions  have  been
 set  up  for  integrity  and  honesty.
 Even  on  the  suspicion  of  inefficiency
 our  Railway  Minister  resigned,  on  the
 suspicion  of  some  corruption  in  the

 anyone  to  turn  round  and  say  that
 there  is  corruption  at  all  levels,  I  say,
 Sir,  is,  to  use  the  mildest  term,  an
 extravagant  statement.

 Another  point  I  want  to  touch  i#
 the  subject  of  suppression  of  immoral
 traffic  in  women  and  girls.  I  feel:
 grieved  when  I  telk  on  this  subject
 An  Act  was  paseed  by  this  House  ip
 1986,  The  Home  Minister  wes  ind
 enough  to  state  on  the  floor  of  this
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 effectively  and  adequately  dealt  with.
 At  any  rate  we  have  to  find  a  solution.
 I  beg  of  the  Home  Minister  that  he
 ehould  take  adequate  action  to  see
 that  this  Act  really  functions  in  the
 spirit  in  which  this  Parliament  has
 passed  it  In  our  neighbouring  coun-
 try,  prostitution  has  disappeared.  It
 can  disappear  in  India  if  there  is  a
 determination  on  our  part  that  we
 shall  put  an  end  to  the  exploitation
 of  human  flesh  of  our  mothers,
 daughters  and  sisters.  In  this  con-
 nection,  I  want  to  bring  to  the  notier
 of  the  hon.  Minister  one  anomaly.
 The  homes  that  are  being  started  are
 called  after-care  homes.  ह: उ  many
 places  there  are  no  institutions  to  do
 the  earlier  part  of  the  work—that  is,
 care  programme.  I¢  comes  before
 after-care.  What  is  the  idea  of  having
 after-care  before  having  facilities  for
 the  care  programme?  In  many  places
 there  ere  five  or  six  or  seven  inmate:
 with  eight  or  ten  members  of  the  staff
 in  the  after-care  Homes.  The  position
 in  this  regard  js  a  little  bit  difficult.
 One  goes  and  asks:  who  is  ह...
 sible  for  these  Homes?  We  are  told

 is  the  Central  Social  Welfare

 a

 PHALGUNA  38,  3880  (SAKA)  fer  Grants  =  7224

 ponsible  for  the  programme  and  it  is
 the  responsibility  of  the  CSWB.  Back
 I  go  to  C.S.W.B.  and  then  they  say
 that  it  is  the  State  Government.  I  go
 to  the  State  Governments—four  or
 five  State  Governments—and  they
 say:  here  are  the  instructions  from  the
 Home  Ministry  and  this  is  how  we
 ate  to  function  and  so  our  hands  are
 tied.  There  is  need  for  some  clarity
 and  some  definition  of  responsibility.
 I  beg  of  the  Home  Minister  that  in
 this  work  there  is  great  scope  and
 ह...  need  for  making  use  of  the
 non-official  organisations  and  agencies
 who  have  specialised  in  this  type  of
 work  and  who  have  been  working  in
 this  line  for  more  than  thirty  years
 and  who  can  make  valuable  contri-
 bution  and  contribute  to  the  success
 of  this  scheme.

 Lastly,  one  word  about  the  Union
 Territories.  The  hon.  Member  ह...
 site  mentioned  something  about  two
 Congressmen  being  provided  for,  etc.
 In  the  State  of  Delhi  there  was  a
 legislature  and  there  were  people,
 responsible  and  elected  people  to
 whom  the  public  could  turn.  When
 all  that  is  abolished,  if  the  hon.  Home
 Minister  has  thought  it  wise  to  have
 at  least  two  committees  which  are
 vitally  connected  with  the  life  of  the
 people—industries  and  public  rela-
 tions—and  to  put  two  venerable  men
 of  Delhi  public  life,  who  are  respect-
 ed  and  are  well-known  public  work-
 ers  for  years  in  this  city,  there  is
 nothing  wrong  about  it.  I  think  it  is
 One  of  the  most  welcome  things.  At
 least  there  is  some  place  where  any
 man  can  go  and  express  his  views
 without  having  to  knock  at  the  doors
 of  the  officials  all  the  time.  There-
 fore,  I  wish  to  submit  that  it  is  not
 right  to  criticise  everything,  whether
 criticism  is  due  or  is  not  due.

 Similarly  I  was  very  much  surpris-
 ed  to  hear  from  Mr.  Hiren  Mukerjee
 for  whose  learning  I  have  great  -
 pect,  that  he  thinks  that  our  boys  for
 recouping  their  health  have  to  be  sent
 t  the  sanatoria  in  China.  It  is  very
 strange.  There  are  plenty  of  sanate-
 via  in  this  country.  If  he  can  find
 money  to  send  these  boys  to  the  sana-
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 toria  in  Chine,  surely  bh  find
 funds  for  putting  them  in  eny  of  the  we  we  प्रकाश  (दिल्ली  सदर)
 sanstoria  in  India.  We  have  8  good  जनाब  स्पीकर  साहब,  में  होम  मिनिस्ट्री  के  थोड़े
 climate,  good  buildings  and  good  phy-  से  हिस्से  पर,  मूमियन  टेरीटरीज  की  भोर icians.  We  supply  physicians  to  से  दिल्‍ली  के  मामले  में  कुछ  कहने  के  लिये many  of  the  countries  in  the  South-
 east  Asia  zone.  Some  of  our  medical
 men  have  done  valuable  work  in
 China.  Why  should  our  boys  have  to
 go  to  China,  to  the  sanatoria  in
 China,  to  recoup  their  health  unless  it
 is  for  indoctrination,  as  has  been  very
 rightly  suspected?  Well,  Sir,  I  leave
 %  to  him  to  think  about.

 Similarly,  he  said  something  about
 victimisation  of  the  Services.  Sir,  the
 Government  pays  certain  people  to
 run  the  administration.  Is  it  right
 that  those  very  men,  paid  government
 servants,  should  go  and  join  agitation
 to  undermine  the  Government,  under-
 mine  the  stability  of  the  country?  If
 Shri  Mukerjee’s  party  was  running
 the  administration,  they  would  not  be
 stopped,  they  would  not  be  punished,
 they  would  just  disappear.  They
 would  be  no  more  in  this  world,  they
 would  be  finished.  With  this  tradi-
 tion  of  the  party  that  he  belongs  to,
 it  is  surprising  that  he  should  criticise
 some  little  action  taken  against  some
 people.

 Sir,  I  end  with  just  one  last  appeal.
 Who  is  going  to  keep  a  check  on  the
 growth  of  administration  if  not  the
 Home  Ministry?  Look  at  the  number
 that  has  increased  in  the  Finance
 Ministry  itself.
 come  into  existence,  no  doubt.  But
 have  the  returns  in  taxes  been  pro-
 portionate  to  the  increase  in  staff

 wer  हुआ  हूं  1  में  कुछ  थोड़ा  सा  बैकवर्ड
 क्लासिज़  के  बारे  में  सी  कहूंगा  ।  में  पिछले
 दो  ढाई  साल  से  जात  बरस  कर  इन  मामलों
 हे  मुतात्लिक  चुप  रहा,  क्योंकि  कई  साल
 मेरा  कुछ  सम्बन्ध  एडमिनिस्ट्रेशन  से  रहा
 घौर  में  उन  लोगों में  से  था,  जिन की की  राय
 में  रीक्रागेताइड्रेशन  शझाफ़  स्टेट्स  छे  मुताबिक
 इन  इलाकों  में  जो  नई  तब्दीली  की  गई  है,

 जो  नया  तरीका  लाया  जा  रहा  है,  वह  वहां
 के  लोगों  के  लिये  मुफ़ीद  साबित  नहीं  होगा

 और  बहा  के  लोगो  का  ताल्लुक  एक  तरह  हे
 एडमिनिस्ट्रेशन  से  दुर  हो  जायगा  झौर  लोगों
 में  भ्ौर  एडमिनिस्ट्रेशन  में  बड़ा  फर्क  पड़
 जायगा  ।  जिस  बात  का  डर  था,  पिछला
 तजुर्बा  उस को  ठीक  साबित  कर  रहा  है  ।
 उसे  वक्‍त  यह  बार  बार  कहा  गया  था  कि
 इन  टेरीटरीज़  का  एडमिनिस्ट्रेशन  पापुलर
 होना  बाहिये  भौर  वहां  की  रोड-मर्रा  की

 समस्याझों  को  हल  करने  के  लिये  उन  को  दूर
 करने  के  लिये,  वहीं  के  लोग  होने  चाहियें,
 जोकि  किसी  बाडी  के  सामने  जिम्मेदार
 हों।  इस  में  कोई  शक  नही  कि  प्राम  तौर
 के  इन  दो  सालों  में  होम  मिनिस्टर  साहब
 ने  मुख्तलिफ़  दर्जों  पर  एडवाइज़री  कमेटीड
 झौर  एडवाइज़री  कौंसिल्ड़  के  ज़रिये  कोशिश
 की  कि  सोगों  को  ज्यादा  से  ज्यादा  साथ
 लिया  जाय  और  लोगों  भौर  एडमिनिस्ट्रेशन
 के  बीच  में  एक  गाल-मेल  रखा  जाय  ।  इस
 में  भी  कोई  शक  नहीं  कि  होम  मिनिस्टर
 साहब  और  उन  के  दोनों  डिप्टीज़  ने,  जहाँ
 तक  उन  का  ताल्लुक  था,  जब  भी  उन  के

 सामने  मामले  लाये  गये  कमेटी के  भरदर
 या  बाहर,  उन  को  हल  करने  की  कोशिश
 की  ।  छेकित  एडवाइजरी कमेटीज़  के  जरिये
 एडमिनिस्ट्रेशन नहीं  ।  सकता  ।  इन
 यूनियन  टेरीटरीज  का  तकरीबन  चातीठ
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 शेज-मर्रा  की  जिन्दगी  में  लोगों  से  ताल्लुक

 श्

 4  बात  :  4  4
 बातों  को  परस्यू  कर  सकते  हैं

 बौर

 44

 है  ।  इस  के  बारे  में  क्या  तरीका

 कोई  पुरानी  बात  कहूं,  तो  शायद

 मुनासिब  नहीं  हैं,  छेकिन  यह  जो

 ज

 भें
 |

 >
 4

 49
 4  मिनिस्ट्रेशन  F  प बढ़

 लिकालीं  ्  5  ्र क्र  ी
 4
 जिस

 में  पारलियामेंट  के  मेम्बरान  हों  और  वह
 कमेटी  देखे  कि  वाकई  कहा  तक  बहु  शिकायत

 दुरुस्त  है  इस  बारे  में  बार  बार  कहा  गया

 है  ।  में  समझता  हू  कि  होम  मिनिस्टर  साहब
 इस  बारे  में  ज़रूरी  कदम  उठायगें  ।

 दिल्ली  का  जहा  तक  साल्लुक  है,  दिल्ली
 में  कुछ  एडमिनिस्ट्रेटिव  तब्दीलियां  हुई  हैं,
 जिन  के  ज़रिये  यहा  का  एडमिनिस्ट्रेशन
 कार्पोरेशन  और  चीफ  कमिश्नर  से  जलाया
 जा  रहा  है  1  चीफ  कमिश्नर  शौर  कार्पोरेशन

 पर  गवर्ममट झाफ  इंडिया  है  |  भ्ौर  फिर
 एक  डेवेलपमेंट  भ्रथारिटी  है  |  इन  लारों  में

 एक  सही  ताल-मेल  नहीं  &  t  कई  महकमों

 में  काफ़ी  कनफ्यूज़न है  ।  खास  तौर  से  जो
 र्रल  प्रावलम्ज  हैं,  उन  का  तकरीबन  सारा

 ताल्लुक  कार्पोरेप्न  से  है,  लेकिन  थहां  डेवेलप-
 मेंट  डिपार्टेमट  है।  डेबेलपर्मेट  डिपार्टमेंट
 शौर  कार्पोरेशन  के  काम  में  कोई  हाल-मेल

 नही है,  जिस  की  बजह,  से  डेवलपमेंट का  काम
 दीला  हो  रहा  है  एक  बात मैं  शौर  कहुंगा  ।

 फ-हा  hee.
 ite,  Derury-Sruanm  in  the  Chair]

 पह  कोशिक्ष  की  गई  कि  नया  निज्ञाम  भाने
 पर,  कार्पोरेशन  के  जाने  पर  किफ़ायत  की

 for  Grants  १2365

 जाय  धौर  एडमिनिस्ट्रेशन  को  ज्यादा  स्ट्रीमा-
 साइन  किया  जाम,  इकानोमी  हो  t  कुछ
 कोशिश  की  गई,  लेनिन  बहू  नातसल्लीबस्य

 है  ।  भाज के  कनटेक्स्ट में  मुझे  नहीं  जगता
 कि  चीफ़  कमिएनर  की  क्या  ज़रूरत  और  ब्या

 काम  रह  जाता है  |  थोडे  से  काम  को  छोड
 कर  तमाम  काम  कार्पोरेषन  के  पास  है  धौर

 एडमिनिस्ट्रेशन  में  हैंदड  aS  डिपार्टमेंट्स
 हैं,  चीफ  सेक्रेटरी  हैं,  दो  भौर  सेक्रेटरी  हैं
 धौर  डेवेलपमेंट  कमिश्नर  हैं।  सही  तौर  पर
 इन  तमाम  के  तमाम  के  पास  कोई  काम  नहीं
 है  और  अभ्रगर  काम  है,  तो  वह  इस  तरह  का  है
 कि  उस  से  रेड  टेप  के  बढ़ने  के  सिवा  और
 कोई  नतीजा  नहीं  निकलता  ।

 दो  एडवाइड़री  कमेटिया  मुकरेर  की

 गई  हैं।  झौर भी  कमेटिया  है।  उन  एडवाइजरी
 कमेटीज़  के  होल-टाइम  पापुलर  चेयरमैन
 रखे  गये  है  ।  उन  के  पास  भी  सिवाए
 एडवाइज  इकट्ठी  हारने  के  और  काम

 नही  हूं  इडस्ट्रियल  एडवाइडरी  कमेटी
 में  श।यद  थोडा  बहुत  कज  बाटने  का  क  म  है,

 लेकिन  एक्चुभल  काम  उन  के  पास  नहीं  है
 इ्सेम्बली  के  वक्‍त  जितना  बडा  एडमिनिस्ट्रेशनः
 था,  वह  भव  भी  मौजूद  है,  जबकि  सर्च  हर
 जगह  बढ़  गया  है।  यह  समझ  में  नहीं  भाता  +

 एजूकेशन  डिपार्टमेंट,  इडस्ट्रीज  डिपार्टमेंट,
 डेवेलपमेट  डिपार्टमेंट  और  इजीनियरियग
 डिपार्टमेंट  का  ज्यादा  ताल्लुक  चीफ  कमिश्नर
 से  कर  दिया  गया  है,  लेकिन  उन  के  पास  क्‍या

 है  ?  उन  सब  कामों  के  लिये  पौर  एपरूवल
 के  लिये  गबर्नेमेंट  श्ाफ  इंडिया  के  पास  जाना
 पडता  है,  तो  फिर  चीफ  कमिश्नर को  बीच  में
 क्यो  रखा  जाये  ?

 जहा  तक  यहा  को  एडवाइन
 झरी  कमेटीज़  के  चेमरमैन  क।  ताल्लुक  है,

 मुझे  शुरू  से  ही  यह  पोस्ट  समझ  में  नहीं  भाई  |  मैं

 ने  पिछुले  दो  साल  में  उन  के  काम  को  परल ने
 की  कोशिक्ष की  ।  जाती  तौर  पर  बह  बेहू-
 तरीन  झादमी  है  भ्च्छे  झ.दमी  {i  में

 चहूं  पसन्द  करता हू,  लेकिन जिस  इंस्टी--

 स्यूक्षन  से  उन  का  ताल्‍्लुक  है  भौर  जिस  पर.
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 गींग  शह  प्रकाश

 चे  हो  रहा है,  उस  से  लोगों  को  यदा

 नहीं  हो  रहा है।  इस  लिये  दिल्सी के  एड-

 बैठ  कर,  दिल्ली  में  काम  कराना

 सीथा  चार्ज  गवर्नेमट  झाफ  इंडिया  ले,
 यहां  पर  एक  सैन  हो  यूनियन  टैरिटरीज़
 के  थारे  में  जिस  में  दिल्‍ली  भी  शामिल  है
 शौर  उसके  ऊपर  एक  जिम्मेदार  झावमी

 हो,  एक  श्च्छे  स्टेटम  का  झादमी  हो,
 अफसर  हो  जोकि सब  चीजों की  देख  माल
 करे  ।  में  चाहता  हूं  कि  चीफ़  कमिकनर
 की  पोस्ट को  खत्म  कर  दिया  जाये  ।  यहां

 'पर  जो  सल  हो  वही  एक  तरह  से  डिकलपरमेंट
 कसिशनर्स  ओर  तमाम  वृनियन  टैरिटरीड  को
 देखे  भौर  तमाम  टैक्निकल  भाफिसस  उसके

 मासहत  काम  करें

 इसके  साथ  ही  साथ  में  यह  भी  कहना
 चाहता हूं  कि  बावजूद  इस  बात  के  कि  होम
 मिनिस्टर  साहब  अभ्वलेबल  होते  हैं,  सभी
 बातों  को  सुनते  है,  चीज़ों  को  पोर  ध्यान
 देते  हैं,  लेकिन  रोजमर्रा  की  तफसील  में
 जा  नहीं  सकते  है  क्योंकि  उनके  पास  इतना

 बब्त  नहीं  होता  है।  भगर  मैं  तफसील

 में  जाऊं  तो  में  समझता हू  कि  सैकड़ों  बातें
 'ऐसी  होंगी  जो  कि  तकलीफ  देने  बाली  हों
 केकिन  इसमें  उनका  कोई  दोष  नहीं  है,

 “बह  हों  या  कोई प्रौर  झादमी हो हो  उन  सब  में
 झासानी से  जा  नहीं  सकता,  हो  भासानी

 3  उनकी  तरफ  ध्यान  नहीं  दे  सकता  है
 भइस  आसते  जरूरत  इस  बात  कौ  है  कि  कोई

 है।  दिल्दीमें  भी  एक  बड़ा  कनप्यूशन  है
 जिसका  दुर  किया  जाना  बहुत  झावश्यक  है  ।

 ड्त्दी  भव  में  एक्डरेशन  सिगरेट
 झौर  रूरल  डिपार्टमंट  के  बारे  में  कहना
 चाहता  हूं  ।  में  चाहता  हूं  कि  मेहरबानौ
 करके  इन  दोनों  डिपार्टमेंट  को  कारपोरेशन

 के  हवाले  कर  दिया  जाये  |  चूंकि भव  ये
 कारपोरेशन  के  पास  नहीं  हैं  इसलिये बेहद
 कमफ्यूश  हैं।  कहीं  पर  किसी तरह  के
 स्कूल  कारपोरेशन के  पास  हे  तो  दूसरी  तरह
 के  स्कूल  कारपोरेश्षन के  बाहर  हैं।  इसी  तरह से
 हैल्थ की  बात  है।  ड्रेलेज का  काम,  हलब  का  काम
 हूरल  एरियाज़  में  तो  कारपोरेशन  करती  है
 केकिन  लय  से  उसके  ऊपर  एक  डिवेलेपमट
 डिपार्टमेंट  है  जिस  के  तमाम  असम  से
 महकमे  हैं।  में  समझता  हूं  कि  यह  ज्यादा

 बेहतर  होगा  कि  उस  डिपार्टमेंट  को  भी
 कारपोरेशन  को  दे  दिया जाये  ।  यह  चुनी
 हुई  बाडी है है  ,  जिम्मेदार  बाडी है  भौर
 बह  इसको  ज्यादा  फ़्च्छी  तरह  से  कर  सकती
 है  भौर  सही  तौर पर  जबाबदेह मी ही सकती है मी  ही  सकती  है
 झौर  इसके  साथ  ही  साथ  जो  काम  है  बह  एफिया-
 टली  हो  सकता है  1  में  उस  कमेटी में  बैठा  था

 जोकि  फ्लड्स  के  जमाते में  बनी  थी  उसमें

 एडमिनिस्ट्रेसन  के  भाफिससे बौर  कारपोरेशन

 के  आफिसस  भी  थे  ।  दोनों ही  जिम्मेवारी
 को  एक  दूसरे  पर  डालने  की  कोशिश कर  रह े.
 थे  भौर  जो  असली  समस्या भी  उसको  हस
 करने की  किसी कौ  तरक  ते  कोई  कोशिक्ष
 नहीं  हो  रही  थी।  ठो  में  कहना  चाहता  हूं



 १०27  Demands  PHALGUNA  88,  1880  (SAKA)

 कि  इस  तरह  का  जो  कमपवृदान  है  यह  खत्म

 होगा  चाहिये  ।

 दिल्ली  कारपोरेदान  के  आरे  में  मै  ने

 पहले  भी  कहा  था  ौर  ह. 4  भी  कहता  हू
 कि  उसके  पास  जो  फह्स  हूँ  बे  उत्तकी  जरूरतों
 को  देखते  हुये  बहुत  हो  नाकाफी  है,  बहुत
 ही  कम  हैं।  भ्राखिर  दिल्ली  से  जो  टैक्स

 वसूल  होते  है,  कौन  सा  ऐसा  भहकमा  है
 जिस  पर  वे  खर्च  होते  है,  क्यो  नहीं  मे  तमाम
 के  समाम  दिल्ली  पर  खर्च  होते  ।  चार
 करोड़  के  करीब  यहा  पर  आप  टैक्स  बसूल
 बरते हैं,  गवर्नमेंट  झाफ  इंडिया  सीभे  वसूल
 मरती  है,  क्यो  नही ंवह  तमाम का  तमाम
 रूपया  दिल्‍ली  कारपोरेशन  को  दे  दिया  जाता

 है  और  दिल्ली  कारपोरेशन  उसका  ज्यादा

 बेहतर  इस्तेमाल  करके  दिल्‍ली  के  लोगों  को
 ज्यादा  अच्छी  लिद्मत  कर  सकती  है  1
 आपने  जुख  लोन  दिल्‍ली  कारपोरदान  का
 लिबरली  देने  की  कोशश  की  है।  रालोस
 झाप  देते  हैं  जो  वापस  भी  देने  होते  है  ।
 लेकिन  जो  थ्राट  श्रापकी  तरफ  से  दी  गई  है
 यह  केवल  ५०  लाख  रुपये  को  ही  दी  गई  है  ।
 मे  समझता  हू  कि  दिल्ली  की  हालत  को  देखते
 हमे  यह  ग्रान्ट  बहुत  ही  कम  है  t  आपने
 एक  श्राफिसर  मुकरर  किया  है  जो  इस  सब
 नज  की  जाय  पड़ताल  करेगा  और  बतायेगा
 ि  क्‍या  दिया  जाना  चाहिये  लेकिन  मेरी
 राय  यह  है  कि  ये  दोनों  महकमे  रूरल  डिवेलेप-
 मट  का  शौर  एजुकेशन  का  कारपोरेशन  के
 हवाले  कर  दिये  जाने  चाहिय  और  साथ  ही
 माथ  जितने  भी  टैक्सिस  है  बे  भी  तमाम  के
 नमाम  कारपोरेशन  के  हवाले  कर  देने  चाहिये

 wa  में  डिब्रेलेपमेंट  झाश्ोग्टी  के  बारे
 में  कुछ  कहता  चाहा  ।  शायद  इसके
 मताल्लिक  झापकी  राय  में  कुछ  फर्क  धाया
 हा  लेकिन  मेरा  तजुर्दा  यही  बताना  है
 कि  डिबेलेपमेंट  झ्रायोरिटी  के  पास  कोई

 अगम  नहीं  है  भौर  प्रमर  है  भी  तो  बह  इतना
 फ्म  है  कि  इतना  लम्बा  चौडा  जो  स्टाफ

 44  (Ax)  LSD—S.
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 रखा  हुआ  है,  उसको  रखने  की  कोई  जरूरत

 नहीं  है।  उसके  पास  बहुत  ही  कम  काम

 है।  इसके  साथ  ही  साथ  कमेफ्यूचन  भी
 होता  है।  डिबेलेपमेंट  भ्रथोरिटी  और
 कारपोरेशन  के  बीज  में  मुख्तलिफ  चीजों
 पर  डिप्रेंसिस  होते  हैं।  यह  बीज  सामने
 न  प्राती  हो  लेकिन  तमाम  के  तमाम  दिल्ली
 कारपोरेशन  के  भ्रफसर  शौर  डिवेलपर्मेट
 झ्राथोरिटी  के  अफसर  थ्रम्बल  करते  है
 शौर  कोशिश  करते  है  कि  यह  जो  फक
 है,  यह  मनासिब  नहीं  है.  भौर  वह  कारपो-
 रेशन  म  श्रा  जाये  ताकि  ज्यादा  से  ज्यादा
 बेहतर  और  अच्छा  डिवेलेपमेंट  हो  सके  ।

 दिल्‍ली  के  बारे  में  में  दा  तीन  थोजों
 का  खास  तौर  से  जिक्र  करना  चाहता  है  ।
 ये  है  इरिगेशन  जौर  डनेज  के  मसले  ।

 डेज  का  मसला  तो  खास  तौर  पर  कई  बार
 सामने  भ्राया  है  way  बात  है  कि  दिल्ली
 के  चारो  तरफ  पानी  घूम  रहा  है  काफी
 बढ़  रहा  है  बिजली  भी  चारो  तरफ  छाई  हुई
 है  लेकिन  दिल्‍ली  के  गांवों  में  तथा  दिल्ली
 के  लिये  न  पानी  है  और  न  ही  बिजली  है  ,
 झगर  है  तो  बहुत  ही  कम  है  ।  कई  साखो  से
 कोशिश  हो  रही  है  कि  रूरल  इलैक्ट्रिफ्रकेशन
 हो  लेकिन  अभी  तक  एक  गांव  में  भी  बिजली
 नहीं  पहच  पाई  है  1  दिल्ली  के  लोग  कहते
 हैं  कि  हमारे  पड़ोस  के  गावों  में  बिजली

 मौजूद  है  लेकिन  हम  बिजली  के  बगैर  हैं
 इसके  बारे  में  कोई  कदम  नहीं  उठाया  गया  है  |
 में  मानता  ह  कि  यह  चीज़  कास्पोरेशन  के
 पास  है।  लेकिन  प्लानिंग  कमिधन  झौर
 इस्गिशन  और  पावर  मिनिस्ट्री  को  यह
 जिम्मेवारी  है  कि  जो  रूरल  इनलक्ट्रिफिकेशन

 के  लिये  सबसिडी है  वह  उस ेदे  जो  सबसिडी
 रूरल  इलैक्ट्रिफिक दान  के  लियें  रखी  गई  है,
 हैं  वह  कारपोरेश्नन  को  दे  ताकि  कारपोरेशन
 तेजी  के  साथ  रूरल  इलैक्ट्रिफ्िशन  कर
 सके  ।  दिल्‍ली  एडमिनिस्ट्रेश  झाज  तक

 यह  बता  नहीं  पा  रहा  है  कि  दिल्ली  के  लिये
 कितने  पानी  की  जरूरत  है।  यह  कहा  जाता



 7233  Demands  MARCH  19,  963

 [चौ०  ब्रह्म  अकादा

 है  कि  जब  भाखंडा  कनाल  निकलेगी,  जब
 भाखडा  कनाल  झायेगी  सो  उससे  दिल्ली  को
 पाती  मिल  सकेगा।  कई  सालो से  यह
 कोशिश  हो  रही  है  क्रि यहा  पर  एक  हरि-
 मशन  यूनिट  हो  जो  कि  सर्वे  करके  यह  बताये
 कि  दिल्‍ली  के  थावों  को  इरिग्रेहान  के  लिये
 कितने  पानी  की  जरूरत  है  ताकि  उस  पानी
 का  इतिजाम  हो  सके  ।  लेकिन  कोई  ध्यान

 नही  दिया  गया  है  a

 इसी  तरह  से  ड्रेनेज  का  सवाल  है  ।
 कई  सालो  से  यह  कहा  जा  रहा  है  कि  रूरल

 डुबेज  से  खेती  को  काफी  नुवसान  हो  रहा  है  1
 लेकिन  कोई  स्टेप  इसके  बारे  में  नहीं  लिया
 गया  है।  कहा  जाता  है  कि  स्कीम  बन  रही
 है  लेकिन  वह  भी  भभी  तक  पूरी  नहीं  हो  सकी

 है।  में  चाहता  हू  कि  यह  चीज़  भी  एक्सपि-
 डाइट  होनी  चाहिये  t

 होम  गार्डस  के  बारे  मे  यह  कहना  चाहता

 हूं  कि  जब  यह  एलान  किया  गया  कि  होम
 थाई  यहा  पर  कायम  होगी,  तो  मैने  पसका
 स्वागत  किया  था  ।  म॑  समझता  हू  कि
 दिलनी  जैसे  शहर  के  लिये  यह  और  भी
 ज्यादा  जरूरी  है  कि  यहां  पर  होम  गार्ड
 कायम  की  जाये  ।

 अब  में  बैक्‍्वर्ड  बलासिस  के  बारे  में  कुछ
 कहना  चाहता  हु  ।  बैबयर्ड  बलासिम  चाहे,

 शैड्यूल्ड  कास्ट  हो.  शैड्यल्ड  ट्राइव्स  हो  या
 अदर  बेकक्यर्ड  कम्युनिटीज  हो,  वावजूद
 इस  बात  के  कि  गवर्नमट  आफ  इंडिया  और

 दूसरी  सूबाई  सरकाशे  ने  उनकी  भलाई  के
 काम  करने  को  कोशिश  की  है  लेकिन

 जहा  तक  उनको  फोल  कराने  का  ताल्लुक  है
 कि  &  फील  करे  कि  सहो  तौद  से  यह  कोशिश
 की  गई  है,  में  ऐसा  फील  नही  करते  हैं  ।
 में  मानता  हू  कि  उनके  लिये  स्विसिस  में
 रिजर्वेशन  है  भौर  सब  कुछ  है,  छेकिन  फिर
 भी  उनको  यह  फील  नही  होता  है  कि  जो
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 कुछ  उनके  लिये  किया  जा  सकता  है  किया
 जा  रहा  है।  जहां  तक  'रिजबेंशन  का  |
 ताल्लुक  है  झाम  तौर  से  यह  देखा  गया  है  भौर
 मेरा  तजुर्बा  है  भौर  सभी  सूबों  में  सभी  का

 तजुर्बा  भी  होगा  और  गवनेमेट  अाफ  इंडिया
 के  रिकार्ड  को  भी  उठा  कर  भाप  देखें  तो  भी
 झापको  यही  पता  चलेगा  कि  बैकथर्ड  क्लासिस
 के  बहुत  ही  कम,  बेहद  कम  प्रादमी  रखे  जाते

 हैँ  ।  उनकी  झाबादी  को  देखते  हुये  में  तो

 यहा  तक  कहूगा  कि  न  के  बराबर  ही  ने
 रखे  जाते  है  ।  में  तो  समझता  हु  भौर  मुझे
 ऐसा  लगता  है  कि  रिज़वेशन  का  जो  स्टेचटरी
 झावलीगेशन  रखा  हुआ  है  इसको  झगर

 हटा  दिया  जाये  तो  बेहतर  है  ।  कही  पर

 एक  श्ाध  बलाक  रख  लिया  गया  तो  रख
 लिया  गया  वर्ना  कोई  रखा  हो  नहीं  जाता
 है  -  इस  सरह  से  कोई  फायदा  नही  है  1

 यह  ठीक  है  कि  कास्टोज्म  के  खिलाफ
 झावाज़  उठाई  जाये  शौर  कहा  जाये  कि  वह
 नहीं  होना  चाहिये  7  लेकिन  ग्राखिरकार
 यह  चीज  कह  देने  से  हो  खत्म  नहों  हो  सकती

 है  7  जब  तक  सोशल  ट्रासफार्मेशन  नहीं

 होता,  इकोनोमिक,  सोशल  और  पोलिटिकल
 पावर  और  जा  रीयल  प्रिवेलेज  है  उसको

 दासफर  नहीं  करते  हैं  बेक्वर्ड  कम्युनिटीज
 @  तब  तक  कास्टोज्म  को  जो  बात  है  यह  सिर्फ
 ऊपर  तक  ही  रहने  वाली  है,  तकरोरों  तक

 ही  महदूद  रहने  वाली  है,  नोचे  न  ही  उत्तर
 सकती  है।  लॉग  कहते  हे  कि  एक  तरह  को
 कास्ट  ते  हो  सब  चोजो  पर  कब्जा  किया  हुआा
 है  और  बाकी  जो  मागते  है,  उनको  कहा  जाता

 हैँ  कि  4  गलत  बात  कर  रहे  है  ।  इस  बास्ते  यह

 जरूरी  है  कि  पालिटिकल,  सोशल  शौर

 इकोनोमिक  पावर  नोचे  तक  परमियेट  कर

 दी  जाये  भौर  इसके  लिये  ज्यादा  से  ज्याद।  स्टेप

 उठाये  जाये  ।  यह  साफ  है  कि  सर्विसिस  में

 उनको  पूरो  जगहें  नहो  मिलो  है  7  जबात

 देने  को  भाप  जो  चाहें  दे  दें  लेकिन  यह  वीज

 बिल्कुल  साफ  है।
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 भव  मैं  इजकेशन  के  बारे  में  कुछ  कहना
 चाहूंगा ।  प्लान  में  यह  दात  की  जा  रही  है
 कि  शायद  दृजुकेशन फी  कर  दी  जाये  |  मैं
 सम्राह्ता  हू  कि  सेब  के  लिये  मही  तो  एक
 खास  आमदनी,  मथरी  प्रामदनी  जिसकी
 हो  भौर  वह  कम  हो--म॑  कोई  सीमा  मुकरे
 नहीं  करूुगा-लेकिन  इतना  जरूर  कट्टगा
 कि  सारे  हिन्दुस्तान  में  जो  तानीम  है,  चाहे
 वह  स्कूल  की  हो,  कालेज  की  हो,  टैक्नीकल
 तालोम  हो,  बढ़  उस  ग्वास  झामदनी  तक
 वाले  लोगो  के  लिये  मुफ्त  कर  दी  जाये  ।
 इससे  उतकी  बैक्वड्नेस  को  दूर  करने  से
 काफी  मदद  मिल  सकतो  है  शौर  साथ  ही
 साथ  जा  कास्टीज्म  है,  वह  भी  बाफी  हद  तक
 द्ग  हो  सकती  है)

 दूसरी  बात  इसी  सिलसिले  में  में  हैडी-
 ऋफ्टस  के  बारे  में  कहना  चाहता  हू।
 इसमें  कोई  शक  नहीं  है  कि  हैडीक्राफ्टस
 बगेरह  के  लिये  काफी  कोशिश  हां  रही  है,
 उसका  काफी  बढ़ावा  दिया  जा  रहा  है  लेकिन
 इसके  लिय  खास  रकम  रिज ब  करन  की
 जरूरत  है।  मेरे  पास  जो  लोग  रिजर्वेशन
 की  बात  को  ले  कर  जाते  है  ध्रौर  कहते  है  कि
 चन्दे  फला  जगह  पर  जा  कि  उनका  द  जानी
 चाहिय  थी  नहीं  रखा  गया  और  उसकी
 विकायत  करते  है  ता  में  कहा  करना  है  कि
 डिमाड  करो  कि  फ्री  एजुकेशन  के  लिये
 पूरी  आजादी  के  साथ  उन  को  रपये  की  सदद,
 बजा  बेख्पमे  सब्सिडी  के  रूप  में  दी  जाय
 ताकि  उने  का  एकानमिक  अ्रपलिफ्ट  हो
 में  |

 एक  बात  की  शिकायत  बहुत  की  जातो
 है।  हिन्दुस्तान  के  एक  हिस्से  से  दूसरे  हिस्से
 तक  मुझ  बहुते  से  लोगो  से  मिलने  का  मौका
 मिला  है।  सब  लोग  पृछते  है  कि  बैकवर्ड
 बलासिस_  कमिशन  की  जो  रिपार्ट  है  वह
 सामने  झा  चुकी  है  तो  गवर्नमेट  उस  बे  उपर
 फैसला  क्यों  नद्दी  करती  और  पालियामेंट  के
 अन्दर  उस  पर  क्या  -हस  नहीं  होती  ?
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 झगर  उस  की  बाते  गलत  हैं,  मुझे  भी  उस  की

 बहुत  सी  बातों  से  नाइतफाकी  है,  तो
 गबेमेंट  दूसरा  बैक  क्‍्लासेज  कमिशम

 भुकरेर  करे  हमारे  कास्टिट्यूशन  के
 भ्म्दर  उस  की  यह  रिस्पांसिज्िलिटी  है  ।
 वह  दूसरा  कमिशन  मुकरंर  करे  भौर  हम  को
 उस  पर  बहस  करने  का  भौका  दे  ताकि  उस
 पर  सही  सजदन्स  झा  सकें।  एक  गलत
 जज्बा  हिन्दुस्तान  में  फैलता  जाय  तो  यह
 मुनासिब  नहीं  है  ।  मैं  दर्ख्थास्त  करूया
 कि  बैकवर्ड  क्लासेज  कमिदान  की  रिपोर्ट
 के  बारे  में  शव्नमेंट  कोई  डेफिनिट  फैसला
 करे  ।

 इन  हाब्दो  के  साथ  जो  गिनिस्ट्री  की

 डिमाइस  &  में  उन  को  सपोर्ट  करता  हू  ।

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians)  Mr  Deputy-Speaker,
 Sar,  I  am  grateful  to  the  Home  Manis-
 ter  who  appears  to  have  broken  his
 normal  lunch  schedule  to  stay  on  and
 listen  to  the  debate

 Shri  G.  B  Pant:  Yours  too

 Shri  Frank  Anthony:  Mine  Is  a
 moveable  feast,  sometimes  I  lunch  at
 4  o'clock

 My  cut  motion  refers  to  the  need
 to  clarify  the  mghts  given  to  the
 minorities  linguistic  and  religious,
 under  article  30  of  the  Constitution
 The  Home  Minister  knows  that  arti-
 cle,  he  has  been  a  distinguished  and
 acute  lawyer,  and  even  today  he  35
 more  acute  than  most  of  the  most
 acute  lawyers  The  gist  of  article
 30())  is  that  the  mumorities,  based
 on  language  or  religion,  have  been
 given  the  fundamental  right  to
 establish  and  admunister  educational
 institutions  of  their  choice  In  the
 same  article  30,  under  sub-article  (2),
 no  Government  shall,  in  granting  ad
 discriminate  against  an  educational
 institution  because  7  75  under  the
 management  of  a  mmority  based  on
 language  or  religion
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 [Shri  Frank  Anthony]
 I  do  not  know  whether  the  mino-

 rities,  linguistic  or  religious,  have
 understood  the  deadly  significance  of
 the  Supreme  Court's  opinion  in  res-
 pect  of  the  Kerala  reference,  the  re-
 ference  that  was  made  by  the  है...
 sident  of  India  in  respect  of  the
 Kerala  Education  Bjll.  May  I  say,  in
 passing,  that  that  reference  by  the
 President—I  mean  no  reflection  on
 the  President,  for,  he  only  probably
 passed  it  on—was  extremely  unsatis-
 factory.  It  was  understandably
 incomplete.  I  do  not  know  who  for-
 mulated  that  reference  for  the  Pre-
 sident,  but  every  one  was  amazed  at
 the  reference.  The  judges  could  not
 Say  very  much.  They  admitted  that
 they  had  been  put  into  a  legal  strait-
 jacket;  the  lawyers  were  in  a  legal
 strait-jacket.  What  we  could  not
 understand  was  this:  provisions  in
 the  Kerala  Education  Bill  which
 were  palpably  ex-facie  illegal  were
 not  referred  by  the  President.  Then,
 even  those  clauses  which  were  re-
 ferred  were  only  referred  against
 articles  4  and  30(1),

 The  Home  Minister  knows  and
 every  tyre  of  Constitutional  law
 knows,  that  article  4  is  a  broken
 reed  from  the  Constitutional  point
 of  view.  So,  the  few  clauses  that
 were  referred  had  to  be  tested  by
 the  Supreme  Court  only  vis  a  vis
 article  0).  But  the  most  vital
 protection  given  to  the  minorities  is
 not  under  article  30(1);  the  most
 vital  protection  is  under  article  30(2),
 and  that  is,  in  giving  aid  to  the  mino-
 rities,  the  State  shall  not  discriminate
 against  them.  I  had  pleaded;  Inci-
 dentally,  J  won  my  case  completely.
 The  Supreme  Court  held  that  so  far
 as  the  Aglo-Indian  schools  are  con-
 cerned,  all  the  clauses  are  ultra  vires,
 because,  there  is  a  special  Constitu-
 tional  guarantee  for  the  Anglo-Indian
 community  under  article  337.  5  is
 not  aid  in  the  normal  sense,  and  the
 Kerala  Government  cannot  use  a  Con-
 stitutional  obligation  to  give  aid  as
 an  instrument  to  impose  restriction.
 Go  far  as  the  Anglo-Indian  schools
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 are  concerned,  the  Supreme  Court
 struck  down  all  the  restrictions.  But
 what  about  the  other  minorities?  The
 Christians  may  have  realised  it  in
 Kerala.  But  what  about  the  other
 minorities  in  the  rest  of  India,  fhe
 Muslims,  the  Sikhs,  and  the  Parasees,
 the  large  linguistic  minority  groups
 created  by  the  ill-conceived  reorga-
 nisation  of  States?  We  have  created
 a  huge  linguistic  minority  population.
 To  my  mind,  I  should  think  that  at
 least  380  millién  people  constitute
 either  linguistic  or  religious  minori-
 ties.

 Now,  about  the  opinion  of  the
 Supreme  Court,  I  had  asked  the
 Supreme  Court  to  refuse  to  answer
 the  reference,  because  the  reference
 was  so  limited.  I  said  that  the  court
 may  very  well  answer  the  reference,
 so  as  to  supersede  other  vital  guaran-
 tees,  and  that  is  precisely  what  has
 happened.  The  Supreme  Court,  by
 answering  an  incomplete  reference
 without  looking  at  the  sub-article  (2)
 of  article  30,  has  completely  destroy-
 ed  for  all  the  minorities  in  this  coun-
 try,  article  30(2).  What  is  going  to
 happen?  That  is  why  I  have  put  my
 cut  motion  down  so  that  the  Home
 Minister  will  understand  the  position
 probably  better  than  most  other  peo-
 ple,  and  will  now  do  something  to
 clarify  article  30  and  fulfil  the  obvi-
 ous  intention  of  the  framers  of  the
 Constitution.

 I  will  put  the  position  very  clearly
 So  far  as  the  Anglo-Indian  schools  are
 concerned,  for  the  moment,  leave
 them  aside.  But,  should  their
 guarantees  come  to  an  end,  they  will
 also  be  in  the  same  position  as  the
 other  minorsties.  And  what  is  that
 povition?  What  is  the  effect  of  the
 Supreme  Court’s  opinion  in  that  re-
 ference  case?  They  have  said  that  if
 any  school,  including  a  minority
 school,  takes  one  naya  paisa  of  aid,
 Government  may  say  all  these  things
 to  them;  “If  you  take  one  naya  paisa
 of  aid,  you  shall  charge  no  fees  in
 the  primary  stage.  After  that,  if  you
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 charge  fees,  you  shail  hand  over  all
 your  fees  to  the  Government.”  The
 Government  may  also  sty  to  them,
 “You  may  not  appoint  any  one  to  your
 non-teaching  staff.  We  will  tell  you
 whom  to  appoint  and  we  will  pres-
 cribe  their  qualifications  and  pres-
 cribe  their  salaries”.  In  the  case  of  a
 Christian  school,  we  will  be  told,  “You
 may  not  appoint  a  chaplain”.  We  will
 be  told,  “if  a  chaplain  is  necessary,”—~
 because  a  chaplain  is  not  on  the
 teaching  staff—“we  will  prescribe  the
 qualification  for  the  chaplain  and  we
 will  prescribe  the  qualifications  and
 salaries  of  the  chaplain.”  That  is
 what  the  Supreme  Court  said  in  effect.

 Then  they  went  further  and  sad,
 “if  a  school  takes  one  naya  paisa  of
 aid,  the  Public  Service  Commission
 will  select  a  panel  of  teachers  from  a
 district  and  the  schools  in  that  district
 shall  and  must  appoint  the  teachers
 only  from  that  panel  It  will  be  an
 imposition  condition,

 There  3५  a  school-——and  ३  have  had
 the  privilege  of  having  that  school
 named  after  me,  the  Frank  Anthony
 Public  School,and  it  will  be  the
 best  school  in  Delhi.  But  we  cannot
 हल  our  teachers  from  Delhi  We  had
 advisedly  to  advertise  in  the  whole
 of  India  The  Supreme  Court  has
 held  that  :f  a  minority  school  takes
 one  naya  paisa  of  aid,  “you  shall
 select  teachers  only  from  the  district
 pane!”  Those  teachers  may  be  utter-
 ly  unsuitable;  they  may  not  be  edu-
 cated  through  the  medium  of  English,
 but  they  say  that  “in  an  Englsh-
 medium  school,  you  shall  select  teach-
 ers  from  this  restricted  panel,  drawn
 from  the  districts”  How  are  the
 schools  going  to  function?

 Then  the  Supreme  Court  has  also
 stated  this.  The  State,  because,  let
 us  say,  it  gives  me  Rs.  5,000  out  of  a
 budget  of  say  Rs.  5  Jakhs,  will  tell
 me  how  much  to  pay  my  teachers.
 Most  of  the  States  pay  not  only
 mggardly  but  disgracefully  niggardly
 salaries,  I  have  always  said  that  the
 malaise  of  Indian  educetion  is  —~be-
 Cause  of  your  poor  teachers.  I  am  the
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 Chmrman  of  several  educational
 bodies,  and  I  have  subscribed  to  a
 maxim:  that  poor  teachers  always
 make  for  poor  teaching.  What  are  our
 scales?  They  are  not  munificent.
 Some  teachers  wrote  to  me  from  a
 non-Christian  school  and  asked,  “Why
 have  you  prescribed  such  fantastically
 high  scales  m  your  Frank  Anthony
 Public  School?”  I  said,  well,  it  is
 Rs  200  to  Rs.  380  for  an  under-
 graduate  trained  teacher,  Rs.  350—-500
 for  a  graduate  trained  teacher.  It  may
 be  much  higher  than  that  in  some
 colleges  But,  is  that  absolutely  a
 fantastically  high  scale?  But,  accord-
 ng  to  the  opinion  of  the  Supreme
 Court,  :f  I  take  Rs  5  for  the  Frank
 Anthony  Publhc  School,  the  Delhi
 State  Government  may  say,  “You
 shall  not  pay  your  teachers  anything
 more  than  Rs  75—l50".  That,  the
 Supreme  Court  has  held,  35  within
 the  power  of  the  State  Government,  if
 it  gives  any  aid  to  a  minority  inst»
 tution.  Quite  frankly,  I  say  with  the
 greatest  respect  that  the  Supreme
 Court  opmion  was  palpably  wrong  I
 do  not  blame  the  Supreme  Court:  I
 blarne  the  incomplete  reference.  The
 Supreme  Court,  without  looking  at
 article  30(2),  has  destroyed  article
 30(2),

 The  Supreme  Court  has  said
 although  you,  the  mnnoritres,  have
 been  given  a  fundamental  right  under
 article  S01)  to  establish  and  admi-
 mister  educational  institutions  of
 your  choice,  if  a  minority  institution
 wants  to  exercise  this  fundamental
 right,  १  may  not  take  one  naya  paisa
 of  ad  There  is  an  obvious  contra-
 diction  m  terms  Look  at  the  signi-
 ficance  of  thos  After  all,  who  are
 going  to  look  after  the  minorities?
 Government  has  not  the  resources
 now  to  provide  free  and  compulsory
 education  Some  mumorities,  to  the  best
 of  their  poor  ability,  do  provide  edu-
 cation  for  their  poor  children.  Accord-
 ing  to  the  Supreme  Court  reference,
 not  one  Anglo-Indian  school  in  this
 country  will  be  able  to  take  one  naya
 paisa  for  tens  of  thousands  of  indi-
 gent  children  Theat  is  what  the
 Supreme  Court  has  said.
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 {Shri  Frank  Anthony]
 In  the  face  of  a  fundamental  right

 given  to  all  linguistic  minorities,  they
 have  said,  “You  have  been  given
 under  article  30(D,  the  fundamental
 right  to  run  an  institution  of  your
 choice;  but  if  you  want  to  exercise
 that  right  you  may  not  take  one  naya
 paisa.”  Not  a  Sikh,  not  a  Muslim,  not
 a  Christian,  not  an  Anglo-Indian,  not
 a  Bihari  in  Bengal  or  a  Bengali  in
 Bihar,  not  a  Tamil  or  Telugu  boy  in
 Dejhi,  can  take  one  naya  paisa.  If  you
 take  a  naya  paisa  of  aid,  you  must
 accept  complete  regimentation  such  as
 the  communist  government  seeks  to
 impose  on  the  schools  in  Kerala.

 Article  30(2)  has  been  destroyed.
 This  was  never  the  intention  of  the
 framers  of  the  Constitution.  We  have
 been  given  a  fundamental  right;
 rightly  or  wrongly,  the  framers  of
 the  Constitution  felt  that  the  minori-
 ties,  linguistic  and  religious,  should
 be  given  a  fundamental  right.  In
 progressive  democratic  countries,  in
 Britain,  they  have  achieved  free  and
 compulsory  education;  but,  they  have
 not  done  it  by  regimentation.  In
 America,  the  courts  have  repeatedly
 postulated  the  dictum  that  the  child
 is  not  the  creature  of  the  State  and
 that  the  parent  has  the  right  to  deter-
 mine  the  kind  of  education  to  be
 given  to  the  child)  That  means,  an
 ordinary  citizen  of  Britain  and  Ame-
 rica  has  been  given  that  position  even
 without  any  fundamental  rights.  Here,
 we  have  given  a  special  fundamental
 right  to  the  minorities,  and  yet  we  say
 to  them  through  this  judgment  that
 the  minorities  must  abandon  their
 choice,  if  they  are  going  to  get  one
 naya  paisa  of  aid.  I  feel  that  the
 position  is  ex  facie  wrong.

 As  I  have  said,  under  article  30(1),
 all  minorities  have  the  right  to  run
 educational  institutions  of  their  choice.
 I  am  not  suggesting  that  our  choice  is
 a  synonym  for  the  word  ‘licence’.  2
 concede  that  the  choice  of  minorities
 must  always  yield  to  reasonable  re-
 gulations.  But  I  submit  also  with
 equal  emphasis  that  the  power  of
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 the  State  must  always  yield  to  the
 reasonable  exercise  of  choice.  If  my
 choice  is  contrary  to  national  inter-
 ests,  security  and  morality,  the  State
 might  say,  “You  cannot  do  that”.  But
 after  that,  in  terms  of  this  fundamen-
 tal  right,  I  have  an  absolute  right  to
 run  an  institution  of  my  choice;  Gov-
 ernment  cannot  say  anything.  Under
 article  30(2),  the  framers  of  the  Con-
 stitution  have  said  specifically  that
 when  any  Government  gives  aid,  it
 shall  not  discriminate  against  a  mino-
 rity  institution  on  the  ground  that  it
 is  managed  by  a  minority.  Because
 the  Supreme  Court  did  not  have  arti-
 cle  30(2)  before  it,  we  were  not  able
 to  apply  an  axiomatic  principle  of
 statutory  interpretation.  The  Home
 Minister  knows  it.  It  is  an  axiom
 that  when  interpreting  a  statute  or
 the  Constitution,  the  interpretation
 must  be  according  to  the  rule  of  har-
 monious’  construction.  The  rule  of
 harmonious  construction  is,  where
 there  are  separate  provisions,  even
 more  so  if  they  are  a  sort  of  joint
 cognate  provisions,  you  must  give
 meaning  and  content  to  each  provi-
 sion.  The  interpretation  must  be
 harmonious  and  integrated.  The  inter-
 pretation  can  never  be  such  as  to  be
 attached  to  one  part  that  it  super-
 sedes  the  other  part.  That  is  precisely
 what  the  Supreme  Court  has  done,
 without  looking  at  article  30(2),
 which  says  that  I  cannot  be  discrimi-
 nated  against  on  the  ground  that  I  am
 a  minority  institution,  when  you  are
 giving  aid.  Article  30(])  preserves
 my  choice.  Read  these  two  sub-
 articles  together.  The  framers  of  the
 Constitution  give  me  a  fundamental
 right  to  run  and  administer  an  edu-
 cational  institution  according  to  my
 choice.  In  the  same  article  they  say
 that’  I  shall  not  be  discriminated
 against  because  I  run  an  institution  of
 my  choice.  Yet,  the  Supreme  Court
 has  said,  if  I  run  an  institution  of
 my  choice,  I  shall  get  no  aid.  You
 completely  destroy  article  30(2).

 Shri  C.  R  Pattabhi  Raman
 (Kumbakonam):  In  fairness  to  the
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 Supreme  Court,  they  have  said,  you
 are  not  compelled  to  seek  aid,  but  if
 you  seck  aid,  you  must  conform  to
 the  rules  governing  the  aid

 Shri  Frank  Anthony:  Quite;  the
 posstion  is  very  simple  I  have  never
 said  that  aid  can  be  clamed  as  a
 night.  But  read  article  30(2).  It
 says  that  when  aid  38  being  given,
 when  a  Government  has  the  capacity
 to  give  aid,  then  it  shall  also  give
 aid—then  it  does  not  become  er
 gratta—to  a  minority  institution  and
 the  minority  institution  continues  to
 exercise  its  choice  But  the  effect  of
 the  Supreme  Court  judgment  38,
 although  aid  may  be  given  to  every-
 one  else—the  State  Government  may
 be  distributing  Rs  20  crores  as  aid  to
 other  non-minonty  mstitutrons—but
 when  the  minoiity  institutions  come,
 in  the  State  Government  say,  “We
 shall  also  give  you  aid,  provided  you
 abandon  your  chose,  and  submit  to
 State  regimentation  That  is  what  the
 framers  of  the  Constitution  palpably
 never  intended  when  they  gave  us  a
 choice  and  when  in  the  same  article,
 subjomed  the  nght  to  aid  When  you
 suy  to  me  that  I  shall  not  get  and
 because  I  exercise  my  choice,  you  are
 palpably  offending  article  30(2),  which
 probit,  you  from  discriminating
 agaist  me,  because  I  contimue  to
 manage  my  own  institution  It  is  a
 «imple  position  and  I  would  beg  of
 the  Home  Minister  to  look  into  this,
 with  his  acuity  of  mind,  he  will  see
 it  Otherwise,  it  means  just  this,  that
 arhicle  30(2)  has  no  meaning  for  us
 No  Sikh,  no  Mushm,  no  Christian,  no
 Tamil,  no  Telugu,  no  Bengal,  no
 Bihari  and  no  Anglo-Indian  school  can
 ever  get  one  naya  paisa  of  aid,  unless
 they  say,  “All  right,  we  are  prepared,
 as  the  Kerala  Government  wants,  to
 submit  to  complete  regimentation  me

 I  would  beg  of  the  Home  Minister
 to  look  into  this  matter  and  clarrfy
 article  30(2)  It  needs  very  little
 clanfication  If  the  Supreme  Court
 had  looked  at  it,  this  error  would  not
 have  crept  in,  But  since  they  have  not
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 looked  into  it,  a  clarification  will  be
 necessary  a  certain  minimum  of
 phraseology  that  sf  a  minority  continue
 to  run  an  institution  of  your  choice
 under  article  30(l),  ४  will  continue  to
 get  aid,  especially,  if  3६  78  recognised
 educational  institution

 श्री  हेड़ा  (निजामाबाद)  उपाध्यक्ष

 महोदय,  मैं  गृह  मत्रालय  का  ध्यान  इस  समस्या
 की  शोर  खीचना  चाहता  हू  जो  कि  पहले
 कभी  पैदा  नही  हुई  है  भौर  मेरे  ख्याल  में
 उसके  बारे  में  ज्यादा  पता  भी  नहीं  होगा  t

 स्टेट्स  रि्रार्गेनाइजेशन  कमिशन  ने  कुछ
 लिम्विस्टिक  म्रुप  रख  थ  ।  में  उनका  अनुवाद
 भाषावार  ग्रुप  करना  चाहता  हू  ।  मैं  इस
 विषय  में  बोलने  के  लिये  अपने  आपको  इस-
 लिय  उपयकत  पाता  हू  कि  स्टेट्स  रिआगगे-
 नाइजेशन  का  जो  सम्बन्ध  रहा  है  वह  भूतपूर्व
 हैदराबाद  राज्य  से  विशेष  रहा  है  ।  बहा
 का  रहने  वाला  होने  की  वजह  से,  प्रतिवेदन
 को  समझ  कर  झौर  बहुत  नजदीक  से  भ्रध्ययन
 करने  के  कारण  में  समझता  हू  कि  इसके  ऊपर
 ध्यान  दिलाना  मेरे  लिये  बहुत  झावश्यक
 होगा  ।  पुनरंचना  के  पृ  हैदराबाद  राज्य
 में  तीन  भाषाये  बोली  जाती  थी  ,  और  इसकी
 वजह  से  काफी  कठिनाई  मालूम  होती  थी  1
 लेकिन  पुनरंचना  के  बाद  जो  नये  प्रकार  के
 राज्य  बने  उनके  कारण  हमार  देश  की
 जनता  को  बहुत  बडी  सख्या  में  €५्या  Ee
 परसेट  तक  की  सख्या  में  काफी  लाभ  हुमा  t
 उनको  झपनी  भाषा  में  अपना  सारो  कारो-
 बार  करने  की  सहुलियत  पैदा  हुई
 यह  एक  बहुत  बड़ा  लाभ  था  और  इसको
 सब  तरफ  देखा  जा  रहा  है  |  क्या  ाप
 प्रदेश,  क्या  बम्बई  श्र  क्या  मैसूर  जो  भी
 भाग  वहा  यये  हे  वे  भं|  इस  लाभ  को  देख

 रहे  हैं  7  झगर  उन्हें  कुछ  छोटी  मोटी  कठि-
 ताइया  मालूम  हुई  या  उलझने  मालूम  हुई
 तो  मैं  समझता  हू  कि  बह  सिर्फ  कुछ  समय  के
 लिये  ही  हैं  मौर  थोडे  दिनों  में  थ ेलोग  उसको

 भूल  जायेंगे  मुझे  पूरा  चिस्वास  है  कि  पाच



 करते  च्चले  जायेंगे  |

 है

 यह  सब  कहने  के  दाद  जो  एक  बीज
 पैदा  हुई  है  उसकी  तरफ  में  ध्यान  दिलाना

 चाहता  हू  ।  जब  भी  कमी  दो  भाषाये  एक
 जगह  मिलती  है  तो  वहा  पर  कोई  लकीर
 खीचना  सभव  नहीं  होता  जहा  पर  कि  यह

 कहा  जा  सके  इस  जगह  पर  एक  भाषा  बन्द

 हो  जाती  है  और  दसमी  भाषा  शुरू
 हो  जाती  है  ।  एक  ऐसी  बेल्ट  होती  है,

 हिस्सा  या  पेटी  होती  है  जिसके  झन्दर  दोनों
 भाषायें  लगभग  समानता  के  साथ  बोली
 जाती  है  q  पिछले  जनरल  एलेक्शन  के  समय

 एक  अजीब  सा  तंजुबं।  हुआ।  मेरे  निर्याचन
 क्षेत्र  में  एक  हिस्सा  ऐसा  था  जहा  मराठी,

 तेलगू  शौर  कन्नड  तीन  भाषायें  बोली  जाती
 थी।  प्राय  यह  हमा  कि  जब  हम  लोग  ग्रपने
 निर्वाचन  कार्य  में  गये  तो  हम  में  से  कसी  ने

 तेलगू  मे  बात  की,  किसी  ने  मराठी  में  बात

 की  और  किसी  ने  कन्नड  में  बात  की  वहां
 के  लोगों  से  ।  जहा  पर  भी  हम  गये  वहा
 के  लोग  न  सिर्फ  तीनो  भाषायें  समझ  लेते
 में  बल्कि  जिन्होंने  उन  से  मराठी  में  बात  की
 उनको  उन्होंने  मराठी  में  जवाब  दिया,

 जिन्होंने  तेलगू  में  बात  की  उनसे  तेलगू  में
 बात  की  और  जिन्होंने  कन्नद  मे  बात  की  उनसे
 उन्होंने  कद  में  उनका  जबाब  दिया  ।  हमने
 उनसे  पूछा  कि  प्राखिर तुम  तीन  सीन  भाषायें
 कैसे  सीख  पाये  क्योकि  हम  लोग  जो  एक

 आबा  जानते  है  उनको  दूसरी  भाषा  के  सीखने
 में  कठिनाई  मालूम  होती  है  ।  उन्होंने  कहा
 कि  हमने  यह  कंसे  किया  इसका  सवाल  ही

 बैद  नहीं  होता  है  ।  स्थायी  तौर  पर  हमने
 उन  भाषांधों  को  सुना  भौर  सीखा  ।  तो  मै

 यह  कहना.  भाहता  हु  कि  हमारे  देश  के  झन्दर
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 कोई  ऐसी  लकीर  नहीं  सींची  जा  सकती

 जहां  पर  कि  हम  यह  कह  सके  कि  यहा  पर
 फला  भाषा  खत्म  हो  जाती  है  भौर  दूसरी

 भाषा  शुरू  हो  जाती  है  1  बह  समस्‍या जो  है
 उसकी  तरफ  हमारे  स्टेट्स  रिशार्गेनाइजेशन
 कमिशन  ने  अपनी  रिपोर्ट  के  पैरा  ७५८
 में  खास  तौर  पर  ध्यान  दिलाया  था  |  उसमें

 उन्होंने  कहा

 “(n)  there  are  a  large  number
 of  bilmngual  belts  between
 different  Linguistic  zones,  and

 (qu)  there  exist  areas  with  a
 mixed  population  even  within
 unmiingual  areas"

 जो  एक  भाषा  बोलते  वाले  हिस्सों,  यात्री

 यूंनिलिग्कल  हिस्सों,  में  दूसरी  भाषा  बोलने

 वाले लोग  है  उनकी  बातें  तो  में  बाद  में  करूगा,
 पहले  में  इसका  जिक्र  करना  चाहता  हु  कि
 बोहर  के  ऊपर,  जहा  पर  कि  मीमा  होती  हूँ
 वहा  पर  दोनों  माचायें  बोलने  वाले  लोग

 मौजूद  होते  है  ।  पहले  चूकि  दोनों  भाषाप्रो
 के  बोलने  वाले  लोग  होते  थे  एक  जगह  पर
 इसलिये  विश  वकर  शैक्षणिक  सस्थाझों  में
 दोनों  भाषावे  जलती  थी  एसे  कई  तहसील
 श्र  तालुके  के  गाव  थे  जहा  मराठी  हाई

 स्कूल  थे  भौर  साथ  ही  साथ  तेलगू  के  भी

 हाई  स्कूल  थे  या  जहा  पर  कड  हाई  स्कूल
 भी  थे  और  साथ  ही  साथ  मराठी  के  हाई

 स्कूल  थे  ।  स्टेट्स  रिश्रार्गनाइजेशन  के  बाद

 यह  डा  कि  जो  माग  जिस  हिस्से  में  चला

 गया  उसमे  उसने  अपनी  भाषा  के  हाई  सकल
 तो  कायम  रक्खे  झौर  दूसरी  भाषाधों  के

 हाई  स्कूल  बन्द  कर  दिये  |  झौर  छागर
 अपनी  भाषा  का  कोई  हाई  स्क  नहीं  था

 तो  पहले  जिस  भाषा  का  स्कूल था  उसको
 ही  अपनी  भाषा  के  स्कूल  में  परियरतित  कर
 दिया  ।  श्राप  कह्पला  कीजिये,  झगर  एक
 बच्चा  नें  या  दमें  क्लास  में  पढ़ता  है,
 उसकी  मातू  सादा  एक  विशेष  भाषा *
 मराठी  हो  या  केश्य  हो,  उसमें  बह  पढ़  कर
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 आजा  है  1  एकाएक  पहली  नवम्बर की

 तारीश  धाती  है  भौर  उससे कहा जाता कहा  जाता  है  कि
 झब  तक  चाहे तुम  मराठी में  पढ़  रहे  हो  लेकिन

 ह  उसके  बजाय  तुमको  तेलभू  में  पढ़ना  होगा
 था  कन्नड़ में  पढ़ना  होगा,  तो  क्या  हआ  होगा

 ?

 यह  नहीं कि  बह  बच्चा  उस  माषा  को  बिल्कुल
 नहीं  जानता  था,  लेकित  यह  स्पष्ट  है  कि

 उस  भाषा  को  बहुत  थोड़ा  जानता  था।  इसलिये
 उसे  काफी  पग्रसुणिधा  हुई  ।  उस  प्रसुविधा
 को  काफी  आसानी  से  दूर  किया  जा  सकता
 था  a  राष्ट्रीय  भावना  को  ध्यान  में  रखते

 हुए  मैं  यह  उम्मीद  रखता  था  कि  जहा  पर

 इस  प्रकार  कौ  शिक्षा  संस्थायें  मौजूद  हें,
 सरकारी  हाई  स्कूल  मौजूद  है,  उनको  कायम
 ग्खा  जायेगा  भौर  झगर  वहा  की  प्रादेशिक
 भाषा  की  शिक्षा  सस्था  नहीं  है  तो  उसको

 स्थापित  किया  जायेगा  t  Lid  मेरे  निर्वाचन
 क्षेत्र  मे ंएक  भाग  ऐसा  है  जो  तकरीबन
 मराठी  बोलता  है  भौर  वह  प्रान्ध्र  प्रदेश  में
 झाया  है  ।

 बह  छोटा  सा  हिस्सा  २५,  ३०  गायों  का
 मराठी  बोलने  वाला  है,  बाकी  का  सारा

 हिस्सा  तेलम  बोलने  वाला  था,  ७०  फी  सदी
 में  ज्यादा  हिस्सा  तेलगू  बोलने  वालों का  था
 और  इसलिये  बह  लेसगू  के  हिस्से  में  भ्राया  ।

 म्ब्द  मराठी  बोलने  वाले  उससे  नाराज  नहीं
 है  जद  है।  लेकिन  वहा  जो  स्कूल  वर्गरह
 झा  गये  उनमें  मीडियम  आफ  इस्ट्रक्दान,
 विक्षा  का  माध्यम  बदल  कर  मराठी  से  तेलग्‌
 हो  गया  1  इसकी  वजह  से  बहुत  प्रसुविधा
 पैदा हुई हुई  ।  न  सिर्फ  बच्छों  को  बल्कि  बच्चों
 से  ज्यादा  प्रसुविधा  पैदा  हुई  शिक्षकों  को  ।

 एक  चीज़  तो  इसके  झन्दर  यह  चीदा  हुई  t

 दूसरी  बात  का  जिक्र  इस  पैराप्राफ  में
 किया  गया  है  कि  हुर  भाषा  के  क्षेत्र  के  झम्दर

 कुछ  ऐसे  स्थान  होते  हैँ  ओ  दूसरी  भाषाध्रो
 के  पाफेट्स  भाने  जा  सकते  हैं  1  ऐति-
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 कि  @  किस  भाषा  के  स्थान  है  उदाहरण
 के  तौर  पर  में  हुर  बीदर  का  जिक्र  करना

 चाहता  हूं  ।  बीदर को  भाष  आनते हैं,  दक्षिण

 की  दिल्‍ली  कहा  जाता था  t  ऐतिहासिक  दृष्टि  से
 यह  सम्पन्न  पहर  रहा  है  ग्रौर  बहुत  दिनों तक  एक
 बड़े  साम्राज्य  की  राजधानी  रहा  है  ।  इस  शहर
 के  झम्दर  स्थायी  तौर  पर  मराठी  बोलने  वालों
 बी  कन्नड  बोलते  ब्लो  का,  तेलगू  बोलने  वालों
 का  झौर  उर्दू  बोलने  यालो  का  काफी  बढ़ा
 स्थान  है  ।  किसी  एक  भाषा  बोलने  वालों
 की  इतनी  सख्या  नहीं  है  जो  कि  कहा  जा  सके
 कि  इसकी  मँजारिटी  है।  यह  दाहर  मैसूर
 में  चला  गया  ।  कोई  बात  नहीं  t  लेकिन
 होता  क्‍या  है  |  इस  शहर  की  परिस्थिति
 ऐसी  है  कि  उसके  केवल  साढ़े  तीन  मील  पर
 झान्घ्  देश  की  सीमा  ्यारम्म  होती  है,
 इसलिये  बहा  तेलगू  बोलने  वालों  की  संख्या
 काफी  है  ।  पास  ही  महाराष्ट्र  की  सीमा  है  +
 इसलिये  मराठी  बोलने  वालो  की  सख्या  भी
 काफी  है,  भौर  इसी  तरह  से  कन्नड  भर  उर्दू
 बोलने  वालों  को  सब्या  भी  काफी  है  !  लेकिन
 वहा  यह  होता  है  कि  हीक्षणिक  भस्था  की
 भाषा  को  एक  दम  बदल  दिया  जाता  है  +
 यह  ठीक  है  कि  वह  भाषा  भी  वहां  भ्रलोक-
 प्रिय  नहीं  थी  ,  लेकिन  एक  दम  इतना  बढ़ा
 परिवर्तन  करने  को  आवश्यकता  नहीं  थी  ॥
 होना  यह  चाहिये  था  कि  जहा  भी  जो  दौजणिक
 मस्थायें  पहले  से  जिन  भाषाशों  में  चल  रही
 थी  उन्हीं  भाषाधरों  में  चलती  रहने  दी  जाती
 शौर  उस  राज्य  की  भाषा  के  नये  हाई  स्कूल
 सोल  दिये  जाते  तो  बहुत  अच्छा  होता  ।

 एक  बात  में  झौर  स्पष्ट  कर  देना  चाहता
 हैँ  n  मैने  यह  पहले हो  कहा  है  कि  यहा  कोई
 समस्या  पैदा  नहीं  हुई  है  जौर  उसका  पैदा
 ने  होना  ही  हमारे  लिये  अचण्या  है।  लेकिन
 फिर भी  प्रगर  कही  कुछ  दु:ख  या  दर्द  होता  है
 तो  उसको  दूर  करने  का  काम  हम  लोगों के
 ऊपर  होना  चाहिये।  जब  पुनर्रचना का  काम
 किया  जा  रहा  था  तो  यह  बात  सोची गई
 थी  धौर  हर  जगह  के  लिये प्रलय  भवन
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 व्यवस्था  की  गयी  थी  a  ज॑ंहा  तक  हैदराबाद
 का  सम्बन्ध  है.  बहा  तो  महू  सोचा  गया  था
 कि  जो  रेबेन्यू  सरकिल  है  उसको  एक  इकाई
 जाना  जाये  धौर  उस  भांग  में  अगर  ७७०
 अतिशत  लोग  एक  भाषा  के  बोलने  वाले  हो
 तो  उसको  उस  भाषा  बोलने  वाले  जिले
 के  साथ  चला  जाना  चाहिये  ।  झगर  ऐसा
 न  हो  तो  उस  भाग  को  उस  तालुके  के  साथ
 जाना  चाहिमे  जहा  कि  उसका  जाना  निर्िचत
 किया  जाये  ।  इस  नियम  से  भच्छा  लाभ

 हुआ  ।  भाप  देखेंगे  कि  हैदराबाद  प्रसेम्दलो
 में  इस  विधय  पर  जो  विवाद  हुमा  वह
 बहुत  अच्छा  हुआ  ।  कोई  ज़हर  नहीं  उगला
 गया  शौर  सारा  काम  मिठास  से  हा  ।

 यही  नही  बल्कि  वह  भाग  जो  कि  एक  मराठी
 जिले  में  था,  जिसका  निर्वाचित  सदस्य
 मराठी  बोलने  वाला  था,  उसने  खुद  कहा  कि
 इस  भाग  के  भ्रन्दर  oo  प्रतिशत  मे  ज्यादा
 लोग  चूकि  तेलगू  बोलने  वाले  है  इसलिये

 यह  भाग  यान्घ्र  प्रदेश  मे  जाना  चाहिये  ।
 और  मेँ  आपसे  यह  भी  अजे  कर  द्‌  कि  बहुत
 दिनो  तक  हमे  गह  पता  नहीं  था  कि  यह  भाग
 विक्षेषकर  तेलयू  बोलने  वाला  भाग  है  1
 सो  इतने  मिठास  के  साथ  यह  सारा  काम  हुआ  |
 लेकिन  उसके  बाद  अब  हम  देखते  हे  कि  इन
 छोटी  छोटी  बातों  की  वजह  से  बदमज़गों
 पैदा  हुई  और  इससे  लोगो  में  रजिश  पैदा

 हुई  शभ्रौर  उसकी  वजह  से  समस्या  पैदा  हुई,
 जो  मैं  आपके  सामने  रखना  चाहता  हू  ।
 जिस  भाग  की  में  बात  कर  रहा  हू  वह  कुछ
 तो  मेरे  निर्वाचन  क्षेत्र  मे  है  ौर  कुछ  उसके

 बाहर  है  ।  में  वहा  गया  t  वहा  के  लोगों  ने

 हमसे  कहा  कि  अगर  आपको  इसमें  दाको  है
 कि  हमारे  साथ  अन्याय  हुआ  है  या  नहीं
 तब  तो  दुखरी  बात  है,  लेकिन  जब  आप

 बोलते हैं  कि  एक  हिस्सा  ऐसा  है  कि
 जो  कि  किसी  वजह  से  ऐसे  भाग  से
 मिला  दिया  गया  है  जिसे  भाषा  के  लिहाज
 से  नहीं  मिलना  चाहिये  था,  तब  तो  उस
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 ware  की  तरफ  भापको  बगर  हमारे  प्रागदो-
 लग  किये  था  बगर  हमारे  माग  किये,  ध्यान
 देना  चाहिये  था  ।  लेकिन  इस  प्रकार  की
 कोई  कार्रवाई  होती  दिखाई  नहीं  देती  ।
 इसका  कारण  क्या  है  +  इस  का  कारण

 यह  है  कि  इस  समस्या  को  युन  खोलने  का
 काम  कोई  झपने  ऊपर  नहीं  लेना  चाहता  ।

 हर  एक  झादमी  समझता  है  कि  न  मालूस
 इसकी  वजह  से  क्‍या  झझट  पैदा  हो  जायेगा
 और  कोनसा  जहर  निकलेगा  जो  हमें  पीना
 पड़ेगा  ।  इसलिये  इसकी  जिम्मेदारी  किसी
 के  ऊपर  नहीं  डाली  गई  और  मैं  समझता

 है  कि  यह  अच्छा  ही  हुआ  ।  क्योकि  प्रगर
 किसी  के  ऊपर  यह  जिम्मेदारी  डाल  दी
 जाती  तो  उसे  परेशानी  होती  ।  लेकिन

 जूकि  यहां  पर  लोगो  की  यह  शिकायत  है,
 इसलिये  में  चाहता  ह  ॥:  जब  तक  कि  यह
 एक  समस्या  का  रुप  न  ले  पाये  तभी  तक
 हमको  सकी  तरफ  ध्यान  देकर  इस  शिकायल
 को  दूर  कर  देना  चाहिये  t

 हैदराबाद  में  एक  और  अच्छी  चीज

 हुई  है।  वहा  पर  स्टेंटिस्टिक्स  विभाग  को

 यह  काम  दिया  गया  था  कि  वे  एक  तालूका
 और  तहसील  के  अन्दर  ही  नहीं  बल्कि  एक
 एक  गाय  में  जा  कर  पता  लगायें  कि  वहा
 किन  भाषाओं  के  बोलने  वालों  की  ज्यादा
 संख्या  है।  अगर  किसी  गाव  में  किसो  भाषा
 के  बोलने  वाले  ५०  प्रतिशत  से  ज्यादा
 हो  तो  मारजिन  में  एक  विशेष  रंग  से  निशान
 लगा  दे  ।  मराठी  के  लिये  एक  रग  रक्षा

 गया,  तेलगृ  के  लिये  दूसरा  रग  रखा  यया,
 करन  के  लिये  तीसरा  रंग  रखा  गया  शोर

 :रदू  के  लिप्र  चौथा  रग  रखा  गया  और  ऐसे
 गायों  के  लिये  जहा  किसी  भाषा  की

 मेजारटी  न  हो  पॉंचवा  शग  रखा  गया  ।

 इस  प्रकार वहा  भाया  की  जांच  की  गयी
 लेकिन  फिर  भी  हम  देखते  है ंकि  कुछ  तहसीलो

 में  बोस  बीस  पज्चीस  पत्चीस  ऐसे  गांव  एक

 साथ  .  गये  हैं  जो  भिन्च॒भाषा  बोलने  बलि
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 है  ।  उसको  दूसरे  ताल्लुके  में  जाना

 शाहिये  था  t  लेकिन  उस  वक्‍त  यह  हर  लग

 रहा  था  कि  भगर  इस  मामले  की  गहराई  में
 जायें  तो  कहीं  रंजिश  पैदा  व  हो  जाये  और
 मिठास भंग  ने  हो  जाये  ।  इसलिये  उनको
 रोकने  की  कोक्षित  की  गयी  ।  कठेकिन  परि-
 जाम  बह  हुआ  कि  इस  वजह  से  कुछ  रजिश

 हो  गयी  ।  भगर  इस  मामले  को  खुद  लिग्वि-
 स्टिक  माइनारिटीज  उठायें  तो  श्रच्छा  नहीं

 होगा  ।  उससे  कठिनाई  पैदा  होगी  और
 में  समझता  ह्  उन  कठिनाइयों  का  स्टेट्स
 रिधारगेनाइजेशन  कमिए्दान  ने  श्रपसी  रिपोर्ट
 के  पैरा  ७५६  और  ७६८  भे  जिक्र  किया

 है  र  कहा  है  कि  इन  भाषाबार  समृदायों
 को  यह  प्रश्न  नहीं  उठाना  चाहिये  क्योंकि

 इससे  उन  खुद  का  नुकसान  हो  सकता  है  ।
 तो  मैं  यह  चाहता  हूं  कि  यह  ठीक  है  कि  बे
 लोग  इस  बात  को  न  उठाये  छेकिन  हमको
 ह्म  चीज  को  देखना  चाहिये  ।

 मेरी  इस  सम्बन्ध  में  कुछ  जिम्मेदार
 लोगो  से  बात  हुईं  झौर  &  श्स  चीज  को
 मानते  हैँ  कि  हमें  दूसरी  भाषा  बोलने  वालो
 के  साथ  बहुत  उदारता  का  व्यवहार  करना

 चाहिये  लेकिन  जब  कायदे  कानून  बमेरह  को
 देखते  है  तो  ऐसी  कोई  चीज  नहीं  दिखायी
 देती  ।  में  समझता  हूं  कि  जो  हमारे  सरविस
 स्लम  2  उनमें  हमे  एवं  यह  शल  रखना  चाहिये
 कि  जो  लोग  सरबिस  में  लिये  जायें  ये  वहा
 बोली  जाने  वाली  भाषा  तो  जानें  ही,  पर  जो

 दूसरी  भाषा  भी  जानते  हों  उनको  प्रिफरेस
 दिय,  जाये।,  इससे  वे  दूसरी  भाषा  भी
 माखगे  अ।र  उनका  फायदा  भी  होता  जो  दो
 भाषाये  जानते  है।  में  समझता  हूं  कि  इस  पर
 ध्यान  दिया  जायेगा  |

 में  समझता  था  कि  जा  जोनल  काउ  सिल.
 बनी  है  उनमे  हमारी  सजस्यायें  सुलझेगी
 लेकिन  जिस  भाव  की  तरफ  मेने  ध्यान
 दिनाया  है  उसको  शनी  तक  इन  काठ  सिल
 से  कोई  विक्षेष  खास  नहीं  हा  है।  केरल
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 ान  मंतर  मदास  को  एक  जोन  में  रखा  का

 हैं,  लेकिन  हमारे  राज्य  की  सोमाये
 केरल  ओर  मद्रात  के  साथ  तो  थोडी  ही  हूं
 लेकित  मैसूर  और  बम्जई  राज्य  के  साथ
 ज्यादा  दूर  तक  हैं  ।  तो  में  समझता  हूँ  कि

 दूसरी  जोनल  काउ  सिल  भी  इस  तरफ  ध्यान
 दगो  ओर  ऐसे  नियम  बनाने  को  कोशिश  करेगी
 कि  जिनसे  बाहर  डिसपरिटीज  भी  हल  हो  जायें
 शरीर  शिक्षण  की  धौर  दूसरी  सुविधाये  भी
 भाषाबार  समदायो  को  मिल  जाये  जो  कि
 उनको  मिलनो  चाहिये  ।

 शो  लक्ष्मण  सिंह  (नामनिर्देशित-
 अन्दमान  तथा  निकोबार  द्वीप-समृह)
 मिस्टर  डिप्टी  स्पीकर  सर,

 उपाध्यक्ष  महोदय.  माननीय  सदस्य
 जरा  घ्ागे  श्रा  जाये,  तो  अच्छा  होगा  ।
 ग्रन्दमान  से  चले  है  तो  दिल्‍ली  मे  आ  जाइये

 शो  ह... ल  सिंह  यह  मेरा  पहला
 योका  है  ।

 में  अन्दमान  तथा  निकोबार  डीप  के
 भम्बन्ध  में  कुछ  कहना  चाहता  हु  ।  इन  द्वीपो
 को  लोग  काला  पानी  कहा  करते  थे  और
 प्रभी भी  कई  लोग  वहा  पर  जाने  से  डरते  है  ।
 लेकिन  में  बताना  चाहता  हू  कि  झब  बह
 काला  पानी  नहीं  रहा,  बल्कि  ह! है  वह  काला
 पानी  बढा  सुन्दर  हो  गया  है  ।  इसमें  तो
 शक  नहीं  है  कि  जब  ये  द्वीप  जेरे-हुकूमत
 बर्तानिया थे,  ठो  उन्होंने इन  द्वोपो  की  तरक्की
 के  लिये  कोई  सास  ध्यान  नहीं  दिया,  बल्कि

 हम  लोगो  को  अन्पेरे में में  रखने  की  कोशिकष की
 लेकिन  दाज  मै  बड़े  wer  से  कहता  चाहता

 हूं  कि  जब  मे  ये  द्वीप  हमारी  भारत  सरकार
 के  जेरेसाय  हुए  है,  तब  से  बहा  काफ़ी  तरक्की

 हुई  है,  जिसके  लिये  मे  अपनी  सरकार  का

 झत्भारी  हु  ।  लेकिन  मैं  फिर  भी  झपती
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 [भी  लक्ष्मण  सिह]
 भारत  सरकार  के  प्रार्थथा  करुगा  कि  यह
 इन  हीपों  की  धौर  भी  ज्यादा  तरक्की  से  लिये
 ध्यान  दे,  क्‍योंकि  ये  देशा  का  एक  कीमती

 हिस्सा  हैं  1  भन्दमान  की  जनता  ने  विदेशी
 राज्य  मे  काफी  दुख  उठाये  हैं  ।  इसलिये
 उनकी  तरक्की  के  लिये  सरकार  को  काफी
 ध्यान  देना  चाहिये  1  झब  मैं  झापके  सामने

 बहो  के  ष्बत्द  मसले  पेश  करता  ह

 wer  का  पहला  मसला  पानी  का  है

 झन्दमान  में  पानी  की  सख्त  किल्लत  है  v
 इससिये  म  सरकार  में  विनंती  करूगा  कि

 बहा  पर  जल्‍दी  से  जल्‍दी  पानी  का  प्रबन्ध
 कर  दिया  जाये  t  वहा  पर  एक  दलवमन
 टैंक  है,  जो  कि  वहा  पानी का  मेन  सोस  है  ।

 बहू  लीक  करता  है,  लेकिन  उसके  लीकेज

 को  बन्द  करने  का  प्र्ब  तक  कोई  बर्थ  नही
 किया  गया  है  ।  में  यह  सुझाव  पेश  करता

 हैं  कि  बारिदा छे दिनों से  दिनो  में  पानी को  स्टोर
 क्र  लिया  जाये  शौर  पानी  का  स्टोर  करना
 झन्दमान  से  बडा  आसान  तरोका  है  ।  पानी
 की  कमी  होने  की  वजह  से  वहा  की  जनता
 को  बहुत  तकलीप  महसूस  होती  है  |

 अन्दमान  में  आई  स्पेंशलिस्ट  का  होना

 बहुत  जरूरी  है  धगर  कसी  को  झाख
 खराब  हो  जाये,  तो  उसको  कलकना  या
 मद्रास  जाना  पडता  है  |  इस  वजह  से  गरीब
 लोगो  का  बहुत  रुपया  खर्च  होता  है  ।  कई
 लोग  कर्ज  ले  कर  झाख  बनवाने  के  लिये
 मद्रास  जाते  हैं  श्रौर  शाख  बनवा  कर  वापस
 चबले  झाते  है।  इसलिये  मै  अपनी  सरकार  से
 बिनती  करूँगा  कि  वहा  पर  एक  प्राई  स्पैशलिस्ट
 भेजने  का  प्रवन्ध  किया  जाये

 अन्दमान  में  एक  कालेज  का  होना  बहुत
 खरूरी  है।  यहा  के  ्ण्बे  कलकत्ता में

 पढने  के  लिये  भाते  है  झौर उन उन  को  बहुत सा
 रुपया  खर्च  करना  पढ़ता  है।  एक  भर्तवा

 का  जिक्र  है  कि  १९५४३  में  कांग्रेस एम०

 MARCH  7959  for  G¥anta  7454

 पीज०  का  एक  डेलींगेशन प्न्दमार  में  गया
 धौर  उन्होने  वहां  की  जनता  को  यकीन
 दिलावा  कि  हम  झम्दमान  में  एक  कालेज

 खुलवायेंगे  ।  लेकिन  झब  १६५६  भी  सगे

 गया  है  और  कालेज  का  कोई  प्रथन्ध  नही
 हुआ  है  ।  मैं  झपनी  सरकार  के  प्रार्थना
 करूंगा  कि  द्म  सब  बातों  को  महे  तजर
 रख कर  वहा  पर  एक  कालेज जल्दी  से  जल्दी
 बना  दिया  जाये  ।  यह  तो  सब  जानते  हैं  कि
 अन्दमान  एक  एजुकेशनली  बैकंबर्ड  एरिया  है

 झौर  हिन्दुस्तान का  एक  बहुत  कमी  हिस्सा
 है।  इस  लिये  बहा  की  हर  बात  पर
 सरकार  को  खास  ध्यान  देना  चाहिये

 wear  में  कई  गावों  में  पैककी  सडक
 नही है,  जिसकी  प्जह  से  जनता  को  बहुत
 तकलीफ  हो  रही  है।  मैं जब  प्रन्दमान
 में  रहता  ह,  तो  वहा  की  जनता  हमेशा  मेरे
 पास  शिकायत ले  कर  झाती है  कि  हम  लोगो

 को  सडके न  होने  की  वजह  से  बहुत  परेशानी

 होती  है  t  weary में  तो  मिट्टी  भौर
 पत्थर  की  कोई  कमी  नहीं  है  I  फिर  क्‍या
 कारण  है  कि  बहा  पर  सड़कें  नहीं  बनाई
 जाती  ।  इसलिये  में  अपनी  सरकार से
 बिनती  करूगा  कि  वह  ह्म  सरफ  भी  ध्यान
 दे।

 अन्दमान  में  एरोड्रोम  का  बनाना

 बहुत  जरूरी  है।  बन  तो  रहा  है,  लेकिन
 इस  पर  काफी  ज़ोर  छोर  में  ध्यान  देना

 चाहिये,  ताकि  लोग  हवाई  जहाज  के  जरिये

 यहा  से  झा  जा  सकें।  अभी  वहा  पर  हबाई
 जहाज़  का  कोई  प्रबन्ध  नहीं  है,  क्योंकि
 वहां  एरोड्रोम  नहीं  है  ।  भ्रभी तो  बहा  जाने

 का  सिर्फ  एक  ही  तरीका  है  कि  हम  समुद्री
 जहाज  से  जायें,  जिस  में  जाने  से  सफर  में
 चार  दिन  लगते  है।  भगर  बेदर  खराब
 हा,  तो  ज्यादा  दिन भी  लग  जाते  हैं।  इस
 लिये  मैं पनी  सरकार से  रिसती  करूगा  कि
 वहा  पर  जल्दी  से  जल्दी  एरोड्रोम  बना
 दिया  जाये  ।
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 निकोबार  में  जेटी  का  होगा  बहुत  ज़रूरी
 है,  ताकि  मुश्नाफिर लोग  भाराम  से  जहाज  पर
 से  उतर  सकें  ।  जेटी  म  होने  की  वजह  से

 मुसाफिरों  को  बहुत  तकलीफ  होती  है  ।
 झभी  जनवरी  महीना का  जिक्र  है  कि  डिप्टी
 मिनिस्टर,  श्रीमती  बायलेट  झाल्वा,  मिकोबार
 में पचारी  थी  ।  वापसी  के  बक्स  यह  भौरे
 उमर  के  स्टाफ़  के  लोग  कैनों  से  समुद्र  में  गिर
 गये,  क्योंकि  बहा  समुद्र  बहुत  गर्म  था  ।
 झगर  बहा  पर  जटी  होता,  तो  यह  मामला
 दरपेश  ब  श्रातां  -  मैं  सरकार  से  ब्रायन
 करूंगा  कि  वहां  पर  क्षट्रों  बनाने  का  प्रबन्ध
 किया  जाय  और  में!  श्रीमती  बायलेट  झाल्वा
 का  तहे  दिल  से  शुक्रगुज़ार  ह  कि  वह  डेंढ

 हडार  मील  की  यात्रा  की  परवाह  न  करते

 हुए  बंगाल  की  खाड़ी  को  पार  करते  हुये
 परन्दमान  तथा  निकोबार  में  जा  पहुबो
 और  उन्होंने  वहा  की  देख  भाल  की  7
 भ्राशा  है  कि  वह  बहा  के  डेवलपमेंट  के  सिलसिले
 में  काफी  कोशिश  करेगी।

 पंडित  जी  और  चन्त  जी  का  वहा  पर
 जाना  बहुत  जरूरी  है।  हैं  जब  मे  बहा  जाता

 हैं  ता  वहां  की  जनता  सुझ  से  यह  इल्तजआा
 बत्ती  है  कि  हम  लोगों  ने  क्या  कपूर  किया
 है  कि  पहित  जी  और  पन्त  जी  हमारे  यहा
 नही  अने  है,  जब  कि  बाकी  प्रान्तो  में  व
 जाते  है  ।  इससे  मालूम  होता  है  कि  वे
 हमे  बिल्कुल मूल  बैठे  हैं।  इस  लिये में
 पड़ित  जो  झौर  पन्त  जी  से  प्राथंना  करूरा  कि
 बह  जल्द  में  जल्द  प्रन्दमान  में  तशरीफ
 लाये  ताकि  बहा  के  लोगों  को  तसतल्ली हो  ।
 व  लोग  हमेशा  यही  शिकायत  करने  है  ।

 शब  मै  ज्यादा कुछ  नहीं  कहना  चाहता
 है।  मैं  सिर्फ  यह  बता  देना  चाहता  हू  कि
 वहा  जाने  में  हमारे  लोगो  को  कोई  खतरा
 नहीं  है।  वह  देश  बड़ा  सुल्दर है,  जिस का

 हे
 शअीमती  बायकट  पाल्या  दे  सकती

 t
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 wre  0  age:  उन्होंने  तो
 बतलाया  है  कि  बहा  पर  खतरा  है  1

 को  शानन  सिंह  इस  लिये कि  बह
 वहा  पर  डूबने  संगी  थी।  में  लोक  सभा
 प्रेम्बरान  से  भी  यहै  इलतजां  करूंगा  कि

 वे  भी  जा  कर  प्रन्दमान की  सुन्दर  भूमि  देख
 झाये  a  क्योकि  यह  उन  की  एक  पुरानी
 जगह  है

 Shri  B.  K.  Gaikwad  (Nasik):  I
 have  moved  some  cut  motions  and  in
 support  of  those  cut  motions  4  will
 be  very  bref

 Of  course,  under  the  head  “Home
 Ministry”  several  heads  are  there.
 Instead  of  tacklng  ali,  I  will  tackle
 very  few

 As  regards  the  problem  of  the  Sche-
 duled  Castes,  Scheduled  Tribes  and
 othe:  backward  classes,  I  just  want
 to  put  forth  their  grievances  ‘You
 will  find  that  the  problem  of  the
 Scheduled  Caster  people  in  India  us
 going  from  bad  to  worse  day  by  day.

 In  this  connection  I  would  ke  to
 remind  that  m  the  year  932  when
 the  Poona  Pact  took  place,  all  the
 leaders,  including  Mahaima  Gandhi
 and  others,  assured  our  leader  late
 Dr  Babasaheb  Ambedkar  and  the
 Scheduled  Castes  people  that  untouch-
 ability  would  be  removed  within  a
 period  of  ten  years  From  ‘1982,  not
 only  ten  years  but  27  years  have
 passed,  even  then,  you  find  that  un-
 touchab  hty,  instead  of  being  eradi-
 cated  as  I  have  said,  is  gong  from
 bad  to  worse  every  day  So,  what  is
 to  be  done?  Whose  responsibility  35
 this®

 While  discussing  this  subject,
 many  people  say  that  it  is  a  long,
 long,  old  custom  and  that  it  cannot  be
 eradicated  within  a  moment  or  within
 a  period  of  few  years,  that  it  will  take
 some  time  Does  it  mean  that  when
 a  definite  promuse  was  given  by  the
 forefathers  of  the  present  rulers  that



 7257  Demands  MARCH  19,  3959

 {Shri  8  K.  Gaikwad]
 untouchability  would  be  removed
 within  ten  years,  they  were  not  know-
 ing  that  untouchability  was  an  old
 custom  and  it  would  take  centuries
 together  to  remove  it?  Is  it  not  the
 responsibility  of  the  present  rulers  to
 see  that  whatever  promiseg  our  fore-
 fathers,  mcluding  Mahatma  Gandhi,
 had  given,  are  fullfilled  now?  I  just
 want  to  know  what  the  present  Gov-
 ernment  is  doing  in  this  behalf

 I  do  not  want  to  quote  old  stories
 or  happenings  or  harassments  before
 the  House  I  will  refer  cases  which
 took  place  m  the  year  1959,  I  do  not
 want  to  go  back  Even  during  this
 year,  imagine  how  this  untouchability
 has  been  practised  How  it  pty  in
 existence'  I  do  not  want  to  quote
 the  information  which  is  at  my  dis-
 posal,  but  I  will  quote  only  the  in-
 formation  supplied  by  the  Govern-
 ment  in  reply  to  questions  in  the
 Parliament

 Even  today  the  Scheduled  Caste
 marriage  processions  are  not  allowed
 to  pass  by  public  roads  having  a
 bridegroom  and  bride  sitting  in  8
 Dola-Palki  When  the  attention  of  the
 Government  was  invited  to  this,  the
 reply  or  the  information  which  has
 been  supphed  by  Government  is  as
 under

 “A  Harian  marriage  party
 w.th  Dola-Palk:  was  stopped  on
 January  14,  ‘1959,  while  return-
 ing  from  village  Pangriyana  to
 village  Dhoong  Patt:  Gyarahgaon
 an  Tehmi-Garhwal  because  some
 caste  Hindus  took  objection  to  the
 Dola-Palki  being  carried  thiough
 the  village

 “A  large  number  of  people
 collected  at  the  place  and  the
 Patwar:  of  the  village,  assisted
 by  four  police  constables,  was
 unable  to  control  the  situation
 At  the  request  of  the  Sub-
 Divisional  Magistrate,  Kuirtinagar,
 the  Supermtendent  of  Police  then
 sent  an  armed  pohce  guard  with
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 more  constables,  The  Tehsildar,
 Deoprayag,  and  Station  Officer,
 Kortinagar,  also  reached  the
 village  The  marriage  party  pass-
 ed  the  village  safely  on  February
 2,  3959  (te,  after  2]  days).”

 That  was  after  27  days,  since  the  day
 on  which  the  marriage  procession
 was  stopped

 The  statement  further  continues  to
 say

 “Since  then  enQuines  have  been
 made  in  the  matter  by  the  Dus-
 trict  Magistrate,  Tehrr-Garhwal,
 who  has  assured  the  persons  con-
 cerned  that  due  and  proper  action
 will  be  taken  accordthig  to  law.
 The  Sub-Divisional  Magistrate,
 Kirtinagar,  hag  already  issued
 warrants  against  27  persons  The
 Government  of  Uttar  Pradesh  has
 been  advised  to  take  action  against
 the  people  concerned  also  under
 the  Untouchability  (Offences)
 Act,  955  "

 This  is  not  the  only  case  I  want
 to  place  before  the  House  the  facts
 regarding  another  ineident  which
 happened  this  year  The  Scheduled
 Caste  people  are  not  allowed  even  to
 sit  on  chaarpayees  in  front  of  ther
 houses  {I  want  to  bring  to  your  notice
 an  incident  which  happened  in  this
 connection

 “Some  relations  of  Shri  Kewal
 (Scheduled  Caste  chamar)  of  the
 above-mentioned  village  had  come
 to  his  place  and  were  sitting  on
 cots  in  front  of  his  door.  While
 they  were  so  sitting,  some  Thakurs
 of  that  village  passed  that  way.
 when  the  relations  kept  sitting  and
 did  not  get  up  which  enraged
 Thakurs  After  the  relations  had
 left,  Thakurs  called  Shri  Kewal
 and  others  on  the  morning  of  25th
 January,  ‘1959,  at  about  8  a.m,  The
 Thakurs  beat  Sarvashri  Kewal,
 Niya,  Puse  and  Shambhu  _Dyal
 with  ‘Kanta’”
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 ¥  do  not  know  what  Kanta’  means.

 “,  and  ‘lathis’.  Asa  result  of
 this  assault  Shri  Nijja  died  and
 others  were  injured.”

 And  may  I  say  Sir,  when  he  died?
 When  all  the  people  were  enjoying
 26th  January,  as  the  Republic  Day,
 he  died  there.

 An  Hon.  Member:  He  who  was
 sitting  on  chaarpayee?

 Shri  8,  हैं,  Galkwad:  His  relatives
 were  sitting  on  chaarpayee,  and  not
 he  himself.

 “Sarvashri  Bijai,  Karan,  Jailal,
 Daryao  Singh,  Bharat  Singh  and
 Mahabir  Singh  and  Thakurs  of
 the  village  who  beat  Shri  Kewal
 and  others  absconded  after  the
 incident  To  secure  their  arrest,
 police  got  processes:  under  sec-
 trons  87  and  88  of  the  Code  of
 Criminal  Procedure  issued  against
 them  As  a  result  of  this,  all  of
 them  except  Shri  Mahabir  Singh
 surrendcred  in  the  Magistrate's
 court  on  9th  February  and  Shr:
 Mahabir  Singh  on  !0th  February,
 1959.  On  their  surrender,  they
 were  sent  to  jail  The  Additional
 District  Magistrate  (Judicial)  has
 rejected  their  bai]  applications
 and  they  are  now  on  remand  from
 the  court  Cases  under  section
 148/802  of  the  Indian  Penal  Code
 has  been  registered  against  them
 which  is  at  present  under  invest:-
 gation  by  the  police

 “It  would  be  observed  from  the
 facts  of  the  case  given  above  that
 it  had  been  a  law  and  order  pro-
 blem  which  falls  within  the
 executive  responsibility  of  the
 State  Government  who  have  taken
 and  are  taking  necessary  action
 या  the  matter  The  case  is  hkely
 to.  be  prosecuted  in  the  criminal
 court  ”.

 This  sa  case  where  the  incident  has
 taken  place  because  a  guest  of  a
 Scheduled  Caste  man  of  the  village
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 was  sitting  on  a  chaarpayee.  And  the
 reply  which  I  have  just  read  out  is
 the  reply  of  the  Home  Minister,
 which  he  was  pleased  enough  to  give
 when  I  had  given  a  calling-attention
 notice;  but  the  Hon,  Speaker  was  not
 pleased  to  allow  it  because  he  said
 that  this  was  a  State  matter,  and  so,
 it  was  not  allowed.  But  the  infor-
 mation  was  supplied  to  me,  which  3
 have  just  read.

 The  third  case  that  I  would  like  to
 Point  out  is  this.  People  say-—-I  do
 not  know  what  do  they  mean  by  that
 —that  generally  for  religious  func-
 tions,  they  do  not  object.  But  in
 Punjab,  a  procession  in  memory  of
 Sant  Ravi  Das  was  taken,  and  I  shall
 just  tell  you  what  happened  at  that
 tyme  I  am  reading  out  from  the
 information  received  from  the  Minis-
 try  of  Home  Affairs  re:  calling  atten-
 ton  notice  on  alleged  attack  on  Sche~
 duled  Caste;  procession  in  a  village
 in  Karnal,  Punjab

 “On  22nd  February,  1958,  mem-
 bers  of  Scheduled  Castes  of  vil-
 lage  Pa:  in  district  Karnal
 (Punjab)  took  out  a  procession

 an  memory  of  Saint  Ravi  Das.
 When  the  procession  was  passing
 through  a  lane  mainly  inhabited
 by  Brahmins  they  objected  to  it
 being  taken  out  by  that  route.
 This  was  followed  by  an  attack
 on  the  processionists  by  some  40
 to  50  persons  as  a  result  of  which
 the  Hanjans  fled  away  leaving
 behind  the  loudspeaker  and  the
 palk:  containing  Saint  Rav:  Das’s
 portrait  in  damaged  condition.  In
 this  attack,  21  persons  were
 injured,  of  whom  39  were  dis-
 charged  immediately  after  first  aid.
 Two  of  them  are  at  present  under
 observation.  Neither  any  orna-
 ments  of  womenfolk  were  stolen
 nor  any  cash  was  removed  from
 Palki,  The  police  have  registered
 a  case  under  section  148/307  of  the
 Indian  Penal  Code  against  the
 offenders  of  whom  2)  have  so  far
 been  arrested.  A  case  under
 section  407/I5  of  the  Code  of
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 Criminal  Procedure  has  also  been
 registered  against  another  26
 persons.  These  cases  which  are
 at  present  under  police  investiga-
 tion  are  soon  going  to  be  sent  up
 for  trial  in  criminal  courts.

 “The  day  following  the  incidents,
 the  Superintendent  of  Police,
 Karnal,  with  the  assistance  of
 Shri  Ram  Singh,  MLA,  got  a  pro-
 cession  of  Harijans  taken  out  mn
 village  Pa:  through  the  same  lane
 which  was  the  scene  of  the’
 incident  without  any  objection
 from  anybody.  The  situation  in
 the  village  is  now  normal”

 But  my  information  is  that  the  situa-
 tion  33  not  normal  The  persons  who
 ‘were  sent  to  the  hospital  were  not
 whumanly  treated  by  the  doctor  con-
 cerned.  The  police  are  going  and
 threatening  the  Scheduled  Caste
 people  there,  today,  this  is  my  mfor-
 mation;  this  is  today’s  information

 Shri  M.  C,  Jain  (Kaithal):  The  hon
 Member's  information  is  correct  I
 come  from  that  constituency.

 Shri  B.  K.  Gaikwad:  But  in  their
 reply,  Government  say  that  the  posi-
 tion  is  normal  now,  and  everything
 is  all  right;  not  only  has  the  Home
 Minister  said  this,  but  he  has  also
 said  that  the  portrait  which  was
 damaged  was  left  behind,  as  if  the
 people  were  taking  out  the  procession
 ‘with  a  damaged  portrait  of  Saint  Ravi
 Das.

 Shri  M.  C.  Jain:  It  was  damaged  py
 the  attack

 Shri  B.  K.  Gaikwad:  The  Home
 Mhnister  has  said  that  the  people  left
 the  damaged  portrait  behind  and  went
 away,  as  if  they  were  taking  out  a
 procession  with  a  damaged  portrait.

 4  है.  Deputy-Speaker:  That  is  not
 the  correct  interpretation  of  the  words
 used.  Why  should  the  hon  Member

 put  a  strange  construction?
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 Shri‘s.  K.  Gaikwad:  This  is  the
 position  today.  Again,  when  we  go  to
 the  courts,  how  are  we  treated?  I
 have  got  with  me  not  one  but  thou-
 sands  of  cases.  I  shal}  quote  only
 one  instance  before  the  House,  In
 Konamba  village  in  Sinnar  Taluka  a
 Scheduled  Caste  man  was  passing  by
 the  s:de  of  a  temple.

 An  Hon.  Member:  Which  district?

 Shri  B.  K.  Gaikwad:  Nasik  district.
 The  pujam  of  that  temple,  or  the
 Gosav:,  when  he  found  that  the  Sche-
 duled  Caste  man  was  passing  by  the
 side  of  the  temple,  flew  into  a  rage,
 threw  stones  at  him  and  beat  him.
 The  man  fell  down,  and  he  became
 unconscious  Then,  the  matter  was
 reported  to  the  police,  but  the  police
 did  not  take  any  action  The  man
 came  to  me;  I  advised  him  to  go  and
 lodge  a  private  complaint  A  private
 complaint  was  lodged  in  the  judicial
 court  at  Sinnar  in  district  Nasik.  And
 you  know  what  happened  In  that
 case,  in  all,  there  were  forty  hearings
 The  accused  did  not  appear  before  the
 court  even  once  No  action  was  taken
 by  the  pohce,  nor  did  the  Judicial
 Magistrate  make  him  appear  before
 the  court  In  that  connection,  ques-
 tions  were  asked  and  I  will  only  read
 out  whatever  replies  were  given  by
 the  Minister

 Mr  Deputy-Speaker:  Tne  hon
 Member  should  be  careful  when  he
 speaks  about  the  judicial  courts
 There  might  have  been  delay.  We
 do  not  know  whether  that  case  is
 stu]  there.

 Shri  Nath  Pai:  Perhaps  tic  is  only
 emulating  the  Law  Minister  who
 showed  lack  of  respect  to  the
 judiciary  yesterday.

 Shri  B.  K.  Gaikwad.  As  regards
 judiciary,  I  know  they  are  also  huinan
 beings.  What  they  think  about  the
 Scheduled  Caste  people,  you  will  come
 to  know  I  am  only  reading  the
 rephes



 a  complaint  to  the;  Sinnar  Police
 -that  one  Shri,  Parnshragy  Firaste

 (Gosavi)  “—that  is,  the  priest”
 had  hit  him  with  a  stone  while

 August  4956  The  warrant  was
 returned  unexecuted,

 “(d)  The  cempiainant  absented
 himself  from  i6  hearings.  From
 thre  2ist  November  055  onwards,
 he  was  contmuously  absent  on  8
 hearings  and  the  Judicia]  Magis-
 trate  digmissed  the  complaint  on
 the  6th  April  19878)

 1  was  going  to  draw  the  attention  af
 the  hon.  Minister  as  well  as  of  the
 House  to  the  effect  that  the  cem-
 Plainant  absented  _  himself  after  26
 hearings.  The  distance  between  his
 Place  and  the  place  where  the  court
 of  the  Judicial  Magistrate  sits  is

 something
 hke  90.33  miles.

 In  the  replies {t  is  sald  ह... ७ ह  ‘bail-
 able  warrant  was  issued  because  I
 had  gone  40  the  Poliee  Superintendent
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 and  tod.  him  everything,  tbst  the
 accused  ig  there,  how  is  it  that  no
 summons  is  issued.  The  man  was
 there  in  the  village.  But  J  do  not
 know  what  Reppened,  Not  enly  thet;
 af  -you  pemnit  me  ta  say  ,  the  Jugi-
 cial  Magistrate  himself  was  also  say-
 ing  to  the  complainant:  “Why  ह... ड
 you  compromise  the  case?  ‘You  hage
 te  come  heré  on  every  hearing”.

 3
 Ms.  Deputy-Gpeaker:  I

 thé  hon.  Member  to  desist  froin:  going
 ाा!  डर

 or  the  magistesacy,  the  hon.  Member
 has  not  disclosed  anything  which
 justifies  all  these  allegations.  ‘I  would
 ask  him  not  to  do  that.  Thesp  are °

 I  em
 dilate EE  him ¢ ;  titude:  8

 हट

 ह

 ्  :

 फ्

 13 क

 5

 पि  श  oT
 Ba  i  F  full  ‘oppor  i

 =

 nothing  but  simply  execute
 as  they  stand;  as  the  hon.  Member

 need  not  be  provided  when  a  state-
 ment  could  be  made

 o
 Shrimsti  Subhadra  Joshi  (Ambala):

 Hig  reference  %  “‘rulers'  forefathers”
 ह उ  not  very  pofite.
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 Mr.  Deputy-Speaker:
 the  hon.  Member.

 Shri  B.  K.  Gaikwad:  Many  people
 here,  including  some  Mambers  of  the
 Opposition,  regarded  Mshatma  Gendhi
 as  the  Father  of  the  Nation.  So  if
 I  say  that  the  forefathers  of  the
 present  rulers  were  there  ‘during  the
 PoonatPact,  why  should  any  hon.
 Member  object?

 Mr.  "Deputy-Speaker:  Because  all
 that  29  acknowledged.  I  thought  the
 hon,  Member  also  acknowledged  thar.
 Therefore,  there  was  the  objection
 that  his  reference  was  being  mesnt
 for  other  people.

 Sbri_B  FF  Gaikred:  Then  ,vo.for
 your  advice.  Of  course,  I  cannot  ask
 any  question  to  you  at  this  stage.  But

 what  I  say  is  that  in  all  there  were
 @-hearings,  the  accysed  did  not
 appear  before  the  cout.  The  accysed
 had  not  left  the  village.  He  ,,.was
 living  in  the  village.

 Mr,  Deputy-Speaker:  That  might  be
 due  to  negligence  on  the  part  of  the
 person  who  was  executing  the  sum-
 mons  or  warrant  It  can  happen
 many  a  time,  because  a  man  migh*
 manage  like  that  He  might  -bribe
 an  officer  or  he  might  elude  the  war-
 rant.  Several  things  can  happen.
 Why  should  he  come  to  only  one  can-
 clumon  that  because  the  accused  was
 a  Scheduled  Caste,  therefore  there
 was  a  conspiracy  always  in  the  whole
 world  against  him’

 Shri  B.  हू,  Gaikwad:  That
 right.

 I  have  to  ment  on  many  instances
 here.  I  am  receiving  not  one  ‘but
 hundreds  of  complamts  every-day.  It
 ig  not  that  there  were  only  three  or
 four  cases.  All  these  things  are  going
 on.  If  we,  poor  people,  want  protec-
 tion,  where  are  we  to  go?  I  say  that
 it  is  the  responsibility  of  the  Central
 Government  also  to  look  after  the
 welfare  of  the  Scheduled  Caste  people
 secording  to  the  Constitution.  ,  When-
 ever  we  come  to  Parliament  and

 IT  agree  with

 is  all
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 िया,  these  quettionss  it  is  seid  that
 it  is  a  matter  for  the  State  Govern.
 ments  to  deal  with.  I  know  that  it
 is  a  matter  for  the  State  Governments,
 but  it  is  also  the  responsibility  ¢f  the
 Centrai'  Government  to  look  aftes-She
 welfare  of  the  Scheduled  Caste  people,
 The  framer  of  the  Constitution  has
 specifically  mentioned  therein  ‘that
 due  care  should  be  taken  by  the  Cen-
 trat  Government  to  see  that  these
 do@n-trodfen  pedple  are  looked  after

 Mr,  Deputy-Speaker:  Does  he  mean
 to  say  that  whenever  there  is  a  com-
 plant  by  a  Scheduled  Caste  man  or
 against  a  Scheduled  man,  thatacase
 should  be  taken  omt*of  the  jurisdiction

 of  Ge  magistracy-in  the  Statec.  and
 should  be’tried  here  by  the  Centre?

 -_—  ~~

 Shri  है.  K.  Gaikwad:
 thinks  it  should  be  so.

 If  the  Chair

 Mr.  Deputy-Speaker:  If  what  I  say
 is  granted,  then  it  shall  have  to  be
 dealt  with  by  the  State.  From  what-
 ever  he  has  been  reading,  he  has
 given  us  this  proof  at  lesst  that  the
 magistracy  was  progeeding  «gng-¢ction
 wae  being.  taken  and  everything  was
 being  done.

 Shri  Nath  Pai:  It  is  only  a  fair  plea
 he  makes  that  the  Centre  should  not
 allow  the  continuance  of  conditions
 where:  these  atrocities  are  possible.

 Mr.  Depaty
 “Speaker:  That  :s  a  diffe-

 rent  thing  am  not  objecting  to  that
 I  am  allowing  him  full  opportunfty  to
 say  that  if  those  conditions  exist,  the
 Central  Government.  should  take
 special  measyres.

 Shri  Nath  Pal:  We  humbly  submit
 that  that  is  what  -he  means,

 several  complaints,  there  is  no
 at  my  disposal  to  refer  to  them.
 I  will  draw  your  attention  to  हट
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 Mr.  Deputy-Speaker:  I  have  also  a
 share  in  that  time  in  addition  to  inter-
 ruptions  by  other  hon.  Members.  But
 they  are  also  to  be  included  in  this
 i

 Shri  B.  «K.  Gaikwad:  |  wil)  be  very
 brief.  As  regards  the  services,  of
 course  at  the  time  of  the  discus-
 sion  of  the  Report  of  the  Commis-
 sioner  for  Scheduled  Castes,  Schedul-
 ed  Tribes  and  other  backward  classes,
 I  will  deal  with  it.  But  I  just  want
 to  bring  to  the  notice  of  the  House
 at  this  stage  one  matter  ह ६३  is  said
 that  there  are  no  suitable  candidates
 coming  forth  from  the  Scheduled
 Castes  and  that  is  why  the  posts  are
 not  filled  in.  You  will  find  that
 several  vacancies  are  reserved  for  the
 Scheduled  Castes—first  grade,  second
 grade  and  third  grade  and  so  on.  But
 when  people  apply  and  when  they  are
 cafied  for  an  interview  by  the  Union
 Public  Service  Commission,  it  is  said
 that  the  candidates  were  not  found
 suitable  and  that  is  why  they  were  not
 taken.  What  kind  of  suatability  do
 they  want?  I  do  not  know.  Not  only
 that.  We  find  that  there  are  many
 suitable  candidates—at  least  qualified
 candidates.  When  a  question  was  put.
 the  reply  was  given  that  there  were
 on  the  waiting  list  of  the  Employment
 Exchanges,  1,138,757  nan-matriculates,
 14,678  matriculates  and  graduates  and
 double  graduates,  1164  from  the
 Scheduled  Castes.  But  my  informa-
 tion  is  that  whenever  there  are
 vacancies  and  candidates  are  called
 for  an  interview  before  the  Union

 said  that  they  were  not  found  suitable.
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 The  hon.  Minister  Shri  Datar  had  said
 that  they  were  not  responsible  and
 that  they  would  follow  whatever  the
 Union  Public  Service  Commission  say.

 The  Union  Public  Service  Commis-
 sion  can  only  retommend  the  candi-
 dates,  It  is  the  Government  who  have
 to  decide  as  to  what  they  should  do.
 If  a  particular  percentage  has  been
 reserved  for  these  clasves,  then,  in
 order  to  fill  in  the  posts,  if  the  quali-
 fication  is  there  why  do  not  Govern-
 ment  appoint  them?  I  fail  to  under-
 stand  that.  I  leave  this  question  here.

 I  would  just  say  something  about
 those  who  are  already  in  Government
 service  You  will  find  that  the  fate
 of  the  Scheduled  Castes  and  Scheduled
 Tribes  is  in  the  melting  pot  now.  I
 do  not  know  the  reason.  ff  it  is  a
 question  of  promotion,  it  is  said  that
 the  confidential  report  of  so  and  so  is
 not  satisfactory  and  so  no  promotion
 can  be  given  I  will  only  quote  one
 instance  to  prove  how  injustice  is
 being  done  by  Government  in  this
 matter  Of  course,  I  have  got  so  many
 cases  but  I  will  quote  only  one
 instance  and  I  will  finish.

 There  is  one  Scheduled  Caste  man
 serving  as  a  Class  I  officer.  He  is
 serving  here  m  the  Rehabilitation  De-
 partment.  He  has  served  for  12  years;
 his  name  is  K.  8.  Kane

 Shri  5.  M,  Banerjee  (Kanpur):  Do
 not  mention  that:  he  will  lose  his  job.

 Shri  B.  K.  Gaikwad:  Let  him

 Shri  Nath  Pai:  That  is  the  truth.

 Shri  B.  K.  Gaikwad:  Recently,  an
 order  has  been  issued.  What  has  hap-
 pened  is  this.  One  man  from  Jubbal-
 pur,  one  Mr.  Latamani,  Assistant  Set-
 tlement  Commissioner,  Jullundur,  is
 appointed  as  Settlement  Commissioner,
 Delhi  Central  Office.  A  man  who  was
 working  as  Assistant  Settlement  Com-
 missioner  has  been  promoted  and
 brought  over  here.  Shri  Kane  who  is
 Additional  Settlement
 is  reverted  for  no  fault  of  his  and



 But  I  just  want  to  know  the  reason.

 Not  only  that;  I  have  beard-«ot

 जा  महोदय  :  वह  तो  में

 झगर  बह  भेजी
 भी  जानी  थी  तो  उस  एम्पलाई  को  मेजी
 जानी  थी  न  कि  झानरेवल  मेम्बर  को
 जब  यह  न  मालूम  हो  तो  माम  लेकर  ऐसी  ,
 चीज़ों का  यहां  लाना,  पौर  उनको  इस  तरह  से
 रिप्रेजेंट करना  ठीक  नहीं  है  बह  बात भी
 मिनिस्टर  साहब के  साथ  भलाहिदा  में  हो
 सकती है।  क्या  आपने  मिनिस्टर  साहब को
 इस  बारे  में  सिखा  ?

 Shri  B.  K.  Gaikwad:  Sir,  I  want  te
 bring  before  this  House  how  injustice
 is  being  done.  How  can  I  do  that
 unless  and  until  I  quote  the  case  with
 facts  and  figures?

 ‘wae  भहोदय  मैंने

 श््छा  कि  क्या  आपने  इस  केस  के
 मिनिस्टर  साहब  को  सिखा  ?

 झापसे
 बाबत

 Shri  B.  K«.  Gaikwad:  This  happened
 only  yesterday,  Sir.

 Mr.  Deputy-Speaker:  Then,  he  ought
 to  wait  for  some  tame  mofe  and  find
 out  fag¢ts  before  he  puts  them  before
 Parliament  which  will  go  round
 throughout  the  country.  Names  need
 not  be  mentioned  in  this  connection

 Mr.  Deputy-Speaker:  Therefore,  I
 would  advise  the  hon.  Member  to  stop
 bere.  It  ig  30  minutes,  the  longest
 period  that  any  hon.  Member
 taken.

 has

 Shri  B.  K.  Gaikwad:  I  am  very
 sorry;  but  this  is  the  only  time  when
 we  can  put  up  our  grievances.  ...

 ह! उ  Hon.  Member:  A  few  minutes.

 Mr.  Depaty-Speeker:  The  hon.  Mem
 ber  may  have  another  two  minutes.

 Shri  है.  K.  Gaikwad:  I  will  not  g
 into  the  details  of  these  facts.  I  wil
 only  say  this  much  as  to  what  can  bi
 done  in  order  to  eradicate  untoucha
 bility  and  improve  the  conditions  6
 these  people.  I  will  be  very  brief  anc
 I  will  finish  within  2  minutes.

 My  proposals  are:—In  order  to  sav
 Scheduled  Castes  people  from  tht
 clutches  and  slavery  of  the  Cast
 Hindus  they  must  be  made  indepen.
 dent,  self-supporting  and  self-respect
 ing.  Give  them  land  wherever  avail:
 able.

 Secondly  have  their  own  settlement
 where  they  will  be  their  own  masters,
 they  will  have  their  own  village.

 An  Hon.  Member:  Colonies?

 Shri  B.  K.  Gaikwad:  Not  colonies
 Everywhere  in  our  villages
 Castes  people  have  colonies,
 colonies  known  by  different  name
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 where  they  are  separate  and  not  mixed
 with  other  people.  I  do  not  demand
 separate  colonies;  I  demand  separate
 settlements  where  these  people  can  go
 and  take  to  agriculture  and  where
 they  may  not  be  slaves  of  anybody.
 Today,  in  the  villages  you  will  find
 that  the  Scheduled  castes  are  worse
 than  slaves.  I  was  going  to  tell  my
 hon.  friend  Mr.  Alva  this.  While  he
 was  speaking  day  before  yesterday  he
 referred  to  South  Africa  and  the  in-
 justice  that  is  being  done  there  in
 South  Africa.  Unfortunately,  today,
 he  is  not  here;  but  the  hon.  Deputy
 Minister,  Mrs.  Alva,  his  wife,  is  here,
 and  I  hope  she  would  send  this  mes-
 sage  to  him.  Instead  of  talking  about
 South  Africa,  we  have  South  Africa
 here  and  why  don’t  you  try  to  redress
 the  grievances  of  the  Scheduled
 Castes  here?  I  think  he  might  have
 seen  South  Africa.  But  what  is  going
 on  there  in  South  Africa?  Indians
 are  ill-treated.  But,  how  are  the
 Scheduled  Caste  people  treated  here
 in  India?  Their  position  is  worse  than
 the  position  of  our  people  in  South
 Africa,  It  is  said  that  there  is  slavery
 in  America;  but,  here  in  India,  we  find
 that  the  position  of  the  Scheduled
 Caste  people  is  worse  than  that  of  the
 negroes  of  America.

 Shri  ९.  R.  Pattabhi  Raman:  Mr.
 Deputy-Speaker,  Sir....

 Shri  B.  K.  Gaikwad:  They  are  not
 untouchables;  they  are  slaves.  But  the
 Scheduled  Caste  people  in  India  are
 untouchables  as  well  as  slaves.

 Shri  C.  R,  Pattabhi  Raman:  Sir,  I
 am  not  interrupting  with  any  pur-
 pose.  I  only  wish  to  say  that  this  will
 be  used  against  us.  I  want  the  hon.
 Member  to  know  that  this  will  be  used
 against  us  in  international  assemblies.
 I  beg  of  him  to  realise  that  there  is
 no  law  in  India  against  the  Scheduled
 Castes  but  there  are  hundreds  of  laws
 against  Indians  in  South  Africa.

 Shri  B.  K.  Gaikwad:  I  want  to  finish
 this;  otherwise  I  can  even  reply  that.
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 In  order  to  improve  their  economic
 condition,  give  them  all  facilities
 which  were  and  are  being  given  to  the
 refugees  in  trade  and  industry.  When-
 ever  we  demand  that  a  _  particular
 licence  may  be  given  to  backward
 class  people  in  order  to  improve  their
 economic  condition,  it  is  said,  that  he
 or  his  forefathers  were  not  doing  this
 business  in  the  past  and  hence  no
 licence  can  be  given.  That  should  not
 be  the  case.  Whatever  licences  are
 there,  for  example,  for  iron  and  steel,
 cement,  grain  shop,  coal  depot,  as  weil
 as  licences  for  import  and  ex-
 port.  These  licences  should  be
 given  to  these  people  in  order  to  im-
 prove  their  economic  position.

 In  order  to  remove  untouchability,
 in  every  railway  station  the  Scheduled
 Caste  men  and  particularly  Balmikis
 should  be  appointed  as  water-men;
 wherever  we  have  tea-stalls  the
 licences  should  be  given  to  the  Sche-
 duled  Caste  people  and  they  should  be
 asked  to  serve  tea  to  ail  people
 (Interruptions).

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  conclude  now.  He
 wanted  two  minutes  and  he  has  taken
 5.

 Shri  B.  K.  Gaikwad:  I  will  finish  in
 one  minute,  Sir.  In  all  departments
 due  representation  should  be  given  to
 them  and  some  weightage  also,  if  re-
 quired.  If  you  do  not  find  suitable
 hands  give  them  training  and  make
 them  respectable  citizens,  equal  to  all.
 That  is  our  demand  and  that  is  what
 we  want.

 5  hrs.

 Mr.  Deputy-Speaker:  Why  does  not
 the  hon.  Member  invite  the  hon.  Mem-
 bers  here  to  his  house  and  offer  tea
 by  turns?

 Shri  B,  K.  Gaikwad:  I  must  address
 the  hon,  Members  through  the  Chair
 and  so  I  did  not  address  them
 straight.  Now,  through  you,  I  am  re-
 questing  them  for  tea.  Thank  you.
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 Shri  Maniyangadan  (Kottayam):
 Mr.  Deputy-Speaker,  Sir,  I  rise  here
 to  support  the  Demands  for  grants
 relating  to  the  Home  Ministry.  I  con-
 gratulate  the  Home  Minister  for  handl-
 ing  the  problems  that  face  the  coun-
 try  very  efficiently.

 Mr.  Deputy-Speaker:  He  may  come
 forward;  otherwise  his  congratulations
 may  not  be  heard...  (Interruptions.)

 An  Hon,  Member:  He  congratulated
 and  was  immediately  promoted.

 Mr.  Deputy-Speaker:  if  he
 could  maintain  himself.

 Shri  Maniyangadan:  I  do  not  think
 this  is  promotion.  I  could  not  raise
 my  voice  to  such  a  pitch  so  as  to  be
 heard  by  my  friends  and  so  I  had  come
 nearer.  I  am  prepared  to  come  nearer
 them.

 Shri  Braj  Raj  Singh  (Firozabad):
 Come  then.

 Shri  Maniyangadan:  Now,  let  me
 proceed,  as  I  have  no  time.  I  just
 want  to  draw  the  attention  ef  the
 Home  Minister  to  a  report  that  was
 recently  submitted  by  Justice  Sanka-
 ran  who  was  appointed  as  Commis-
 sioner  to  enquire  into  a  shooting  inci-
 dent.  He  is  now  the  Chief  Justice  of
 Kerala.  The  report  says:

 “The  liberal  manner  in  which
 pardons  and  remissions  are  grant-
 ed  in  favour  of  convicts  is  also
 bound  to  destroy  the  deterrent
 effect  of  convictions  and  sentences
 by  courts  of  law.  No  doubt  the
 power  to  grant  such  pardons  and
 remissions  is  conferred  on  the
 Governor  of  a  State  by  article  6l
 of  the  Constitution.  Such  powers
 are  also  conferred  by  sections  401
 and  402  of  the  Code  of  Criminal
 Procedure  on  the  State  Govern-
 ment  also.  It  can  only  be  said
 to  be  legalised  discrimination  in
 view  of  the  powers  conferred  by
 the  Constitution  and  the  Code  of
 Criminal  Procedure.  It  will
 be  extremely  dangerous  to  bring
 about  a_  situation  which  would
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 enable  the  followers  of  a  political
 party  to  entertain  a  feeling  that
 those  among  them  who  happen  to
 be  convicted  and_  sentenced  for
 criminal  offences  can  easily  get
 pardons  and_  remissions  when
 their  party  comes  into  power.  Such
 a  feeling  will  inevitably  encourage
 them  to  resort  to  all  forms  of
 violence  to  achieve  their  ends.  I
 wish  that  such  8  dangerous  pos-
 sibility  is  fully  realised  by  all
 political  parties  in  the  country
 and  a  joint  effort  made  by  all  of
 them  to  induce  Parliament  to
 make  suitable  amendments  to  the
 Constitftion  and  the  Code  of  Cri-
 minal  Procedure  and  to  delete
 Article  6]  of  the  Constitution  and
 sections  40l  and  402  of  the  Code  of
 Criminal  Procedure.”

 This  is  a  part  of  the  report  by  the
 present  Chief  Justice  of  Kerala.  I
 bring  it  to  the  attention  of  the  Home
 Ministry  because  this  is  not  a  stray
 incident.  There  are  a  series  of  inci-
 dents  like  that  occurring  in  the  coun-
 try,  The  withdrawal  of  cases  in
 which  violence  is  involved  is  justified
 at  times  when  there  is  an  amicable
 settlement  among  the  interested
 parties.  But  there  are  hundreds  of
 cases  where  no  such  thing  was  there
 but  they  were  withdrawal.  The  case
 may  be  one  of  assault  or  rioting  or
 looting  but  they  are  withdrawn  on
 mere  political  grounds.  Several  such
 instances  have  taken  place  and  I  re-
 quest  the  Home  Minister  to  go  into  the
 question  and  see  whether  the  sugges-
 tion  made  by  the  Commissioner  could
 be  implemented.  It  was  only  yester-
 day  that  in  the  Kerala  Assembly  the
 Law  Minister  has  stated  that  the
 crimes  are  steadily  increasing  in  the
 State  and  it  is  a  matter  for  concern.
 I  submit  this  is  a  matter  of  concern
 not  only  for  the  people  of  Kerala  and
 that  Government  but  to  all  the  people
 of  India  and  also  the  Home  Ministry
 here.  Crime  is  rapidly  increasing  as
 admitted  by  the  Kerala  Law  Minister
 himself.  What  is  the  reason?  One  of
 the  reasons,  the  main  reason,  is  given
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 out  by  tne.Commissioner  in  his  report.
 The  mieenbers  of  one  qgolltical  party
 havea  feeling  that  ifethey  do.  any-
 thing  there  will  be  no.  anser.  .  s-y

 Mr.  Deputy-Gpeaker:. The  hon.  Mey-
 ber  is  justified  in  referging  to  the-re-
 port  of  the  Commissioner  who  was
 appointed  there  and  wha  has  suggested
 that  the  Home  Ministry  should  look
 into  that  and  see  whether  that  remedy
 was  the  right  way,  But  further  than
 that,,be  cannot  gq  into
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 the  administration,  in  Kerala  as  that
 would  be  outside  058  scope.

 Shri  8S,  M.  Banerjee:  When  I  was
 discussing  the  betterment  levy  and
 the  attitude  of  the  Punjab  State  there-
 on,  I  was  objected  ध्ठ  by  the  Chair.
 (Interruptions.)

 °
 .  :

 :

 Mr.  Deputy-Speaker:  I  am  objecting
 to  this  also.  There  is  ample  justifica-
 tion  for  the  report  of  the  Commis-
 sroner  being  referred  to  here  as  he  has
 made  some  suggestions  by  which  these
 things  can  be  terminated.  That  was
 quite  all  right.  He  has  invited  the
 attention  of  the  Home  Ministry  to  that.
 He  is  perfectly  justified  in  that.  If  he
 wants  to  go  further  than  that,  that
 would  not  be  allowed.

 Shri  Maniyangad@an:  I  am  not  deal-
 ‘ing  with  the  administration  of  the
 State  at  all  I  am  merely  pointing  out
 that  some  incidents’  took  place  there  ‘

 merely  because  of  political  discrimina-
 tion  and  that  is  an  infringement  of
 the  Fundamental  Rights  of  the  people
 It  as  the  duty  of  the  Home  Ministry
 to  see  that  there  ig  no  infringement  of
 the  Fundamental  Right  of  a  citizen  of
 India.  We  all  owe  allegiance  to  the
 Constitution  of  India  and  we  are
 citizens  of  India  and  not  of  Kerala.  So,
 in  that  way,  I  have  every  right  to
 complain  when  the  Fundamental
 Rights  of  mine  are  Infringed  and  the

 —
 Ministry  8  bound  to  look  into

 at

 Mr.  Depaty-Spesker:  Y  am  not
 objecting  to  that.  He  can  say  that.
 But  tf  he  refers  to  ‘an  incident  and  he
 infers  from  that  there  were  infringe-
 mente  of  a  Fundamental  Right,  then
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 the  State  might  eve  te
 say  Something ing  in  deéence  and  they  may
 say:

 reer
 re.  was.an  offence  cém-

 mitted  the  jaw  atid  onder
 gos

 tion
 was  such  that  they  had  to  ड  or.
 do  something.  Therefore,  that’sort  of
 thing  will  ०६  be  ‘permissible.

 ghri  -Jaipel  Singh  (Ranchi  West-
 Res€rved-Sch.  Tribes):  May  i  suggest
 thst  he  should  take  his  seat  when  you
 arg  on  your  féet?

 gir.  Députy-Speaker:  I  will  take
 care  now.

 ghri  Maniyangadan:  I  do  not  want
 to  80  into  the  details  or  incidents  |
 wes  only  referring  to  the  case  of  re-
 mjssions  of  sentences  I  cited  that
 quotation  then:  I  will  just  quote  a
 septence  from  a  recent  judgment  of
 the  High  Court  of  Kerala  wherein
 they  allowed  a  petition  which  was
 agf#inst  the  order  of  a  Magistrate  al-
 lowing  the  withdrawal  of  a  case.

 “It  is  httle  consolation  to  the
 gictams  or  to  the  community  as  a
 whole,  or  to  the  authorittes
 charged  with  the  duty  of  uphold-
 jng  law,  to  be  told  that  the  peti-
 tioner  and  his  brother  were  beaten
 99  and  that  the  letter’s  bones
 were  broken,  and  that  this  was
 the  way  m  which  the  accuse@
 thought  fit  to  celebrate  election
 victory  of  their  party.  We  allow
 the  petition,  set  aside  the  order
 of  the  Magistrate  consenting  te
 the  withdrawal  of  the  prosecution
 gnd  acquitting  the  accused  of  the
 charges  against  them,  and  we
 direct  that  the  accused  be  retried
 py  some  other  Magistrate  either
 py  the  District  Magistrate,  Tri-
 chur,  or  by  such  other  Magistrate
 of  competent  jurisdiction  as  the
 Pistrict  Magistrate  may  direct.
 We  wish  to  emphasise  that  we  ex-
 press  no  opinion  whatever  abeut
 the  merits  of  the  case.”

 Tris  is  an  instance  where  the  High
 Court  had  to  interfere  for  protecting
 the  rights  of  an  injured  perscm  -whe
 fled  a  petition.  On  the  grotinds  of”
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 qa8s  Demands
 *  {Shri  Maniyarigadan)

 petitions  and  get  orders  from  thé
 High  Court  directing  the  officers  to  sée
 that  those  rights  are  protected.
 (interruptions.)  ;

 Me.  Deputy-Speaker:.  Has  he
 brought  these  things  to  the  notice  of
 the  Home.  Minister?

 छल  Mantyangadan:  |  have  not  my- self  drawn  his  attention  to  these,  but
 I  know  that  there  are  instances.  I
 take  this  forum  to  bring  these  matters
 to  the  notice  of  the  House.

 Shri  है.  M.  Banerjee:  He  should  he
 allowed.

 Mr.  Deputy-Speaker:  He  is  inter-
 roping.  Be  does  nov  allow  me  ‘to
 exercise  my  discretion.  He  is  conti-
 nuously  interrupting  and  is  not  allow-
 ing  me  to  make  my  remarks.

 Shri  S.  M.  Banerjee:  The  hon
 Member  may  be  allowed  to  have  his
 say.

 Mr.  Deputy-Speaker:  It  is  for  me
 to  look  to  it.  I  should  not  take  his
 advice  for  that.

 Shri  Maniyangedan:  I  do  not  wish  to
 pursue  that  matter  furtheri  I  only
 bring  to  the  notice  of  the  House  and
 also  to  the  Home  Minister  that  such
 a  state  of  affairs  exists  in  a  part  of
 Indta  where  the  Constitution  that  is
 considered  to  be  a  valuable  one  is
 not  sometimes  followed.

 Mr.  Deputy-Speaker:  He  must
 finish  now.  He  has  exceeded  his  time.
 I  am  sorry  for  him  that  there  were
 many  interruptions.  He  may  say  one
 er  two  points  more,  if  he  has  got,  and
 conclude.

 MARCH  me,  395  for  Grants  9282

 appdintment;  there  were  reports  in
 the  newspapers  there  that  the  ‘Gdv-
 ernment  thete  had  recochmended  a
 member  belonging  to  a  patticular  com
 mutiny.  There  were  statements  by
 responsible  members  of  the  Commu-
 nist  party.  The  Oficial  organ  of  the
 Communist  Party  published  that  a
 particular  community  is  not  repregent-
 ed  in  the  High  Court  and  go  a  member
 belonging  to  that  community  is  re-
 commended,  and  all  that.  Afterwards,
 when  the  appointments  were  made,  the
 member  belonging  to  that  community
 was  not  one  of  them.  Such  appoint-
 ments  are  not  published  before  they
 are  made,  and  such  recommendations
 are  confidential.  But  it  was
 given  publicity.  that  a  yarti-
 cular  member  from  a  particular  com-
 munity  had  been  recommended  for
 the  post.  Such  things  are  confidential
 records.

 Mr.  Deputy-Speaker:  That  turned
 out  to  be  wrong,  as  the  hon.  Member
 himself  just  now  said.

 Shri  Maniyangadan:  But  I  am  saying
 it  with  regard  to  the  Centra)  Govern-
 ment’s  responsibility.  The  Central
 Government  is  concerned  with  the
 rights  of  the  minorities.  That  is  how
 the  Central  Government  andthe
 Home  Ministry  are  ridiculed  or  found
 fault  with  by  them.  I  do  not  know
 whether  that  statement  saying  that
 such  a  recommendation  was  made  is
 correct  or  not.  But  there  was  the
 official  organ  of  the  perty,  and  the
 Kerala  Communist  Party  issued  8
 statement.  They  might  have  been
 informed  like  that.  I  do  not  know
 Anyhow,  such  a  thing  happened.  What
 I  submit  is,  the  Law  Commission's
 recommendation  that  the  Government
 or  the  Chief  Minister's  recommenda-
 tion  should  not  prevail  over  that  of
 the  Chief  Justice  of  the  High  Court  is
 an  ideal  one.  That  is  «  salutery
 principle,  and  that  must  be  accepted.
 But  I  do  not  know  how  the  instan
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 Mr.  Deputy-Speaker:  He  should  con-
 clude  now.  He  has  taken  25  minutes.

 Shri  Manbyangadan:  Regarding  the
 text-books  in  Kerala  there  was  a  lot
 of  complaint.  A  committee  was
 appointed  by  the  Government  of
 Kerala  itself.  They  submitted  a  report.
 After  the  report  was  submitted,  some
 reports  came  out  in  the  papers  saying
 that  that  report  was  adverse  to  the
 Government.  Then  there  was  a  press
 release.  One  of  the  members  of  the
 committee  said  that  the  press  releate
 was  wrong.  But  recently  it  8  stated
 that  the  report  ia  not  going  to  be  pub-
 lished.  I  request  the  Home  Minister
 to  get  @  copy  of  that  report  and  see
 what  the  contents  are,  and  see  that
 indoctrinisation  through  text-books  3९
 not  allowed.

 Mr.  Deputy-Speaker:  The  following
 are  the  selected  cut  motions  relating
 te  the  Demands  under  the  Ministry  of
 Home  Affairs  which  may  be  moved
 subject  to  their  being  otherwise  admuis-
 sible-—

 Demand  No.  of  Cut  Monon

 46  +318  (Disapproval  of  Paltcy),
 3%9  (Disspproval  of  Polycy).
 320  (Disapproval  of  Policy’

 Token
 20i,  314  (215,  216,  237,  218,

 sor  son  Py  ash  ase’  Ose,
 &o,  rg  642,  643,  644,  a.
 646,  (647,

 है?  54  है अ
 651,  673,

 674,  675,  687,  »  690,  Or,
 692,  708,  709,  770,  7,  722,
 783  Td  718,  776,  738,  729,

 Be  Bi  pe  Be  8  Be
 ‘802,  bo;  bos?  foe,  soy,  Bok,

 47  676  677  678
 48  202  682  a  684  685

 ea
 695

 १22
 द् St  652  653  654  655  SI0

 52  Si:

 eet
 oe Go  244  245  246  Er  249  250

 258  253

 for  Grants  १384

 Appointments  to  the  higher  judiciary
 dike  the  High  Courts  and  Supreme
 Court

 ॥. ह  Warior:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  to  Re.  ww

 Non-tmplementation  of  the  scheme  of
 separation  of  judiciary  from  the
 executive  in  all  States  in  the  Union

 Shri  Warior:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 tetaced  to  Re.  ४२

 Need  to  establish  permanent  benches
 of  the  High  Court  in  different  States

 Shri  Warior:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  to  Re.  .”

 Fatlure  to  arrest  corruption  im  the
 administration

 Shri  B.  C.  Mullick:  !  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  700

 Need  for  rehabilitanon  of  displeced
 government  servants

 Shri  L.  Achaw  Singh:  ६  beg  to
 move.

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100."

 Need  for  checking  corruption  and
 delay  in  the  disposal  of  cases

 Shri  L.  Achaw  Singh:  I  beg  to
 move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100."



 vas

 Need  for  revision  of  the  -vecruitment
 end-romotion  rules  of:  government

 Shri  bh  Achaw  Singh:
 move:

 “That  the  demen@  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100."

 Deputation  of  officers  to  the  Union
 Territories

 I  beg  to

 Shri  LL.  Achaw  Singh:  I  beg  to
 move:

 “That  the  demand  under  the
 heed  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  300.7

 Need  for  economy  in  expenditure  on
 हे  police

 Shri  L.  Achaw  Singh:  I  beg  to
 move:

 “That  the  demand  under  the
 head  Ministry  of  ‘Home  Affairs  be
 reduced  by  Rs.  700.7

 Reed  for  reorgranisation  of.  services
 in  the  Uniou-Territeries

 Shgl  L.  Achaw  Singh:  I  beg  to

 move:
 “That  the  demand  under  the

 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100.”

 Need  to  clarify  the  minority  rights
 granted  ाच्यगा,  article  30  of  the
 Constitution

 Shri  Frank  Anthony:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100.”

 Failure  to  establish  a  permanent
 bench  of  the  High  Court  at  Triven-

 Demands  MARCH  38  3908  for  Grants  7a

 Need  for  eppoiting  ह उ  Tribunal  te
 adjudicate  Orina  boundary  disputes
 with  Biher  and  Madhys  Pradesh

 का,  P.  K.  Deo:  I  beg  to  move:  .
 “That  the  Gemand  under,  the

 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100."

 Fatiure  of  the  Linguistic  Minority
 edequete

 Shri  P.  K.  Dee:  I  beg  to  move:
 “That  the  demand  under  the

 head  Ministry  of  Home  Affairs  he
 reduced  by  Rs.  100.”

 Failure  to  treat  some  communities  as

 Shri  M.  8.  Thakore:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  2089

 Failure  to  provide  adequate  safety  to
 the  Indian  citizens  living  on  borders
 of  Pakistan

 Shri  ह  R.  Patel:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100."

 Failure  to  implement  traffic  regula-
 tions  in  Dethié

 Sari  P.  RB.  Patel:  I  beg  to  move:
 “That  the  demand  under  the

 bead
 yay’

 of  Home  Affairs  be
 reduced  by  100."

 Desirability  of  establishing  develop-
 ment  boards  under  article  37i(3)  of
 the  Constitution

 हिल  ह  BR.  Patel:  I  beg  te  move:
 “That  the  demand  under  the

 head
 Miniatey  :

 of  Home  Affairs  be
 reduced  by



 ganas  under  Article  47  of  the
 Ronstintion  =  se  ्

 ‘Roel  B.  Das,  Gupta:  I  beg  to  move:

 Shri  B.  Das  Gupta:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  300.४

 Fatlure  to  wesue  directives  to  the  Gov-
 ernment  of  Bihar  to  safeguard  the
 ह... क  of  the  non-~-Hindi-speaking
 Huguistic  minorities  in  that  State

 Shri  B.  Das  Gupta:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100.”

 Failure  to  eliminate  corruption  in  the
 administration

 Shri  है,  Das  Gupta:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  £00."  ~

 Fatlure  to  provide  adequate  wmolu-
 mente  for  class  IiI  and  class  IV
 employees
 Shri  है,  Das  Gupta:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Re.  00.°

 Failure  to  achieve  administrative

 Shri  B.  Das  Gupta:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Re,  100."

 Demande  PHALGUNA  20,3890  (SAKA)  for  Grentz  7988

 Failure  to  establish
 an  ०  >+०१+«  -

 -@
 efficiency  in  the

 Shri  .B.  Das  Gapta:  I  beg  to  move:

 “That’the
 rane

 under  the
 head  Ministry  Home  Affairs  ‘be
 reduced  by  Rs.  100."

 Faiture  to’  implement  the  recom-
 mendation  of  the'S.R.C.  for  द...
 guarding  the  Knguistic  minorities  (a
 the  States  ०3  also  under  provisions
 of  Article  20  and  30  of  the  Consti-
 tution

 Shri  B.  Das  Gupta;  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100"

 Need  to  reduce  the  number  of  person-
 nel  in  departments  of  the  Central
 Government

 Shri  D.  R  Chavan:  I  beg  to  move:

 “That  the  demand  under  the  ‘

 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100.”

 Need  to  have  a  thorough  probe  into
 the  system  of  administration  ‘with
 regard  to  economy  end  efficiency

 Shri  D.  BR.  Chavan:  9  beg  to  move:

 “That  the  demand  under  the  ,
 head  Ministry  of  Home  Affaire  be
 reduced  by  Rs.  100."

 Need  to  constitute  a  Commission  to
 examine  the  administration  of  the
 Central  Government  with  regard  to
 efficiency  and  economy

 Shri  D.  B,  Chavan:  I  beg  to  move

 “That  the  demand  under  the
 head  Ministry  of  Hayne  Affairs  be
 reduced  by  Rs.  100."

 Fature  to  check  the  increasing  exper-
 diture  on  civil  administration

 Shri  D.  R,  Chavan:  I  beg  te  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  00.7
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 Failure  to
 —<_

 check  =  ह... अ

 ह... ह  D.  RB.  Chavan!  I  beg  to  move:
 “That  the  demand  under  the

 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100."

 Failure  to  effect  separation  of  the
 Executive  from  the  Judiciary

 “Shri  B.  Das  Gupta:  I  beg  to  move:
 “That  the  demand  under  the

 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100."

 Need  to  reorganise  the  States  on
 linguistic  basis

 Shri  B.  Das  Gapta:  I  beg  to  move:
 “That  the  demand  under  the

 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs  100”

 Need  to  reduce  the  expenditure  on
 wages  and  salanes  paid  to  officals
 of  the  Central  Government

 Shri  D.  R.  Chavan:  I  beg  to  move:
 “That  the  demand  under  the

 head  Munistry  of  Home  Affairs  be
 reduced  by  Rs  100.”

 Need  to  effectively  reduce  the  clerical
 work  wm  Government  Departments

 Shri  D.  R.  Chavan:  I  beg  to  move:
 “That  the  demand  under  the

 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs  100."

 Abnormal  merease  im  the  number  of
 officers  in  the  Secretariat

 Shri  Surendranath  Dwivedy:  |  beg
 to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Re  100."

 Activities  and  role  of  the  Intelligence
 सा हठ:

 Shri  Surendranath  Dwivedy:  I  beg
 lo  move:

 “That  the  demand  under  the
 head  Ministry  of  Heme  Affairs  be
 reduced  by  झ,  3097

 for  Grants  7290

 Need  to  complete  the  work  of  the
 reorganisation  of  services

 Shri  Surendrabath  Dwivedy:  I  beg
 to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs  7100.”

 Failure  to  take  adequate  steps  to  bring
 the  Scheduled  Caste  and  the  Sche-
 duled  Tribe  Community  on  a  par
 wrth  the  other  communities  in  the
 country  as  envisaged  by  the  Consti-
 tuhon

 Shri  Surendranath  Dwivedy:  I  beg
 to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs  100”

 Failure  to  remove  corruption  and
 nepotism  wn  the  admin:stration

 Shri  Sarendranath  Dwivedy:  I  beg
 to  move

 “That  the  demand  undér  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs  100”

 Method  of  verification  of  antecedents
 of  Government  employees  before
 employment  and  confirmation
 Shri  Warior:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs  400  7

 Diserrmination  between  States  m  the
 matter  of  verification  of  antecedents
 of  Central  Government  employees
 Shri  Warior:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100."

 The  amended  Government  Service
 Rules  applicable  to  Central  Govern-
 ment  employees
 Shri  Warter:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100."



 oe  ra  इक  2
 Need  to  end  the  deputations  of  police

 officers  for  mtelligence  work  in  the
 various  States

 ae

 Shri  Warior:  I  beg  to  move:
 “That  the  demand  under  the

 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs  7007

 7
 Adminstration,  of  the  Preventive

 Detention  Act

 Shri  Waripr:  I  beg  to  move
 “That  the  demand  under  the

 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs  400"

 Failure  of  the  working  of  the  ant
 corruption  department

 Shri  Warlor:  I  beg  to  move:

 “That  the  demand  under  the
 heed  Ministry  of  Home  Affairs  be
 reduced  by  Rs  100”

 Failure  to  ensure  proper  representa-
 hon  of  Scheduled  Castes  and  Sche-
 duled  Tribes  ह... उ  the  Central  Services

 Shri  Warler:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs,  100."

 Apomalies  in  the  working  of  the
 Cinzenship  Act  ,

 Shri  Warier:  I  beg  to  move:
 “That  the  demand  under  the

 head  Ministry  of  Home  Affairs  be
 reduced  by  Hs,  300."

 temporary
 long  periods  in  the  Central  Govern-

 ment
 :

 Shri  Warlor:  I  beg  to  move:

 Shri  Wartor:  I  beg  to  move:

 “That  the  demand  under  the”
 head  Muustry  6f  Home  Affairs  be
 reduced  by  Rs

 Grievances  of  Central  Secretarist
 Service  officers  and,  thar  excluston

 pe
 emergency  recruitment  to  the

 Shri  Warior:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs,  100."

 Anomahes  का  the  Central  Cinit  Service
 (Conduct)  Rules,

 te

 Shri  Warlor:  I  beg  to  move:

 “That  the  demand  under  the
 hesd  Minsstry  of  Home  Affairs  be
 reduced  by  Rs  100”,

 Attitude  of  disenmination  in  deahag
 with  the  Government  employets

 Shri  Warior:  |  beg  to  move:

 ‘That  the  demand  under  @e
 head  Munstry  of  Home  Affairs  be
 reduced  by  Rs  100"

 Faslure  to  wnplement  the  scheme  of
 separation  of  judicury  from  the
 executwe  to  all  States

 Shri  Amar:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs,  00.7



 head  Ministry  of  Home  Affairs  be
 aetuced  by  Rs,  100”

 Need  to  provide  adequate  safety’  to
 the  people  residing  on  the  Pakistan

 Need  to  give  recognition  to  Sindhi
 7  lenguage

 Shri  Assar:  I  beg  to  move:
 “That  the  demand  under  the

 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs,  100.”

 Need  to  bring  efficiency  in  adminis-
 tration

 Shri  Assar:  I  beg  to  move:
 “That  the  dwmand  under  ‘the

 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs,  100."

 Failure  to  reduce  the  increasing
 adininistrative  expenses

 Shri  Asst:  4  beg  to  move:
 “That  the  démand  under  the

 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs,  100.""

 Fajjure  to  mget  the  grievances  of  the
 Central  Secretariat  Officers  and
 particularly  their  exclusion  from
 emergency  recruitment  to  the  LAS.

 Shri  Aemr:  1  beg  to  move:
 “That  the

 depend
 ang  under  the

 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs,  100."

 Need  to  pppornt  a  Border  Commis-
 ह... उ  to  settle  ~porder  disputes
 between  Bombay  and  Mysore  States.

 Shri  Amar:  3  beg  ‘to  move:

 “That  the  0
 ्

 under  the
 Read  Ministry  of  Aftairg be reduced  by  Ra,  100."  ध

 Shri  M.  8.  Thakere:  I  beg  to  move:
 “That  the  gemand  under  the

 head  Ministry  of  Hohe  Affairs  be
 reduced  by  Rs,  200."  +

 Appointments  of  the  judges  m  the
 High  Couresine  =  +

 Shri  M.  8.  Thakore:  J  beg  to  move:
 “That  the  demand  under  the

 head  Ministty  of  Home  Affairs
 reduced  by  Rs,  ‘T00."

 Failure  to  protect  the  Indian  Nationals
 from  Pakistani  dacoits  on  the  borders

 Shri  M  B  Thakpre:  ]  beg  to  move:

 “That  the  demand  under  tle
 head  Ministry  of  Home  Affairs
 reduced  by  Rs,  100°

 Failure  to  provide  weapons  to  the
 villagers  to  protect  thesr  peraon  and
 property  from  Pakistani  raid  on
 the  borders  हे

 Shri  M,  B.  Thakere:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs,  100."

 Foilure  to  separate  judiciary  from
 executive  ‘

 Shri  M.  हि.  Thakore:  I  beg  to  move:

 “That  the  demand  under  the
 head  Police  be  reduced  by  Res.
 100."  e

 Need  to  abolish  the  Ministries  of
 Health,  Wheaton,  —Coriimunity
 Development  and  Agriculture

 Shri  B"  R.  Chavan:  I  beg  to  move:

 topes”  the  demand
 pie

 te
 head  Cabinet  be  reductd.  by, FR
 100.”



 ture

 Shri  D.  RB.  Chavan:  I  beg  to  move:

 “That  the  demand  under  the
 head  Cabinet  be  reduced  by  Rs.

 Need  to  reduce  the  excessively  large

 Shri  D.  R.  Chavan:  I  beg  to  move:

 “That  the  demand  under  the
 head  Cabinet  be  reduced  by  Res.
 100.”

 Increase  in  the  number  of  members  of
 the  Cabinet.

 Shri  Surendranath  Dwivedy:  I  beg
 to  move:

 “That  the  demand  under  the
 head  Cabinet  be  reduced  by
 Rs.  100.”

 Failure  to  solve  the  boundary  disputes
 between  Bihar  and  Orissa  and  Orissa
 and  Madhya  Pradesh.

 Shri  B.  ९,  Mullick:  I  beg  to  move:

 “That  the  demand  under  the
 head  Zonal  Councils  be  reduced
 by  Rs.  100.”

 Failure  of  the  Eastern  Zonal  Council
 to  assess  the  inconveniences  and
 atficulties  of  the  linguistic  minori-
 tes  in  the  States  within  its  jurisdic-
 tion.

 Shri  B.  Das  Gupta:  I  beg  to  move:

 “That  the  demand  under  the
 head  Zonal  Councils  be  reduced
 by  Rs.  1007
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 Failure  of  the  Eastern  Zonal  Counel
 to  make  recommendations  for  the
 redress  of  the  grievances  of  the
 Unguistie  minovities  in  the  member
 States  regarding  their  language  and
 culture.

 Shri  B.  Das  Gupta:  I  beg  to  move:

 “That  the  demand  under  the
 head  Zonal  Councils  be  reduced  by
 Rs,  100.”

 Failure  to  intervene  in  the  border  dis~
 pute  between  the  States  of  Mysore
 and  Bombay.

 Shri  D.  BR.  Chavan:  I  beg  to  move:

 “That  the  demand  under  the
 head  Zonal  Councils  be  reduced
 by  Rs.

 Failure  to  apply  the  principles  em-
 bodied  tn  the  Pataskar’s  Award  for
 the  adjudication  of  border  dispute
 between  the  States  of  Mysore  and
 Bombay.

 Shri  D.  BR.  Chavwan:  I  beg  to  move:

 “That  the  demand  under  the
 head  Zonal  Councils  be  reduced
 by  Rs.  100.”

 Indifferent  attitude  towards  Satyagrah
 agitation  going  on  in  the  border
 areas  between  the  States  of  Mysore
 and  Bombay.

 Shri  D.  है.  Chavan:  I  beg  to  move:

 “That  the  demand  under  the
 head  Zona)  Councils  be  reduced  by
 by  Rs.  100."

 Failure  of  the  Zonal  Councils  to  arrive
 at  amicable  settlement  regarding
 border  disputes  between  different
 States.

 Shri  Surendranath  Dwivedy:  I  beg
 to  move:

 “That  the  demand  under  the
 head  Zonal  Councils  be  reduced
 by  Rs.  100."
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 Need  to  reavlve  the  dispute  between
 Bihar  and  Orissa  regarding  the  claim
 on  Saraikala  and  Kharasacn,
 Shri  Surendranath’  Dwivedy:  I  beg

 to  move:
 “That  the  demend  under  the

 head  Zonal  Councils  be  reduced
 by  Ra,  100.”

 Appointment  of  High  Court  Judges
 Shri  Surendranath  Dwivedy:  I  beg

 to  move:
 “That  the  demand  under  the

 head  Administration  of  Justice  be
 reduced  by  Rs.  100."

 Need  to  take  steps  to  make  criminal
 justice  simple  and  inexpensive.

 Shri  Surendranath  Dwivedy:  I  beg
 to  move:

 “That  the  demand  under  the
 head  Administration  of  Justice  be
 reduced  by  Rs.  100."

 Need  to  appoint  sufficient  number  of
 Scheduled  Castes  in  police

 Shri  B.  C.  Mullick:  I  beg  to  move:
 “That  the  demand  under  the

 head  Police  be  reduced  by  Rs.  ३

 Need  to  reduce  expenditure  on  police

 Shri  D.  BE.  Chavan:  I  beg  to  move:
 “That  the  demand  under  the

 head  Police  be  reduced  by  Rs.
 100."

 Need  for  correcting  and  rectifying  the
 village-wise  language  data  of  Man-
 bhum  Sadar  (Purulia)  as  compiled
 in  the  ‘Language  Hand-book’  pub-

 by  the  Superintendent  of
 Census  Operations  in  छफ़ाका'
 June  958

 Shri  B.  Das  Gupta:  I  beg  to  move:
 “Thet  the  demand  under  the

 head  Census  be  reduced  by  Re.

 Need  for  an  effective  machinery  to
 carry  out  the  census  operations

 Shri  8,  Das  Gupta:  I  beg  to  move:

 “That  the  demand  under  the
 head  Gensus  be  reduced  by  Res.
 100.”
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 Need  for  a  separate  central  machinery
 for  census  operation  in  Bihar  for
 obtaining  correct  language  data.
 Shri  B.  Das  Gupta:  I  beg  to  move:

 “That  the  demand  under  the
 head  Census  be  reduced  by  Re.
 100."

 Need  for  settng  up  tribunals  to  de-
 cide  allegations  by  the  people  re-
 garding  census  operations
 Shri  B.  Das  Gupta:  I  beg  to  move:

 “That  the  demand  under  the
 head  Census  be  reduced  by  Rs.
 100.”

 Need  to  reduce  expenditure  on  police
 force

 Shri  Assar:  I  beg  to  move:

 ‘That  the  demand  under  the
 head  Police  be  reduced  by  Res.
 100.”

 Need  to  extend  the  Indian  Census
 Act  to  Jammu  and  Kashmir

 Shri  Assar:  I  beg  to  move:

 “That  the  demand  under  the
 head  Census  be  reduced  by  Rs.
 100."

 Need  to  have  survey  of  middle  class
 family  budget  in  all  States

 Shri  Assar:  I  beg  to  move:

 “That  the  demand  under  the
 head  Statistics  be  reduced  by  Re.
 100."

 Failure  to  stop  swindlings  in  cut-
 piece  cloth  trade  in  Delhi

 Shri  B,  C,  Mullick:  I  beg  to  move:
 “That  the  demand  under  the

 head  Delhi  be  reduced  by  Rs.
 100.”

 Allegations  regarding  police  high-
 handedness  in  Delhi

 Shri  Warior:  I  beg  to  move:
 “That  the  demand  under  the

 head  Delhi  be  reduced  by  Rs.
 100.”
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 Need  for  improvement  of  electric Riilure  to  provide  tinimum  water
 sipply  im  labour  colonies  in  Dethi
 Shri  Warter:  I  beg  to  move:

 Failure  to  provide  adequate  water
 supply  in  Delhi.

 ा  Agar:  I  beg  to  move:

 “That  the  demand  under  the
 4

 —
 Delhi  be  reduced  by  Rs.

 ॥  fad

 Failure  to  provide  adequate  transport
 service  in  Delhi

 Shri  Assar:  I  beg  to  move:

 “That  the  demand  under  the

 ror
 Delhi  be  reduced  by  Rs

 100.”

 Slow  progress  of  slum  clearence  in
 Dethi

 Shri  Amat:  I  beg  to  move:
 “That  the  demand  under  the

 Refusal  of  the  Mampur  Administra-
 tion  to  recognise  officially  the  State
 Transport  Workers’  Union
 Shri  L.  Achaw  Singh:  I  beg  to  move:

 “That  the  demand  under  the

 head
 Manipur  be  reduced  by  Rs.

 Need  for  grant  of  funds  for  reclarming
 amall  lakes  in  the  Manipur  valley
 Shri  L.  Achaw  Singh:  I  beg  to  move:

 “That  the  demand  under  the

 oe
 Manipur  be  reduced  by  Rs.

 Need  for  fixing  6  criterion  fob  grant
 of  aids  to  private  schools

 Shri  L.  Achaw  Singh:  I  beg  to  move:
 “That  the  demand  under  the

 Pos
 Mahipur  be  reduced  by  Rs.

 for  Grants  7300

 supply  in  Manipur
 Shri  L.  Achaw  Singh:  I  beg  to

 move:
 “That  the  demand  under  the

 head  Manipur  be  reduced  by  Rs.
 3000

 Need  for  implementation  of  Imphat
 Water  Works  Scheme

 Shri  L.  Achaw  Singh:  I  beg  to
 move:

 “That  the  demand  under  the
 head  Manipur  be  reduced  by
 Rs.  100.”

 Failure  to  eradicate  suntouchability
 from  the  country

 Shri  B.  0,  Mullick:  I  beg  to  move:
 “That  the  demand  under  the

 head  Miscellaneous  Departments
 and  Expenditure  under  the  Minis~
 try  of  Home  Affairs  be  reduced
 by  Rs,  100."

 Failure  to  wnprove  the  economic
 condition  of  the  scheduled  castes
 as  guaranteed  wm  the  Constitution  of
 India.

 Shri  8,  C,  Mullick:  I  beg  to  move:

 “That  the  demand  under  the
 head  Miscellaneous  Departments
 and  Expenditure  under  the  Minis-
 try  of  Home  Affairs  be  reduced
 by  Rs,  100.”"

 Failure  to  save  scheduled  castes  from
 exploitation

 Shri  है,  1०  Mallick:  I  beg  to  move:
 “That  the  demand  under  the

 head  Miscellaneous  Departments
 avid  Expenditure  under  the  Minis-
 try  of  Home  Affairs  be  red
 by  Rs,  100.”

 Need  to  give  tratning  to  scavengers
 for  better  jobs

 Shri  B,  ९.  Mullick:  I  beg  to  move:

 nd  Expenditure  under  the  Minis-

 wy
 of  Home  Affairs  be  reduced  by
 100.”
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 Need  to  asilocate  adequate  funds  to
 Orissa  for  providing  healthy  howses
 to  the  Scheduled  Castes.

 Shri  B.  C.  Mullick:  I  beg  to  move:

 “That  the  demand  under  the
 head  Miscellaneous  Departments
 and  Expenditure  under  the  Minis-
 try  of  Home  Affairs  be  reduced
 by  Rs.  100.”

 Need  to  allocate  sufficient  funds  to
 Orissa  for  granting  etipends  to  all
 Scheduled  Caste  students  in  premat-
 re  stage.
 Shri  B.  C.  Mullick:  I  beg  to  move:

 “That  the  demand  under  the
 head  Miscellaneous  Departments
 and  Expenditure  under  the  Minis-
 try  of  Home  Affairs  be  reduced
 by  Rs.  100."

 Need  to  allocate  sufficient  funds  to
 Oresa  for  granting  legal  assistance
 to  the  Scheduled  Castes.

 Shri  B.  0.  Mullick:  I  beg  to  move:

 “That  the  demand  under  the
 head  Miscellaneous  Departments
 and  Expenditure  under  the  Minis-
 try  i

 Affairs  be  reduced  by
 Rs.

 Delay  in  opening  of  classes  for  coach-
 mg  the  scheduled  caste  and  ssche-
 duled  tribe  students  for  IAS.  and
 IP.S.  examinations.

 Shri  8.  C.  Mullick:  i  beg  to  move:

 “That  the  demand  under  the
 head  Miscellaneous  Departments
 and  Expenditure  under  the  Minis-
 try  of  Home  Affairs  be  reduced
 by  Rs.  100.”

 Mr.  Deputy-Speaker:  The  cut  mo-
 tions  are  now  before  the  House.

 Shri  C.  RB.  Patiabhi  Raman  (Kumba-
 konam):  Mr.  Deputy-Speaker,  Sir,  I
 wish  with  your  leave  to  start  with  the
 Question  of  Scheduled  Castes  and
 Scheduled  Tribes  and  the  treatment
 meted  out  to  them.  I  want  to  tell
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 Indians  in  South  Africa
 our  treatment  here  is  worse,
 not  realise  what  kind  of  an
 sion  would  be  created  by  his  observa-

 ions  elsewhere.  That  is  to  say,  in

 |
 g

 countries  are  now  loeking  to  India  as
 the  example  in  these  matters.  They
 realise  that  India  is  now  proclaimed
 to  be  the  defender  of  the  depressed
 and  the  suppressed  backward  people.
 They  may  now  get  the  impression  that
 we  are  having  a  bad  state  of  affairs
 in  our  own  country,  and  so  they  will
 feel  that  we  have  no  right  to  take  up
 this  cause  further.  Therefore,  I  wish
 to  impress  upon  my  hon.  friend  that
 there  is  no  law  in  India  at  all,  keep-
 ing  back  the  members  of  the  Sche-
 duled  Caste  and  the  backward  classes
 from  any  position.  There  is  no  inhi-
 bition  at  all  against  them.  There  is  no
 handicap.  In  fact,  as  my  good  friend
 pointed  out  quite  correctly  and  he  is
 perfectly  entitled  to  say  it,  there  can
 be  watermen  belonging  to  these  back-
 ward  classes  in  all  the  Railway  sta-
 tions.

 Shri  ह  K.  Gaikwad:  On  a  point  of
 information.  The  hon.  Member  said
 that  there  are  no  laws  in  this  respect
 I  do  admit  that.  But  the  people  in
 India  are  observing  the  laws  mention-
 ed  in  Manu  Smriti,  Yagnavalkya
 Smriti  and  Narada  Smriti,  and  what
 they  have  written  in  those  smritis  and
 not  our  laws  made  here.



 ज
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 ent,  he  is  defeating  -his  purpose

 by  asking  for  a  separate  settlement  in
 various  villages  and  towns 3

 It  is  not  my  purpose  to  go  into  the

 Scheduled  Castes  I  know  of  one  per-
 son  who  very  nearly  stood  within  the
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 matter.  These  matters  are  m  the
 hands  of  a  veteran  Congressman,  a
 great  leader,  and,  belonging  to  his
 party,  it  will  be  embarrassing  for
 Me  and  to  him  to  pay  an  encomium
 to  him  on  his  stewardship  So  far  as
 the  Scheduled  Castes  are  concerned, the  very  best  is  being  done  for  them
 and  IT  hope  the  conditions  will  im-
 Prove  Of  course,  he  has  a  right  to
 say  we  are  falling  short  and  we  should
 try  to  umprove.  But  let  us  not  air
 our  views  here  and  complain  that  the... laws  are  against  them  and  so  on.

 I  was  rather  surprised  to  hear  my hon  fnend,  Shri  Frank  Anthony,  refer
 to  the  Kerala  education  case  m  the
 Supreme  Court  He  was  referring  to
 the  injustice—I  am  quoting  him—done
 to  the  religious  and  lhnguistic  mmori-

 i  i :

 it self  was  faulty,  is  really
 below  the  belt.  There  is  n
 venting  an  Anglo-Indian  school
 mg  their  own  method  of  educa
 But  the  moment  they  seek  the
 a  State,  they  must  conform  to
 rules  of  the  State.  As  ane  learned
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 people  and  there  is  no  discrimination
 at  all.  We  have  got  eminent  Muslim
 gentlemen  who  are  our  Ambassadors,
 Governors,  Judges  of  the  Supreme
 Court  and  so  on.  Mr.  Anthony  was
 referring  to  religious  and  linguistic
 minorities—a  Madrasi  in  Delhi,  a

 Peberi  in  Tamil  Nad  and  so  on;  there
 too,  he  is  not  quite  right.  There  is
 a  very  good  Madrasi  school  here  in
 Dethi,  and  our  Chief  Minister  gave  a
 handsome  donation  from  the  State.
 So  I  have  no  doubt  that  whatever  the
 political  affiliation  of  a  State  may  be,

 “the  administration  cannot  be  going  on
 discriminating  against  linguistic

 *smunorities.
 About  this  time  last  year,  there

 was  so  much  excitement  over  the
 formation  of  the  Delhi  Corporation
 and  so  on.  May  I  join  the  others  in
 paying  my  tribute  to  the  Home  Minis-
 try  and  the  Minister-in-charge  for  the
 efficient  way  in  which  Delhi  has  been
 demarcated  and  is  being  administered
 to-aay.  I  only  hope  that  the  hon.  Home
 Minister  will  give  more  strength  to  the
 Health  Minister  and  to  see  that  Ganga
 and  Yamuna  are  united  and  there  will
 be  good  water  supply  in  Delhi.  When
 a  reference  is  made  to  the  Health
 Minister,  he  refers  to  negotiations  with
 the  Punjab  Government  and  s0  on.
 It  is  really  very  necessary  that  the
 eapital  of  India,  which  is  in  many
 respects  much  bigger  than  Washington
 and  other  places,  must  have  a  good
 water  supply  and  other  health  fecill-
 ties.  The  traffic  arrangement  also  have
 improved  very  much  during  last
 year.  The  cyclists  are  not  riding  six
 abreast;  thev  have  come  down  to  four
 abreast.  I  hope  it  will  come  down  to
 two  abreast  and  then  gradually  ane
 riding  behind  the  other.
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 the  Deputy  Minister.  I  am
 survived  the  board  tragedy  and  she
 here  with  us  to-day.

 rt

 िक So  far  as  services  are  concerned,
 services  in  india  are  ceatiy  cur  gride.
 Nowhere  in  Asia  do  you  have  services
 as  in  India  Services  like  the  IAS,  IPS,
 etc.  are  a  great  unifying  factor  and
 hope  it  will  become  a  convention,  #
 not  a  rule,  that  at  least  a  third  of  the
 Central  services  in  each  State  should
 be  from  other  States.  That  will  go  a
 great  deal  towards  the  unification  of
 our  country.

 So  far  as  the  ban  on  re-employment
 of  Government  servants  is  concern-

 firms.  As  १  pointed  out
 they  are  in  service  on  the  2nd  of  a
 month  and  on  the  8th  or  l0th  of
 month,  they  go  toa  firm.  It  fr
 a  very  bad  impression  that  they  had
 already  planned  for  going  to  that  firm
 by  using  their  position.  It  is  rather
 ugly  and  it  should  be  prevented.

 It  must  also  be  borne  in  mind  that
 the  services  should  be  paid  well  and
 given  really  good  pensions,  because
 their  salaries  cannot  jump  with  the
 Yising  prices.  They  have  to  wait  much
 longer;  they  have  no  unione  and
 Tightly  so.  I  am  giad  that  the  किन

 dent,  on  the  advice  of  the  Home
 Ministry,  bas  relaxed  the  union  rules
 30  far  as  Government  Industrial  units
 &re  concerned.  It  is  only  proper  that
 they  should  have  the  right  to  form
 Unions,  because  their  functions  are
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 Gifferent.  But  so  far  as  the  other

 pension,  provident  fund,  etc.  I  am  all
 11.  increasing  their  pension,  railway
 facilities,  etc.  By  that,  we  will  not
 suffer  in  the  long  run,  because  they
 are  standing  by  us.  They  naturally
 cannot  have  union  rights  and  it  will
 ‘be  a  catastrophe  if  we  permit  them
 to  strike.  So  far  ag  Government

 cases  against  him  are  over.  After
 that,  by  all  means  take  effective  steps
 against  the  guilty.  It  has  now  become
 a  fashion  to  say,  if  not  openly,  that
 in  other  States  where  democracy  has
 crumbled,  quick  justice  is  being
 administered  in  dealing  with  black-
 marketeers,  etc.  We  do  not  know  the
 facts.  Quick  disposal  cannot  be  a
 substitute  for  real  justice.  It  is  much
 better  that  99  guilty  persons  escape
 ‘than  one  innocent  man  should  suffer.

 Shri  है.  R.  Patel:  I  thank  you  for
 the  opportunity  given  to  me  to
 express  my  views.  Is  it  not  a  pity
 that  there  ig  more  corruption,  nepo-
 tism  and,  at  the  same  time,  a  tendency
 among  the  people  to  break  laws,  to
 resort  to  violence  and  also  the
 tendency  on  the  part  of  the  police  and
 the  administrators  to  use  tear  gas,
 lathis,  etc,  when  a  veteran  politician
 and  statesman  is  in  charge  of  the
 Ministry  of  Home  Affairs?  Is  it  not
 a  pity  that  people  are  going  undemo-
 eratic  when  at  the  helm  of  our  Gov-
 ernment,  there  is  the  great  democrat

 -ef  the  world,  Shri  Jawaharlal  Nehru?
 Why  all  these  things?  It  is  very  easy
 to  find  fault  with  the  people.  But  the
 cause  lies  with  the  administrators,  the

 Demends  PHALGUNA  28,  880  (SAKA)  for  Grants  7308

 Ministers  and  the  Government.
 Naturally,  you  will  ask:  how  could
 the  Government  be  held  responsible
 for  this?  I  will  say:  unless  the  ८...
 ernment  becomes  democratic,  Govern~
 ment  in  all  walks  of  life  accept  demo-
 cratic  methods,  “follows  the  demo-
 cratic  methods,  I  do  not  think  the
 spirit  of  democracy  will  come  in  the
 people.

 What  is  happening  today?  <A
 defeated  member  can  be  promoted  to
 some  higher  post.  Is  it  the  democra-
 tic  way?  In  Gujerat  an  ex-Minister  of
 Bombay  was  defeated  in  the  general
 elections,  To  find  a  job  for  him,  he
 has  been  promoted  to  the  post  of
 Vice-Chancellor  of  the  Vallabhbhai
 Vidya  Pith.

 Shri  C.  M.  Kedaria:  The  previous
 Vice-Chancellor  was  also  defeated  in
 the  election.

 Shri  ह  B.  Patel:  The  whole  Vidya
 Pith  was  the  creation  of  Shri
 Vallabhbhai  Patel.  But  for  him
 there  would  not  have  been  the
 Vallabhbhai  Vidya  Pith  in  Gujerat.
 Such  cases  are  very  rare.  It  is
 Pandit  Malaviya  who  established  the
 Banaras  University.  He  was  never
 removed  from  his  post  by  the  Bri-
 tishers  though  he  was  taking  part  im
 politics.  The  Britishers  tolerated  him
 and  continued  him  as  Chancellor  of
 the  Banaras  University.  Then,  take
 the  case  of  our  great  poet  Tagore.  He
 created  a  University  in  Bengal.  But
 the  circumstances  in  which  the
 Vallabhbhai  Vidya  Pith  was  created
 were  different.  At  that  time  he  had
 no  farthing  with  him.  He  with  his
 two  friends  went  to  a  jungle,  a  pisce
 infested  with  dacoits,  a  place  where
 nobody  will  go,  and  began  his  work
 there,  and  after  great  labour  he
 established  this  University.  Natural-
 ly,  the  question  would  be  asked
 whether  he  has  completed  his  three
 years.

 Mr.  Deputy-Gpeaker:  How  is  this
 connected  with  the  Home  Ministry?



 Shri  ह  R.  Patel:  The  Home  Minis-
 try  is  responsibte  for  failing  to  create

 a@  democratic  atmorphere  dt  de  ‘cour
 try  in  all  walks  of  life.

 Mr.  Deputy-Speaker:  In  that  case,

 Shri  क्  B.  Patel:  It  is  not  so.  I
 think  you  have  not  heard  me.  You
 must  be  thinking  of  something  else.
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 Shri  P.  BR.  Patel:  My  submission  is
 that  under  article  355  it  is  the  duty
 of  the  Central  Government  to  ensure

 not  be  discussed  just  at  this  discus-
 sion.

 Shri  P.  BR.  Patel:  My  submission  is
 that  if  the  Home  Ministry  fails  to
 See  that  the  administration  in  the
 States  is  carried  on  in  a  democratic

 spirit  of  democracy,
 cracy,  in  the  people.

 Then,  what  do  we  find  in  Delhi
 proper?  What  is  the  standard  here
 by  which  we  can  judge  the  whole
 administration  of  the  country?  After
 all,  this  38  administered  by  the  Can-

 observe  traffic  rules?  Here  I  am
 talking  of  Delhi  proper?  On  a  cycle
 not  only  3,  or  4  but  5  people  are
 riding  with  absolutely  no  light  in  the
 night.

 Mr  Deputy-Speaker:  Did  he  report
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 the  people  go  and  complain?  Then,  towards  our  Constitution,  and  they
 ho  is  there  to  hear  the  complaint?  lose  respect  towards  our  democracy.

 t  is  another  aspact.  Then,  repect  So,  it  is  the  duty  of  the  Ministry  of
 Delhi  Home  Affairs  to  look  into  this.

 step  fur-
 Even  officers  have  no  We  have  got  the  Inteliigence

 for  ew.  give  one  Department.
 da

 are  spending  a  lot

 instance  nepotism.  OQ  the  Intelligence  Department.  If :  we  ok  ¢
 .  ७७  Intelligence  Department  is  intelli-

 S8nt  enough,  they  could  detect  these matter  which  can  only  be
 imagined  things  that  I  am  telling  to-day.  But,

 हे
 I  know  that  the  Intelligence  Depart-

 a  Ment  is  intelligent  enough  to  go  in
 been  appoin  With  the  times  and  earn  their  salary.

 to  a  particular  onl  But  pot  ms  They  are  not  in  a  position  to  dis-

 question  the uestion  is  asked,  answer  will  be:  Please  anybody  in  power.

 well,  that  was  a  discretion  used  at  To-day,  the  situation  at  the  district
 the  ‘time  (of  eppolntinent.  level  is  the  worst.  I  would  say  it  is

 deteriorating  day  by  day.  In  the
 The  second  aspect  is  corruption,  It  Doney  States  2  cer  tall  gow  Chat  the

 ig  creeping  into  our  administration.  People  know  that  in  a  district,  there
 Of  course,  we  have  got  the  Anti-  are  two  collectors.  One  is  de  jure
 Corruption  Department  and  s0  on.  Cpilector  and  the  other  is  de  facto
 If  we  ask  the  common  man  what  is  Collector,  The  de  facto  collector
 his  feeling,  the  common  men  feels  dictates,  not  in  writing,  and  the  de
 that  after  Independence,  corruption  Jure  collector  has  to  carry  out.  If
 and  nepotism  have  increased  by  ten  these  things  prevail  in  this  country
 times.  However,  this  is  a  matter  that  and  people  lose  confidence  in  demo-
 the  hon  Home  Minister  should  look  racy  and  if  they  take  to  violence,
 anto,  Why  should  we  blame  the  people?

 Are  we  not  the  persons  to  be  blamed
 Why  are  the  people  losing  faith  in  first?

 democracy?  I  will  give  one  instance  I  say  that  mm  all  these  committees
 more.  We  have  got  private  concerns  that  are  formed  at  the  district  level,—
 here,  foreign  concerns,  no  doubt,  oi]  at  the  State  level  even,  I  can  say—
 concerns,  If  we  take  a  look,  we  find  You  do  not  find  anybody  who  is  not
 highly  paid  persons,  specially  some  favoured  by  persons  in  power.  In  my
 near  relatives  of  X  Y  2,  and  these  district,  honorary  magistrates  had
 people  have

 "in
 engaged  them.  What  been  appointed.  Honorary  magis-

 to  certain  other  cases  even.  Let  us  hersons  holding  some  Congress  office
 go  to  some  near  relatives  of  persons  in  the  district.  That  is  so  every-
 placed  in  power.  I  fail  to  see  how  Where  in  the  Bombay  State.  Every-
 within  seven  years  of  Independence  showers  praise  on  the  admini-
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 obligation  on  the  State  to  make  pro-
 ~vision  for  that.  My  submission  is,  if
 this  38  done,  then,  most  of  the  trouble
 in  boundary  questions  would  be
 lessened.  On  the  contrary,  I  say
 something  else.  I  tell  you,  I  had
 been  to  Dhanu,  a  taluk  which  is  on
 the  border  of  Bombay.  Up  to  the
 beginning  of  +1948,  there  were
 Gujarat;  primary  schools  and  Marathi
 schools.  But,  after  Independence,  all
 the  Gujarat:  primary  schools  have
 been  stopped  and  children  are  forced
 to  learn  Marathi.  Now  the  charge  is
 levelled  against  others  that  others  are
 trying  to  or  some  say  that  they  want
 to  Hindiise  and  this  and  that.  I  do
 not  charge  anybody.  I  would  submit
 one  thing  to  our  hon.  Home  Minister
 that  he  may  look  into  the  matter  and
 ask  the  States  to  make  provision  for
 education,  for  primary  schools  only
 in  the  language  that  the  perents
 desire.

 Lastly,  one  point  only  I  would  like
 to  make,  and  that  is,  under  the  Cons-
 fitution,  it  has  been  obligatory—I
 would  not  say  obligatory;  it  is  in  the
 discretion  of  the  President—to  form

 Development
 Councils.  My  submission  is  that  they
 should  be  elected  if  you  want  just  to
 create  a  sense  of  goodwill  towards
 democracy  and  faith  in  democracy.

 Shri  Ayyakannn  (Nagappattinam-
 Reserved-Sch.  Castes):  Mr.  Deputy-
 Speaker,  while  supporting  the
 demands  of  the  Ministry  of  Home
 Affairs,  may  I,  in  all  humility,  submit
 to  this  House  that  never,  perhaps,  in
 the  history  of  India,  we,  the  Indiana,
 have  enjoyed  the  united,  solid,  and
 peaceful  government,  down  from  the
 Puranic  age.  Apart  from  this  very
 pleasant  position,  may  I  also  express
 that  it  is  only  now  that  individual
 liberty  and  freedom  and  free  exercise
 of  mind  is  enjoyed  in  this  regime
 This  is  a  matter  to  be  congratulated
 by  one  and  all  in  this  House.

 ह  hrs.

 Regarding  administration,  I  would
 like  to  add  a  few  words.  In  the
 whole  world,  I  believe,  we  are  having
 one  of  the  best  administrative
 machineries.  I  am  speaking  so  far
 as  efficiency  is  concerned,  but,  in  6
 Welfare  State,  more  efficiency  alone
 is  not  sufficient,  but  the
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 mean  that  they  should  not  support
 the  objectives  and  ideals  and  the
 constitutional  directives.  So,  for  the
 effective  implementation  of  our
 Constitution,  I  would  like  to  submit
 that  certain  public-spirited  young
 men,  noted  for  their  scholarship  and
 enthusiasm  in  certain  subjects,  should
 be  taken  in  our  administrative  system.
 Tt  is  not  a  new  thing.  In  America  it
 is  done  In  Hitler’s  Germany  and
 Mussolini’s  Italy  they  were  able  to
 fulfil]  it.  They  had  such  men  in  the
 administrative  set-up.  So,  they  were
 able  to  give  full  implementation.  So,
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 necessary.  We  should  go  into  the
 basic  things  and  we  should  think  of
 some  more  rational  basis  by  which  we
 can  achieve  our  fesire  in  the  matter
 of  removal  6f  untouchability.  For
 this  purpose,  a  psychological  revolu-
 tion  should  be  brought  about.  This
 cause  has  been  adumbrated  by  the
 Father  of  our  Nation,  Mahatma

 have  not  done  all  that  we  shonld  do
 in  this  direction.  Our  Home  Minis-
 ter  is  noted  for  his  erudition  and
 :-holarship.  With  his  enthusiasm  for
 these  unfortunate  people,  he  has  done
 a  good  lot  when  he  was  the  Chief
 Minister  in  छक  and  with  all  hig
 influence,  and  the  influence  of  our
 Prime  Minister,  we  will  be  able  to
 elevate  this  community  under  the
 present  regime.  If  at  all  this  com-
 munity  is  to  be  elevated,  it  is  to  be
 done  under  the  present  regime  We
 should  not  have  a  revival  of  casteism.
 So,  we  should  see  that  all  efforts  are
 taken  in  this  direction

 Su,  Shri  H.  N.  Mukerje:  and
 Shri  Pattabhi  Raman  pointed  out  that
 even  in  certain  cases  where  they  have
 secured  high  percentage  of  marks,
 they  were  ignored.  So,  we  have  to
 take  a  hberal  view.  The  Home
 Minister  has  been  kind  enough  to
 give  directions  to  the  Ministry  that
 whenever  they  come  across  scheduled
 caste  officers,  the  officers  in  charge
 should  look  into  their  cases  very
 leniently,  sympathetically  and  liberal.
 ly.  The  officers  are  not  sympothetic
 enough  to  appreciate  the  spirit  uf  our
 Constitution  and  the  period  within
 which  this  is  required  to  be  done.  We
 have  got  so  many  gradatiuns  of
 society.  Some  of  them  are  not  able
 ta  come  out  of  their  old  prejuaices.
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 Government  hag  done  a  lot,  and  no
 Government  can  do  everything.  I
 can  assure  you  without  fear  of  con-
 tradiction  that  the  Government  have
 done  their  utmost.  The  Minister  at
 the  top  is  a  veteran  fighter,  and  he

 To  overcome  this  we  have  to
 some  means.



 out  these  places,  would  have
 ‘been  convinced,  and  he  would  not
 Ihave  made  the  remarks  that  he  has
 Dow  made.

 was  not  offering  any  help.  When
 they  could  understand  the  need  for
 Government  assistance,  an  approach
 was  made  to  the  Home  Minister  at
 the  Centre,  and  he  was  kind  enough
 to  grant  Re.  94:50  lakhs  for  the  Second
 Five  Year  Plan  period,  but  they  were
 not  able  to  spend  the  entire  amount
 Even  for  the  amount  that  has  been
 spent  by  the  organisation.  they  have
 not  been  able  to  find  the  vouchers  and
 the  matter  is  now  under  acrutiny
 On  the  last  occasion  when  there  was
 a@  question,  the  Home  Minister  was
 pleased  to  state  that  they  were  not
 able  to  find  the  vouchers.  There  are
 concrete  cases  of  embezziement  and
 misappropriation  by  the  workers

 Of  course,  I  have  great  regard  for
 the  leaders  like  Nabha  Krishna
 Chaudhuri  and  Anna  Saheb  Sahasra-
 buddhe,  but  what  about  the  workers
 Personally  I  have  got  great  regard
 for  the  integrity  and  honesty  of  the
 Jeaders,  but  they  have  not  been  able
 to  utilise  the  amount,  and  sums  have
 been  embezzied  and  misappropriated

 Bcf
 these  workers.  They  are  going  to
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 resort  to  satyagraha.  If  they  go  to
 the  courts,  I  think  it  will  affect  the
 organisation  very,  badly,  and  for  that
 reason  they  afe  going  to  resort  to
 this  satyagraha  in  a  month  or  80.
 The  pian  is  in  progress.  This  is  the
 position

 Moreover,  some  special  officer  of
 the  Government  of  India  from  the

 studied  the  position  there.  In  the
 Times  of  India  an  article  has  appear-
 ed  under  the  caption  Debacle  of  the
 Bhoodan  Movement  m  Koraput  Dis-
 trict.  If  you  are  pleased  to  go  through
 that  article,  you  will  find  how  the
 position  has  deteriorated

 It  is  not  the  fault  of  the  Govern-
 ment  of  Orissa  nor  the  Government  of
 India.  As  a  matter  of  fact,  the  Orissa
 Government  is  always  ready  to  find
 the  money  for  the  development  of
 the  Bhoodan  movement.  If  the  scheme
 goes  through,  the  land  problem  in  the
 tribal  areas  will  be  solved.  So,  why
 should  the  Government  of  Orissa  stand
 in  the  way  of  the  implementation  of
 the  scheme’?

 He  has  said  that  the  amount  at  the
 disposal  of  the  Government  of  Orissa
 for  removing  untouchability  is  mis-
 used  I  may  submit  that  all  the
 Members  representing  Orissa  State
 are  not  Congress  Members.  If  it  is
 correct  to  say  that  the  amount  placed
 at  the  disposal  of  the  Orissa  Govern
 ment  was  misused  for  political  pur-
 poses,  I  think,  it  is  also  true  in  the
 case  of  the  other  political  parties,  be-
 cause  the  organisation  through  which
 the  amount  is  spent  is  composed  of
 other  political  parties  also.  The
 General  Secretary  of  the  Deht  Jati
 Sangh  is  a  Ganatantra  Parishad  leader.
 If  the  allegation  is  correct,  then  the
 amount  is  used  by  the  other  parties
 also.
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 Shri  Gurendranath  Dwivedy:  I  am
 giad  that  he  admits  that  for  political
 purposes  this  is  being  misused.

 Au  Hen,  Member:  It  is  used  for
 election  purposes  also.

 Shri  Ranganna:  I  personaliy  know
 that  the  appointment  of  these  workers

 that  has  been  made  will  be  ten-
 able.

 °

 26.9  bra.

 (Saar  C.  R  Parranur  Raman  mm  the

 to
 proper  economic  development  of
 people  in  the  tribal  areas.
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 who  will  be  in  charge  of  those
 schemes  must  be  trained  and  seasonad
 social  workers.

 connection,  and  that  is  that  the
 schemes  for  poultry  farming,  piggery
 ete.  are  worked  by  the  community
 development  projects,  but  the  schemes
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 request  the  Home  Minister  to  see  that
 some  machinery  is  appointed  to  look
 te  the  interests  of  the  Adivasis  who
 are  the  real  sons  of  the  soil.  or

 to-
 improve  the  political  awakening  and
 also  the  economic  situation  of  the

 im  the  States  as  well  as  at  the  Centre.
 These  people  have  to  shoulder  res-
 ponsibilities  because  in  the  States
 there  are  gram  panchayat  movements,
 co-operative  movement  and  so  on.
 Unless  people  are  well  trained,  they
 will  not  be  able  to  become  useful
 partners.  If  the  Governments  of  the
 States  as  well  as  the  Government  at
 the  Centre  have  got  any  interest  in
 the  welfare  of  these  people,  the
 education  system  prevalent  in  the-
 tribal  areas  must  be  reorientated.

 In  the  upper  reaches  of  the  river
 valley  projects,  there  is  soil  erosion.
 To  counteract  this  soil  erosion,
 there  sre  soil  conservation  schemes.
 But  for  the  implementation  of  these
 schemes.  the  State  Government  has  to
 give  a  matching  grant.  When  the
 State  Government  is  not  able  to  give
 the  matching  grant,  the  schemes  that
 are  to  be  worked  out  in  the  upper
 reaches  of  the  river  valley  projects
 are  not  implemented.  Of  course,
 there  is  a  provision  here  in  the
 Centre  that  subsidy  will  be  given  to
 the  tribal  areas  to  the  extent  of  cent.
 per  cent.  But  that  is  only  in  respect
 of  soi]  conservation;  for  the  adminis-
 trative  charges,  the  State  Govern-
 ment  has  to  bear  25  per  cent.  I  think
 if  this  aid  is  not  given  to  the  extent
 of  cent.  per  cent,  the  schemes  will
 not  be  implemented.

 Many  lands  of  the  tribal  ह...
 are  acquired  for  working  the  river
 valley  projects.  But  the  compensation
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 river  valley  projects,  ‘here
 ™  be  a  machinery  to  see  that  the
 interests  of  these  tribal  people  are
 protected.

 Very  recently  there  have  been  cases
 in  «Rourkela  and  Hirakud.  Some
 tribal  people  have  been  affected  by
 these  projects,  but  no  such  steps  have

 “been  taken,  though  several  represen-
 tations  have  been  made  by  the  Gov-

 ‘ernment  of  Orissa  as  well  as  by  some
 Political  organisations.  So  these
 things  must  be  looked  into  so  that
 ‘the  tribal  people  may  not  be  affected
 miserably—which  is  the  present
 “position.

 Coming  to  the  housing  problem,  in
 urben  areas  the  Governments  in  the
 States  as  well  as  at  the  Centre  have
 ‘been  implementing  a  low  income
 housing  scheme  and  a  middie  income
 housing  scheme.  But  in  the  tribal
 areas  as  well  as  in  the  areas  where
 the  Scheduled  Caste  people  are  living,
 there  is  no  such  scheme.  Unless  such

 schemes  are  there  for  these  people,  I
 think  the  housing  schemes  will  not  be
 able  to  give  proper  benefit  to  people
 ‘who  deserve  such  help.

 Coming  to  the  Tribal  Advisory
 Councils,  the  recommendations  made
 by  these  Councils  must  be  implement-
 ed.  In  the  Tribal  Advisory  Board,

 Tecently  a  recommendation  was  made
 ‘to  the  effect  that  loans  advanced  to
 the  tribal  people  and  not  peid  beck

 -within  three  years  must  be  written
 of.  But  that  has  not  yet  been  im-
 plemented  by  the  State  Governments.

 will

 Finally,  I  may  say  one  thing.  This
 is  not  a  tribal  question;  it  is  a  ques-
 tion  of  the  welfare  of  the  staff  of  the
 Government  of  India  and  of  the  State

 be  taken  imto  consideration.

 Mr.  Chairman:  The  next  two
 speakers  whom  I  would  call  are  Shri
 Bangshi  Thakur  from  Tripura  and
 Shri  Achaw  Singh.  Shri  Bangshi
 Thakur.

 An  Hon  Member:  He  is  not  here

 Mr.  Chairman:  Shri  Achaw  Singh.

 Shri  L.  Achaw  Singh  (Inner  Mani-
 pur):  Mr.  Chairman,  Sir,  I  have  mov-
 ed  a  number  of  cut  motions  ang  =  I
 would  like  to  say  a  few  words  in
 support  of  them.

 ‘The  functions  of  the  Home  Ministry
 are  the  maintenance  of  law  and
 order,  the  contro!  of  the  civil  services
 and  the  amelioration  of  the  backward
 classes.  ह औ  feel  that  in  none  of  these  #



 The  disquieting  feature  of  the
 administrative  system  of  this  country

 as  well  as  in  the  economic  sphere.

 Next,  I  would  like  to  come  to  the
 question  of  recruitment  to  the  Sec-
 retariat  services.  The  system  of
 recruitment  is  unscientific  and  unsuit-
 छत  to  the  present  day  needs  of  the
 country.  In  the  Central  Secretariat
 Services,  the  posts  of  L.D.Cs.  and  75
 per  cent.  of  the  U.D.Cs.  and  assist-
 ants  and  supervisory  posts,  grade  पा
 are  filled  through  the  U.P.S.C.  exami-
 nations  and  appointments  to  Grade  I
 and  Grade  II  are  made  on  the  basis
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 make  service  their  career;  and  should
 get  higher  posts.

 I  will  now  come  to  workers’  parti-
 cipation  and  the  welfare  measures  of

 ances  and  in  that  case  they  need  not
 gO  on  applying  unendingly  to  the
 authorities  for  the  removal  and  re-

 In  the

 and  they  have  to  appeal  unendingly
 to  the  higher  authorities.

 Now  I  would  like  to  draw  the
 attention  of  the  Home  Ministry  to  two
 matters  relating  to  All  India  Services.
 In  the  first  place,  there  is  a  general
 fall  in  the  standards.  The  U.P.SC.
 report  for  1957-58  has  observed  that
 the  number  of  candidates  competing
 at  the  examinations  conducted  by  the
 Commission  is  becoming  dispropor-
 onately  high  compared  to  the  num-
 ber  of  posts  available  for  appoint-
 ment.  The  number  applying  for  these
 examinations,  nineteen  for  civil  ser-
 vices  and  eight  for  defence  services,
 was  56,956  for  about  700  posts.  The
 report  also  says  that  the  remarks  of
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 the  examiners  on  the  performance  of
 candidates  in  the'  written  examina-
 tions  show  that  the  general  standard
 of  attainment  is  going  down.  Fur-
 ther,  it  has  observed  that  apart  from
 the  difficulty  of  finding  accommods-
 tien  for  so  many  candidates  there  is
 the  serious  difficulty  of  finding  an
 adequate  number  of  suitable  exami-
 ners  and  ensuring  uniformity  of
 standard.  So,  the  general  experience
 is  that  it  has  been  increasingly  d:ffi-
 cult  for  the  Government  and  for  the
 Commission  to  secure  the  requisite
 number  of  suitable  candidates.  I
 feel  that  something  should  de  done  to
 remove  this  difficulty.  Secondly;  I
 would  like  te  refer  to  the  nennle  of
 the  border  areas  who  are  manly
 backward  in  education  and  they  have
 been  complaining  that  they  have  not
 got  sufficient  representation  in  the  All
 India  posts  under  the  present  system.
 These  U.P.S.C.  examinations  benefit
 only  the  regions  that  are  highly  ad-
 vanced  and  industrialised  and  where
 modern  education  started  much  esrlier
 and  these  regions  always  capture  the
 majority  of  the  posts  and  the  back-
 ward  and  border  regions  have  been
 deprived  of  their  share  in  the  adminis-
 tration.  So,  the  employment  avenues
 have  not  been  increased  in  the  border
 areas  like  the  N.ELF.A,  Naga  Hills,
 Tuensang  area,  Manipur,  Tripura  and
 Himachal  Pradesh.  It  is  time  that  the
 Government  revised  the  existing  pro-
 cedure  of  recruitment  of  All  India
 posts.  It  is  suggested  thet  in  future
 the  posts  should  be  filled  by  the
 U.P.S.C.  examinations  according  to  the
 regions  which  have-already  been  creat-
 ed  and  not  on  an  All  India  basis
 This  would  enable  the  border  areas
 to  get  their  due  share.  Then,  Sir,  I
 would  like  to  refer  to  the  increase  in
 expenditure  under  the  Ministry  of
 Home  Affairs.  The  increase  in  expen-
 diture  on  police  ts  not  justified.  The
 Home  Ministry  is  in  charge  of  the
 Union  Territories,  and  it  has  also  got
 overall  control  over  the  law  and  order
 situation  in  the  whole  country.  In
 many  States  dacoities,  firings  and
 murders  are  on  the  increase,  and  in
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 these  States
 insecurity

 te  life  and.  pro-
 perty  is  also  the  of  the  day.

 Sir,  the  number  of  police  firings  has
 increased  after  independence.  The

 qT  ii

 the slight

 Pa te  g
 F
 ul

 is  in  the  name  of  self-defence.  I  fee!
 that  the  police  code  should  be  amend-

 “Mill  or  there  is  actual  killing  the
 police  should  open  fire.

 I  would  also  like  to  deal  with  the
 problems  facing  the  Union  territories.

 २  deiang  t  one  of  those  Union  दष्ला-
 tories.  I  would  like  particularly  to
 deal  with  the  problema  facing  the
 Union  Territory  of  Manipur.  The  ad-
 ministration  of  this  area,  including  the
 administration  in  the  centrally  ad-
 ministered  areas  of  Naga  Hills,  Tuen-
 sang.  N.E.F.A.,  Himachal  Pradesh  etc.,
 has  not  improved  in  the  least.  The
 common  experience  is  that  big  officers
 deputed  to  these  territories  do  not
 care  to  learn  the  loca)  dialect,  the
 local  language,  their  customs  end
 manners,  and  therefore  do  not  know
 the  problems  and  difftculties  of  those
 areas  intimately.  In  my  own  area
 these  areas  have  never  been  visited
 by  these  people.  The  practice  before
 independence  was  that  some  of  these
 officers  would  go  to  these  areas  and
 learn  the  actus!  state  of  things  and
 then  govern  according  to  their  ex-
 perience.  The  position  now  is  that
 most  of  these  high  officials  coming
 from  Delhi  would  not  like  to  take  a
 hazardous  journey  in  the  hills  and  go
 into  the  interior  parts.  In  fairness  to
 the  British  officers,  Sir,  it  must  be
 said  that  before  joining  the  civil  ser-
 vice  or  six  months  efter  joining  the
 civil  service  they  had  to  learn  the
 local  dialect.  It  was  made  a  condition
 in  the  British  Government.  Now
 these  people  would  never  care  to
 speak  the  language  in  that  eres.
 Sometimes  they  are  rather  afraid  to
 take  hazardous  journeys  in  the  hills
 and  jungles.  Indian  officers  of  the
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 LAS.  and  LPS.  seldom  visit  the  in-
 terior  areas  of  the  hills.  Of  the  six
 Chief  Commissioners  of  Manipur  only
 Mr.  Moon  used  to  visit  Tameniong,
 headquarters  of  the  Tamenlong  Sub-
 division.  He  went  on  foot  there,  a
 distance  of  80  miles  and  went  also
 into  the  interior  areas  and  hills  in
 other  parts  of  Manipur.  But  none  of

 ‘the  other  five  made  serious  efforts  to
 know  the  local  conditions  in  these
 hills  and  in  the  interior  parts.  None
 of  them  made  serious  efforts  to  learn
 Manipuri,  but  Mr.  Moon  himself  made
 serious  efforts  and  learned  Manipuri

 In  this  connection  I  would  also  hke
 to  refer  to  the  actual  state  of  things
 happenmg  there  Some  honest  and
 efficient  officers  are  posted  there,  but
 they  are  not  allowed  to  stay  there
 Jonger,  whereas  retired  military  offi-
 cers  and  some  inefficient  men  are
 allowed  to  stay  longer  and  their
 terms  of  services  are  extended  from
 time  to  time.

 In  this  connection,  I  would  hke  to
 refer  to  a  press-cutting.  But  before
 I  do  that,  I  would  Ike  to  say  that
 most  of  the  heads  of  departments  are
 chosen  from  among  the  retired  off-
 cers;  some  of  them  are  deputed  on
 Promotion  with  fat  salaries  and  allow-
 ances,  and  the  local  people  have  not
 been  given  a  chance  Out  of  a  dozen
 officers  working  as  heads  of  depart-
 ments  under  the  Manipur  Adminustre-
 tion,  only  one  or  two  have  been  given
 the  chance,  but  then,  in  most  of  the
 other  departments,  the  local  officials
 have  either  been  discharged  or  revert-
 ed  or  transferred  and  they  have  been
 given  no  chance  to  become  heads  of
 departments  This  state  of  affairs  has
 created  great  discontent,  and  much
 diseontent  3s  prevailing  in  thexe  areas
 Exactly  the  same  thing  has  been  given
 ७७६  in  the  press.

 I.  may  now  refer  to  the  press-
 cutting.  It  is  from  the  Statesman,
 and  the  news  is  given  by  the  corres-
 pondent  of  the  Statesman  at  Shillong.
 It  is  about  the  grievances  of  the
 Naga  Hills  employees.  Those  people
 have  submitted  a  memorandum  to  the
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 Governor  of  Assam,  and’I  shall  read
 portions  of  the  press-cutting:

 “The  memorandum  details
 grievances  against  the  new  ad-
 ministrative  set-up  in  the  area
 which,  it  says,  has  failed  to  win
 the  people’s  confidence  and  hes
 caused  ‘widespread  confusion  end
 anxiety’...  .”

 Mr.  Chairman:  Order,  order  I  do
 not  think  the  hon.  Member  :s  right
 in  doing  that  He  is  bringing  out  the
 case  of  an  individual;  I  think,  or  the
 case  of  an  individual  admunistrator.
 It  has  already  been  ruled  that  such  a
 thing  should  not  be  done  .

 Shri  L.  Achaw  Singh:  It  5  a  general
 case,  and  I  would  like  only  to  refer
 to  certain  matters  which  have  been
 agitating  the  minds  of  the  people
 there

 Mr.  Chairman:  That  memorandum
 refers  to  a  particular  officer  or  an  ad-
 muinistrator

 Shri  L.  Achaw  Singh:  No,  Sir.  It  is
 a  general  memorandum  about  the  con-
 ditions  of  the  new  set-up  there,  end
 about  the  deputation  of  high  officers
 from  one  place  to  the  other,  and  about
 the  retired  mulitary  officers  in  remote
 areas.  I  would  lke  to  read  a  small
 peragraph  and  then  pass  on.  Regard-
 ing  the  administration,  the  memoran-
 aim  says’

 “Imports  of  favountes  and  ex-
 military  officers,  mostly  from  the
 NEFA  area,  has  wtroduced  8
 peculiar  mentality  in  the  adminis-
 tration.  Civil  servants  and  spe-
 c‘alized  personnel  are  being  push-
 ed  to  the  background  Except
 m  a  few  cases,  the  ex-military
 officers  have  brought  with  them  a
 milhtary  mentality  which  acts  as
 a  curd  on  populer  aspirations”

 This  state  of  affars  is  prevailing
 in  Mampur  also.  That  is  why  I  would
 appeal  to  the  Home  Minister  to  cofi-
 sider  the  matter  and  devise  ways  and
 means  to  get  rid  of  this  discontent
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 थो कदम

 विधान  सभा  के  सदस्य थे  इससे  प्रम्दाजा
 WaT Wr जा  सकता  है  कि  उनको  जनता  की

 हिमायत  हासिल  थी  -  भौर  वह  एक  समय
 मंत्रिमंडल के  सदस्य  भी  रह  चुके  है  ।  तो
 उनके  झनुभव  का  साम  उठाकर  ये  दो  समितिया
 काम  करती  है  -  घधर  झाज  ये  समितिया
 न  होतीं तो.  दिल्‍ली  की  प्रबस्था  क्या  होती
 यह  सोचने की  बात  है  !

 जनसाधारण  धधिकारी  बे  से  बहुत
 कतराता है  भशौर बह  समझता  है  किये

 अफसर  हैं।  शौर  भफसर  से  मिलने  में  एक
 तो जग  साधारण  को  थोड़ी  हिचक  होती  है,
 घौर  प्रगर  हिचक  न  भी  हो  तो  प्रफसर  के
 पास  जाने  के  लिये  पहले  उसके  tte  we  के

 पाथ  बागा  पढ़ता  है,  उससे  समय  लेना

 पढ़ता है  हौर  उसके  ।  अफसर से  मिला
 था  सकता है  .  हिकिम  इन  दो  द्ष्यक्षों के

 पाल  थागा क्क्  ही  सरल हैं  ।  उस  तक
 शाइनी  धासानी  ते  था  सफता है  और  धपफ्भी

 Demands  PHALGUNA  mt,  it80  (SAKA)  for  Grants  nis

 बात  उनके  सामने  र्स  सकता  है।  इसके  भशावा
 दे  सारी  दिल्‍ली  का,दौरा  म॑।  करते  रहते  हैं

 झौर  लोगों  से  मिलते  रहते  हैं।  इस  प्रकार

 इन  समितियों का  कार्य  संतोषत्रद हैं  41

 लेकिन  मैं  गृह  मंत्री  जी  से  यह  गुम
 निवेदन  करना  चाहता  हूं  कि  यदि  इन  प्रध्यक्षों

 को  तसिक  शौर  भभिका र  दे  दिये  जायें  जिनसे

 यह  ाव  दे  सके  झोर  उनका  सीबा  पालय

 हो  सके  तो  बहू  अधिक  उपयुक्त  होगा  ।

 होम  गार्ड  के  सम्बन्ध  में  एक  सदस्य  में

 कहां  कि  इसमें  राजनीतिक  दलों  को  लिया

 जानेगा  शौर  दलवन्दी  की  बात  होगी  |

 जहां  तक  मुझे  पता  सगा  है  वह  यह  है  कि

 होमगार्ड  में  जो  व्यक्तित  लिये  जायेंगे  मे  ऐसे

 होगे  जो  कि  कहीं  या  तो  किसी  सरकारी  विभाग
 में  काम  करते  होंगे  या  किसी  निजी  संध्या  में

 झबवा  किसी  उद्योग  चन्घे  में  लगे  होंगे  ।

 पडा  bre.

 (Mn.  Derury-Seeamme  in  the  Chair]

 उन्हीं  लोगों  को  होम  गाई  में  लिया  जायना
 झौर  द्वोम  गार्ड  में  लिये  जाने  से  पहले  उनको
 प्रपने  कार्यालय  से,  जहां  कि  ने  काम  करते  हैं,
 झमा--परमिक्षन--जेनी  पड़ेगी  *  उस
 के  बाद ही  वे  होम  गार्ड  में  प्रविष्ट  हो  सकेंगे  4

 एक  माननीय  सदस्य  ने  कहा  कि  उस  पर  खर्च
 किया  जायया,  जब  कि  पुलिस  वर्गरह  मौजूद
 है:  किन्तु  में सदन  को  बताना  चाहता  हूं
 कि  उस  पर  खर्च  होने  को  कोई  बात  नहीं  है  1
 ये  सोग  प्रपने  भ्रतिरिक्त  समय  में  झा  कर
 ट्रेनिंग  सेंगे  ध्ौर  काम  केग

 एक  बात  की  तरफ़  झौर  में  माननीय
 मंत्री  जी  का  ध्यान  आकषित  करना  चाहता

 हूं  भौर  वह  है  बाख्यन्दी  के  विभन  में  |
 “क्यों  ज्यों  सुरक्षि  पमज्यों  चहें,  त्यों  त्यों  creme
 जात"  ह. फ  ज्यों  ज्यों  हिरन  दौकता  जाता

 है,  त्यों  श्यो  बह  wen  जाता  है--अहां
 तक  मैंने  देखा  है,  ६... 3  में  ही  बकस्था



 7357  Demands  MARCH  1,  ‘1099

 कभी  बस  प्रभाकर]
 श्ाथ  हो  रही  है  |  जन-सम्पर्क  समिति  की

 एक  सीटिय  में  दास्णम्दी  कौ  चर्चा  हुई  थौ
 wa  अध्यक्ष  ने  यह  बताया  कि  पहले  तो  समझ-
 दार--  समझदार  से  मतलब  बालिग  से  है--

 *लोग  पीते  थे,  किन्तु भव  सुना  गया  है  कि  यह
 कसा  विद्यार्थियों में  भी  फैल  गई  है  शौर  सिर्फ
 लड़कों थे  हूं.  नहीं,  लड़कियों में  भी  है  ।
 शब  यह  काम  फैशन  के  नाम  पर  होने  लगा
 है  t  विश्ञार्थी  होटलो  में  जाते  हूँ  झौर  वैब
 सगा  सेते  हैं  -  इसके  झतिरिकत  थोड़ी  छट

 झौर  हो  गई  है  भौर  वह  भह  है  कि  दे  ष्
 बलों  में  नाइट-रैस्ट  के  नाम  पर  शराब

 दी  जाती है  भौर  जिस  अ्रधिकारी  को  प्रसन्त

 करना  होता  है,  उसको  वहां  ले  जा  कर
 सरसता  से  प्रसन्न  कर  लिया  जाता है  |
 मैं  माननीय  मंत्री  जी  से  कहता  चाहता  हू
 कि  इस  तरह  के  जो  होटल,  श्स्टरां  शौर

 कसब हों, हों,  उन  पर  पूरी  तरह  से  निगरानी की
 जाय  और  जो  झधिकारी  वहा  जाते  है,  उन

 प्र  नजर  तली  जाय  ।

 इसके  ध्तिरिक्त  में  यह  भी  कहना  चाहता

 हुं  कि  मदिरा  छी  डिग्री  घटा  दी  गई  है  भौर
 उसके  बढने  से  शराब का  नशा  घट  गया  है,
 जिसका  परिणाम  यह  है  कि  पहले  जहां
 एक  बोतल  पीनी  पड़ती थी,  वहा  & "ह

 दो  बोतल  पगी  पड़ती  हैं।  जो  लोग  झासन

 से  डरते हैं,  वह  तो  खैर  उसी  को  प्रष॒क्त करते  है,
 किन्तु  जो  शासन  से  नहीं  डरते  हैं,  खन्होंन

 ्स्य्य  झपनी  शराब  बनानी  शुखू  कर  दी  है  ।
 दिल्‍ली  में  नायायज  दाराब  बनाने  की  बहुत
 ही  भट्टिया  हैं  -  इसका  एक  सब  से  ह | ल

 कारण  यह  है  कि  जो  व्यक्ति  नाजायज  शराब
 पीता  हुआ  पकड़ा  जाता  है,  जब  उसको

 पकड़ कर  अदालत  में  पेश  किया  जाता  है,
 सो  उसको  अधिक  से  भ्रधिक  पचास  रुपये

 आुर्माता  किया जाता है धौर जाता  है  भौर  बह  उसी  समय

 -स  | 3  दे  कर  धर  भ्राकर  फिर  ही  कास
 करना  द्र  कर  देता है।  महीते दो  महीन

 के  बाद  कमर  फिर  पकड़ा  जाता  है,  तो  फिर

 पचास  रुपये  जुर्माना  दे  चाता  है  |  पहले  तो
 यह  बचने  के  लिये  प्रतियाद  भी  करता  था,
 लेकिन  ह थ  हालत  यह  है  कि  वह  सफाई में
 meng  भी  पेश  नही  करता हैं,  क्योंकि  गयाहों
 को  लाने  के  जाने  भोर  उनकी  तीमारवाशी
 करने  में  उसको  बड़ा  शकट  शौर  dee

 मालूम  होता  है।  प्रय  तो  वह  सौधे  कह  देता
 है  कि  हा  मैने  नष्  किया  है,  मुझे  वष्ड  दे
 दीजिये  ।  हमारे  जो  न्यायकर्ता  हैं,  बे  उसको

 दण्ड  के  नाम  पर  पचास  दपये  जुर्माता  कर  देते
 हैं,  जिसको  वह  पहले  ही  जब  में  डाल  कर
 अपने  साथ  ले  जाता  है  और  उसी  समय
 निकाल कर  दे  देता  हैं।  मैं  माननीय गृह
 मन्नो  जीसे  बहुत  ही  चिन  शब्दों मैं मैं
 श्राग्नह  करना  चाहता  हू  कि  इस  ह... उ  को
 धौर  कठिन  कर  दिया  जाय  झोर  केवल  धर्ज-
 दह  के  बजाय  ऐसे  सोभो  को  कुड  शारीरिक

 दया  भी  दिया  जाता  चाहिये,  जो  कि  कारा-
 बास  का  हो  भर  उसमें कम  से  कम  दो  महीने
 से  छ.  महीन  तक  दण्ड  होगा  चाहिये,  ताकि

 जब  बहु  दो  महीने जेल  में  रहे,  तो  कम  से  कभ
 उस  झबधि में में  तो  बह  यंह  कुकमें  गर  गे  सके

 झौर  कानून  को  ने  तोड़  सके  1  प्रथम  तो
 ऐसे  लोग  पकड़  में कम  आाते  हैं,  क्योंकि
 लोकल  पुलिस  से  उनकी  दुधा-सल्ताम  रहती
 है  शौर  उसकी  वजह  से  बहुत  सी  बार  यह
 देखा  गया  है  कि  समय  से  पहले  ही  उनको

 सूचना  मिल  जाती  है  भौर  जो  कुछ  भौ  मामला

 होता  है,  उसको  जुर्द-बुर्द  कर  दिया  जाता  है  d
 27  kes,

 मैं  माननीय  गृह  मभी  जी  को  इस  ae
 के  लिये  धन्यवाद  देगा  चाहता  gf  fee  दिल्‍ली
 में  दबी  आन्दोलन  बड़ी  सफलतापूर्वक  जला

 है  भौर  उसमें  इस  बार  झाला  से  अधिक
 सफलता  श्राप्त  हुई  है  t

 है
 उनके  सम्बन्ध  में  मैं  मानगीय  भृह  मंत्री  जी
 का  ध्यान  श्राकधित  करमा  wre  हूं  ।
 रिपोर्ट  में  कहा  गया  है  कि  जो  राजनीतिक
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 बीछित  ' दिस्प्लेस्थ  हैं,  उनको  सौ  गज  जमीन

 दी  गई  है  भौर  पांच  सौ  शयय  दिये  गये  हैं,
 या  चिवे  जायेंगे  ।  मैं  कहता  चाहता  हूं  के  जो *  राजनीतिक पीड़ित  गांवों  में  रहते हैं  भौर
 जिनके  पास  झपना  कहने  को  चर  नहीं  है,
 अगर  उनको  भी इस  तरह के  तो  गज  जमीत
 बांच  में  या  शहर  में--जहां  भी  उपसब्ध

 हो--दे  दी  जांव,  तो  बहुत  भ्रच्छा  हो  ।

 जहां  सरकार की  शोर  से  गन्दी  बस्तियों  के
 लोगों  को  बसाया  जा  रहा  है,  हरिजनों  को
 असाया  जा  रहा  है,  डिस्प्सेस्ट  प्सेन्ज  को

 साया जा रहा है , जा  रहा  हैं,  वहां  झगर  झाप  दस,
 बीस,  प्यास  राजनीतिक  पीड़ितों  को  भी,

 लो  कि  गांवों  में  रहते  हैं  भौर  जिनके पास
 अपना  कहने  को  मकान  नहीं  है,  एक  प्लाट
 दे  दें  भर  थोड़ी  ग्राथिक  सहायता  दे  दें--
 आधिक  सहायता  न  भी  दें,  तो  उन  को  कर्ज

 दे  दें,  तो  हमारे  बहुत  से  राजनीतिक  पीडित,
 जो  बहुत  कुर्वस्था  मैं  है,  झपना  सिर

 छिपाने  के  लिय  प्पना  घर  बना  सकेंगे  ।  मैं

 अनुरोध  करना  चाहता  हूं  कि  माननीय
 मंत्री  थी  इस  शोर  ध्यान  दें  ।

 झब  मैं  कुछ  शब्द  हरिजनों  के  बारे  में

 कहना  चाहता  Fd  t  दिल्‍ली  क॑  गावों  में  दो  तरह
 की  जमीनें  है--एक  जमीन  तो  वह  है,  जो  कि
 कादत  होती  है  और  दूसरी  मकबज़ा  मालिकों
 सी  जमीत  है  |  मकव॒ज़ा  मालिकों  की  जमीन
 लगभग  उतनी  हो  है,  जिलनी  कि  rer  की
 जमीन  है  |  मकबूड़ा  मालिक  की  जमीन  का
 अर्थ  है  बह  जमीन,  जो  लोगों  ने  अपने  निजी
 नाम  से  बंजर  छोड़ी  हुई  भी.  या  जो  कायत  में

 नहीं  भाती  थी  झौर  बेकार  पडी  हुई  थी  t  में

 आहता  हूं  कि  उस  अमीन  को  बहा  के  हरिजनों
 कौ  सबिसत  को-झापरेटिव  सोसायटीड  बना
 कर  दे  देगा  चाहिए  Fy  में  चाहता  हूं  कि  केद्र  की
 शोर  से  इस  तरह  का  झादेश  होता  चाहिए.
 जिससे  कि  उस  लोगों  की  बेकारी  कृछ  दर
 हो  सके  |  जब  भूमि  सुधार  कानून  नहीं  बना
 था,  तो  उन  लोगों  को  बटाई  की  जमीन  मिल
 जाया  करती  थी  भौर  उस  से  एन  को  कुछ  न  कुछ

 for  Grants  7340

 लाभ  हो  जाया  करता  था,  लेकिन  भूमि  सुधार
 कासूत  के  लागू  होते  से  बटाई  पर  जमीन  सही
 मिलती  है  |  में  ात  हूं  कि  इस  तरह  की

 आमील  उन  लोगों  को  दे  देनी  चाहिए,  जिस  से
 उन  लोगों  में  जो  बेकारी  बढ  रही  है,  वह  दूर
 हो  सके  q

 उपाध्यक्ष  महोदय  :  माननीय  सदस्य  अब
 लत्म  करने  का  प्रयत्न  करे  ।

 ली  नयल  प्रभाकर  :  में  ने  अमी  शुरू
 किया  है  ।

 उपाध्यक्ष  अहोदय  लेकिन  में  ने  घड़ी
 को  देखना  है  ।

 की  मबल  प्रभाकर  :  में  शीध्र  समाप्त
 कर  देता  हु  ।

 हमारे  यहा  देहात  में  दो  हिस्से  है--एक
 तो  वे  लोग  हैं,  जो  खेती  करते  है  भ्रौर  एक  मे
 लोग  है,  जो  खेती  नहीं  करते  हैं।  जो  लोग
 खेती  नहीं  करते  हैं,  वे  झपने  गांव  में  जिस

 जगह  पर  बैठे  हुए  है--कानून  की  दृष्टि  से  सौ
 बह  बभहू  जिस  के  कज्जे  में  है,  जहां  उस  का
 मकान  बता  हुआ  है,  वह  उस  की  ood
 उस  के  मालिक  हैं।  यह  ठीक  है  ।  फिन्तु  जब
 बह  बात  प्रयोग  में  आती  है,  तो  वह  नही  हो
 पाती  है  ।  वहा  पर  बह  बाल  चलती  रहीं  है  ।
 इसका  कारण  यह  होता  है  कि  कोई  लिखित
 प्रमाण  मौजूद  नहीं  होता  है  ।  ऐसी  भ्रवस्था  में
 में  कहना  चाहता  हू  कि  जो  नान-एग्रिकलचरिस्ट
 लोग  हैं,  उनके  मकानों  की  जो  जमीन  है,
 इसके  बारे  में  प्रगर  उनको  कोई  प्रमाणपत्र
 नहीं  दिया  जा  सकता  है  तो  कोई  न  कोई

 दूसरा  प्रबन्ध  अवश्य  होना  चाहिये  में  समझता

 हैं  यह  बड़े  यक्ष  की  बात  होगी  अगर  माननीय
 मंत्री  अहोदय  कोई  इस  तरह  का  प्रबन्ध  कर  दे
 कि  उनको  कोई  इस  तरह  का  प्रमाणपत्र  या
 कोई  पट्टा  या  सनद  दे  दी  जाये  जिस  से  कि
 उनका  जिस  भूमि  के  ऊपर  मकान  बना  ह्म  है,
 बड़  उसकी  हो  जाये  ।  यदि  ऐसा  कुछ  प्रबन्ध
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 कर  दिया  गया  तो  वे  भ्रापफो  हृदय  से  भम्यवाद  अवसद  प्रदान  किये  जाने  को  प्राभश्यकता  हैं,
 देंगे  ॥  झौर  इससे  कौई  इन्कार  भी  नहीं  कर  सकता है।

 किन्तु  मेरे  भाई  गायकवाड़  साहब  ने  जो  मुख.
 झब  मैं  किन्ीय  हरिझन  कल्याण  मंडल  के  कड्टा  है  यह  प्रकटतः  सही  नहीं  है,  प्रमाणतः

 बारे  में  एक  बात  कहना  चाहता  हूं  |  उसकौ
 मीटिस्स  साल  में  दो  बार  gi  हो  होती  हैं।  भगर
 दो  बार  की  बजाय  चार  बार  उसकी  भीटिग्स

 हों,  तो  झच्छा  रहेगा  ।

 एक  बात  में  यह  भी  स्पष्ट  कर  देना  चाहता
 हू ंकि  हरिजनो  में  हमारे  कुछ  भाई  इस  तरह  के
 हैं  जिन  के  परिवार  के  परिवार  तो  बौद्ध  हो

 गये  है  भौर  में  खुद  भी  बौद्ध  धर्म  r  विश्वास
 रखते  ¢  किन्तु  जब  कहाँ  नकिरी  चानें  का
 सिलसिला  होता  है  या  नौकरी  की  बात

 होती  है,  तब  ये  हरिजन  बन  जाते  है।  ऐसा  भी

 होता है  कि  जब  कभी  कही  म्यूनिसिपल  कमेटी
 में  चुनाव  लड़ते  के लिए  खडे  होने  का  सवाल
 शाता  है,  या  पालियामेंट  में  व्वड़े  होने  का सवाल
 आता  है  या  अबसर  आता  हैं  तब  वे  हरिजन
 हो  माते है  हैं।  जब  वह  वक्त  निकल  जाता  है  तो

 बाद  में  फिर  &  बौद्ध  हो  जाते  है  और  बौद्ध
 रहते हैं।  वे  एक  जाति  विशेष  को  भी  कोमते  हैं,
 उसको  गालियां  देते  है  शौर  उसके  साथ  बुरी
 तरह  से  पेश  पते  है  ,  में  चाहता  हैं  कि सरकार
 इस  सम्बन्ध  में  भी  कुछ  सोच  विचार  कर  ले
 झौर दे  लोग  जोकि  अपने  आप  को  हरिजन  नही
 मानते  हैं,  जो  झपने  श्राप  को  भ्नुसूचित  नहीं
 मानते  हैं  किन्तु  श्रपता  काम  तिकलवाने  के
 लिये  ही  भपने  आप  को  भ्नुसूचित  घोषित
 करते  हैं,  उनको  प्रमुसूणित  न  माना  जाये  ।

 स्त  में  एक  बात  कह  कर  में  समाप्त
 कर  दंगा  t  यहा  पर  यह  कहा  गया  है  कि  ,

 हरिजनों  की  भवस्था  विनअति-दित  दयनीय

 होती  जा  रही  है  भौर  जितनी  हम  शाशा  करते
 @  कि  आषिक  दृष्टि  से  उनकी  हालत  में  सुधार
 होगा,  उत्तवा  सुधार  नहीं  हो  था  रहा  है  1  मै
 समझता  हूं  कि  उनको  ऊंचा  उठाने  के  लिये,
 उनकी  आधिक  कवा  सुधारने  के  लिए,  उनको
 अमाज के  कसर  शंगों  के  बरावर  लाने  के  लिंब,

 सही  प्रतीत  नहीं  होता  है  ।  उन्होंने  मनुस्भृत्ति
 इत्यादि  का  हवाला  दिया  है।  में  चाहता  हूं
 कि  झाप  देखें  कि  एक  वह  जसाता  था  जिसको
 कि  मनुस्मृति  का  खमाना  कहां  जा  सकता  था
 झौर  एक  झाज  का  जमाना  है  शौर  इन  दोनो
 जमानों  के  फासले  को  झाप  देखे  दौर  यह  भी
 देखें  कि  हम  उससे  कितना  चागे  निकल  शाये

 हैं।  भाष  देखें  कि  उस  जमाने  में  कितने  भ्रत्याचार
 ८ अ  पर  होत ेथे  और  [.  कृपा  a 7 किरती

 सुख  मौर  सुविधायें  प्राप्त  हूं  -  प्रापको  भाहिये
 कि  श्राप  इन  दोनों  में  फर्क  देखें  -  जितनी  झाज

 हम  को  सुख  सुविधाये  मिली  हुई  हैं,  उनके  लिए
 हम  को  कम  से  कम  झाभार  ता  प्रदर्शित  करना

 ही  भाहिये  ।  भ्रभी  भी  जो  हमारी  समस्‍यायें
 है,  जो  हमारी  कठिनाइया  हे  उनके  निवारण
 के  लिये  हमें  कहना  चाहिये  भौर  प्रयत्न  करना

 चाहिये  कि  वे  भी  हल  हीं  में  माता  हूं  कि
 आज  भी  छुप्राछुत  पूर्णत  मिदी  नहीं  है  भौर

 इसको  मिटाने  के  लिये  हमें  काफी  प्रयत्न  भी
 करना  होगा  किन्तु  में  श्रापकों  बतलाना

 चाहता  हूं  कि  जब  में  बचपन  में  स्कूल  पढ़ते
 जाता  था  उस  समय  जितनी  छप्ाछुत  मेरे  साथ
 बरती  जाती  थी,  उतनी  छंग्राछुत  झाज  जब
 मेरे  थष्न्य  स्कूलों  में  पढ़ने  के  लिए  जाते  है,
 उनके  साथ  नहीं  चरती  जानी  है  1

 उपाध्यक्ष  महोदय  यह  जो  में  घंटी  बजा

 रहा  हूं  यह  मानमीय  सदस्य  के  लिये  ही  बजा

 रहा  हु  शौर  माननीय  सदस्य  इसकी  कोई
 पया  ही  करते  प्रतीत  नहीं  होते  -  भव  ाप

 बचपन  की  बात  में  चले  भये  हैं  ।

 aft  यस  प्रभाकर  :  बचपन  की  वात  को

 ब्त्प  करके  भय  में  जगानी  कौ  बात  पर  भा

 जाता  हूं  t
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 t  बीस  सिंगट  से  धिक  वह  से  चुके खत्म  करें  ,
 हैं  जबकि  बाकी  शवस्‍्यों  को  केबल  ete

 t  कि  मैं  दिल्ली  की  बात  मन  करू  शौर  दूसरे
 श्थानों  पर  भी  जा  कर  के  देखू  |  मैं  उनको
 बतलाना  चाहता  हूं  कि  मैं  दिल्ली  के  भ्रतिरिक्त

 बसरी  जगहों  पर  भी  गया  हूं  भौर  वहां  जाने
 का  मुझे  अवसर  मिला  है  धौर  मैंने  देखा  है  कि
 जो  हिन्दुस्तान  दस  बरस  पहले  का  था  बह
 झाज  का  नहीं  है,  उसमें  जमीन  भासमान  का
 भ्रन्तर  झा  गया  है,  यह  हमें  मानना  पहेंगा  qd

 किन्तु  मैं  यह  भी  कहना  चाहता  हू  कि  छुभाछत
 पूर्णत'  श्ब्स्म  नहीं  हुई  है  जौर  उसके  लिये  हमें
 भी  धौर  प्रयत्न  करने  होगे  q  मेरे  कहने  का

 तात्पय  यह  है  कि  इस  दिशा  में  जितने  हमारी
 सरकार  नें  ब्रयत्म  किये  हूँ,  उन  के  लिये  हमें
 झाभार  प्रदर्शित  करना  चाहिये,  उन्हें  सविनय

 स्वीकार  करना  चाहिये  और  जो  करने  को

 बाकी  है,  उसके  लिये  हमे  सरकार  से  बराबर

 आग्रह  करते  रहना  चाहिये  ।

 पंडित  ह (ह  मारायस  ह ,  (शिव

 पुरी)  :  कृच्णं  बन्दे  जयदुगूरुम्‌  a

 माननीय  उपाध्यक्ष  महोदय,  लम्बे  समय

 के  मैं  माननीय  सदस्यो  के  द्वारा  गृह  मंभालय

 पर  किये  जाने  वाली  झालोचना  को  सुन  रहा

 हूँ  ।  मैं  जानता  हूं  कि  झासन  के  सामने,  भेरे

 राज्य  के  सामने  कई  कठिनाइयां  हैं।  भ्रपने

 चर  की  मीसि  के  सम्बन्ध  में  मैं  यह  देखता  हूं
 कि  दो  प्रकार  के  दबाव  मेरे  घर  पर  भाये  हैं
 शौर  उन  के  कारण  मेरे  घर  कौ  नीति  लितनी

 ै...  चितनी  सुध्यवस्थित  शौर  देश  के  लिये
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 कल्याणकारी  बननी  चाहिये  थी  ठतती  ह. द

 नहीं  सकी  है  I  उसका  कारण  महू  है  कि  ow
 तो  मेरे  देश  के  लोगों  का  प्रजातंत्र  के झाबार
 पर  चलने  का  स्वभाग  नहीं  है  धौर  दूसरा
 बहू  कि  देवा  दास,  रहा  भौर  राज्यतंत्र  के

 अन्तर्गत  पिसता  रहा  और  ह  राज्यतंत्र  भी

 एक  विदेशी  राज्यतंत  I  इसके  कारण  स्वस्थ

 बायुमंडल  में  रह  कर  पने  गृह  का  निर्माण

 करने  के  लिये  जिस  प्रकार  की  स्वस्थ  बृद्धि
 समाज  की  होंगी  चाहिये  उस  प्रकार  की  बुद्धि
 का  शब  तक  निर्माण  नहीं  हो  सका  है।  उसी
 समाज  में  से  शासन  के  संचालक  चले  भा  रहे
 हैं  ।  इसके  कारण  उनके  मस्तिष्क  में  भी  वह

 क्युं  बायुमंडल  निर्मित  नहीं  ह््भा  है  जो  राज्य
 को  चलाने  के  लिये  होना  चाहिये  ।

 इसके  कारण  मेरे  देश  की  जो  गृह  नीति  है

 वह  अभी  तक  सम्पूर्ण  रूपेण  निर्दोष  नहीं  होने
 पाई है  ।  दूसरा  कारण  यह  है  कि  इस  समय
 सारे  ससार  का  वायुमडल  विषाक्त  हो  रहा  है

 और  उसका  प्रभाव  मेरे  देश  पर  भी  पड  रहा  है  |
 उस  प्रमाव  का  प्रत्यक्ष  परिणाम  यह  है  कि

 एक  तो  प्रमरीका  मेरे  देश  पर  दबाव  ढाल  रहा
 है  और  दूसरे  रूस  दबाव  डास  रहा  है  भौर
 इन  दोनों  दबावों  में  स ेसलिकल  कर  घर  को

 चुप्ट,  बलशाली,  शक्तिशाली,  सम्पन्न,  स्वाव-
 लम्बी  और  न्यायपूर्ण  मार्ग  पर  डालते  हुए
 उसकी  उन्नति  करने  का  काम  कोई  सरल
 काय  नही  है  |  लोग  केवल  झालोचना तो  करते
 है  लेकिन इन  सब  जोज़ों  को  झोर  ध्यान  देना

 पसन्द नहीं  करते  है  ।  मैं  जानता हूं  कि  मेरे
 गृह  मंत्री  महोदय  बड़े  भ्रनुभवी  है,  विद्वान  है,
 योग्य  हैं  और  बड़ा  संघर्ष  करते  रहे  हैं
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 होगे  हुये  भी  पिसते  रहते  हैं।  में  तो  समझता हूं
 कार  मिलने के  कारण लोग  बदमा  पेट  भरते

 कि  देश  का  सबसे  सुन्दर  बौर  स्वंत्रय  भवसर  'की  स्थिति  में  पहुंच  फे ई  धौर  नाम  धो  क्ति
 सब  होगा  जब  वृद्ध  भरों  में  ध्रानन्दपूर्वक  बैठ  है  देश  का  भौर  मरते  है  अपना  पेट,  गही  हो
 कर  भगवान  को  स्मरण  करेगे  ौर  नौजनान  गया  है  हमारा  काम  55  यदि  लोगों  से  यह
 परिश्रम  करने  के  लिये  चझागे  भागेंगे  ।  परन्तु
 हया  यह  देश  की  दयनीय  स्थिति  नहीं  है,
 डयनीय  झवस्था  नहीं  है  कि  नौजवानों  को
 जिनकी  सेवा  करनी  चाहिये  थे  दिग  रात  हमारे
 लिये  चिम्तित  रहते  हैँ  ?  यह  देश  के  लिये
 कोई  उत्तम  बात  नहीं  है  1  फिर  भी  वह  जो
 अथक  परिश्रम  कर  रह ेहै  उसके  लिये  उसकी
 झवस्वा  झौर  स्थिति  को  ध्यान  में  रख  कर  मै
 उनके  सामने  सुज्ञाव  रखना  चाहगा  ।

 ये  समझता  हू  कि  एक  तरफ  प्रमरीका
 अपना  दबाव  डाल  कर  झौर  केबल  कर्जा  देकर,
 पैसा  देकर  देश  में  सम्पन्नता  लाने  के  लिये

 हमको  बल  प्रदात  करता  है  छेकिन  उसी  के
 साथ-साथ  करोडों  डालर  इस  देश  में  मेज  कर
 मिशनरियों  को  देकर  उनको  सरकार  विरोधी
 कार्य  करने  के  योग्य  बनाने  का  प्रयर्न  भी
 करता  है।  दूसरी  तरफ  एशिया  झपने  कम्यु-
 निज्म  के  द्वारा  इस  सरकार  के  कार्य  में  बाधा
 डालने  के  लिये  तोड़  फोड  पैदा  करने  वाली
 स्थिति  उत्पन्न  करता  है  1  जब  ये  दोनो  चीजें
 टकराती  है  तो  इस  घर  के  जो  शुमजिन्तक  है
 @  कहते  है  कि  हमारी  मरकार  बड़ी  निकम्मी

 है,  काम  नही  कर  रहो  है।  यह  दो  प्रकार  का
 जो  दबाव  झाया  है  उसको  देखते  हुये  देश  के

 शुभचिन्तक  यदि  वास्तव  में  न्याय  बुद्धि  के
 साथ  सरकार  के  साथ  सहयोग  करें  और  इन
 दोनो  प्रकार  को  शक्तियों  को  दबाने  में  सहायता
 ब्रदान  करे  तो  देश  को  च्ागे  बढ़ाने  का  काम
 आसानी  से  चल  सकता  है  और  बहुत  कुछ
 सुधार  भी  हो  सकता  है  ।

 सबसे  बडी  कटिनाई  यह  हो  गई  है  कि

 जहां  इस  देश  को  स्वतंत्रता  मिली  बढ  दारिट

 की  अवस्था  में  मिली।  बहा  हर  शक  झादमी

 जैसे  भू  भावमी को  भोजन  दो  तो  बह  कर्मे
 अम्बे  ग्राम  लेता  है,  ठौक  उसी  प्रकार  से  आभि-,

 कहा  जाय  कि  श्राप  दूसरा  कोई  कार्य  कीजिये
 तो  वह  यह  नहीं  करपे  इस  तरफ  ही  देखते  हैं
 नाम  लेंगे  झाई  का,  नाम  लेंगे  देश  का,  नाम
 लेंगे  न्याय  का  शौर  काम  करेंगे  केवल  पेट  का
 एक  मोटो  सामने  रहता  है;

 नमामि  पेटम्‌  नमालि  पेटम,
 पेटम्‌  परमाराध्य  श्रमी  3”

 शौर,  इसका  परिणाम  भ्राप  देख  रहे  है।
 केवल  जातीयता  का  नाम  लिया  जाता  है  t
 लेकिन  में  देखता  हु  कि  “वाड़े  पाती  पार
 बनते,  चौथे  जी  चपरास  पहनते  ।”  फिर  इस
 जातीयता का  नाम  लेने  का  क्या  मतलब है

 ?

 जातीयता  बोगस  हो  गई  है  ।  केवल  उसका
 गाम  लिया  जाता  है,  केकिन  उसमें  जान  झौग

 प्राण  बाकी  महीं  है।  सबसे  बड़ी  कठिनाई यह
 हो  गई  है  कि  हमने  जिस  राष्ट्रीयता  को  आधार
 बनाया  है  उसको  सबल झौर  पुष्ट  करने के  लिये

 हमें  जितना  सतर्क  रहना  चाहिये  उतना  हम
 नही  हुये  ।  में  उदाहरण  के  लिये  निबेदन
 करूगा  कि  हमने  “हिन्दू  मुस्लिम  भाई  भाई"
 का  नारा  लगाया  ny  बात  ठीक  है,  यहा  भाई
 भआई  ह्म  कहते  है  लेकिन  मुसलमान  में  भी

 हिन्दू  के  प्रति  जितनी  आतृत्य  की  भावना
 झानो  चाहिये  थी  वह  नहीं  प्राई।  हिन्दू  में  ता

 वह  भावना  आई  छेकिन  मुसलमास  में  नहीं
 झाई  ।  क्यो  नहीं  भाई  ?  इसलिये  नहीं  भाई

 कि  वह  समझते  रहे  कि  हिन्दू  हमें ्  बनाते
 हे  लिये  यह  नारा  लया  रहे  है,  उसमें
 आास्तविकता  नहीं  है  |  मौर  उनको  हमने
 ठीक  मार्य  पर  लाने  का  अयत्न  बहीं  किया  t
 में  आझापके  सामने  एक  उदाहरण  प्रस्तुत  करूमा  ।

 बाम  मण्डल  को  शद  करन  के  लिये  जिसमें
 देय  का  विभाजन  हुभा  जो  कि  नहीं  होगा
 चाहिये  था,  हमको  नहीं  करना  जाहिये  था
 मे  करते  तो  कोई  बढ़ी  हानि  सही  होती,  में
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 शह  न्  ि  नहीं दूंवा ।  यह
 ६ अ  चाकिस्तान  से  भान  कर  कल  भाई  न
 आने  घौर  मस्थिदों में  बैठ  गये  ।  हमारे  शासन
 ने,  हमारी  सरकार  ने  मुसलमानों  में  सदभावना

 बेदा  करने  के  लिये  जिम  मस्जिदों में  वे विवश
 कोकर  बैठ  गये  थे  उसमें  से  उनको  निकाला
 और  मस्जिदों  को  मुसलमानों  को  दे  दिया  ।

 परस्तु  ज  जब  हिन्दू  जाते  है  काशी  विववनाथ
 अन्दिर तो  देखते  है  कि  भोरंगजेब  ने  उसको
 सोड़ा  जौर  मस्जिद  बना  दिया  भौर  उसका
 शक  भाग  भाज  भी  मन्दिर  के  पीछे  है  ।  हिन्दू
 नहा  पहुंचते  हैं  भौर  उसे  देख  कर  उनके  हृदय
 में  यह  भावना  बदा  होती  है  कि  इन
 अुछझलमानों  ने  हमारे  मन्दिरों  को  तोडा
 और उन  में  ईर्षा  बुद्धि पैदा  होती  है।
 और  मूसलमान  जब  जाते  हैं  तो  कहते  हैं  कि
 ॉ  यही  हमारी  पु  करते  रहे  हैं  भौर  यही
 हमें  करना  हैं  भोर  हमारे  प्रति  उनमें  |...
 का  समव  रहता  हैं।  हम  नारा  भाई  भाई का
 न्लगाते  हैं  परन्तु  मित्रता  उत्पन्न  नहीं  करते  ।

 इसके  लिये  यदि  शासन  थोड़ी  दृढ़ता  से  काम  से
 और  किसी  हिन्दू  के  पांस  यदि  किसी  मुसलमान
 की  कोई  जायदाद  हो,  धरसस्थान  हो  तो  बह
 उनको  दिला  दे  शौर  यदि  किसी  हिन्द  की

 जायदाद  किसी  मुसलमान के  पास  हो  यो  उस

 हिन्दू  को  दिला  दे,  तो  स्थिति ठीक  हो  सकती
 हैं।  भौर  मुसलमानों  को  भी  इसमें  सहयोग
 करना  चाहिये  ।  तभी  वास्तविक  प्रेम  का
 निरमाण  होगा  ।  केवल  नारा  खगाने  से  काम

 नहीं  चलेगा  ।  नारे  गाने  से  बास्तविक
 स्थिति  का  निर्माण  नही  होता  ।  कुछ  काल  के
 लिये  दोष  दूर  हो  जाता  है,  कुछ  काल
 के  लिये  साधारण  वायु  मडल  का

 निर्माण  होता  ह  परस्तु  स्थायी  प्रेम  झौर  स्थायी
 शुद्धता  का  वायु  मध्यम  निभित  नहीं  होता  ।

 तो  में  चाहूंगा कि  हमारा  गृह  मम्भालव
 थोडी  हिम्मत  के  साथ,  थोड़े  साहस  के  साथ
 काम ले  ।  जंसे  पाकिस्तान के  लोगो  को  अपने
 शाय  रखने  के  लिये  पाकिस्तान की  सरकार
 साइस  के  साथ,  भाहस  तो  क्या  है,  दृश्साहस

 के  साथ,  दुस्शाहस  भी  नहीं,  न्याय  के  साथ
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 साथ  हमारे ऊपर  प्ाक्म  करती है  तो  जिसे
 इंग्लिश  में  सीरियस  कहते  हैं,  में  हिन्दी  में

 कहूगा  कि  गम्मीरता  फ्  बह  सोचे  t  सोचती

 प्रभावशाली दबाव  हम्मरी  तरफ  से  नहीं  होता  |

 सीज  फायर  का  कार्य चलता  रहा  है।  परिणाम
 यह  होता  है  कि  बहा  से  भ्राक्रणण  होते  रहते
 हैं।  में  कहता हू  कि  प्रगर  चाट्कारिता की
 दृष्टि  से,  दूसरों  को  प्रसन्न  करने  के  आधार
 को  लेकर,  “स्वजनेषु  वैरम  परेण  मैत्री”
 की  नौति  को  लेकर  हम  गह-कार्य  करते  है  तो
 यह  कब  तक  चलता  रहेगा।  यह  एक  विचार-
 लीय  प्रन्‍न है  धौर  इसको  हमारे  गृह  मत्रालस
 को  सोचना  चाहिये  i  इस  पर  गम्भीरतापूर्वक
 विचार  करना  चाहिये  ।  शगर  आप  को  इसमें
 कीघ्ता  करने  में  कोई  कठिनाई  मालूम  पडती
 हो,  कोई  हानि  दिलाई  देती हो  तो  मेरे  कहने
 से  ही  क्षीघ्रता  मत  कीजिये,  परन्तु  सोचिये
 अवश्य  ।  इस  समस्या  का  समाधान  आपको
 करना  ही  होगा  t  इसके  बिना  भापकी  नेशने-
 लिटी,  राष्ट्रीयता  खतरे  में  हैं  भौर  किसी  भी

 समय  भयानक  स्थिति  उत्पन्न  हो  सकती है  ry

 दूसरी  सब  से  बडी  खराब  की  बात  यह
 है  कि  पाकिस्तान  से  गृप्तखर  निरन्तर  शाति

 रहते  हैं।  उस  के  लिये  हमारे  गुप्तचर  विभाग
 को  जितनी  सावधानी  झोर  सतकंता  छे  काम
 करना  चाहिये  वह  नहीं  कर  रहा  है  अगर
 झाज  श्राप  गम्भीरतापूर्ंके  खोज  तलाश
 करेंगे  तो  भाज  भी  बडी-बडी  मस्जिर्दों  में
 बाम्म्प  और  प्रन्य  हथियार  निकलेंगे  जंसेकि

 पिछले  ८इम  पर  निकले  थे  ।  यहा  मुसलमानों
 से  शत्रुता  नही  रखता  हू  ।  उन  में  से  बहुत  से
 लोग  भले  भी  हो  सकते  हें  भौर  लडाई  के

 समय  लार  हमारा  साथ  भी  देंगे  लेकिन  बहा
 से  झा  कर  ो  हमारे  यहा  विदाक्त  वायुमंश्स
 भीतर-मीसर  पद!  कर  रह  हैँ  उन  से  सरकार
 को  अझ्रवध्य  सावबान  रहना  बढेगा  1  इसलिये
 कि  यहा  के  बहुत  से  कर्मचारियों  का  सम्बन्ध

 पाकिस्तान  से  है।  यहा  ये  शल्  ओर  से
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 'रिदवत  सेते  हे,  पैसा  पाकिस्तान  को  भेजते

 है  यहां  लड़के  पैदा  करते  हें  सौर  यहां  से
 पासंल  मेजते  हूं  पाकिस्तान  सी  ।  ाप  मुझे
 बतलाइये  कि  जिस  को  यहां  रहना  पसन्द

 नहीं  है,  जिन  को  यहां  पैसा  रखना  पसन्द

 नहीं  है,  वह  समय  पड़ने  पर  हमारा  कितना
 साथ  दे  सकेंगे  ?  इस  के  लिये  शासन  को
 जागरूक  झवश्य  रहना  पड़ेगा  धौर  जो  लोग
 अच्छे  हैं  उन  की  पी  हीकना  पड़ेगा,  उन  को
 झपने  साथ  से  कर  चलना  पड़ेगा  ।  मेरा  ऐसा
 तात्पय  नहीं  कि  हम  सब  छोगों  को  एक  ही
 खाठी  से  हांकें  लेकिन  जागरूकता,  सावधानी
 श्त्यम्त  भावश्यक  है,  भनिवाय  है  इस  समय  |

 दूसरी  बात  यह  है  कि  हमारे  देश  में
 अध्टायार  बढ़  रहा  है।  उस  अ्रष्टाचार  की
 तरफ  केन्द्रीय  गृह  मंत्रालय  को  खास  तौर
 पर  ध्यान  देना  चाहिये  t  घर  की  ही  बात  है

 स्थानों  रामानन्द  शास्जी  (वाराबंकी-
 रक्षित  झनुसूचित  जातियां)  :  गृह  मंत्रालय  या

 ग्रह  मंत्रालय  ?

 पंडित  ह । ह  नारायत  बजेदा  में  गृह
 मंत्रालय  बोल  रहा  हूं  ।  आप  को  सुनने  में

 कुछ  तकलीफ  होती  है  ।  मे  आकाश के  ग्रहों

 की  बात  नहीं कर  रहा  हूं,  पृथ्वी  के  गृहों  की

 बात  कर  रहा  हूं  ।  मेरा  निवेदन है  कि  यदि
 ऊपर  के  ग्रह  खराब  हुए  तो  भी  हमारे गृह  की

 खराबी  होती  है  मेंनें  पिछली  बार  जी  कहा
 था  इस  सबिवेदन में, इस में,  इस  सम्बन्ध में  एक
 साधारण  की  घटना है  |  जैसे  कि  हंंडिया  से

 एक  चावल  टटोल  लिया  जाता  है।  गुना
 डिस्ट्रिक्ट  है  मध्य  प्रदेश  में  -  उस  के  अशोक

 नगर  की  बात  है  ।  जेसे  देश  में  इस  समय
 लोग  धर्मशाला,  मन्दिर,  भ्रनाथालय,  विधवा-
 लय  भझ्रादि  अपने  प॑से  से  बनाते हे,  वैसे  लोग

 शासन  से  पैसा  से  कर  जब  इस  तरह  की  बीज
 करते  हे  उस  में  लोगों  की  कंसी  प्रवृत्ति हो  गई
 है  |  एक  ठेकेदार  ने  सरकार  से  ठेका  लिया
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 एक  विश्वालय  के  निर्माण  का  ।  एक  लाख
 Wo  का  ठेका  भा  ।  में  समझता  हूं  कि  we  F
 २४  हणार  ब्  का  भी  मैदीरिमल  गहीं  शय

 होगा  ।  उस  का  उद्वाटम  होने  शाला  था  $
 अगवाम  कौ  दया  हो  गई  कि  तीन  दिन  बाद
 ख्स  का  उद्घाटन  होने  वाला  भा  |  उस  के
 पहले  ही  एक  घटना  भदी  ।  पूरी  की  पूरी
 पाठशाला  ढहू  गई  ।  यदि  कहीं  उस  का  उद्‌-
 चाटन  हो  गया  होता  तो  प्रध्यापकों  भौर
 विद्याथियों  की  हड्डी  पसली  भी  यंग्रा  जी
 में  ढालने  के  लिये  न  बचती  ।  यह  स्थिति  हो
 जाती  ।  मंने  निवेदन  किया,  बहां  सी  लिखा
 पढ़ी  की  है  क्‍योंकि  बाम्त  का  मामला  है  $

 कहते  हूँ  कि  जांच  पड़ताल  हो  रही  है,  भाप
 को  जवाब  दिया  जाययगा  ।  “गा”  मे  कद
 तक  गाता  रहूंगा  इस  का  पता  नहीं  ।  ऐसी
 गड़बड़ी  भी  होती  है।  यह  तो  एक  साधारण
 घटना  म॑  बताता  हूं  ।  लेकिन  उस  ठेकेदार
 को  शमी  भी  ठेके  दिये  जाते  हैं  ।  मे  तो  कहता
 हूं  कि  ऐसे  आदमियों  का  तो  लाइसेंस  जब्त

 हो  जाना  चाहिये  ।

 “जी  हों  लोभी,  पातकी,  व्यसनी,  क्र,  गंवार,
 उन्हें  कबहु  मत  दीजिये  थोड़े  हूं  श्रधिकार  ।'

 उन  के  भ्रधिकार  छिने  जाने  चाहिये  -  आज
 जो  अधिकारी  काम  करते  हूं  भाप  उन  के
 प्रधिकार  छीनना  चाहते  हे  धौर  जो  नहीं
 करते  हैं  उन  को  दाप  रखना  चाहते  हें  ।

 यह  कोई  कार्य  करने  का  तरीका  हूँ
 ?  झाज

 ऐसी  स्थिति  का  निर्मांण  हो  गया  है  में

 समझता हूं  इस  तरक  ाप  को  गस्मीरतापू्वक
 ध्यान देता  चाहिये  qd  जैसे  मेने  रेलवे  मंत्रासय
 की  बहस  के  साथ  कहा  था,  में  गृह  मंत्रालय से से
 भी  चाहूंगा  कि  उस  के  हारा  कुछ  बुष्त  दौरे
 सगाये  ायें  धौर  शन  समय  पर  जिस  जगह
 पर  पता  लगे  वहां रंगे  हाथों  लोथों  को  पकड़
 कर  तत्काल  दंडित  करने  को  व्यवस्था  करनी

 चाहिये  जिस  से  यह  बायुमंडल बेदा  होगा  कि
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 अब  यहां  यह  कब रसी  नहीं  चलेगी,  इस
 अकार  की  झनावस्था  गहीं  चलेगी  ।  जैसे
 wrest  हमारे  बड़े  रपागी  भौर  तेपस्थी  रह

 कर  मंत्री  का  कार्य  करते  थे,  48  ही  मंत्री  प्राज
 हमारे  देश  में  होने  चाहियें  जो  त्यागी  हां,
 रापसवी  हों,  जागरूक  हूँ,  सावधात  हों  भ्रौर

 अहनिश  देश  की  जनता  से  स्वत  घूस  कर  बुराई
 को  निकालने  के  लिये  हनचेच्ट  हों  |  यहां  पर
 मंग्रासय  हारा  ऐसी  स्थिति  का  निर्माण  होता
 आहिये  तभी  देश  का  कल्याण  हो  सकता  है,
 देख  हमारा  शझागे  बढ़  सकता  है  शौर  हमारी

 सब  शरह  की  कठिनाइया  दूर  हो  सकती  है  ।

 दूसरे  मेने  यह  कहा  था  कि  हमारे  गृह
 मंजालय  के  साथ  दूसरे  मंत्रालयों  का  कोझा  ढि-
 मेशन  और  कोशापरेशन  नहीं  मिलता  है  ।

 सहयोग,  सम्पर्क,  सहानुभूति  एक  दूसरे  के  साथ

 होगी  चाहिये  जिस  से  गृह  मंत्रालय  वास्तविक
 रूप  से  ागे  बढ़े  ।  अनाचार  कहीं  भर  हो
 रहा  है,  खराबी  फूड  विभाग  में  है  भौर  बद-
 नामी  हो  रही  है  हमारे  पंत  जी  की  ।  इस
 शभ्रकार  से  कभी  तीन  काल  तक  भी  सुवार  नहीं
 होगा।  उस  का  सब  पर  नियंत्रण  होना  चाहिये,
 एक  दूसरे  विभागों  से  सम्दद्ध  कर्म  बारियों  ौर
 अऋषिकारियों  को,  मंत्रिगण  को  परामर्श  कर
 के  एक  दूसरे  के  साथ  सहयोग  करना  चाहिये  ।
 सो  यह  भ्रष्टाचार  कौ  स्थिति  झत्य्त  शीघ्र

 डर  होनी  चाहिये  ।

 पुलिस  विभाग के  सम्बन्ध में  मेरा  निवेदन
 है  कि  यह  सब  से  बड़ा  जिम्मेदार  विभाग

 है  जोकि  गृह  मंत्रालय  के  भ्रन्तगं त  है  भौर  जब

 रक्षक  ही  भकक  ॥  जायें  तो  समाज  क्यों  न

 आासक  के  लिये  तक्षक  बन  जाये  |  शो  जब
 तक  रक्षक  रक्षक  नहीं  रहेगा  तब  तक  कार्य

 नहीं  चलेगा  पुलिस  विभाग  स्वयं  चोर  ढाकुधों
 है  मिल  जाता  &  हमारें  मध्य  प्रदेश  में  डाक्‌
 समस्या  इसीलिये  अभी तक तक  हल  नहीं हुई  है  कि
 पुलिस  विभाग  में  से  ५०  प्रतिशत  नहो  बल्कि

 ६०  या  ७०  प्रतिक्षत डाकुझों  से  भिले  हुए  हूं
 और  उन  के  साथ  मिल  कर  डकैती  करते  कराते
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 हैँ  ।  हमारे  काटजू  साहब  बड़े  ईमामदार,  ६. अ
 धौर  निष्ठावान  झादमी  है  लेकिन  कभी-रुजी
 भले  झौर  निष्ठानाक  प्रादर्म  भी  एडमिनिस्ट्रेन
 दान  के  योग्य  नहीं  होते  ।

 ‘waa  agin:  मानतीय  सदस्य
 को  ऐसा  यहीं  कहना  चाहिये  कि  में  इस  के

 योग्य  नहीं  हूं  ।  यह  भच्छी बात  नहीं  है  उन
 को  छोड़  दीजिये  ।

 बख्त  wa  गारावसख  बलेश :  में  यह
 निेदन  करना  चाहता  था  कि  उन  से  जो  भी
 बन  पड़  रहा  है  वह  प्रयत्न  कर  रह ेहूं  लेकिन

 पुलिस  विभाग  जितना  सहयोग  करना  चाहिये
 नहीं  कर  रहा  है  भौर  डाकुशों  से  मिल  कर

 चटनायें घट  रही  है  ।  दिन  में  डाक्‌  भरों  में
 बुत  कर  आदमियों  को  बांध  कर  उन  का  माल

 ले  कर  पौर  गोली  मार  कर  जले  जाते हैं  t

 ऐसी  स्थिति  में  हम  जनता  को  क्या  विश्वास
 दिलाये  कि  झब  हमारे  देश  में  स्वराज्य  हो
 गया  है,  अब  अपना  राज्य  है  |  यह  तो  तभी

 हो  सकेगा जब  पहले  सुरक्षा  की  व्यवस्था हो  a
 जनता  को  अपने  माल  और  जान  की  रक्षा
 की  गारंटी  मिलनी  चाहिये  |  उन  को  यह
 भ्राध्वासन  मिलना  चाहिये  कि  उन  पर  कोई
 श्रापत्ति  शोर  संकट  नहीं  श्रायेगा  |  तो  यह
 देखना  पड़ेगा  कि  पुलिस  विभाग  से  अऋष्टाचार

 दूर  किया  जाये  पौर  बह  रक्षक  के  रूप  में
 कार्य  करे  ।

 में  तो  भ्पनी  झडी  लगा  रहा  था  ताकि
 मेरी  लड़ी  न  टूटे  लेकिन  आप  घड़ी  देख  रहे
 हूं,  इसलिये  में  प्रापु  को  धन्यवाद  दे  कर  अपना
 स्थान  बहर्ग  करता  हूं  t

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar);  Mr.
 Deputy-Speaker,  we  had  a  fairly  quiet
 debate.  A  number  of  points  were
 made  by  hon.  Members  and  one  of  the
 happy  features  of  today’s  debate  was
 that  a  number  of  points  raised  by  the
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 this  side.  I  am  happy  that  our  task
 has  been  lightened  to  a  certain  extent.
 All  the  same,  I  dnowld  like  to  deal
 with  a  few  points  which  require  my
 attention.  In  the  first  place,  a  con-
 tention  was  put  forward  by  a  num-
 ber  of  hon.  Members  that  there  has
 been  an  unwieldy  expansion  in  the
 service  personnel  of  the  various  de-
 partments.  May  I  point  out  in  this
 connection  that  during  the  ldst  ten
 years  in  particular,  the  Government’s
 work  has  been  expanding  in  all  direc-
 tions?

 We  have  taken  a  pledge  to  establish
 a  welfare  State.  It  is  not  what
 was  formerly  miscalled  a  police  State.
 Therefore,  if  we  have  to  make  a
 journey  from  a  police  State  dealing
 with  ordinary  or  normal  matters  of
 administration  only,  which  were  a
 few,  to  a  Welfare  State  where  the
 Government  agencies  have  to  enter
 into  the  welfare  of  all  the  people  in
 this  land,  then,  naturally,  Sir,  you
 would  agree  with  me,  we  shall  have
 to  expand,  we  shall  have  to  appoint
 a  number  of  persons,  we  shall  have
 to  open  a  number  of  offices  and  de-
 partments.  In  particular,  Sir,  may  I
 point  out,  that  while  Government  are
 anxious  to  see  that  unnecessary  ex-
 pansion  is  avoided,  where  it  becomes
 absolutely  essential  naturally  new  de-
 partments  and  new  offices  have  to  be
 started  and  officers  have  to  be  ap-
 pointed  thereto.

 An  hon.  Member  just  now  suggest-
 ed  that  the  Home  Ministry  has  been
 expanding  beyond  all  measures.  May
 3  point  out  here  that  the  Home  Minis-
 try’s  work  was  already

 ्
 a  wide

 character,  but  during  the  last  «ix  or
 seven  years  continuously  the  work
 has  been  rising?  It  started,  say,  with
 the  abolition  of  the  States  Ministry.
 A  number  of  points  have  still  to  be
 dealt  with.  That  was  the  reason  why
 the  States  Ministry's  work  was  trans-
 ferred  to  the  Home  Ministry  and  that
 work,  to  the  extent  that  it  was  there,
 had  to  be  carried  on.  Then,  we  had
 other  activities  to  be  taken.  About
 two  or  three  years  ago  we  had  the

 ,  for  Grants  TIA

 question  of  the  States  reorgenisation.
 That  .was  a  very  importarit  question.
 A  comnilttee  was  appointed.  The
 Cormmittee  made  a  number  of  recom:
 mendations.  All  those  which  con-
 cerned  &  number  of  States  had  to  be
 taken  into  actount.  Fér  that  purpose
 we  had  to  start  what  is  known  as  the
 Reorganisation  Division.  Thus,  every
 year,  may  !  point  out,  we  are  having
 expansion  in  the  Home  Ministry  alang
 directions  which  are  absolutely
 healthy  and  which  are  progressive.

 Then,  you  are  also  aware—I  am
 pointing  out  only  a  few  to  show  that
 we  have  to  undertake  certain  activi-
 tles—that  there  are  often  epidemics
 here  and  there,  and  for  that  purpose
 the  work  grew  so  much  that  it  requir-
 ed  constant  attention  and  pre-plan-
 ning.  To  a  certain  extent  we  had
 floods  here  and  there,  we  had  acci-
 dents,  we  had  also  the  visitations  of
 God’s  wrath  and  curses.  For  all
 this  we  had  to  start  a  department  and
 give  a  proper  training.  I  may  point
 out  to  the  hon.  Member  that  we  had
 to  keep  in  readiness  staff  and  officers
 not  only  at  the  centre  but  in  the
 States  also  for  the  purpose  of  deal-
 ing  immediately  and  effectively  with
 al}  these  questions.

 We  had  also  to  deal,  as  you  are
 aware,  with  the  question  of  minorities
 to  a  certain  extent  under  the  Consti-
 tution.  First  we  had  a  Commissioner
 for  Scheduled  Castes  and  Scheduled
 Tribes.  That  work  itself  has  increas-
 ed,  because  we  have  got  a  division
 which  deals  not  only  with  welfare
 officers  but—the  hon.  Member  did  not
 possibly  know—we  are  having  a  sec-
 tion  where  we  keep  our  vigilant  eyes
 upon  the  representation  of  the  Sche-
 duled  Castes  and  Scheduled  Tribes  in
 the  various  services  of  the  Govern-
 ment  of  India.  We  are  also  advising
 the  State  Governments  to  see  to  it
 that  this  representation  which  has
 been  given  to  these  communities  and
 castes  is  gradually  given  effect  to.
 Also,  I  may  assure  the  hon.  Mem-
 ber  that  we  are  trying  our  best  to
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 Castes  are  concerned,  and  who  are
 two  crores  so  far  as  the  Scheduled
 Tribes  are  concerned  are  satisfied,  and
 that  is  the  reason  why  we  have  to
 ००८  after  the  interests  of  these  people,

 so  far  as  the  question  of  administra-
 tion  is  concerned.

 1d

 As  regards  representation,  I  am

 and  Class  IV  posts  has  almost  reached
 the  percentage  based  on  their  popula-
 tion.  But  we  are  anxious  that  a  great
 deal  of  increase  among  them  should
 be  there  in  the  services  also,  and  that
 is  the  reason  why  a  number  of  hon
 Members  were  sorry  that  the  propor-
 tion  did  not  rise  to  the  percentage
 that  they  want.

 May  I  point  out  that  the  percentage
 can  rise  only  with  the  rise  in  the
 general  educational  and  other  attain-
 ments  of  these  people?  In  respect  of
 promotion,  it  would  not  be  possible
 and  it  would  be  inadvisable  to  have
 @  percentage  in  respect  of  promotion.
 At  the  recruitment  stage  we  are
 having  it,  but  at  the  higher  stage,  if
 a  Scheduled  Caste  or  a  Scheduled
 Tribe  Government  servant  looks  only
 to  his  caste  for  preferment  or  promo-
 tion,  it  would  be  an  end  of  all  effi-
 cient  administration.  That  is  the
 reason  why  they  were  having  the
 percentage  at  the  recruitment  stage.
 It  would  be  difficult  to  have  it  at  the
 promotion  stage,  though  we  are  taking
 care  to  see  that  no  injustice  is  done
 and  that  the  claims  of  every  Sche-
 @duled  Caste  or  Scheduled  Tribe  candi-
 date  in  Government  service  is  looked
 after  properly  at  the  highest  level.
 This  is  the  reason  why  the  number  of
 departments  has  been  rising.

 for  Grants  7356

 In  this  respect,  may  I  point  out  that
 after  reorganisation  the  Government
 of  India  have  to  look  after  six  or  seven.
 territories.  We  ‘have  got  the  four
 territories  of  Delhi,  Himachal
 Manipur  and  Tripura.  We  hseve  got
 the  Andaman  end  Nicobar  Islands;  we
 have  also  got  the  Laccadive,  Minicoy
 and  Amindivi  Islands.  Their  adminis-
 tration  has  to  be  looked  after  by  the
 Central  Government  direct.  The
 Cenfral  Government  have  to  spend—
 let  it  be  understood  very  clearly—far
 more  than  the  meagre  income  that  we
 receive  from  the  various  States  like
 Manipur  and  the  rest.  Crores  of
 rupees  are  being  spent.  The  reason  is
 that  all  these  areas  are  not  developed;
 to  a  large  extent  they  are  undeve-
 loped,  and  they  have  to  be  brought
 at  least  to  the  stage  in  which  we  have
 the  other  States  under  the  States  Re-
 organisation  Act.  That  question  is
 being  attended  to  very  effectively.

 May  I  point  out  that  there  is  a
 tempo  of  development  in  all  these
 territories  which  is  far  larger  than
 what  the  hon.  Members  might  under-
 stand  It  is  for  this  reason  that  the
 Government  of  India  and  the  Minis-
 try  of  Home  Affairs  have  to  in
 their  activities  and  have  to  look  after
 all  these  problems.

 The  last  point  in  this  connection  is
 the  question  of  protection  of  linguistic
 minoritres.  Under  the  States  Reorgani-
 sation  Act,  an  officer  had  to  be
 appointed,  known  as  the  Commissioner
 for  Linguistic  Minorities,  for  the  pur-
 pose  of  finding  out  to  what  extent
 the  circular  that  we  had  issued  in  the
 light  of  the  discussions  in  this  House
 and  in  the  light  of  the  recommenda-
 tions  made  by  the  Commission  has
 been  implemented  and  whether  any
 further  action  is  necessary  in  that  res-
 pect.  A  number  of  hon.  Members.
 have  not  been  appreciating  that,  and
 possibly  they  did  not  know  what  this
 Commissioner  has  been  doing  in  this
 respect.  He  has  till  now  visited  a
 number  of  States,  almost  all  the  States
 in  the  South.  He  is  going  to  visit’
 some  more  States  in  the  East  and  also
 he  has  been  in  receipt  of  a  number  of
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 to  mere  sentiment,  all  these  questions
 are  not  incapable  of  solution.  They
 can  be  discussed  and  a  satisfactory
 “way  might  be  found  out.  That  is  why
 the  Commissioner  for

 work.  The  work  is  being  attended  to
 as  best  as  possible  under  the  circum-
 ‘stances  laid  down  in  the  Constitution

 ry
 also  in  the  States  Reorganisation

 Regarding  the  service  personnel,
 even  as  it  is,  the  percentage  of  service
 personne!  to  the  population  is  far  Jess
 in  India  than  in  a  number  of  other
 ‘countries.  I  have  got  the  figures  in
 regard  to  some  countries  of  the  world.
 In  US.A.,  the  number  of  employees
 per  lakh  of  population  is  1,344.2
 (Interruptions.)

 Shri  Nath  Pai:  What  about  ther
 national  income?

 Shri  Datar:  Let  hon.  Members  hear
 me  in  patience,  and  I  will  answer

 Shri  Nath  Pail:  You  will  not,
 “because  you  do  not  know  what  we  are
 asking  for.  What  about  their  per
 capita  income?

 Mr.  Deputy-Speaker:  He  would  tel)
 ‘you  what  he  has  got.

 Shri  Datar:  In  U.K  the  percentage
 Js  stilt  larger.  It  is  2,067.7  per  lakh
 wf  population.  It  does  not  necessarily
 epend  upon  the  wealth  or  the  pros-
 perity  of  the  country.  In  USA,  it

 Demands  MARCH  wy  34950

 5

 for  Gtante  735%

 is  1,944  whereas  in  U.K,  which  ‘is

 coy
 not  so  prosperous  as  U.B.A,

 it  is  2,067;  Canada  967,  Australia  1,006,
 New  Zealand  205;  but,  so  far  as  India
 is  concerned,  ¥t  is  215.  So,  it  is  roughly
 200  against  2,000  or  one-tenth  roughly.
 That  answers  the  question  which  the
 hon.  Member  has  raised.

 Shri  Nath  Pai:  The  per  capits
 income  in  India  is,  according  to  the
 Reserve  Bank  bulletin,  Rs.  55  whereas
 in  the  U.S.A.  it  is  Rs.  13,000;  it  is
 27  times  higher.

 hri  Jaipal  Singh  (Ranchi  West—
 Reserved--Sch  Tribes):  Now  that
 we  are  getting  statistical  information,
 I  would  like  to  know  whether  com-
 pared  to  the  population,  we  have
 fewer  ministers  here  or  more
 ministers

 Shri  Datar:  So,  I  was  pointing  out
 that  the  percentage  of  Government
 servants  as  against  the  total  popula-
 tion  is  not  so  large  as  the  hon.  Mem-
 ber  suggests.

 Regarding  the  Preventive  Detention
 Act,  this  morning  more  or  less  a  half-
 hearted  attempt  was  made  to  raise
 this  question,  saying  that  the  Act  is
 still  there.  But  the  percentage  is  so
 small  As  against  ‘1,855  on  3ist
 December,  1955,  द  have  on  S3ist
 December,  4958  only  72  and  we  have
 hhberahsed  the  conditions.  Therefore,
 that  point  has  no  substance  at  all.

 Shri  Nath  Pai:  That  is  because  we
 are  vigilant  all  the  time

 bri  Datar:  Take  the  question  of
 Delhi  Administration.  Here  also  a
 number  of  hon  Members  made  a  point
 that  the  Delhi:  Administration  was
 expensive,  that  the  Delhi  Administra-
 tion  was  not  receiving  full  attention
 from  the  Government  of  India  and  so
 on.  May  I  point  out  in  this  conrec-
 tion  that  in  respect  of  the  Deihi
 Administration  even  after  the  forma-
 tion  of  the  Delhi  Municipal  ह...
 tion,  even  after  the  transfer  of  a
 certain  amount  of  work  to  the
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 Corporation  from  the  Delhi  Adminis-
 ‘tration,  a  lot  of  work  still  has  to  be

 carried  on  by  the  Delhi  Admfnistra-
 tion.  That  is  the  reason  why  the
 Delhi  Administration  has  to  be  kept
 up,  though  we  have  already  rationa-
 lised  the  administration  and  the
 expenditure  has  come  down  by  at
 Teast  हड,  4  lakh.  So  far  as  the  Delhi
 Secretariat  is  concerned,  a  number  of
 Secretaries  have  been  removed  and
 the  work  has  been  lightened  to  a
 certain  extent.  In  this  connection,  the
 House  will  kindly  note  that  the  Delhi
 Administration  has  to  be  maintained.
 But  Government  are  anxious  to  see
 that  the  administration  is  not  so
 expensive  as  the  hon.  Members  think.

 Secondly,  in  respect  of  the  grants
 to  the  Delhi  Municipal  Corporation
 also,  an  hon.  Member  contended  that
 the  Delhi  Municipal  Corporation  is  not
 receiving  full  grant.  That  is  not  the
 correct  state  of  affairs.  May  I  point
 out  here  that  the  Government  of  India
 have  appointed  a  special  officer  for
 pointing  out  what  are  their  require-
 ments  and  what  would  be  their
 resources  and  that  officer  is  carrying
 on  his  work.  Pending  the  receipt  of
 his  report,  the  Government  have
 already  granted  a  number  of  lakhs
 of  rupees  for  the  Delhi  Municipal
 administration.  An  ad  hoc  grant  of
 Rs.  50  lakhs  has  been  paid  in  1958-59
 and  another  sum  of  Rs.  50  lakhs  is
 provided  in  the  budget  estimates  for
 1959-60.

 Then,  in  respect  of  the  capital  works
 also  the  Government  of  India  are
 going  to  give  a  loan  amounting  to
 Ra.  78  jekhs;  rather,  we  have  already
 paid  Rs.  75  lakhs.  In  the  present
 budget  Rs.  90  lakhs  have  been  pro-
 vided  for  this.  Here  we  must  remem-
 ber  that  the  Delhi  Municipal  Corpora-
 tion  was  started  about  a  year  ago.
 We  are  prepared  to  give  them  what-
 ever  they  require,  provided  they  take
 full  advantage  of  their  own  resources.
 They  have  to  gather  some  experience.
 Therefore,  it  is  too  early  to  say  that
 the  Delhi  Municipal  Corporation  is  not
 being  looked  after  by  Government  as
 properly  as  it  ought  to  be.

 4i4  (Ai)  L.SD.—9.
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 Then  a  point  was  made  out  that  the
 rural  area  of  Delhi  is  not  likely  to
 receive  full  attention.  May  I  point
 out  in  this  connection  that  so  far  as
 the  Delhi  Municipal  Corporation  is
 concerned,  it  congists  of  both  the  urban
 area  as  also  the  villages  in  the  Delhi
 territory?  This  is  an  experiment
 which  has  to  be  made  to  bring  the
 rural  and  urban  population  together
 and,  ag  you  are  aware,  a  provision  has
 been  made  in  the  Delhi  Municipal
 Corporation  Act  that  there  has  to  be
 8  rural  section  for  looking  after  and
 safeguarding  the  interests  of  the  rural
 population.  In  addition  to  this,  as  you
 are  aware,  we  have  recently  passed,
 the  Parliament  has  recently  passed,
 certain  Bills,  one  for  the  purpose  of
 giving  greater  rights  in  the  lands  for
 the  rural  population.  Secondly,
 panchayats  are  also  going  to  be  estab-
 lished.  The  Government  of  India  are
 anxious  that  the  rural  population  of
 Delhi  does  not  suffer  at  all.  On  the
 other  hand,  it  is  likely  to  get  more
 advantages  on  account  of  its  proximity
 to  the  capital  of  India.  That  is  the
 reason  why  the  Government  of  India
 have  to  give  full  attention,  not  only
 to  the  urban  population  but  to  the
 rural  population  also.  In  the  Acts  that
 have  been  passed  and  also  in  the
 measures  that  have  been  taken,  we
 have  always  seen  to  it  that  the  rural
 interests  are  not  ignored.  The  rural
 interests  have  to  be  advanced,  because
 the  rural  population  requires  our
 larger  support  on  account  of  the  pecu-
 har  conditions  in  which  the  villagers
 have  been  living.  Then,  so  far  as  the
 community  development  is  concerned,
 we  have  covered  more  than  half  of
 the  Delhi  territory  and  if  the  hon.
 Members  go  into  the  Delhi  territory
 they  would  find  that  there  are  signs
 and  indications  of  a  new  life  and
 along  with  it  a  right  awakening
 among  the  people.  That  is  a  very
 good  sign.  That,  I  may  assure  hon.
 Members,  is  the  direct  responsibility
 of  Parliament  to  look  after  the  Delhi
 area  as  well  as  possible.

 *  Certain  hon.  Members  made  a  criti-
 cism  that  the  two  Committees  that
 have  been  appointed  were  not  doing



 738  Demande  MARCH  7१

 {Shri  Deter]
 their  work  properly.  That  point  has
 been  answered  by’  ahother  hon.  Mem-
 ber  from  this  side.  May  TI  paint  out
 that  these  two  Committees,  the  Public
 Relations  Committee  and  the  Indus-
 trial  Committee,  are  doing  very  good
 work?  They  are  a  very  usefi!]  means
 of  communication  between  the  people
 at  large  and  the  administration.
 During  the  few  months  that  théy  have
 been  in  office,  they  are  carrying  on
 their  work  very  well.  They  have  been
 receiving  the  co-operation  of  the
 people.  As  it  has  been  pointed  out
 already,  in  view  of  the  fact  that  there
 is  no  separate  legislative  set  up  here—
 there  could  not  he  one  on  account  of
 the  difficulties  that  we  have  discussed
 in  this  House  when  the  States  Re-
 organisation  Act  was  passed—the
 Government  had  to  take  care  to  see
 that  public  opinion  is  associated  as
 largely  as  possible  with  the  adminis-
 trative  set  up.  Apart  from  the  Delhi
 Municipal  Corporation  to  which  a
 number  af  powers  have  been  given,
 there  are  some  subjects  which  are
 compulsory,  which  are  imperative  and
 others  which  are  discretionary.  It  is
 open  to  them  to  expand  the  field  of
 their  activities  as  largely  as  possible.
 consistently  with  financial  require-
 sents  We  have  these  two  bodies
 which  bring  the  public  into  direct
 contact  with  the  administration.  We
 have  also  the  Central  Advisory  body
 for  Delhi  which  often  meets  and,  as
 an  hon  Member  pointed  out,  it  carries
 on  very  good  work.  A  number  of
 points  are  raised  and  they  are
 answered.

 An  hon.  Member  suggested  that
 whatever  taxes  were  recovered  so  far
 as  Delhi  is  concerned,  were  not  being
 spent  over  the  Delhi  territory.  May
 I  point  out  that  if  all  the  amounts
 that  we  spend  over  either  the  Delhi
 Municipal  Corporation  or  the  Delhi
 Development  body,—there  is  also  the
 New  Delhi  Municips]  Committee  and
 the  Government  of  India  have  taken
 the  responsibility  for  financing  all  big
 development  projects  in  Delhi—are
 taken  into  consideration,  you  will
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 agree,  that  much  more  is  being  spent
 over  Delhi  on  account  of  its  import-
 ance  and  with  a  view  to  place  the
 Delhi  Administration  on  as  sound  a
 footing  as  possible,  and  lastly,  to
 advance  the  interests  of  the  rural
 population.  So  far  ag  Delhi  is  con-
 cerned,  may  J  point  out  that  there  is
 no  reason  for  this  House  to  be  either
 critical  or  misapprehendive?  The
 interests  of  Delhi’  are  being  looked
 after  very  well.

 An  hon.  Member  suggested  that
 there  was  no  need  for  a  Chief  Com-
 mussioner.  The  Chief  Commissioner
 or  the  Principal  Administrator  is  a
 eurect.  link.  hetween.  the.  Government.
 of  India  and  the  State  Administration
 He  has  a  lot  of  very  responsible  work
 to  do.  The  Government  of  India  have
 to  carry  on  the  administration  through
 the  Chief  Commissioner.  Therefore,
 it  is  not  proper  to  say  that  in  respect
 of  the  Delh:  Administration,  there
 ought  to  be  no  Administrator  at  all.
 Just  as  we  have  Administrators,  Chief
 Commissioners  or  Lieutenant  Gover-
 nors  in  other  territories,  Delhi  also,
 especially  on  account  of  its  import-
 ance,  requires  an  officer  of  the  type
 and  of  the  character  of  a  Chief  Com-
 missioner  That  is  the  reason  why
 Delhi  has  been  receiving  this  atten-
 tuon

 Shri  L  Achaw  Singh  made  some
 general  points  or  general  complaints
 about  Manipur  Administration.  May
 I  point  out  to  him  that  in  the  Advi-
 sory  Committee,  the  Member  ruisad  8
 number  of  points  and  they  are  all
 attended  to?  If  I  mistake  not,  their
 income  is  so  small  and  the  wholc
 territory  is  so  undeveloped  that  for
 some  years  more,  the  Government  of
 India  will  have  to  spend  more  over
 Manipur  for  the  purpose  of  bringing
 up  the  administration  to  as  high  85
 level  as  possible.

 Then,  he  stated  that  the  system  that
 was  being  followed  for  the  purpose  of
 recruiting  Government  servants  is
 unscientific.  I  fei)  to  understand  what
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 the  hon.  Member  means  by  “unscienti-
 fic".  We  have  got  a  system  by  which
 the  higher  officers  of  Class  Land  Class
 II  are  appointed  directly  on  the  recom-
 mendation  of  the  U.P.5.C.  So  far  as
 the  lower  appointments  are  concerned,
 they  Rave  to  be  on  the  nomination  of
 the  employment  exchange.  This  is  a
 more  scientific  method  than  what
 might  be  followed  perhaps  in  some
 other  countries.  Therefore,  no  objec-
 tion  can  be  taken,  and  it  is  not  pro-
 per  to  say  that  it  is  not  sctentific.

 He  stated  that  there  was  corruption
 there  was  inefficiency.  Ail  these  are
 very  vague  charges  and  it  is  not  pro-
 per  to  make  such  vague  charges.  If
 the  hon.  Member  has  a  particular  case
 in  view,  certainly  it  is  his  right  to
 bring  it  to  our  notice  and  it  is  our
 duty  to  look  into  that  and  see  that
 if  there  is  anything  wrong,  that  is
 corrected.  If  the  officer  has  not  been
 carrying  on  his  duties  properly,  then
 a  disciplinary  proceeding  has  to  be
 started  against  him,  and  if  there  is
 something  more  serious,  then  more
 serious  proceedings  have  to  be  taken
 against  him.  Therefore,  the  Govern-
 ment  of  India  are  anxious  to  see  that
 corruption  is  rooted  out  completely

 Another  hon.  Member  contended
 that  the  number  of  departments  was
 being  multiphed  without  reduction  in
 other  cases  He  made  reference  to
 the  police  in  Delhi  and  elsewhere.
 He  stated  that  we  had  the  police
 department,  then  we  had  the  special
 police  department  and  then  lastly,  we
 had  the  administrative  vigilance
 organisation  May  I  point  out  that  so
 far  as  the  police  are  concerned,  they
 are  dealing  with  the  ordinary  ques-
 tion  of  the  detection  of  crime  and  with
 law  and  order?  So  far  as  the  special
 police  establishment  is  concerned,  it
 was  established  for  the  purpose  of
 rooting  out  corruption  amongst  Gov-
 ernment  officers.  Its  reports  are
 published  every  year;  they  are  placed
 before  this  hon.  House  and  oftentimes
 they  are  debated  upon.  Then  the
 administrative  vigilance  organisation
 is  necessary,  as  the  term  itself  implies,
 for  the  purpose  of  exercising  vigilance
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 with  a  view  to  prevent  the  commis-
 sion  of  offences.  Therefore,  its  field
 is  larger  and  if  you  take  into  account
 the  reports  of  thése  bodies  during  the
 last  two  or  three  years,  you  will  find
 that  all  the  complaints  that  are
 received  are  mintitely  looked  into  and
 whenever  necessary,  proper  action  is
 taken  by  the  S.P.E.  or  others.  Every
 matter  is  properly  looked  into  either
 departymentally  or,  wherever  it  is
 necessary,  criminally.  That  is  the
 reason  why  these  have  their  own
 spheres  of  work,  and  the  accumulated
 effect  of  the  work  of  all  these  diffe-
 rent  bodies  would  be  a  purification,  a
 correction  completely  in  the  official
 class  so  far  as  the  defects  to  which
 the  hon  Members  have  been  refer-
 ring.

 So  fa,  as  the  general  allegation
 about  corruption  is  concerned,  I  may
 again  point  out  that  corruption  has
 been  coming  down.  It  is  no  use
 merely  contending  here  that  it  is  going
 up.  Therefore,  I  may  point  out  that
 these  three  particular  bodies  are
 absolutely  for  the  purpose  of  carrying
 out  the  work

 8  hrs.

 Only  one  sentence  about  the  Citizen-
 ship  Act  An  hon  Member  made  a
 complaint  in  respect  of  one  case.
 far  as  that  case  is  concerned,  a  man
 came  from  East  Pakistan.  He  came
 naturally  with  a  Pakistan:  passport
 and  our  visa,  and  immediately  on
 coming  here  he  surrendered  the  whole
 thing.  and  he  continued  to  live  in
 India  unauthorisedly  for  a  number  of
 years  He  did  not  first  apply  for
 citizenship  certificate.  Only  then  he
 apphed.  And  naturally,  it  was  found
 that  when  there  was  such  a  man  who
 had  been  hving,  who  had  been  violat-
 ing  the  rules,  he  could  not  be  given
 any  citizenship  certificate,  much  less
 given  the  right  to  practise  in  the
 courts  in  India

 Shri  Nath  Pai:  This  was  a  very
 complex  case.

 ७  को  पद्म  देद  (चम्बा)  उपाध्यक्ष

 महोदम,  इस  में  सन्देह  नहीं  कि  जितना  बडा
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 {ot  aan  te}
 38.08  ह. कि

 हमारा  मुल्क  है  उतने  ही  योध्य  ब्यक्ति  के

 नेतृत्व  में  उस  का  गह  कार्य  है  The  Lok  Sabha  then  adjourned  tii
 Mr.  Deputy-Speaker:  The  hon.  Eleven  of  the  Clock  on  Friday,  March

 Member  may  continue  his  speech  20,  959/Phalguna  29,  2880  (Saka),
 tomorrow.
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